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LOI( SABRA DEBATES 

I 
LOK SABRA 

Monday, March 17, 1980/Phalguna 27, 
1901 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESfrONS 

PROF. N. G. RANGA (Guntur): Let 
me wish you a Happy New Year, Sir, 
This is a Happy New Year for the 
South. 

MR. SPEAKER: Thank you. Ques-
tion please 

PROF. MADHU DANDAVATE 
(Rajapur): We reminded him that this 
is a New Year. 

MR. SPEAKER: Is 1 t ! Let me thank 
you also. Q. No. 82. Shrl Vijay 
Kumar Yadav. 

Target for FOOd Produotion 

*82. SaRI VIJAY KUMAR YADAV: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether the target for the food 
production has been fixed at 135 
million tonnes for the current year; 
and 

(b) if so, the measures proposed to 
be taken to attain this target? 

THE MINISTER OF AGRICULTURE 
& RURAL RECONSTRUCTION (SHRl 
BlRENDRA SINGH RAO): (a) Yes, 
Sir for 1980-81. 

(b) In order to attain the targetted 
production of 135 million tonnes dur-
2771 LS-l 

.2 
ing 1980-81, the important measures 
envisaged include: expansion of area 
under high yielding varieties, pro-
vision of additional irrigatioll facilities. 
mtensification of soil conservation 
measures on agricultural land, greater 
and efficient use of chemical fertilisers 
and increased use of pesticides to con-
trol plant pests and diseases. Besides, 
strengthening of extension effort a,.'"1d 
provision of larger quantum of institu-
tiopal credit are also envisaged to 
support the production efforts of the 
farmers. 

-n~~q'fQ:~~ it 
\ffiT~ if; f.nrifuf ~e"lf 1fft ~ it' ~ ~ 
~ ~ttT GlTo ~ ~I II ~ ~ 
~fiJ~~~*Q*~ 
if; ~o ~ ~ <tiT ~ f1titrr 11m 
t, m m ~ ~ ~m1it 1tft 
~ -tt 11f t', ~ ~ if; ~~ if 
w ~ VTG 'Iiih: i\fl')e""'l'¥l ~ '¥IT ~ 
lftIT ~, q'h: ~ <lifi ~ ~ ri ~ ~ 
~9' ~, ~ m~ ~ w ~ 1tft 
"l(1l~qOfi ~ ~ ! If'h: ~ ~ 
if ~ i!fiT ~T W ~)trrl 
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~lA~itimit1{i\';m 
tl~~~m:it~t,~ , 
itt q'f~ f2ectl\'" ~ if(t t I ~ ~ 
~ ~ ~, {f) 1\ ~ ~ I 
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.n '"" ~ ~If : ~ t1r it ~w;:r 
W. ~ mi! ~ ~ qr;f'~ ~ 
., i4T ~ 'R: iti tm it crtTir ~ n 
V ~tl ~~{~ ~ 
W ~ 22.9 ~ ~ en: t, m 
m~ ~ 24 flrf~ ~~ rn ~ 
tmr t I ~ '(rotWit' em ~ ~ 
mlr iti ~ 30 ~ ~ '-IT I ~ 
~~~«IIiTW~ 31.6~ 
~ ~ ~~(I~ ~ it 
1ft ... 30 flff~ ~~ <tiT ~ ~ it" ~ 
~~e '-IT, ~ ~lf m m1lr ~ ifi\ 31. 6 
~~CfiW~tl 

"' '" ~~ ~ t11f1': q"ifi tiN qr iift 
Of ~ ~ fun ~ f.r; ~ ~ erik ~ 
~ t I iiI1f ~ q'flt if ~ otT ~ 
U ... ~ ~ ~ f'li Cffl: ~ ~~ ~ 
~ ~ ~ ~ erife ~jq'tf ~-t Gf'lT~ CflfT 
~ri Wq' ;l ~ GfT~ CfiT m !AIT'l 71i"r f.r; 
f~ ;f W~ 24 ~ ffilr Y;f<fil~ ~ 
3I"\lTfcra- ~ ~R ~~~ <tiTq~ g, Of ~ 
lfiT m: rr ~~fuer CfiT ~lf ~, ~ 
~o Jf ilflfT qrq- 'WfilT erik ~ ~ 
~ ~ 'l6r? 

'.all ~)~ r"E! ~"' : ~ erife r:mf;:rr 
<r.t:rrw"t ~ ~t~ fCfiT! ~ m ~ ~ ml!f 
arr~Ti1 rn ~ f~ ~ I ' 

15l') '!" ~ nrn: rr) 7T~ it f~ 
t<fTm-~ ;t ~"{ f'filTT ~? 

'-it ~~ ~ ~: ~;r ;f,r fq)1fJT ~ 
wn:r it ifi!r ~ ~ I 

SHRI P. RAJAGOPAL NAIDU; May 
1 know whether Government is con~ 

1emplating to reduce the prices of fer-
tIlizers'! 

SHRI BIRENDRA SINGH HAO: 
There IS already subsidy paid on Fcr-
tilizers under certain schemes. That 
is alreRdy being done. It is already 
there. There is no new scheme which 
we are considering at the mome!lt. 

I"SHRI R. L. BHATIA: The Minister 
_ explained the various measures 
proposed to be taken in order to 
achieve the target of 135 milHon tonnes. 

May I know from the Minister as 
to how much loan is being offered to 
all the States in respect of fertilizers, 
pesticide!! and other things? 

SHRI BIRENDRA SINGH RAO: I 
don't have the figures of loans for 

various items and various States. But 
I can give you the total ftaure with 
regard to the various loans that we 
are making available for increasinl 
food production. 

The target of short-term c('operative 
credit for 1980-81 is Rs. 1846 crores, 
as compared to the fiiure of Rs. 173. 
crores during the current year. 

Similarly, thE" medium-term co~ 

operative credit is being raised from 
Rs. 138 CJores to Rs. 213 crores during 
the next year. 

Sir, the long-term cooperative credit 
is also being raised from th.:> figute or 
Rs. 436 crores itl the current :vear to 
Rs. 447 lTores. 

PROF. P. J. KUR1EN: Tht: increased 
production of foodgraips depends UP" 
on the increased Use of fertilizers. 
Therefore the hon. Minister has an .. 
nounced that he is considering thE' 
reduction in prices. Can you say what 
is the quantum of reduction you pro-
pose to make 10 regard to fertilizers 
mainly used in agriculture? 

SHRI BIRENDRA SINGH RAO' 
There is no dispute at all about his 
opinion that production o( ('fOPS in-
creases with increased use of fertili-
zers. But, the price reduction i!' q 
different matter altogethe!·. And a 
derision can ('nly he tnken in consul-
tation with the various other Ministrie~ 
and the Finance Department 

MR. SPEAKER: Last question, Prof. 
Dandavate. 

PROF MADHU DANDAVATE: Sir, 
since the Minister has already fixed 
135 million tonnes as the target for 
the current year, taking into account 
the figure of 1977-78 and 1978-79 of 
125 million tonnes and 135 million 
tonnes a year, can the Minister give 
an assurance to tills House that, taking 
the past experience into account f~ 
garding incentive for the use of ferti-
lizers, greater network of percelation 
tanks, small irrigation schemes, and 
greater network of tubewells, whether 
he will undertake stepping up the pro-
grammes somewhat is that he will 
be able to complete the target of 135 
million tonnes? 



5 Oral A.tIIWers PHAIAGtJNA 27, 1901 (SAKA) Ora.l AnsWe1'8 6 
SHRI BIRENDRA SINGH RAO: 

Sir I can give an assurance that these 
p~grammes will be implemented 
eeriously, concienti~usly and etftcient· 
ly. But achievement of target does not 
4Iepend upon human beings. 

PROF. MADHU DANDAVATE: Sir, 
what does he mean by saving "does 
not depend upon human beings" alone. 

SHRr BIRENDRA SINGH RAO: 
Yes, God has gr~ater part to play in 
agriculture. • 

PROF. MADHU DANDAVATE: 
l'hen you hand over the Government 
10 God. 

tit 8 3. ~ Mit ~ *" : ern f;pri~ 1Itl"( 
~« Q) ~ arnTif <tiT FIT rn f.fi: 

(lfi) IflfT ~ it, ~ ~ ~ 
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~ ~ ctT ~ ~ ~, mq) 
<1ft ~~ f it. ~q- if f.:rmf«f rn ~ A"r!" ~.~ ;-TTT ~ tti 
~ ctT ~ mit \ifTil it. tfiT~ ~ 'til1 
~ cf.t ~~ T(lCf ocfMo f~ tnfT 
~; 

( ~ ) Cfttl 'U~P.fT'f ~7 ;t • 
iifT~ ~ emf ~ lff~) it. fAIT" 
it <=ITt ~ ~ qg ~ij- lWfOl cf.t ~ ~ 
~, ~ 

(Tf) lft1l ~~ CfiT fcrqy~ ~ GIlt 
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~ \ifo/tT Cfft ~~ 11T1f CffT ~~ rn 
~~ ~ <tiT \1ffi ~ ~-qw 1fiT ~ 
0fll:<J if ~qr ~ ~ ~ ? 

~a~VI1mf~ (.nqTomo ~): 
(Cfl) ~ (v) 1972 11fitrr{ ~~ 

~ ~\ ~ it 4277 ~m 111) 
"~PH4BIPt ~n+rfl lff4T tnfT '1T I ~q 
~ ~\ ~ ~ ~wlii«'1 ~ ~ 
~~ ~ -tt ~ 4277 ~ ~ 
IDf.1'Cfi ~I ~ lro ~ ~ ~ 
~~ ~ <fiT ~ 1972 if qrif ~ 
~ ~t.mT 00 tti) (t mmmfi't:f 
~ ~ * ~ m'ff t , ~, ~'3f. 
~~tro~imt~~ 
~ fq1lW04+d " ~ ~ iti 'f't'fuJ 

('1') ~ ~, ~ ~ 8) q ~ 
~ 11ft ~ ~ IQlCijl!4ifldi ~1f 
11ft ~ ~ ~~ fl'lff it ~ ~ 
'IfiT 1fiT1r ~ ~'f if ~ ~ t \if) 1972 
1IiT ~ it ~ t ~ ~~ iTlf ..rr 
~1iTtn:~~('~~~~ 
00 af.T 'lflqIl4if1dl.n c¢T ~ ttil \jff ~ 
~I 

~ mit ..... *-': ~ ~m, 4' 
mtWo iITU 1lT;;oftlr ~T ;it ~ ~ 'iif'l'Qm' 
~ f'fi ~ffi ~ sinn.r mtn "tift1IC?t1:ec 
1i~~ ~ ~ ~ ~Tlf ~~ 
;r ~ 1972 if ~'1f4i'.nd lWit ~ ~ 
rn it. ft;rQ: m ~ mm ttl 'Jfi~ 
~ f.fiqr 'lfR m fuu: f.rcr.fr -n fu 1 979-80 
.q f~cr ttft ~ (Nf \l\if~;; ~I~ ~T ~ 
("Tfw ~m ~~ ? 

itu ~u w.f ~ ff. fw~ ~ 
~ 3fNflr iri ~cr ~ ~ ~ 
fiIi;f srRft <fit ~ ~ ~-~ f?f"-If ~ 
~ ~ ~ i(f~ it 7ili'i'1T ~ R mlf 
tr ~ ~~ ~ ~~ if;' [T'U 
f.r.o;f ;;nlf ~~ GffiT~ ~? 

itu ~ ~uT ~ ~ t Ai "Uiif-
~ ~ of ~ ~~ ~ ~ ~ 1Jfil1:iT-
f~ ifi man: tn: lfTCI) ~ ~ 1t~ ~ 
~ ~ fq-\lT1f it. lifWfiTfT ~ fma' 
ifiT ~ it f~ ~ ~ ~ ~: IftlT ~ 
~ ~ ~ if; ma<r.Tf-nrr OI)T il~ ;~ 
~ 1lT1f ~ ~l:JT~ 'f~.:r lr ~)1r ~~ itt 
fu1J: ~l: ~? 

SHRI P. C. SETHI: Sir, I have com-
mitted a mistake of not noting down 
the number of questions be has put. 
But I will try to answer them. Sir, 
the allocation under the A.R.P. in 1977-
78 was Rs. 40 crores out of which 
Rajasthan got Rs. 252.32 lakhs. Under 
Minimum Needs Programme, it was 
Rs. 78.0 lakhs out of which Rajasthan 
got Rs. 703.0 lakhs. For 1978·79, it 
was Rs. 60.0 crores, out of which 
Rajasthan got Rs. 352.27 lakhs and 
under Minimum Needs Programmes the 
allocation was Rs. 114.0 crores out ot 
which Rajasthan got .Rs. 9.2 crores. For 
1979-80. Rs. 60.0 crores is the total 
allocation which 1s being finalised and 
the allocation under Minimum Need. 
Programme Is TOund about RI. 150.1 
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croret out of which Rajasthan is likely 
to ,et about as. 10.0 erares. 

~~..,.,": ~1i~~ ron ~ Ai q'fq' ~ ~f'Uit ~ "U\ir-
~ ~ 'Cffu<flif<41 ~rm ~ w ~ 
1fiT ~ ~ ~ ~ 'ti"u"~ 1iR II 
\i1TfRT ~ W fcfi mq- ifiir (fIfi ~ ij +1 f4 1 1.(1 ifi 
~ tit ~ ~ ~ m? 

~ !Rim..... ~): lJa 1fiWr ~$t 
it Cfilf ~ ~ ~, Wtf ~ ffi' Iitf~ 
troiT~\JI'T~~I~~~ 
i fifi ~ ~ ~ CliTlf ~ ~, ~ m rn t't "'Uq1f4tf1d1 t, ~ ~ ~ 
cmT~if\1f~~~'iifT~ 
1J.t:fCri ~ ~ m iR ~, ~ (J) ~ 
~ @' m- ~ "I(Ye'Wle~"'1 -;;IT ~ 
~, ~ ~ irm, ~ ~ ~;r 
it ~ ~ ~ ~ I ~ 4277 ~it 
"" ~ 20 ~ 4T 24 ~ ~, 
28 ~ ""' mq- ~ ~ ~ I ~ ~­
~ m1fl ifi) qr;ft ~ ~ , 

SHRI A. T. PATlL: Will the Central 
Government in cooperation with the 
State Government of Rajasthan under-
take a phased time-bound programme 
to provide drinking water to all the 
villages in !Raj asthan and whether 
aucb a phued timerbound prolramme 

will be undertaken in respect of all 
'the villaies in other states? 

SHRI P. C. SETHI: The question is 
that we make an overall allocation 
not only to Raj asthan but to oilher 
States also. This Government wants the 
drinking water problem to be solved 
in the next five years for the whole 
country. We may do it under A.R.P. 
or minimum needs programmes, we 
are also getting World Bank assistance, 
which is known as International 
Development Assistance for this pur ... 
pose also. For example, for Jaipurt 

we are trying to get five crores as 
bilateral assistance from Netherlands. 
So, all possible resources, national 
and internal are bein~ tried. 

SHRI A. T. PATIL: It should be-
time bound. 

SHRl p, C. SETHI: It is going to be 
time-bound, Even your and my lif~ 

are also time-hound. 

(Inter?' u,ptions) 

"" ~o ~ ~ :q;: ~ ~, 
~ fqql«ltq« ~, 1R'fq' 20 ~ W 24 
~ <tiT itTCf ~ ~ I m it ijC(Ti'f 
~ ~ fit; ~ 1Ticfi <tiT tWft fm:rr ~ ? 

~ st1I\t~ ~ ~: lf6' aT ~ ~t 
~ ~T ~, q 30 m"{; it ~ f9 lffllf 
f.l;7;rr ~t ~ ~ I 4l (ft 1R'fq' m it ~ 
m t· fit; ~ fcf;o;rr tfiTlf f.tiiIT ~ I ~ 
fWwT m :r=t cmT ;;@" ~, m mtr ~ 
~ aT 11' ~ smr ctr ~ ~ ~ ~ fit; 
~ CliTlf Ff ~ I 

AN HON. MEMBER: Please do that. 

MR. SPEAKER: It is a teo far-fetched 
request; 

~~~: ~ ~ " 
qr;fi ~ ~ ~ ~ ~ tl 11' '1m 
~ ~ ~ftrt\' t ~ i qt 1ft q 
~.,., .. 

MR. SPEAKER: This question relat-
to Rajasthan only. 



9 Oral Answers PHALGUNA 27, 1901 (SAKA) 10 

.84. SHRl VIJAY N. PATIL: Will 
the Minister of AGRICULTURE ~ 
pleased to state: 

(a) whether Government propose to 
provide incentives for increasing the 
cultivation of sugarcane In the light 
of shortage of production of SUgar; and 

(b) if SO, the detaib thereof? 

THE MINISTER OF AGRIC'ULTURE 
& RURAL RECONSTRUCTION (SHRI 
BlRENDRA SINGH RAO): (a) & (b). 
Assured price of any crop is the best 
incentive to the producers. Accord .. 
in.gly the Government of India had 
fixed'the minimum statutory price of 
sugarcane at the rate of Rs. 12.50 per 
quintal linked to a sugar recovery ot 
85 per cent during 1979-80. This wns 
Rs. 2.50 per quintal higher than. the 
price fixed in the year 1978-79. The 
minimum statutory sugarcane price for 
1980-81 is still under consideration of 
the Government. 

The Govf:'rnments of Haryana and 
Punjab have constituted State Sugar-
cane Boards, Chaired by respective 
State Agricultural Ministers. These 
boards recommend the prices payable 
by sugar factories over and above the 
statutory minimum price fixed by the 
Government of India. The Govern-
ment of Maharashtra have also consti-
tuted a ministerial level committee 
under the Chairmanship of the State 
Chief Minister to detennine the final 
prices of sugarcane payable by coopera-
tl ve sugar factories in the State. The 
Governments of Punjab, Haryana and 
Uttar Pradesh provided subsidy during 
1978-79 to enable the sugar factories to 
give higher price to the growers. The 
Government of Haryana has continued 
the scheme dUring 1979-80 as well. 

Besides this, some of the state Gov-
ernments are providin,i incentives in 
the form of subsidy on 0) cost of 
pestiCides, seed and aerial spraylnl 
Operations (U) provision of interest 
free loans to the growers and (iU) 
organising demonatration. OD the 
Il'owera' fte1d •• 

SHRI VIJAY N. PATIL: The hon. 
Minister said in his reply that the 
assured price of any crop is the best 
incentive to the producers. But in 
the case of s~arcane, it is not onl1 
the assured price which will be the 
best incentive to the producers, but 
the question is wbether the factories 
will take the sugarcane produce by the 
cultivators. That is also important. 
Here, the farmer is helpless, he 
cannot sell his produce in the open 
market and it the produce stands in 
the field for a longer period of time, 
the cost of cultivation also goes up. 

He has further said that the mini. 
mum statutory sugarcane price for 
1980-8"1 is still under consideration of 
the Government. As we see from the 
figures of 1979-80, the minimum 
statutory price for 1979-80 was Rs. 12.50 
per quintal, while it was double In 
the open market because of much less 
cultivation of sugar. Will the ~ 
vernment now considet" the actual cost 
of cultivation for fixing the statutory 
minimum price for the next year? It 
is because every year the cost ot in-
puts goes on increasing and the cost of 
cultivation also increases by 10 to 30 
per cent, but the minimum price i8 
fixed on the basis of figures for last 
year. I want to knQw the basis for 
fixation of the price and what about 
the average yield of sugarcane? This 
is because -the figures taken for calcu-
lating the price are ..... . 

MR. SPEAKER: What is your ques-
tion? No speech please. 

SHRI VIJAY N. PATIL: What .. 
going to be the basis tor fixation of 
price ot sugarcane t.or next year? 

SHRI BlRENDRA SINGH BAO: 
All the factors mentioned by the hon. 
Members are taken into consideratfoa 
by the Agricultural Prices Commisslon, 
while recommending the minimum 
support prices for sugarcane, as weU 
as other foodgraina. 

The hone Member has asked u .. 
what is the avera,t!! yield of sue_reane 
per hectare. Durtn.I li?8-". It_. 
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50.16 metric tonnes per hectare, and 
in the year previous to that, it was 
56~16 metric tonnes per hectare. 

As. regard the fixation of price, tbe 
recommendations of the Agricultural 
Prices Commission have come to the 
Government. They are under consi-
deration, and a decision will be taken 
by the Cabinet some time. 

SHRI VIJAY N. PATIL: Regard-
ing incentives, there are often two 
categories. One is the sugar cane cul-
tivator in the area of operation of 
the factories; and the other is the 
sugar-cane cultivator outside such 
area. The factories invariably give 
some incentive, i.e. it is Rs. 500 per 
acre in Maharashtra. If a sugar cane 
cultivator is outside the area of opera-
tion of the factory, Ibe is not given 
the incentive. Most of the fluctuation 
IS about the sugar-cane cultivated out-
side- the area of the factory. I want 
to know whether Government will 
consider giving incentives to the culti-
vators who fall outside the area of 
sugar factories and who are not given 
any incentive by the factorieS-just as 
they are given Rs. 500 per acre in 
sugar factories' area. 

SHRI BIRf,NDRA SINGH RAO: 
We have a programme of encouraging 
the production of sugar cane during 
next year. We are organizing demons-
trations for the farmers, and think-
ing ot various other ways and means 
of teaching the fanner how to increase 
the yield, because the yield per ~cre 
in India is very low, compared to 
other countries. Even in areas out-
side the sugar factory areas, we shall 
give alll possible encouragement to 
farmers to increase their yield and 
to cultivate sugar cane in larger areas. 

'" hI1f ~ r~ ~ : lA'EZm ~, 
qTtf iti l{T~ ~ ~ ~ ~~ it' ~ ~ 
~ r f.fi m ~ tl ~ iff'{ .n 
~ srmr ~ \fft '"', ~ ~ f.tim;ff 
.,~~~,m~3J1mRIAT~ 
~ ~ ~ t? 
SHRI BIRENDRA SINGH BAO: 

-Goverument baa powers, under Mae 

Taking Over the Management of SUIar 
Factories Act, to take over and run 
such mills which fail to pay dues to 
the sugar-cane producers or do not 
run the factories in time or close the 
factories before time. If any specific 
cases are brought to the notice of the 
Government we will see that the 
dues are paid to the farmers. 

'lit m ~ f\q C5lf(': ~ ~ 
lfSlfmit~~~~~ 
lfiT 33 ~ ~ mlIT t I ~ mt; ~ 
;rn~~~~~1 

MR. SPEAKER: You can write to 
the Minister. 

'" ~ ~o ~o 'to wi': q1fT IRft 
\ill "' ~ fitl ~ srmr ~ t 
Cf&m~~~¢ ~~fcti 
~'R~~~~~~~~ 
~Rtrr it; ~ it ~ ~, m- ~ 
ft;lrr ~ I ~ f.pfu;fi ~ ~, ;it 
£tZT m it ~, ~ m it ~ ';ff~ 
~I 

~~:mf~ft:r.-~mq 
-hr ~W;w, I 

'li' ~ ttqo ~qo 'to wt : ~ f~i 
'R m \ifro" ~ II ~ ~ ~ fer. '3Il 
fOfllm vrn: ~ t{GT 1f>T ~ ••• 

MR. SPEAKER: It is not a questioTl p 

but a statement of fa"t. 
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'" (1 .... '"." r",,: 4' ~ ~ ~ 
fiJ '"" tPfT ~ lin' ~ t1if 'i" ~ 
...,. f~Niif<.n ~ ~ fIfiit ~ t ~ 
~ ~ ~ a"fr 11111' ifiT ~ ~ 
(tqT, q ~ rn t I ~ ~ ~ ~ 
if ~ ~ IIIiRT trW $ ~ ~ ~~ 
t ~ ~ it ~ ~ ~ ~:JI'1% tl 1{ 
q ~~f~;jfifri~~qr 
~f,.m:~~T~~~~ 
Ulf q;l fr ~ t, m ~ ;it ~ ~ 
" ~ it ~ f.m';ff arft ~ if; " it ~ 
~ if; ~ it ~9 ~ 'tiT STifiIa rn I 

-it ~~ ~: l:(lf~ ~ 
~ ftrii ~ if;;r ifiT ~ ~ 1fi"'«\1 
t, 'ift;ft 1fiT fJT(f ~ rn fr ~ ~ ..w t I 

Sale of Kerosene at Hi&'her Prices 
+. 

-85. SHRI SATISH PRASAD 
SINGH: 

SHRI P. K. KODIYAN: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether aoverrunent are aware 
that kerosene is sold at much higher 
prices in the rural areas of the coun-
try; and 

(b) if so. what action Government 
propose to take to enable eVery citizen, 
rural or urban, to get the kerosene at 
the prescribed rate? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI vEEREN-
DRA PATIL): (a) Gov~rnment is 
aware of reports of kerosene oil being 
sold in some areas at l)rices higher 
than the controlled prices. 

(b) The problems of black-market-
ing and olther mal-practices arise when 
supplies of the product fall short of 
the demand. The present critical 
situation regarding the availability of 
petroleum products has been re'!.iewed 
recently and we are making efforts to 
supply kerosene during the month ot 
Mardl 1980 at a level 10 per cent higber 
ihan the actual sales in March 1979. 
The retail price. of kerosene are fixed 
lInder the Essential Commodities Act. 
'We have also advised the State Go-
vernmente tot take .tern .ctton ualnst 

black~marketing and other such mal-
practice under the Essential Commodi-
ties Act as well as under th~ provi-
sions of the Prevention of Black .. 
marketing and Maintenance of Supplies 
of Essential Commodities Act. Tho 
oil companies have also been advised 
to tighten their supervision over the 
outlets and distribution arrangements. 

~~JMR~: cp;rr ~ ~ 
~ ~ !fiT !i'fT am f(f; ~ ~ it 
1I"fuiT iti ~ ~ ~ ~ ~ 1n'if-
~~~~~~~~;r 
11ft amr ~ trf t ~ ~ ~ 'Cfi*41t4ifldi 
ifiT ~ ~T ~r? 

tit ~ qrfny : \ifl", ~ ~ "'~t 
'fiT. ~ ~ ~ ~t ~ C(1ffl {'PI ~ 
.Iq~""?d.~ ~ ~m ~ m: t ~ qt (I1Ii 

~ ~ CfiT ~rU ~, ~Vlifi(i"qf<lE\~ 
ifiT ~ t, ~ !Tq' sncm:it ~ ""'~ m 0fl1f ~ if ~I 

SHRI P. K. KODIYAN: The basic 
problem is the short supply of kero-
sene. I want to know from the hon. 
Minister what is the stock position at 
presenf and what is the State-wise 
quota decided by the Central Govern .. 
ment and what is the possibility of 
augmenting the supply either by in .. 
creasing production in the country, or 
by importing kerosene- from abroad? 

• 
SHRI VEERENDRA PATIL: So far 

as the stock position is concerned, I 
can say that the production. in the 
country is around 2.6 million tonnes. 
During 1980, we have a plan to im-
port 1.7 million tonnes in addition to 
the 2.6 million tonnes that We are pro-
ducing indigenously. 'llle monthly 
average import is about 1.50 lakb 
tonnes and we have been supplying at 
the rate of nearly 3i lakh tonnes to 
different ~tates every month. 

SHRI NlREN GHOSH: What is the 
amount of shortfall of kerosene that 
can answer the needs of the require-
ment? Is it a fact that the prices ot 
kerosene are 75 per cent more due to 
taxes? As far as poor people are con .. 
cerned, will you wipe out these tU" 
and II .... them keroeene at reaeoDIble 
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prices? Whether there is an equitable 
distribution of kerosene to aU the 
States? 

SHRI VEERENDRA PATIL: So tar 
as prices are concerned, I think we 
are not making much profit. I can 
quote the prices, but they are not uni-
fonn throughout the country. The 
prices in Bombay are Rs. 1.39 per litre; 
in Calcutta, they are Rs. 1.49 per litre 
in Madras, they are Rs. 1.55 per litre 
and in Delhi, they are Rs. 1.54 per 
litre. So far as distribution is con-
cerned, we are taking into considera-
tion the requirement also and making 
allocation on the basls of the previous 
month. 

SHRI NlREN GHOSH: I seek your 
protection, Mr. Speaker. 75 per cent 
of the price of kerosene is composed 
of taxation. Will this be drastically 
reduced for the benefit of the poorer 
sections of the people? 

SHRI VEERENDRA PATIL: I want 
notice. 

~ ,nn ~: ~ ~ 'tiT 
"IT m -uiRIl lfIT m-r ;jff(fT ~ \l~ ~­
fw am~? 

'" ~ cnmr : ~ 1l;r ~ ~ f.t; 
'!lfi1,Zlf<41 ~~ Ai ~ m~ ~ ~ 
fctim ~ ~~ <til W:rr ~, ~ fuRT-
~2flIT3:~~~~~~ 
~ rn ~, ffi( ~ rn t fit; ~ 
m 1flIT ~) I 

'" tnm. ~: ~ ~m ~ 'tiT 
~tm:r~ifi~iTm~~ 
Olfit~R ~~~~,fit¢'tiT 
h ~ fm;r srmr '*" ~q' it f~ ~ w t 
~ ~ If( qt ~~, m''f tt' ~ n if ~r ~ ~ Ifif $) ~ wm) ~ m (f1fi ttft ~r fl«n ~ I ap;rr ~ciT ~"m 3m 
~ ~ Q8T!'\'ia-lit, tRRr, ~~m~­
~ 1Ill, \l"'ft i$ ~ I!?t ~ ~ 1R '1R 
m ~ ~ f1r¢ 'tiT ~ Wn 1WiU~ -..'1 
~~? 

~~~:~~~~1t1fitT 
, fIfi 1W( 1979 1t ~ ~ ~ f1Iitn' 
'" m ~ ~ ~ qA 1980 it 
~ ~ ~ t I qt ~ f.~a(J!~" 'liT 
~t,tllifm~,.-riq~ 
~ tit f«lqlrQf~"~$ja t I ~ mi\'. 

JW ~ ~ ~t&+~,L3 ~ w'-T+ 
.i JH ~j.i.t;lX ~,,,, ,tf'l A 

""~ ,Jtt~ ~ \)lA, ,,' A ~ 
~...,s )~ JJ ;_ 4ltJ' - A \..~ 

~,z.... r.rT t..s - ~ ~.i~ ~ U')I~~ 
.)+~ Js,J ,~"I J ,s 1lI~..s 

i.. It+- ~'} ", 1.. It+- J,J L,)'" 
U'~ LII" .Jfl ,s 1:)' ~ .} b ,-",' 

L)~ fr u-'..ft! t: &:I' i.~ J_.t..:, 
i, "",:.. Jj.~ £ffJ J ~)f ,Jl,;1 
~ ~ .,sA) til ~~,,s tit- L)'''' JtaJ 
~ ttl tJ,.., ~",..; ~ ~t+W,l.-3 

VV' .. Jjt~ ~ J~, ~ r~~; 
"J ttl-- ,. ~l.t- #1/1 ctl- &.I)H ~ 

~ IJ. IJ~'" ~If'" ~ .~~) 
u~s ~ c~ ,-",' "ff - b .... 

[ ? ~ "rs t3 J v~,s r'U ~J '" ~~: ~ ~.,. 
~ it q t Al r'efI,,.4i'i ~ 
I1iUtlii ft qy t-
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1t """q..... : qt ~ " t I 

1.,)...., : Ii .. ,JI J~ ... "",] 
[ - ~ J" ...,.ti1t!;.tX 

.~~:tf~~~tfl~ 
~ ~ 1f' ~~ 1ft l11'fM ~ f", ~t rn 
1t\' ~ \iI'~ a I ~ qt ~m:{r­
,~'fiT ~ t, ~ ~ "Ill ~t~· 
f.fi~~~,"~ ~ ~~~ 
ifft w{T'1i ~ fir~ ~iflm ~ ~ 
tiR q ~ fW~~ <fiT lfflfflT ~ ~'tt ~ 
~ ~ Ifil ~T t1iVif t I 

Review of Land 0e1Iina' Law 

EB 
·88. SHlU JANARDHANA 

POOJARY: 

SBRI TARIQ ANWAR: 
Will the Minister ot WORKS AND 

HOUSING be pleased to state: 

(a) whether Government propose to 
review the Land Ceiling Act; and 

(b) if so, the reasons therefor? 

THE MINISTER OF WORKS AND 
HQUSING (SHRI P. C. SETHI): (a) 
and (b). The Governments of the 
States and the Union Territory Ad-
ministrations (including Delhi), in 
which the Urban Land (Ceiling and 
Regulation) Act, 1976 is in force, 
have brought to the notice of the 
Government of India certain practical 
difficulties and lacunae in its provi-
sions. These are being examined by 
a Working Group set up by previous 
Government of India in November, 
1979. A representative of the Delhi 
Administration who was not there pre-
viously, has since been added to the 
Working Group which is expected to 
fi nalise its report by the end of April, 
1980. After receipt ot the report Go,v-
ernment will be in a position to take a 
final view in the matter. 

SHRI .TANARDHANA pOOJARY: 
The Land Ceiling Act is the outcome 
of the 20 point programme, that hal 
to. be implemented as announced by 
.our Prime Minister. It II a well knoWD. 

tact how rapidly and fast the popula-
tion in the towns and cities is increas-~ 
lng. In a city like Bombay thousanda 
of people are coming in daily. The 
housing of those people has become a 
difficult problem. It cannot be dealt 
with effectively and the result is that 
the slum is growing fast .•. (Interrup-
tions). 

AN HON. MEMBER: What is the 
question? 

SHRI JANARDHANA FOQJARY: 
The very object of the gov~rnment is 
to prevent concentration of urban 
land in the hands of a few and to re-
move speCUlation as well as profiteer-
ing and also to bring about equal dis-
tribution of land and help vulnerable 
sections of societly. 

MR. SPEAKER: Please put your 
question. 

SHRI JANARDHANA FOOJARY: 
My question is this. I know that there 
are loopholes that should be plugged. 

MR. SPEAKER: You are deviating, 
you are not putting your question. 

SHRI JANARDHANA P()()JARY: 
My question is whether government is 
going to implement this Jaw effectively 
and whether there is a time-bo,und pro-
gramme for this. 

SHRI P. C. SETHI: I am grateful to 
the hon. Member for having reminded 
the government of the laudable objec-
tives of this Act. They still remain 
there. But even when this Bill was 
passed, it was envisaged: let us identi-
fy, what are the anomalJes; let 
them be identified by actually imple-
menting the Act. The Government was 
conscious that the Bill was not per-
fect and we wanted that it should be 
amended after some experience. Tbe 
original idea ot limiting land use and 
distributi~ it remains. Certain 
lacunae have come to our notire and 
it there is a question and if you f'ennlt 
me I am prepared to give out tbe 
lacunae that the state governments, 
union territories and a :few other per-
IOn. have pointed out to us. Therefore 
a worldna eroup hu been appointed In 



Oral Answers MARCH 17, 1980 Or4l An8'Wers 

1979 November. We have DOW added 
one -lnore member from Delhi. This 
working group was to give its report 
in Marcn 1980. We have extended the 
date by one month; the group has 
been asked to give its report by April 
1980. . After the receipt of the report 
it is open for a national debate. 

SfijU JANARDHANA POOJARY: 
In view of the statement made by the 
bon .. Minister in the Rajya Sabha as 
well as statement made previously, 
there Is apprehension in the minds cf 
people that this Act would be scrap-
ped. 

MR. SPEAKER: He has already 
answered; they are awaiting the re-
port of the committee. 

SHRl JANARDHANA POOJARY: 
Lakhs of people are staying on foot-
paths and railway platforms on any 
land available. Daily, repr~sentations 
are made to us. 

MR. SPEAKER: He has replied to 
that. 

SHRI JANARDHANA POOJARY: 
May r know from the hQJ1. Minister 
what is the declared surplus land? 

MR. SPEAKER: I have already 
appealed to the Members to make the 
best use of the time. Still they are 
not doing so and taking the time of 
the House in this way. It is irrele-
vant. 

SHRr JANARDHANA POOJARY: 
I have put the question. 

MR. SPEAKER: The question is not 
allowed. Shri Tariq Anwar. 

'"~~:~~~~ 
~ stit 'FIT rn fifl IPtf 1Iflr '4ftlf'1t4¥i 
3IIi' ~ mm 'If!Tf ~T <'~ m'f (T 
m'f ~ ~ ~ ttiTf eTtlI'-erm iWrlf 
~ ;r;rr ~ t? 

..no 'tTomo hl: ~ ~ ~. 
~ ~ fcmrt, ~ ~ q t Ai 
~ ~ 19ft fuf)t !A'A " ~ ~ em 
tmf ~ ~ ~ ~, ~ qtn ~ 
~ t I " ~ it GIl ~ 1(i:q('l14'! .. ", 
~'q~mttfil;~~~ 
~ 11ft 1fl~ l, ~ itt m: ~ , 

the-number of persons who have flled 
statemenls of vacant land held by 
them in excess of the ceillng-3,87,261~ 
the number of statements disposed 
of since the enactment of the Act,-
13,853; the extent of vacant land in 
excess of ceiling limit found-I,M, 784 
hectares, land acquired and vested. with 
the state Government-l,357 hectares, 
the number of applications for ex-
empting vacant land-'70,483, the num-
ber of applications disposed of-9,51., 
extent of vacant land exempted-
14,239 hectares, the number of applica-
tions received fOr permission-12,191~ 
number of schemes approved is only 
286. 

SHRI A. T. PATIL: May I know the 
lactCnae that are indicated by the-
different Governments and the Govern-
ment of India? Has the lacuna in 
respect of extent of limit beyond the 
water also been indicated to the G0-
vernment of India? This has special 
reference to the Bombay metropolitan 
conglomeranon. -

SHRI P. C. SETHI: It will take a lot 
of tim-e of the House. If you permit 
me I shall circulate the lacuna indicat-
ed by the state Governments and the 
Union Territories. 

MR. SPEAKER: Please circulate. 

SHRI P. C. SETHI: I would lay it 
on the 'i:able of the House, if you per-
mit me. 

DR. SUBRAMANIAM SWAMY: Does 
the Minister agree with the over-
whelming view that the urban land 
Act _is primarily responsible for the 
rise in-the residential rents in th~ 
urban areas? Win the Committee 
which is reviewing this law, in ita 
tenns of reference, consider the fea.-
bUity of wholesale scrapping this Act? 

MR. SPEAKER: This has 
been replied. 

SHRI P. C. SETHI: 'Ibis 
ment does not believe in 
scrappl~. 

(lntemtptiou) . 

!J,lread1 

Govera-
whot'" 
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MR. SPUKER: There is nothing 
more' in this question. We take up 
Question No. 87. Shri Chandrabhan 
Athare PaUl is not there. 
Shortfall in ProduetiOD. of Vital Drup 

-88. SHRI SAMAR MUKHERJEE: 
Will the Minister of PETROLEUM 
AND CME:MICALS be pleased to 
state: • 

(a) whether it is a fact that produc_ 
tion of several vital drugs such as 
anti-T.B. drugs has come down in the 
last few months in the country; 

(b) if sO. reasOn for such fall there-
of; and 

(c) what steps have been taken by 
Government to avert the shortfall? 

THE MINISTER OF PETROLEU.M 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) to (c). A statement 
is laid on the Table of the House. 

statement 
(a) There has been a shortfall in 

the production of some vital life-sav-
mg drugs including PAS and its salts 
(an anti-To B. drug) during the pe-
riod April to December 1979 as com-
pared to their production in the cor-
responding period of 1978. 

Shortage of vital life-saving formu-
lations have been reported in respect 
of some brand products. Equivalent 
brands are available in these cases. 

(b)' The shortfall in productJ.on is 
due to a number of reasons such as 
Powercuts, industrial unrest, non-
availability ~f packaging materials 
like aluminium foils, non-availability 
of some basic raw materials like caus-
tic soda, ethylene oxide, escalation in 
the cost of inputs etc. 

(c) Government monitors the pro-
duction of vital life-saving bulk drugs 
as well as the production and distribu-
tion of life_saving formulations. In 
specific cases of constraints brought 
to the notice of the Govt., Government 
takes remedial measures to the extent 
,possible. FOT instance,' in respect of 
:n.on-availability of packaging materi-
als, Government have reduced C'Lla-
tom." duty I)!l import of aluminium. 
:loil and alkrwed it. liberal import 

by putting it under O. G. L. Govern--
ment have also allowed bottle pa~kig 
without change in the existing selling 
prices. In regard to canalised bulk 
drugs, Government have, apart from 
arranging the needed imports to sup-
plement Indigenous production, also 
authorised, in respect of cartain items, 
direct imports by actual users . 

In cases of shortages of vital life-
saving fonnulations, immediate reme-
dial measures are taken including 
advice to the concerned manufac-
turers to rush supplies to the areas of 
shortage. 

SHRI SAMAR MUKHERJEE: I 
have read the statement. Here it 
has been admitted that the essential 
drugs and the life-saving drugs are 
in shortfall in production. But the 
remedies suggested are so vague and 
so ineffective, rather totally inade .. 
quate to meet this crisis. 

In to-day's Economic Times on the 
front page there is a news. 

"Drug Units Jack Up Basic Pri-
ces-The drug units which have 
jacked up the prices Of Category 
IV formulations are mostly foreign 
held ones." 
This is one aspect. The entire 

drug industry 1S virtual:y under the 
control of foreigners and their mono-
poly houses. The news report fur-
ther says: 

"Industry sources said that the 
industry was compelled to raise 
the prices of these products because 
of the continuing delay by the g~v­
ernment in allowing price increases 
for a large number of items, des.-
pite sharp rise in the prices of vari-
ous inputs." 
Sabotage is going on and in viola-

tion of Government orders and ins-
tructions, they haVe jacked up the 
prices. But what is the remedy SUl-
,gested in this statement? It says: 

"In cases of shortages of vital life-
saving formulations, immediate re-
medial measures are taken includia& 
advice to the coneerned, manufac-
turers to rush euppUea to the ~ 
ot ahorta,e.·' 



23 Oral Answerr MARCH 1'1, 1980 Oral Answers 
This is the remedy. You are ask-

ing them. to rush the medicians to 
the shortage areas. Will they oblige 
yoU? No. There is a big racket go-
ing on. That is why a basic remedy :is 
necessary, namely, nationalisation ot 
the drug industry. 

PROF N. G. RANGA: Is he putting 
a questi~ or making a speech? 

SHRI SAMAR MUKHERJEE: Why 
are you feeling uncomfortable? 

PROF N. G. RANGA: I have no 
quarrel. but R differ~nt procedure is 
being followed in your case as com-
pared to members from this side. 

:MR, SPEAKER: No exchanges, 
please. What is your question? 

SHRI SAMAR MUKHERJEE: My 
concrete question is, what is the 
result of these instructions,? In how 
many areas of shortage, how much 
quantity of medicines have been sent 
by which company, by which date? 
I want a concrete reply. Otherwise it 
is ~ery vague. You say, "Government 
monitors the production of vital life-
.saving bulkdrugs." What is the mean-
ing of monitoring? I want a concrete 
reply. 

SHRI VEERENDRA PATIL: Cate-
gory IV drugs are not life-saving 
drugs or essential drugs. Lite-sav-
ing drugs and essential drugs come 
under category I and II. So far as 
Category I and n drugs are concern-
ed, We will see that they are made 
availaible to the public. Wherever 
there is shortage, We will immediately 
see that the shortage is made good. 
There are so many firms manufactur-
ing these essential drugs. If one 
brand is not avai!able the other 
brand of the same drug'is available. 
There is a little shortage and that 
is why i have accepted that there il 
shortage. I have said that certain 
factors are responsible for the shor .. 
tage, including escalation in the cost 
of lnupts. It h .. ,one up durin, the 

last three years and we have not 
agreed tor increase in the prices, 
though there has been a consistent 
demand by the manufacturers. The 
hon. member wanted to know wbat 
is the remedy, The re-medy is, 
wherever there is shortage of these 
life-saving drugs, we would not hesi-
tate to import them. In fact, we have 
been importing them. Whatever 
shortage there is, to that extent we 
will import in bulk and supply to the 
manufacturers. Wherever there is 
shortage in certain regions, we will 
see that that region is supplied with 
essential drugs. So far as the question 
of nationalisation is concerned, it is a 
question to policy and I am not ex-
pected to make a statement on the 
policy issue. 

SHRI SAMAR MtJIqIl:RJEE: The 
statement says, "in cases of ..;hortage. 
of vital life-saving formulations, im-
mediate remedial measures are taken 
including advice to the ('oncerned 
manufacturers to rush supplies to 
the areas I)f shortage." My ques .. 
tion was whether this has been done 
ooncretely md how much medicine 
has been sent to which areas by which 
companies. He is saying, "we will 
do it." Is this the rep:y I wanted? 

SHRI VEERENDRA PATIL: I am 
sorry, this is a matter of detail. If 
he puts another question, I will be 
in a prosition to give an answer, 

DR. KARAN SINGH: Is the hon. 
Minister aware that there is an jm-
portant difference between therapeu-
tic drugs and prophylactic drugs? 
Therapeutic drugs are those that are 
used for treatment and prophy~actiCJ 
drugs are those tpat are used for 
preventing diseases. In tuberculosis 
the manufacture of therapeutic drugs 
in adequate quantity is very impor-
tant. And I think, we should deve-
lop our own capacity rather than 
think of imports. I would like to 
know from the hon. Minister the 
positiOll with retard to the therapeu-
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tiee .in TB because the BeG vaccina .. 
tion which for 30 years we thought, 
is ,oini to be effective for preventing 
TB is no lonaer effective. 1 remem-be; having seen some research. papers 
'in which it was told that the BCG is 
no longer effective in preventing TB. 
Would the hon. Minister let this 
House know whether in fact, the find-
ing has been borne out by subsequent 
research; if so what is being done to 
develop a new therapeutic drug to 
prevent TB? It has ben abolished 
in Europe. It is a disgrace and 
shame that \ve still have it in IndIa. 
What measures have been taken by 
the Government? 

SHRI VEERENDRA PATIL: I am 
not in a positiOn to give an off.lland 
reply to this. If the hon. Member 
puts a separate question, I will b~ 

in a :positlon to rep1y. 

SHRI EDUARDO FALEIRO: With 
reference to thE" drugs mentIoned here, 
whether the Government is aware of 
the fact that prices of some drugs 
such as :Myanbutol and Ripharmed 
have gone down wIthin the !ast few 
weeks? For instance, in the ('a<;e of 
Myanbutol, it was sel1ing at Rs. 78 
per hundred a few weeks back and 
It is now being sold at Rs. 33.50. I'll 
the caSe of Ripharmed, it was selling 
at Rs. 14.50 per strip of four capsules 
and now, it is being sold at Rs. B.80. 
I would like to know from the hon. 
Minister whether the drug manufac-
turers have represented to his Mmis-
try that in view of falling prices their 
profitabihty is low and that they 
should be allowed to increase the 
prices. If so, what is the reaction of 
the Ministry in this regard? 

SHRI VEERENDRA PATIL: In cer-
tain cases, the prices have gone down 
and in certai.n other cases, the prices 
have gone UP. There is a demand 
from the drug manufacturers that for 
the last three years, there has not 
been any increase in the prices and 
tJhat they should be allowed to increase 
the prices. I will look ,into that. That 
is all can say at the moment. 

Demaad from BJbar tor JDOre Pood-
p-aIn. 

EB 
-89. SHRI N. E. HORO: 

SHRI JYOTIRMOY BOSU: 

Willi the Minister of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that the 
Bihar Government has sent an SOS 
to the Centre demanding increased 
allotment of foodgrains to meet the 
requirements of the 'famine areas' in 
the State; 

(b) whether Government are aware 
that there is acute shortage of food 
and practically no stock is now left 
in the seven worst drought-hit-tribal 
districts including Singhbhum, Ranchi, 
Palamau, Dhanbad, Hazaribagh, 
Giriuih, Monghyr, anci Santhal Par-

gan.as; and 

(c) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH 
RAO): (a) It is a fact that the Go-
vernment of Bihar have from time to 
time been pressing for higher allot-
ment of foodgrains. • 

(b) According to the State Govet'n-
mt>nt it is not a fact that the eignt 
districts mentioned in the Question 
had no stock of foodgrains. There 
is adequate st()('k of foodgrains In 
Bihar with thE' FeI and the State 
Government and all possible etrort!1J 
are being made to ensure their availa-
bility at indiVIdual dep'ots .lccording 
to need. 

(c) In order that adequate supplies 
of food grains are maintained, the 
Railways have been requested to move 
a minimum of a lakh tonnes of food-
grains per month to the State. 

SHRI N. E. HORO: II the Member 
aware of the fact that in a large num-
ber of Panchayats of the 8 di!trict. 
which are mentioned in the queatioa 
the relief works had to be stopped 
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.:because til: today 12,000 metric tonnes 
of loodgrains meant fOr relief work, 
hat not been givep to the workeN 
:tor the last two months? This shows 
that the Minister's answer is wrong, 
because there is no sufficient stock of 
foodgrains and that is why, the relief 
work, could not be carried on. 

SHRI BlRENDRA SINGH BAO: 
~he information supplied is absolutelY 
eorrect. I would give the position of 
food stocks in each district mentioned 
by the hon. Member. The position of 
food stock upto 8th of this month 
is like this Singthbhum-4,555 tonnes, 
Ranchi-4,852 tonnes, Palamau-3,651 
Dhanbad--7,817, Hazaribagh-2,431 
Monghyr-l,746, Giridih-2,554 and 
Santhal Pa~anas-4,932. The Bihar 
state has also its food stock of over 
42,000 tonnes as on 1-2-80. The real 
problp.rn is not supplying foodgrains 
to some of the interior areas is on ac-
count of the difficulty in inter-district 
movement by road, and that is being 
speeded up. 

WRITTEN ANSWERS TO QUESTIONS 

Incentives to Sugar Mills as Recom-
mended by Sampath Committee 

• "'87 SHRI C'BANDRABHAN ATHA-
RE P A TIL: Will the Mmister of AG-
RICULTURE be pleased to state: 

(a) whether Government are aware 
that the incentiVes as recommended 
by SHmpath Committee which were 
given to the new sugar mills dUe to 
their heavy capital investments has 
not been given during the last two 
years resulting in heavy losses to the 
new units as well as to the expanded 

'units Of the sugar industry; and 

(Ib) the reaction of Government 
thereto and the steps which are being 
taken to revive the said incentives? 

THE MINISTER OF AGRlCUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BtRENDRA SINGH 
RAO): (a) Rnd (b). The scheme in-
troduced in December, 1~75 to make 

new sUIar factori~ and expansion 
projects, established at high capital 
Cost, economicaly viable became in-
operative in AU/gust, 1978 consequent 
on the removal ot all controls on 
priCes, movement and distributiOn of 
sugar. After the reintroduction of 
partial control on augar with dual 
pricing mechanism with effect from 
December 17~ 1979, and inter_Minis-
terial Group has been constituted to 
review and revise the scheme taking 
into account the changed parameters ot 
facilitate a decision by the Govern. 
ment in the matter. 
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.&Diyoda,. Prornmme 

·91. SHRI SATIS\H AGARWAL: 
Will the Minister ot RURAL RE-

~OONSTRUCTION be pleased to state: 

(a) whether Government propose 
~ contmue with the Antyodaya move-
ment; 

(b) if so, allocations proposed tor 
1980-81 together with its State-wise 
ht'eak-up; and 

(c) if the rep}iy to part (a) above be 
. n the negative, the reasons for dis .. 

ontmuing the same? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH 
RAD): (a ) The GovernmGnt of India 
Ilad not adoptE'd the Antyodaya prog-
f t-tmJll€ at ,my tIme and. therefore, 
t he question of continuing is does not 
~rI':)e Howecvf, the Antyodaya ap-
ufoach of selecting the poorest among ·,w poor has been recomended for 
,)rovldmg assistance to beneficiaries 
,mdc, the IntegI ated Rura: Develop-
"'"lent Programme and similar benefi-
" <1 1 ~ -ollented programmes. 

I b I and «.) . Does not arIse In 
\l1t'\;\, llf an~w('l' to (a) abovC'. 

,,"'ore&t policy fOr Hill Regions In U.P. 

-92. SURr T. S. NE'GI: Wlll the 
Minister of AGRICULTURE be pleased 
to state: 

(a) whether floods in hill districts 
of Uttar Pradesh have proved disas-
trous to the country; 

(b) if so, what special steps are 
being taken to control these floods; 
and 

(c) whether Government propose to 
giVe an ecological turn to the forest 
policies to save the agricultural' eco-
nomy in the hin regions of Uttar Pra-
desh? 

THE MINISTER OF AGRICUL-
rURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH 
llAO): (a) Fl-oods in hill districts of 

U.P. have cause great damage in the 
plains of U.P., Bihar and West Bengal. 

(b) Large scale water and soil con-
servation measures which include 
a1l'orestation of barren hill side, deve-
lopment ot pastures and fruit gardens 
and constructIon of engineering struc-
tures to prevent heavy and sudden 
rwl>-off are being taken in catchment 
area of rivers in the hill districts ot 
UP. Planning Commission, Govern-
ment of India have allocated a sum 
of Rs. 90 crores (50: 50 sharing basis) 
under a Centra!ly Sponsored Scheme 
fOlr the remaining period of 6th Five 
Year Plan for treatment of catchment 
of 18 flood prone rivers of the Indo-
Gangetic Basin. The allocation for 
1980-81 1S Rs. 2 crores. 

(c) Large scale afforestation and 
constructive measures are being 
taken by Government to reclothe the 
barren hilJsidE"S to prevent land slides 
and minimise run-off which Wl!! go a 
long way to save the agricultural 
economy both in hills as well as in 
plains. 

The Government of India has al-
ready taken up the revision of flationa~ 
forest policy 1952 and in the proposed 
draft of the revised forest policy there 
would be greater emphasis on ecolo.-
gical and environmental considera-
tion. 

L P. Gas connections 1n Delhi 

*93. SHRI R. L. P. VERMA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be p~eased to state: 

(a) what is the total number of 
persons registered in Delhi for L.P. 
gas as on 31st January, 1979; and 

(b) by what time the persons on 
the waiting list in Delhi are likely to 
be provided gas connections? 

THE MINISTER OF PE'l"ROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) The Indian OU 



J4A:RCH 1'1, 1980 

Corporation, Bharat Petroleum Cor-
poration and Hi!Ddusttm Petroleum 
Corporation market Liquefied Petro-
lewn Gas (cooking gas) in the Union 
Territory of Delhi. The approximate 

Indian Oil Corporation 

Hind\Dtau Petroleum Corporation 

Bbarat Petroleum Corporation 

(b) The availability of cooking gas 
in the country, as a whole wi!l begin 
to increase on a significant scale from 
the end ot 1980 with the comm1ssion-
ing progressively of :-

(i) facilities for separation of 
LPG (Liquefied petroleum Gas) 
from Bombay High Associated gas; 

(ii) Mathura Refinery; 

(ill) Secondary processing facili-
ties at Koyali Refinery; and 

(iv) Coker Unit of Bongaigaon 
Refinery. 

In the meantime, besides taking 
steps to increase production of LPG 
in the Refineries, Government have 
plans to import cooking gas to the ex-
tent possible to improve its availabi-
lity. 

The release of new gas connections 
on a large scale in Union Territory of 
Delhi and elsewhere would be possi-
Ible only after the supply situatiOn 
improves as lr.dicated above. 

Openina of Branch Post Oftice in 
Villages 

*94. SHRI RAMSWAROOP RAM: 
W'ill the Minister of COMMUNlCA-
TIONS be pleased to state: 

(a) whether Government have any 
proposal to open a Branch Post Office 
iTl each village having population of 
Meen hundred; and 

(b) if so, bv what time the scheme 
i. going to be introduced? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. Itt STEPHEN): <a> 

number of persons waiting for their 
turn to get new gas connections in. 
&respect of the abOVe Companiea u oa 
the date indicated against each is ,iv_ 
below:-

• !J,oB,021 as on 31-3-1979 

20,900 as on 31-12-1979 

72,361 as on I-J-Jg80 

and (b). In opening branch post 
offices in villages, population is a 
JC1ualifying factor. Subject to the 
condition that the village must be 
beyond three kilo metres from the 
nearest post office, for the normal 
village, the minimum population is 
2,000 and for triba1-, hilly and back-
ward areas it is 1,000. Villages with 
Gram Panchayat headquarters are 
considered eligible for post office irres-
pective of population factor t subject 
to the oondition that there is revenue 
yielding prospect of 25 per cent of the 
cost in normal rural area and 10 per 
cent of the cost in tribal, hi!ly or bat'k-
ward area. The Department is mak-
ing effort to expand the postal system 
on the above basis. 

Improvement in SUPPly of Levy Sugar 

*95. PROF. MADHU DANDAV ATE: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government have taken 
concrete steps to improve the supply 
of levy sugar from sugar mills to the 
public distribution system; 

(b) if so, what are the salient fea-
tures of the steps taken; and 

(c) the effect of these stePs on the 
available of sugar an dits price? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRr BIRENDRA SINGH 
RAO): (a) Yes, Sir. 

(b) The steps taken to improve tbe-
supply of levy sugar include the fol-
lowing: 

(i) On complaints received from 
FooaCorporation of India for (lelay 
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JD iIldentin,a of W&lons by lome 1aco. 
tories, .ow<auae uotiees have been 
ilrlUed to tbe factories tor launching 
prosectltioas against them. 

(il) Periodical review meetings 
haVe been held at Lucknow, Bom-
bay and PatDa for taking on-the-
apot decisions for overcoming dim .. 
eultie8 in the way of speedy move-
ment of levy sugar. 

(iii) Movement of levy sugar by 
special rakes from factories in U.P. 
and Maharashtra, the major sugar 
producing states to far off deficit 
States like West Bengal, Orissa, 
Bihar, Jammu & Kashmir, Delhi etc. 
has been arranged. 

(i v) For despatches by rail, sugar 
factories have been allowed to charge 

• 3 paise per quintal of sugar per Km., 
instead of one paise allowed earlier, 
for transpcrting the levy sugar by 
road beyond S Km. of the distance 
between the factory and the nearest 
railway station. 

(v) Against January, February and 
March quotas, Food Corporation of 
lndta -has been authorized to take up 
road movement for distances upto 

300 Km. in cases where stocks can-
net be moved by rail and adequate 
supplies are not avauable in the con-
suming districts. 

(vi) Re-\"alidation of levy sugar re· 
lease orders issued from December 
1979 to February 1980 has been 
made, by general orders upto March 
31, 1980 and States Go~ernments al' 
well as Food Corporation of India 
advised to expedite the movement of 
backlog of levy su/itar. 

(C) As a result of above steps, the 
pace of lifting of levy sugar from the 
factories has considerably improved. 
Upto 29-2-1980 the total levy sugar lift-
ed is 4.29 lakh tonnes out of the total 
allocation of 642 lakh tonnes upto Feb-
ruary, 1980. With the improvement in 
the supply of levy sugar, the whole. 
lsaJe prices in open market have al-
ready. declined by a range of Rs. 40-

E. 100/_ per quintal as on 11-3-1980, 
compared to the prices in th. 

TllLS 2. 

second fortnight ot February lHO,,,, .in 
the principal s~ar market. Of tbt' 
country. 

Extra Departmental P • T Emplo,.eea 

·96. SHRI G. M. BANATWALLA~ 
SHRI D. S. A. 'SIVA-

PRA.K.ASAM: 

Will the -Minister of COMMUNICA .. 
TIONS be pleased to state: 

(8) what is the number of extra-
departmental POst and telegraphic em-
ployees in the country; 

(b) what is the nature Of their 
duties and average monthly emolu-
ments; 

(c) whether Government are aware 
that in fact the extra departmental 
employees do practically the same 
work as regular employees but draw 
meagre emoluments with no service 
benefits; 

(d) whether the extra departmental 
empl.oyees are So discriminated against 
regular employees on the ground that 
in rural areas the POst offices are not 
remunerative; and 

(e) if SO, whether expeditious steps 
will be taken to departmentalise all 
E.D. employees? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a) 
The total number of Extr::} Departmen-
tal employees is 2.48 lakhs. 

(b) They work OD part-time basiS 
for a period not exceeding 5 hours per 
day. Their emoluments range from 
Rs. 85/- to Rs. 1701. 

(c) and (d). Considering the fact 
that Exfra Departmental emplqyeel 
are engaged mainly in rural areas for 
part-time work and the fact that they 
are free to eniage in other avocations 
also during their free hours, the Gov· 
ernment do not consider their working 
and service conditions are inadequate 
and poor. 

(e) D6"es' not arise. 
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.97. SHRIMATI RAMDULARI SIN· 
HA: Will the Minister of AGRICUL· 
TUBE be pleased to state: 

(a) whether there is any provision 
to take over the management of sUIar 
factories which are in arrears of more 
than ten per cent of Sugarcane price; 

(b) the number of sugar factories 
against which the payment for sugar- , 
cane is in arrears over ten per cent; 
and 

(c) the number of sugar factories 
that have been taken over uader such 
provision? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): (a) 
to (c). The Sugar Undertakings (Tak-
ing Over of Management) Act, 1978 
provides for the vesting of manat:(e-
ment of sugar undertakings in the Cen· 
tral Government under specifiC cir-
cumstances including having arrears 
ot cane du~ to the extent of more than 
10 per cent of tlle total price 01 the cane 
purchased for ,the purpose of the un· 
dertakings during the immediately 
preceding sugar year. 

During 1978-79, the managements of 
eight sugar undertakings were vested 
in the Central Gover'1ment for having 
arrears of cane dues in excess of the 
prescrIbed limit. The management of 
three undertakings were vested in the 
Central Government for having failed 
to commence production by the ap· 
pointed day. Out of these, manage-
ments of two undertakings have been 
handed -over to the State Governments 
and one -undertaking has been return-
ed to the owners under the orders of 
the High Court. 

According to the last review which 
was undertaken with. reference to the 
08ne dues as on 30th November, 79, 20 
sugar undertakings had cane dues be· 
Jrond the prescribed limit. Notices 

have ~been isaued to these underlakir.a_ 
under the Act and the repUes rece1vecl 
will be pro~ in accordance witll. 
the provisions of the Act. 

Calcutta Telephones 

-98. SHBI MUKUNDA MANDALt: 
SHRI CHITTA BASU: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether Government are aw8l'8' 
of the bad condition of the Calcutta 
Telephones; 

(b) if so, the facts thereof; 

(c) the steps being taken for im-
proving the present condition of tb& 
Cakutta telephones; 

(d) whether Government propose tG 
bring normalcy in the Calcutta tele-
phones; and 

(e) if so, when and if not, the rea-
sons therefor? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a) 
and (b). Yes, Sir. There is some dete-
rioration in the telephone service in 
Calcutta t'fty primarily due to the 
large number of faults in the unde~ 
ground cable network, and due to the-
poor avallability of power supply. The 
cable faults occur mostly due to the-
damage caused by tlhe works of various 
organisations and due to increaEe ot 
thefts of cables and ~ccess('ries. Be-. 
cause of the poor power supply. the 
aircondltioning plants of the telephone 
exchange cannot be worked contiDu-
ously and this results in poor service. 

(c) and (d). To overcome faults lD 
the underground cables and to improwe 
the general functioning, a number of' 
short-term and long-term measures are 
being implemented progressively. 

(e) The effect of these short;met 
long term measures on improving tile 
service is expected to be felt graduallJt. 
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*99. SHRI Eo K. IMBICHIBAWA: 

Whl iDe Minister of AGRICULTURE 
be Pleased to state whether Govern-
ment propose to make avaUable dred-
gers for removing the excess sand from 
harboursjn Kerala in view of tile difB-
culties faced by the fishing trawlers 
in entenng into almost all the fishing 
harbours in Kerala due to heavy silt-
ing at sand? 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BlRENDRA SINGH RAO): The 
maintenance » of fishing harbours at 
places other than major ports is the 
responsibility of the $tate Government. 
The Government of Kerala is reported 
to be having its own dredgers and there 
should be no difficulty in utilising theIr 
dredgers for removing sand from fish-
ing harbours. Moreover, the State 
Government can also enter into con-
tracts with dredging firms including 
the Dredging CC'rporation of Indja, a 
Public Sector Undertakings under the 
Ministry of Shipping and Transport 
for doing the dredginf work. 

S.T.D. between Delhi and Cities of 
'Vest Bengal 

-100. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether there is any proposal 
under consideration of the Govern-
ment to connect Asansol, Raniganj, 
Durgapur, Burdwan with Delhi 
through S.T.D. facilities; and 

(b) if so, the details there<lf? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C M. STEPHEN): 
(a) Yes, Sir. . 

(b) Burdwan is shortly expected 
to be connected with Delhi by STD 
through Calcutta and Delhi Trunk 
Automatic Exchange. Asansol, 
Raniganj and Durgapur are expected 
to be connected with Delhi through 
STD, in the year 1980-81 on com-

and the Delhi Trunk Automatic Ex-
change. 
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WIdening of Ring Road Deaf Nara'na 
Village 

649. SHRI DHARAM DASS SHAS-
TRI: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether the work relating to 
widening of the Rin~ Road near Nar-' 
aina Village has bpen held up lor a 
long bme and no aclir'll 1S bem~ taken 
to demolish unauthorised shops except 
with serving the shopkeepers/encroa-
chers with repeated notices fur the 
sam€'; 

(b) whether the narrow stretch of 
road is causing traffic bottlenecks and 
serir~us accidents; and 

( c) If so, what measurec:; are heing 
taken to complete the widening work 
early? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
(a) The work has been held up for 
quite some time. In the four report-
ed cases of unauthorised construc-
tion by the side of the Ring Road 
notices under the Delhi Development 
Act, 1957 have been issued. Demo-
lition orders have also been passed 
in one ease. 

(b) It is Ukely to become a traffic 
bottleneck. 

2 • ,,-' 

"1 6 

27 3 

11 3 

11 3 

15 

15 7 

11 2 

456 307 

(c) The widening of road frC'm the 
present 2 lanes to 4 lanes which will 
cover the entire land width from 
shop to shop on either side is in hand. 

CQn~umptJon and Supply of Die8e1 aDd 
Kero8eDe 

650. SHRI MAG.\N BHAI BAROT: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) what is the AnflUal consumption 
of diesel, State-wise; 

(b) whether there is reJuction in 
supply of diesel in January and Feb-
ruary, 1980 to the States; if SO, hoVI 
much; 

(c) whether Government are aware 
that the shortage of diesel has affec-
ted kerosene supply and whether 
kerosene is mixed by the dealer~ In 
diesel; and 

(d) what steps are being taken to 
restore the supply of dieeel and 
kerosene? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRl VEmmN-
DRA PATIL): (a) 'l'he total coa-
sumption of High Speed Dieee! .a 
during 1978-79 was about 8.8 millioa 
tonnes In -the State. and Umon Terri-



tories. The break up thereof Stat .. 
wise is given in the Statement 
attaehed. 

(b) In view of the closure ot the 
thl"ee refineries in Assam since the 
last week of December, 1979 and 
Barauni refinery since 2nd January, 
1980, there has been some reduction 
in overall sale of Hi.gh Speed Diesel 
oil in January-February, 19HO, rom ... 
pared to the sales in November-Dec .. 
ember, 1979. The figures of sales 
of High Speed Diesel in the country 
as a whole during the last four 
months are indicated below:-

Figurt''' 
in thou-
sands of 
mf·tric 
t() 1nt'~ 

(Pr ovi;i onal ) 

------ -----------------------------
Nov~mbf'r, J<}79 

D ·c(·mbf."l, 197q 

January, 1980 

Febr.uary, IqRo 81J 

(c) Government are not aware of 
the shortage of diesel affecting 
kerosene supply. Due to near-equa-
lisation of the prices of kerosene and 
High Speed Diesel, the scope of ob-
taining pecuniary advantage by 
blending kerosene with diesel hal 
been considerably reduced. 

(d) The following steps have been 
taken to restore the supply of diesel 
and kerosene: 

(i) Avaliability of diese~' and 
kerosene is bc!ing augmented 
by additional imports. 

(U) Allocations of high speed 
diesel and kerosene to the 
States and Union TerritorIes 
have been increased for the 
month of March, 1980. 

(iii) Improvement in the raU 
movement of petroleum pro-
ducts is being effected by 
pressing more tank wagons 
into service reducing the 

44 
tunt around t1tU of tanlc 
wa,ons and according a 
higher priority to the move-
ment of these wagons over 
goods and p.ass,enger services. 

(tv) During .'4arch, 1980 road 
bridging of products is also 
being maximised. 

(v)Utillzing t.~e Ha\dia-~arauni 
Kanpur pipelinr.! for the 
movement of kerosene and 
diesel to the maximum ex-
tent. 

(vi) Advising the state Govern-
ments to regulate the distri-
bution of diesel and kerosene 
under the ~Jssential Commo-
dities Act and the rule and 
orders frame thereunder 
and to take stern action 
against those indulging in 
hoarding and blackmartet-
ing. The State Government 
have also been advised to 
consider invokin~ the pro-
visions of the Prevention of 
Black-marketing and Main-
tenance of Supplies of Essen-
tial Commodities Act for 
prevention of those malprac-
tices. 

Stat,mmt 

Annual Con'mmption of Dif'''f'] fH S D) 

Statf'wj..,f' 

--"'1-----.----
('000 Mf"tric Tonn("s) 

~tatt'"'1 IQ78-'79 

Harvan:l 248.9 

Himachal Prad~h 35"7 

J~mmu & Ka~hmjr 68·6 

Punjab 548'7 
R~ja'lthan 469.7 

Uttar Prad<''1h 945~9 

Chandigarh 15"6 

Delhi' g09- r 

As~am ./ 154.4 



4S , 

11 

Bihar 41$2.0 

Man ipul' , 15'9 

M ·gha!aya I~ I , 
Na~aland 8 9 

Om"a 156 2 

Sikkim 2 5 

Tnpura , 9 9 

\Vest B::ngal 539·7 
Arunachal Pradesh 7'4 

Mizoram 5'4 

.-\ndam:111 10'8 

Dadar Nall;,U HdVt'h .} .(}utarat 583,6 

M'\hara~hha 1128,S 

Goa/DL\m tn/DIU 66'2 
Mldhya Pratit'ih 5"'1) 

Andhra Praoe'\h 769.8 

Karnataka 461 '2 

Ketal«\ 30~ <) 

Tamil Nariu 785 6 
Pondichcny 20 I 

GR-ANn TOTAl. B614 8 

NOTE: rl1(, 'i . .\t"-Whe ,>«\1("" mdicated cl.bov~ 
art' tht' total ~alf"s ror all cat('gory 
otCu'ltomer~. 

Position 01 Diesel Supply 

651, SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
PETROLEUM AND CHEMICALS be 
piease to state: 

(a) whether it is a fact that issue 
of new permits was suspended to 
Buses and Trucks in October, 1979 in 
the 'Wake Of.esel crisis in the coun-
tty; 

" (b) if 10, w~her the position ot 
diesol .. ply baa heeD m.pNVed; .aad 

" (e) if Dot. by what time the poaI-.-
tion i,$ likely to be impr()~d1 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SURI VEEREN· .. 
DRA PATIL): (a) Yes, Sir. The 
Ministry of Shipping Be Transport 
had issued in'$tructions to State Gov-
ernments/Union Territories Admini .. 
strations in October, 1979 to suspetld 
the issue of fresh pernlits for new 
buses/trucks. The instructions were, 
however, withdrawn by that Ministry 
in February, 1980. 

(b) and (c). Improvement in the 
present position of supply of dies~l 
is possible only after a11 the three 
refineries in Assam and Barauni Re-
finery in Bihar r:.sume full produc-
tion, 

InceDtives/Prizes to NOD.-HlDdl 
SpeakiDc Writers 

652. PROF, NAnAIN CHAND 
PARASHAR: Will the :M]nister of. 
EDUCATION be pleased to state: 

(n) the names of the non-Hindi 
speaking writers Who have been 
given incentives ()r prizes for W'riting 
In Hindi during the last three years 
1977-80; year-wise; and 

(b) Whether Government propose 
to enlarae this scheme so as to excl ude 
the speakers of non-Ifmdi dis1ri(.ts? 

THE MINISTER OF EDUCATION 
. AND HEALTH ~NO SOCIAL WEL .. 

, FARE (8HRI B. SHANKARANAND) 
(a) A list of authors who have been 
awarded prizes under the scheme of 
tCPrizes to Hindi writers of non-Rindi 
speaking areas" for years 1976-77 to 
1978 ... 79 is attached, Awards for 
1979-80 have not been finalised so 
far. 

(b) No, Sir. 



MA.1'tdH 1 'It 1180 .-
Lut of Bifldi Writers of the Non .. 
fftDdi SpeaJcmfl .4r~ru awarded prizes 

101' *he 11841' 1976-77. 

t. Dr. Om Prakash Gupta. Lectur-
er, P. G. Deptt. of Hindi, Jammu 
University, Jammu Taw! 

2.. Dr. Chandrta Kant Bandivocie-
kar, 7, Shakuntal Sahitya Sahwas, 
Bandra (East), Bombay. 

3. Dr. Dayal Asha, Head of Slndhi 
Deptt., Chandibai College-, lTlhasna-
gar. 

4. Dr. A. Sr;rama Reddy, Head of 
the Deptt. of Hindi, S. V. R. K. Govt. 
Degree College, Vv. G. Distt. (A.P.). 

5. Shri Manahar Chauhan, 4-D, 
Rajendra Prasad Colony, Gwalior. 

5. Shri Manahar Chauhan. 4-C. 
Bloek I, Jawaharlal Nehru Univer-
sity, Old Campus, New Delhi. 

7. Dr. S. K. Shah, Trishala Bang .. 
low, Shanker Shat Road, OpP. Meera 
Colony, Pune. 

8. Dr. Durga Dixit, Deptt. of Hindi, 
C-9 Teachers' quarters, University of 
Poona, Poona. 

9. Dr. S. K. '!aneja, a. Teacher's 
Flats, Hans Raj College, Delhi. 

10. Shri Gian Singh Mann, 1e58, 
Karimpura, Ludhiana (Punjab). 

11. Shri S. Sadaslvan Nair, Sarvo-
daya Hindi School, Meenakshi Puram 
Nagar Coil, K.K. Distt. (Tami:nadu). 

12. Dr. Hiranmaya, (now deceased) 
'''Manasi'', No. ~4/35. VIr Main, 11 
Block, Jayanagar, Bangalore. 

13. Dr. P. Adeswara Rao, Reader, 
Hindi Department, Andhra Univer-
sity, Waltair (A.P.). 

14. Dr. V. N. Philip, Professor of 
Hindi, Mar Thoma College, Tiru-
valla (Kerala) . 

15. Shrt R. Showri Rajan, 30 BiIIIl 
Prachar Sabha Street, T. 'N'aaar. 
~dras. • 

16. Dr. Ajoy Kumar Patnaik, Lec-
ture: in Hindi, S. C. S. College, Pad 
(OrIssa). 

List of Hindi Writer! 0/ the !loa-
Hindi Spea}cing Ar~a8 awarded }:fiu .. 

fOT the yeaTs 1977-78 and 1978-'l9. 

1. Dr. Narendra 
(First Floor) , Kirti 
Delhi. 

Mohan, 
Nagar, 

K-65 
New 

2. Sh. Chandra Kant Kusnoor .. 
ILakshmi Nivas' behind Tirandu 

Talkies, Gulbarga (Kamutaka). 

3. Dr. S. R. rrivedi, Cf4, Univer-
sity Staff Colony, Ballabh Vidya-
nagar. 

4. Sh. Pritam Sin~h PanchhI. 95~ 
Rani Garden, Shastri Nagar, DeThi. 

5. Smt. Saraswathti Ramnath, No. 
5, Sambasivam Street, 'I'heagaraya-
nagar, Madras. 

6. Sh. V. A. Kesavan Namboodid,. 
Prof. of Hindi, St. Joseph'~~ Col~ege. 
Devagiri, Calicut (Kerala) . 

7. Dr. (Km.) K. A. Jamuna, II. 
Netaji Subhash Marg, Jlarya Ganj .. 
New Delhi. 

8. Dr. (Smt.) Krishna Raina, Assis-
tant Prof. in Hindi, Himachal Pra-
desh University, Summer Bin. 
SIMLA (H. P.). 

9. Sh. Pranav Kumar VIl11dJopa-
dhaya, 0-240, S~rvodaya Enclave, 
New Delhi. 

10. Sh. Shankar Bam, Qr. No. 35. 
Block No.3, Type B, Indian AirllDea 
Housing Colony, Vasant Vihar. New 
Delhi. 

11. Shri H. V. Uamc.ndra Bao" 
Assistant Station Dir~, AU IDdJa 
Radio, Vizag. 



a. Dr. N. P. Xuttan Plllal, 190. 
$. B. 1. Colony, Ta4ia BuU, Secun-
tler.bad. 

13. Shri Ch. Njshan Ningtam, 
Kwak4dthe.l, Imphal (Manipur). 

14. Shri Dandamudi Mahlndhar, 
41, Srinivasa Nagar Colony, Hydera-
bad. 

15, 0.. Moti La!l Jotwani, D-14. 
Dayanand Colony, Lajpat Nagar, New 
Delhi 

SettiDI up of FertUber )~lant9 durinl 
Dext Five Year 1"lao 

653. SHRI AMAF..81NH V, RATH-
AWA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state: 

(a) whetht!r there is any proposal 
to construct more fertilher Plants in 
the ccuntry during the next Five Year 
Plan; and 

(b) if so, the names of the State~ 

earmarked? 

THE MINISTER O:t'" PETROLEUM 
AND CHEMICALS (SHRr VEER-
ENDRA PATIL): (a) Yes, Sir. 

(b) It has been decided to set up 
four large sized ferttlizer plants, two 
each at ThaI in Maharashtra and 
Hazira in Gujarat based on Bombay 
High/Bassein gas and one more ferti .. 
lizer plant at .N'amrup in Assam 
based on the gas available from the 
oil fields of ONGC and Oil India Ltd. 
These plants are in addition to Kan-
dla (Expansion) plant of Indian 
Farmers Fertilizers Cooperative Ltd. 

and Kanpur (Expansion) plant of 
Indian Explosives Ltd., which aye 
under implem$1tation. 

A Working Group set up by the 
Government has recommended tl\at. 
it should be possible to consider 
setting up of;ix mor·:! fertilizer 
plants based on the additional gas, 
'eXpected to be available from the 
Bombay High/Bassein structures. A 
decision on the l\)Cations of additional 
gas based fertili~er plants can be-
taken only after d-etailed studies re-
garding the availabi.lity ot: infras~rue­
ture, the demand pattern, etc. have 
been completed. 

Rice and Wheat .Dotted to West 
Ben ... 1 

654. SHRI ANANDA PATHAK:-
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the quantity of rice, wheat 
allotted to West Bengal during the ~ast 
one year, month-wise; and 

(to) the demand received frem West 
Bengal during the abOve period? 

THE MINISTER ~F STATE J~, 
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINATH-
AN): (a) and (b). A stat~ment. 
showing demand and allotment ot 
wheat for Public Distribution and 
Roller Flour Mills and o.f rice for 
Public Distribution in respect at 
West Bengal for the period from 
January 1979 to l\larch, 1980, is laid, 
on the Table of thf~ Sabha, 

Statement 
(Figures in thousand tonnes) 

Month Demand Allotment 
Wheat Wheat -------Rice P.D. Milia Rice P.D. Mill. 

Sf S 4- 5 6 7 
Ij79 anuary 125 150 .55 IR5 lIlSO u· 
February. 115 R~O ~~ 1515 !ISO S5-



'5 l W~~ A,tU!et'. l4AICH l't 1"', W,,".A"~ ~ I 

I ' • 
I • 

March 125 

April 1f'5 

May 125 

June 125 

July 125 

August 125 

September 150 

October 150 

November 150 

December 150 

11980 
January 150 

February 150 

March 150 

.Pay Seale or Employees of Kosan Gas 
Company 

655. SHR! PIUS TINKEY: 
SHRI K. ?RADHANJ: 

Will the Miru.ster of PETROLEUM 
AND CHEMICA!S be pleased to 
refer to the reply given to Unstarred 
Question No.1 regarding taking over 
of Mis. Kosan Gas Company on 
the 28th January, 1980 and state: 

(a) the present pay scale of 
employees of the Kosan Gas Company 
and its subsidiary firms, Delhi Gas 
Company and Natural Gas Company, 
category-wise; 

(b) the proposed pay scale of e."l1-
ployees Of the Kosan Gas Company 
and its subsidiary firms, Delhi Gas 
Company and Natural Gas Company, 
-category-wise, after taking over; alld 

(c) the present pay scale of &1.· 
,,-loyees of !be Hflldustan Petr"leum, 
I., category-mae? 

3 

250 

st50 

250 

!ISO 

250 

250 

250 

250 

lI50 

250 

250 

250 

250 

f 5 $ 1 

55 la5 250 55 
55 lst5 !ISO 55 
55 12'5 2.50 55 

55 12'5 !ISO 55 

55 125 250 55 

55 125 250 55 
55 150 150 55 

55 150 150 55 
55 ISO 150 55 

55 150 150 55 

55 150 150 55 

55 150 150 55 

55 \ 150 150 55 

THE MINISTER OF PETROLEUM 
AND CHEMIC4.LS (SHRr VEERE-
NDRA PATIL): (a) The erstwhile 
Kosan Gas Com:oany did not have any 
specific scales I)f pay for its employ-
ees except those working at Mahul 
in Bombay under a Long Term 
Settlement which expired on 13-12--
79. These are as under: 

Supervi~ory : 

(I) R~. 600-1000 

(2) Rs. 400-800 

(3) Rs. 400--750 

(4) Rs. 200-500 

Clerical: 

(2) Rs. ~OO-500 

(4) Rs. 125-225 



SJ 
Delhi o.s CoDtpe~ Qd Natural 

Gas 'Company ... not su.bsidlary 
firms of the er,twhile ICosan au 
Cqmpaoy, but a:. their dJstrlb1;to1'l 
holding aaency statUi. 

(b) The propl3ci pay scales of 
employees of Kusan Gas Company are 
under review. Currently, in tertnl 
of the provisions of the Kosan Gas 
Company (Arquisition of Undertak-
ing) Act, 19791 the same !lalary and 
other benefits arp bemg paid to all 
the employees of the erstwhlle 
Kosan Gas Company as Vlere being 
given to them prior to the take over. 

(c) The pT~sent pay scales of the 
eml'by<'eb or Hindustan Petroleum 
Corporation Lt. are as under:-

(I' R.~ 725- 1405 

(2) R'l 1025-1625 

(1) R3 14.25- 18°5 

(4) R,\. 1575-·J(}~1) 

(5) R'I. 185°--225° 

(6) R.., 2001:>-2500 

(7) &'1 2250--2 750 

(8) R. II 2500-3000 

Clertcal . 

(l) R ... 570-1171 

{2) R~. 630-12j5 

(~) R ... 685-1 '.160 

Sanitation Drive In VlU.,. 

656. SHRI JAI NARAIN: Will the 
Minister of RURAL RECONSTRUC· 
TION be pleased to state: 

(a) whether Government have 
decided to start aggreaive sanitation 
drive in the villages; 

(b) if so, when; and 

(c) if not, the reasons therefor? 

THE MINISTER 01' STATZ IN 
THE MlN'lftlly 01' AGBICUL'l'OU 

(SHBt a. v. SW~A""'): ' (.) 
A4 pet pr'OIfaDUDe of tJae Sixth PIta 
IB7a-a), there is no ~ ,. 
stan aggressive sanitation driVe m 
tbe~ 

(1)) an~ (c). Do bOt ari$e. 

(JoawatloD OIl lIWUIIaotare aa4 DIIi-
trt ..... ot AIltCdaral ... 

Maehbaery aDd BqD1pmeat 

657. SBBI G. Y. KRISHNAN: wm 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the Indian Society at 
Agricultural Engmeers which beld ita 
convention recently has forwarded 
certain recommendations for provid-
ing infrastructural facllities for the 
'11anufaeture, dIItr1bu.tIoa .. d provi-
Sion of supporting facilities fvr agri-
cultural tools, machinery and equip-
ment; and 

(b) if so, the recommendations 
which have been accepted by Gov-
ernment? 

THE MINISTER OF STATE IN 
THE MINlS'l'RY OF AGRICULTURE 
(SHRI R V. SWAMINATHAN): (a) 
No Sir, the recommendations of th" 
Indian Society of Agricultural Eng) 
neers which held its 17th Annu.., 
Convention on the theme of "Engi-
neering for Small Farmers" on 6--8 
February, 1980 at New Delhi, have 
not yet been received by the Gov-
ernment. 

(b) In view of (a) above. the ques-
tion does not arise. 

I 

'1'elephODe COD.IlfJCtIoIlS ta Mabar'R5htra 

658. SHRI UTTAMRAO pATIL: 
Will the Minister of COmroNtCA-
TIONS be pleased to state: 

<a> how many new telephone CO!1" 
nections have been provided in the 
Maharalhtra Sfate, diatrtct-wl8e, 
during the year 1977-'18; and 



(b) bow man)' M\Y \elephcme eotl-
JJectiotla Governmellt propose to pro-
vide durin, 19'13-19 and 1979 .. 80' 

THE :MINISTER OF COMMUNI-
CATIONS (SMRI C. M. STEPHEN): 
(8) The Dumber of new . telephone 
connection, provided in the Mahara-
Ibtra state during the year 19'17-78 
was 34,020. The district-wile ftgures 
are at Annex-I. 

(b) 38,478 new telephone connec-
tions were provided in the 'Mahara-
shtra State during 1978-79. About 
30,000 new telephone connections are 
expected to be provided during 1979-
80. 

statement 
Number of telephone connections 
opened during 1977-78 in Maharashtf'a 

State, district-wise 

2 3 

I. Ahmednagar 278 

2. Aurangabad 200 

3. Amraval i . 199 

4. Alibag 286 
• 

5. Akola 258 

6. Bhandara . ISH 

7. Bhir 125 

8. Buldhana . 320 

9. Chanda 155 

10. Dhulia 342 

II. Jalgaon 30 7 

12. Kolhapur 386 

13. Nandrd 193 

14. Nagpur 965 

15. Wasih 602 

16. Osmanabad 192 

f'1. Parpbani 169 
18. Poona 3.646 

I~'A~ 

IC). R. 'ltnagiri . 

~O. SargH 

21. Satara 

22. SholapUI 

23. Thana 

24. Wardha 

25. Y('otmal 

26. Bombay 

Tot~l . 

Refund of Deposits by D.D.A. 

56 'I 

659. SHRI D. L. BAITHA: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(n) whether it is a fact that DDA 
is not taking any action on applica-
tions submitted to it for r~fund of 
amounts deposited Iby people for fiats 
under New Pattern HUDCO stheme, 
in September, 1979; 

(b' the number of applieations 
received by DDA by the end at Feb .. 
ruary, 1980 for refund under special 
circumstances; 

(c) the number of cases expetiited 
by DDA till now; and 

(d) whether Government propose 
to direct DDA to ensure eady retune! 
in genuine casel? 

THE MINISTER OF WORKS AND 
HOUSING (SlIBI p. C. S:&THI:) (a) 
No, Sir. ., t 

(b) 3N. 

(c) and (d). The Delhi Development 
Authority hat mtlmated ttra'l1rtl\ ... 



ftf dleP*d ot om, 1. cam '*' .... 
it bad Jlm to screen the apl1lcatloJII 
nf,lmberlns aboUt 1.'12 lakhs for reo. 
.ptratioD ani to brin, the deposit, on 
record. Now that thlI phue is com· 
pletin& the pace II being accelerated 
of the disPOSal of applications for re-
fund of the initial deposits made by 
the registrants. Government. there-
fore. do not propose to isBue any direc-
tion to the Delhi Development Autho-
rity in the matter. 

Development 01 Ta,hlaka1Nu1 Exten .. 
Ilion Area of Delhi 

860. SHRI MANORANJAN BHAK-
~A: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether the DDAICorporation 
has approved any Plan to d~ve!op in 
the near future the Tughlakabad Ex-
tension area; and 

(b) if so, when the autholitles are 
gomg to provide the basic facilities 
like Water, Sewerage and Electricity 
tv the inhabitants of .... Tughlakai.lad 
ExtensiOil? 

THE MINISTER OF WORKs AND 
HOUSING (SHRI p. C. SETHI): (a) 
and (b). The Delhi Development 
Authority and Municipal Corporation 
Delhi haVe reported that no develop-
mtmt plan to provide basic facilities 
like water, sewerage and electricity to 
the inhabitatnts of Tughalabad Exten-
'Sion has yet been prepared. 

" ... _ ....... ~I'n ... 

881. SHBI SOJ4NATH CBA~ 
JJtE: Will the Miniater of. BDUCA"ftOW 
be pleated. to .tate: 

<a) the number of foreign cultural 
troupes which visited India durinS 
the J.ut 3 years; 

(b) the names of troupes and names 
of cities where the trouPes were 
invited, year-wile; 

(c) whether it is a fact that most of 
fG1."eign troupes were not invite1 m 
Eastern part ot India particularlY in 
Calcutta, Pab). and Bhubaneswar; 
and 

(d) if so, the reasona thereqf1 

THE MINISTER OF EDUCATION, 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. sHANKARANAND): 
(a) and (b). A statement is attached. 

(c) and (d). Foreign performing 
cultural troupes visited various parta 
of India. including Eastern part dur-
ing the last three years. On a num-
ber of occasions they performed in 
Calcutta. Performances were also 
given in other cities ot eastern India, 
viz, Patna, Bhubaneswar, Bokaro, 
Ranchi and Gauhati. The itinerary of 
visiting cultural trou"es is determined 
on the basis of availability of partieu... 
lar type and size of stage and lighting 
arrangements; air transportation faci-
lities for carrying heavy equipment of 
the troupes which visit India for short 
durations; appropriate hotel and food 
arrangements J\1 the city of visit and 
availability of suitable organisation to 
present the shows. 

Statemeat 
F()"i~n "erf(}rmin~ C,lltural TrmJ/Ju which rJisitld India during 1977, 1978 a"d 1979 

S. No. Name 'Of the troupe Places visited 

3 
1977 

1 3o-Member Puppet natre from Hungary Delhi, Chandigarh, Jaipur, Darou, Surat 
and Bombsy. 

2 45 .. Member Central Ohildren's Theatre Troupe Delhi, Luc)mow, Patna, DhubanetWar and 
from USSR . Jaip~. 
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3 

3 Mr. A. E. Ustin, Deputy Director of the Delhi and Agra. 
USSR State Concert and Madam I. K. 
Pospelova, Ministry of Culture, USSR. 

4 3-Member group consisting of Madam Tamila Delhi, Bokaro, Calcutta, and Agra. 
Makhmudova, Pianist, Mr. Vladimir Ma-
linin, Violinist and Mr. Vitalig Detsenko, 
Piano Accompanist from USSR. 

60 

55-Member Stockholm Marionette Theatre Bombay, Ahmedabad, Delhi, Madras and 
Troupe from Sweden. Trivandrum. 

6 50-Member Bolshoi ballet Theatre Troupe Delhi, Calcutta, Madras, Bombay and 
from USSR. Agra. 

7 7o-Member Folk Ensemble from USSR Delhi, Bombay, Madras, Calcutta and 
Agra. 

8 2O-Member Uzbek National Puppet Troupe Delhi, Bombay, Udaipur, Lucknow, Chancli -
from USSR. garh and Agra. 

9 3-Member Soloists Troupe from USSR. Delhi, Madra'l, Bombay, Calcutta, Ram'hi-
Bokaro, Chandigarh and Agra. 

10 Prof. Gustav Sehmahl, Violin Soloist and 
Mr. Herbert Kaliga, Pianist from GDR 

Delhi, Jaipur and Bombav. 

II 8-Member Berlin Oct ... t for guest performances 
fromGDR. 

Calcutta, Madras, 
Agra. 

Bombay, Delhi and 

12 5-Member Boh Barnard Jazz Quintet of Madras, 130ml ay, Delhi and Agra. 
A\llIotralia. 

18-Mt'mber Polhh Mu:.iciaJl of a Jazz Group Bombay, Calcutta, Dt lbi and Poon.l. 
from Poland. 

14 50-Member Vietnamese Song and Dance 
Ensemble from Vi<:>tnam. 

Dt'lhi, Chanciigalh, Calcutta Agla and 
Madras, 

15 50-Member Czechoslovak Stat( En!>emble of Bombay, Calcutta, Dt·lhi and Agla: 
Songs and Dancers. 

16 Vietnamese Cultural TIOUpf' ftom Vietnam Delhi, Chandigarh, Cakutta and Madra~. 

17 5-Mt'mbcr Chamber Muc;ic Ensembl(" from Delhi, Bombay, Coa, Bangalorc and A~ra. 
Yugosla via. 

18 Pianist and Organist Prof. 
bcrsinkc from CDR. 

Amadeus We- Delhi, Calcutta, ~Iaclrac;, Hyderabacl and 
Bombay. 

19 36-Mt'mbt"r Folk Dance Enscmblf" from the Madras, Ddhi, Lucknowand Calcutta. 
Gcrman Democratic Republic. 

20 40-Member Tadjic Opera Ballet from USSR. Calcutta, Madras, Hyderabad Bombav and 
Ddhi. . 

1979 

21 82-Member Pyongyang'ltlldents ddegation 
from North KOft'a. 

Kanpllr, Calcutta, Gauhati, Delhi. Haryana 
(Sonepat). 

22 Mme Teresa 
Polamd.; 

Rutkowska Paianist from Delhi, Calcutta, Madras, Banga)ort', 
.Bombay and Pune. 
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2o-Member 
Bulgaria. 

Artistic 

(II) 

delegation 

(3) 

from Delhi, Calcutta, Bombay and Goa. 

24 8·Member Muscical troupe from Cuba. Delhi. 

25 32-Member Mongolian Folk Dance Ensemble. Delhi, Calcutta, Madras, and Trivandrum. 

26 36-Member Wuppertal Theatre Ballet from Bombay, Pune, Madras, 
Federal Republic of Germany. Delhi. 

Calcutta and: 

27 45-Memnber Popular Art troup from Iraq. Delhi, Chandigarh, and Hyderabad. 

28 52-Member Folk Dance & Music Troupe Delhi. 
from United Arab Emiratf"s. 

29 15-Member Sarajev) Youth Theatre Troupe Udaipur, Delhj, Kanpur, Bombay, Telli. 
from Yugoslavia chary (Kera'a) 

30 21-Member Musical Troupe fromJapan. Delhi. 

2J-Member Caltural Troupe of Post Graduate Delhi, Agra. 
students from Sri Lankil.. 

32 

33 

34 

35 

36 

37 

38 

18-Member delegation of tvfusicologists, 
Musicians and dancers (study tour) from 
Australia. 

IS-Member Asian Asrtistic froupc 
of Glasgow. 

3-Mernb· r Miusical Troupe from U. K. 

Creak Pianist Pappiano. 

Prof. Michael Frishchenschlarger from Italy. 

Prof. Mariana Mauriello froll) Italy. 

American Pianist Glatzer. 

39 Frf:"ncll Mime Artistes Pinok and Matho with 
one Manager. 

Calcutta, Varanasi, Jaipur and Delhi. 

Delhi, Patiala and Bombay. 

Delhi. 

Delhi-Bombay. 

Delhi. 

Delhi 

Ddhi. 

Df"lhi, Bombay, Pune, Bangalore, 'Mysore,.. 
Madras, Pondicherry and Calcutta. 

Delhi. 40 Pfalzcnel' Alpar Trio from FRG. _ 

41 13-Chi Idrt'n and 1- Teacher troupe from Calcutta, Delhi and Agra. 
Bangladt'sh. 

Ddhi, Calcutta and Bombay. 

Kulu, Delhi, Bombay and Calcutta. 

42 Mr. Christiaan Bol', Dutch Cellist. 

43 5-Member Solo Artistes from USSR. 

44 I2-Member PUppl·t Th~>atrc Berlin 
GDR. 

from Bombay, Delhi, Agra, Jaipur, Rohtak and 
Calcutta. 

45 50 -Member "Choreographic Miniatures" 
Troupe from USSR. 

46 Group of 4-Soloists from GDR. 

47 I4-Member Zagreb Solo Singers. 

Calcutta, Bombay, Madras, Bangalore and 
Delhi. 

Bombay, Pune, Delhi, Madras, Bangalore. 
Mangalore and Calcutta. 

Delhi, Bombay, Bangcllorc and Hyderabad .. 

48 21-Member State Dance Ensemble from Shri Delhi, Agra, Jaipur, Lucknow, Varan asi 
Lanka. Madras, Madurai and Coimbatore. 
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(I) (2) (3) 

4-9 Dance and Music Troupe from Bangladesb Delhi, Ajmer, Cbandigarh, Varanasi 
(Sabina Yasmin and Party), Madras, Bombay, Calcutta and Bouro., 

.50 Kawwal and Gazzal Singers from Pakistan Delhi. 
(Iqbal Bano and Party). 

'51 Folk Dance Troupe from Bhutan, Delhi. 

52 Folk Dance Troupe from Nepal. Delhi, 
-------------- - ------

Exorbitant Beats in Delhi 

662. SHRI K. A. RAJAN: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether Government are awar~ 
that rents in Delhi are gOing up and 
middle class people are unable to pay 
higher rent for premises; 

(b) if so, whether any S:ll'vey has 
been made to find out the prevailing 
rents in the newly constructed areas; 
aud 

( c ) the steps being take£l t~ fix the 
re.llts: 

-. '1'" -c.' 
- j 

· THE MINISTER OF WORKS AND 
HOUSING (SHRI p. C. SETHI): (a) 
Complaints have been received from 
tenants that landlords are tj(?manciijlg 
exorbitant rents for letting out pre-
mises in Delhi. Landlords generally 
complain that they are getting very 
poor rents from buildings let out by 
them long ago. 

(b) A survey of prevailing rents in 
some of the colonies of Delhi and other 
related matters was conducted by the 
Indian Institute of Economic Growth 
at the request of National Buildings 
'Organisatlon and the report was final-
ised in the year 1976. The ,c;urvey was 
not conftned only to newly construc-
ted areas. 

(c) There is provision in the Rent 
.control Act 1958 for standard rent to 
be fixed by the Rent Controller ap-

pointed by the Delhi Administration. 
The tenants or the landlords can ap-
proach the Rent Controllers for fixa-
tion of rent under this provision. The 
Government cannot fix the rent direc-
ly. 

Sale uf DDA Flats at J'l'cmium 

663. Dr. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS 
AND HOUSING 'be pleased to state: 

(a) whether Governme.1t are aware 
that DDA fiats are being so:d by the 
allottees at premium in lal'ge num-
bf-!ts to defeat the purpose of solvin't 
the housing problem in De~hi; if so, 
fdcts there'of; and 

(b) whether a survey ~n thic; regard 
is proposed to be made in order to 
check such illegal sale of DDA fiats 
and any action taken against the 
a~lottees involved? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. c. SETHI): (a) 
and (b). The Delhi Deve10pment 
Authority has intimated that sale. of 
its flats is not permissible except with 
the previous co~ent of the lessor to 
writing, In cases of unauthorised 
sales, the leaSe is liable to be termina-
ted under ClaUSe 6 of the lease deed. 
Whenever any sale without the con-
sent of the lessor comes to notice. the 
same is liable to be dealt with as per 
terms of the lease deed. 
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SeUlemeDt of CWme of £etinrl 
Emplo1ee11 ~f D .M.S. 

664. KUMARI KAMLA KUMAR!: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(aJ whether it ha.! })e4!n b!"ought to 
his notice that the Delhi ~Iilk Scheme 
authorities take unusual1y !ong 1 iDle 
in making payment of settlernent dues 
of retired subordinate employees; 

(b) whether in case of some of' the 
emplcyees who retired in 1978 their 
G P. Fund was not refunded to them 
with.ir. the prescribed perJOj of 6 
months thus resulting in loss of inte-
rest beyond the. period of 6 months 
tor nC' fault of theirs; 

(c) whether any represent'ltiolla had 
been made to hig Ministrv by such 
,tafl f'Or payment of interest beyond 
t he period of 6 months till the date 
of re!Wld; and 

(d) if $0, the action which Gov-
ernmE'nt propose to take to afford 
necessary relief to the atTectt'rl retired 
en:p~oyee»? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. S'NAMINATHAN1 : (a) 

Barring exceptional cases where in 
unavoidable circumstances due to 
want of vigilance clearance, docu-
ments from ofl1dals CorW (\l ',,,, I ('te., 
the Delhi Milk Scheme authorities us-
ually arrange settlement of dues of 
retired subordinate employees within 
the stipulated period. 

(b) to (d). No, Sir. In 42 out of 
43 cases pertaining to 1978. G.P Fund 
was refunded within the pre~cribed 
period. The representation made in 
the remaining cases has been 
,disposed of by General Manager, Delhi 
:Milk Scheme in accordance with the 
rules on the subject. 
2771 L.S.-3 

Celltral Direetl'Yf) oa Bural Schemes 

665. SHRI D. P. PADEJA: Witl the 
Minister of RURAL RECONSTRUC-
TION be pleased. to state: 

(6) whether any instructions have 
been issued by the Centre to the State 
Governments for implementing rural 
schemes in the co.untry; 

(b) if so, the detailit of the rural 
development programmes Wllich are 
to tJe taken; 

(c) the funds allotted for the year-
1979-80, State ... wiie; and 

(d) the amount spent during the-· 
said period and the pro&ress achieved? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir. Instructions haVe been issu-
ed by the Ministry of Rural Recons-
truction to the State Governments 
from time to time for expeditious imp~ 
lementation of all ,the centrally spon-
sored rural development program-
mes assisted by the Ministry of Rural 
Reconstruction. 

(b) The major on-gping rural deve-
lopment programmes are: 

(i) Integrated Rural Development 
Programme; 

(ii) Dl'.:>ught Prone Areas Pro-
gramme; 

(iii) Desert Development Program-
me; 

(iv) Small Farmers Development 
Agency Programme; 

(v) Food for Work Programme; 
and 

(vi) Training of Rural Youth for 
Self-Employment. 

(C) and (d). A statement is laid on 
the Table of the House [Ptace in 
Library. See No. LT-540/80]. 
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~e Stoek '" FwtWaer and Seed 

666. SHRr OSCAR FERNANDES: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there is any proposal 
l'nder consideration for bUilding up 
rE'serve s'bocks of fertiliser for achiev-
ing stability in food production; and 

(b) if so, the arrangements made 
by Government in this l'egard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(Sioo R. V. SWAMINATHAN): (~) 
and (b). The Government already 

• have a policy to maintain buffer stocks 
of fertilisers in consuming areas. In 
pursuance of this policy. fertiliser 
stocks to the tune of 12.25 lakh tonnes 
were available in the country on Feb-
ruary 1, 1980. 

AlJepd mlsuWiliaUoa of }'und for 
AdUlt Education 

667. SHRlMATI MOHSINA KID-
WAI: Will the Minister of EDUCA-
TION be pleased to state: 

(8) whether it is n fact that he he!! 
received manf complaint9 atout 
miwtllisatioD of funde provided for 
adult education; 

(b) if eo, the nature or complaints 
and the amount iftvol~d; 

(c) whether it is al!o a fact that 
adult education programme review 
committee is holding an inqul'ry mto 
the matter; and 

(d) if so, the findings of the com-
mittee? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
:rARE (SHRI B SHANKARANAND): 
(a) and (b). A' number of complaints 
have been received regarding misutilL 
aation df funds by voluntary agencies. 
Action is being taken in. such areas, 
generally through the State Govern-
mel •. 

(c) and (d). A Committee hu been 
set up in October, 1979 under the 
chairmallBhip of Dr. D. S. Kothari to 
review the National Adult Education 
Programme in all its aspects. The 
Committee 'is expected to submit its 
report soon. 

AcquisitiOn or LaDd 'in TDA'hlakabad 
Ex~ Delhi 

668. SHRI MOOL CHAND DAGA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

ta) whether the land of Tughlaka ... 
bad Extension has been p.c(Juired (lr 
likelY to be acquired by Government; 
and 

(b) if so, the Ithasra numbers which 
fall within the acquired area? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SI~THl): (a) 
and (b). The information is being 
collected and will be laid on the Table 
of the Sabha. 

Pro'risiOa of AlDeaitiel ia M.I.O. Plats 
ia Paakha aoad, New DeJbi 

669. SHRI CHANDRA DEO PRA-
SAD VERMA: Will the Minister of 
WORKS AND HOUSING be pleued 
to state:: 

(a) whether in ~me of the MIG 
Flats in Pankha Road Residential 
Scheme allotted under Karch, 1~78 
advertisement, kitchen sina had .ot 
been provided and the allottee. hact 
to get tlle einb iutaUed at their own 
expense; 

(b) whether the allottees of these 
ftata co'Yered by the earlier ICheme 
were paId the eon of 8Uch ainb; 

(e) it eo, the reaaan. for thil 
differential treatmeat; ad 

(d) the steptl ao •• rament propoae 
to take on the repreeentation made ia 
thil behalf by the allottee. uader- the 
1978 scheme' 
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'!'HE MINISTER OF WORKS AND .etft..Cb_teal COIQIIIu at lIa1cIIa 
HOUSING (SHRI P. C. SETHI): (a) 671. SHRlMATI GEETA MUKHBBr 
Yes, Sir. JEE: Will the Minister of PETRo..· 

(b) The Delhi Development Autho- I...EUM: A}U> CHEMICALS be pleased 
rity has intimated that a sum of Ra. to state: 
160/ .. each was reimbursed to the al-
lottees of those flats who had got the 
sinks installed at their own cost. 

(c) & (d). The Delhi Devclol;'ment 
Authority has intimated that neces-
sary instructions are being issued to 
reimburse a sum of Rs. 160/- each to 
such of the allottees as had been allot_ 
ted a fiat under March. 1978 advertise-
ment and who have provided sinks in 
their fiats at their own cost. 

N.F.C. Teaehen III Maharashtra 

670. SHRI R. K. MHALGI: Will the 
Minister of EDUCA TION be ple8.sed 
to state: 

(a) whether it is a fact that the 
Government of Maharashtl a have 
forwarded a case of the National 
Fitness Corpe teacher. regarding their 
pay "cales for aanction in the first 
week of June, lln9; 

(b) if so,· what are the recommen-
dations of the Government of Mana-
rashtra in tbis regard; and 

(c) the action which Government 
have taken or propose to take in the 
matter? 

THE MINISTER OF EDUCATION, 
AND HEALTH AND SOCIAL WEL-
FARE (SHRr B. SHANKARANAND): 
(a) Yes, Sir. 

(b) The Government of Maharash-
tra had proposed, on the basis of the 
recommendations made by the Second 
Maharashtra Pay Commission and the 
Maharashtra Civil Services (Revised 
Pay) Rules, 1978, certain revised scal-
es of pay for various categories 0'1 
NDS instructional stat! "bsorbed by 
the State Government wiffl effect from 
1st November, 1976. 

(c) The p'!"oPosals have been ap-
proved by the Central Government 
and it has been conveyed to the State 
Government. 

(a) whether the work relating to 
atettinS up of the propoeed Petro-
Chemical Complex at Haldia is run-
ning tar behind the plan schedule; 
and 

(b) it answer to (a) is in the 
aftirmatlve, what ia cauaing delay to 
auch a vital component ot W~ 
Bengal's industrial .tructure? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SlfRI VEEREN-
DRA PATIL): (a) No, Sir. 

(b) Does not arise. 
Shoriare of petroleum Products 

672. SHRI MADHA VRAO 
SCINDIA: 

SHRr SURAJ BHAN: 
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to 
state: 

(a) wnether it is a fact that during 
the last one year there was shortage 
ot Petro~ Kerosene and Diesel 
throughout the country; 

(b) if so, exact assessment by 
Government; and 

(c) what steps are being taken to 
make it available in sufficient quan-
tity? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI ~EREN­
DBA PATIL): (a) Reports concern-
ing shortage of Diesel and Kerosene 
have been received from different 
parts to the country from time toO 
time during the last one year or so. 
In 80 far as petrol is concerned, th~re 
is no shortage as such. 

(b) It is not po~sib!e to give the ex-
act assessment of the quantum of shor_ 
tage as it depends on aeveral factors. 

(c) The follOwing steps have been 
taken by the Government to meet the 
.situation of shortage:-

(1) Availability of Dietel and 
Kero.ene Is being augmented by ad. 
ditional imPOrts. 
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(ii) Allocations of high speed die~ 
_1 and kerosene to the States and 
Union Territories have been inCl'eas-
ed for the month of March, 1980. 

(iii) Improvement in the rail 
movement of petroleum products is 
being effected by pressing more 
tank wagons into service reducing 
the turn around time of tank wa-
gons. and according a higher pri~ 
rity to the movement of those wa-
gons over goods and passenger ser-
vices. 

(iv) During March, 
bridging ot products is 
maximised. 

1980 rond-
also being 

(v) Utilizing the Haldin-Barauni-
Kanpur pipelines for the movement 
of kerosene and diesel to the maxi-
mum extell!. 

(vi) AdVIsing the Stat.:- G'~veIll­
ments to regulate the distribution of 
diesel and kerosene under the Essen_ 
tial Commoditis Act and the rules 
and Orders framed ther€'unaer and 
to take stern action against those in-
du~ging in hoarding and blackmar-
keting. The Stnte Governments 
have also been advised to consider 
invoking the provisions of the Pre.. 
vention of Blackrnarketing and 
Maintenance of Supplies of Essen-
tial Commoditjes Act for prevention 
of those mulpraC'tic('~ . 

Tel.pb0De Service. Asansol, 
BumpUr etc. 

673. SHRI SAlFUDDTN CHOUDHU· 
RY: Will the Ministf'r of COMMUNI-
CATIONS be pleased to state: 

(a) the steps taken by Government 
to improve the telephone service of 
Asansol, Burnpur, Kulti. Raniganj. 
Durgapur area; and 

(b) the detc'li1~ thereof? 

THE MINISTER OF COMMUNTCA-
TIONS (SHRI C. M. STEPHEN): (a) 
A. review was made by Senior Tele-
eom. Offtcers about the telepihone fer-

vices; o£ these areas. They have iden-
tified the problems and recommended 
solutions to improve the situation. 
After these steps have been taken the 
services have improved to a certain 
extent. . 

(b) The following steps have been 
taken to improve the situation:-

1. Postiqg of a trained officer as 
Officer-in-charge, and adequate 
trained staff for the maintena'l1c~ of 
the trunk automatic exchange. 

2. Attending to faults of the Cen-
tral AIC Plant of Asansol TAX and 
commissioning of additional room 
air-conditioners to augment the air-
conditioning capacity of the Ale 
Plant so that the exchange equip-
ment functions properly. 

3. Procurement of essential spares 
required by Asansol TAX on a spe-
cinl footing. 

4. ImpJ')vement of the main-
tenance of Asansol TAX, Asansol 
MAX-I and other exchanges in this 
a "ca, by systematic routine main-
t,'nancc and fault clearance cycles. 

As a result of this ,further improve-
men1 j.:; expected. 

proper Use of Plot of Land i.n Shanti 
Niketan Colony, New Delhi 

674 . SHRI NIHAL SINGH: Will the 
Minister of WORKS AND HOUSING 
be pleased to refer to the reply given 
to Unstarred Question No. 131 en the 
9th July, 1979 re: land in Shanti 
Niketan Colony, New Delhi reserved 
for School building as a place of 
pUblic convenience and Rtate: 

(a) the progress so far made in 
putting this plot to proper use; 

~t 
(b) wheth~ over the last more than 

10 year8, it is still being used as a 
place of public convenience both for 
humans and bovines thus causing 
constant env.ironmental hazard apart 
from serving as a rendezvous for un-
social elements; 
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(C) whether the Delhi Municipal 
Corporation did not take allY steps ~o 
convert it into a park as stated In 
part (d) of the earlier reply; and 

(d) if so, the steps which Govern-
ment now propoSe .to .tak~ to set 
matters right in this drrectlon? 

'1'l1E MiNISTER OF WORKS AND 
If()U~ING (SHRI P. C. SETHI): (a) to 
(cl). The Municipal Corporation of 
Delhi has reported tint the plot is ear-
ma.rked for a primary sehod and the 
same NiH be COllstrueted whenever the 
need arises In order to prevent mis-
USE' of thE' P.lot, the COLporaiion hus 
provided barbed wire fenrlng around it. 
It has b~n de.:'ided to levC'l the ground 
wherever possible and to plant trees 
and shurbs at the periphery 01 the plot. 
The p~antation 0: the trees a"1d shurbs 
cOdlJ not l)e tGken un lnst y~ar due- to 
the failurp of monsooll .. M.e.D. pro-
pose to take up this work durin£; the 
next monsoon. 

675. P~TT 1{rrtrr.{ n: <flIT frr'Iior 
~"h: 'Ilr~r';:f ~:;fr <T~ ~ 'l'T ;;prr ~n ff. : 

( 'fi) ifllT ~ ~ ... ITFfT cpT 'ilT"ft ;:.r,m ~; 

(1ST) 71f~ ?T. 1'ft ~ ;:p-1fifT ar;;T;r ~ 
F.fi '11 "11 1fT 'J.DT ii' f~ ~ ~r~ 1t. fr'fl'l; 'l'm o/f'1 
'\;Of rrrr ~ , 

('Ef) fJIm ~ .q qr;ft 'f>l' ~ CfiCT CAl 
~ <ti'\ ~T ~t ? 

~ 1it1: ~ ~ (tJoft q\,(\ ~O 
~) : (oti) \;ft 6T, ~~ ~~ 
ijf~ ~ llm ~f ~ 60 m .. 
~t:r<f ~ ~ 40 m.- tt~ ~t tTt ~ ~ 
~ 2.64 m. (1971 if>1' ~) 
~ ~ <ti'\ 3. 00 ~~) ~ ~ I 

( .. ) \~ ~\ ctt rr<1f," ,hA-r 
f.f~ ~, ~ {T':T cr.r ~ ;dr tl 'T .f' .:r ~ 
~~f5{~30\1_~qT ... ')o3fmft -

(11") ~, 1980 ifi ~ ~ 2. ~ 
~ ~ ott -ufw ~ .,rr tTf t 

(~) G1"im ~T 7i~ ~\T~: 1981-82 
(fOfl tu \if) ~T I ~~ ~ 1972" 
~ it 'TaT ;:;mit qit Wq- ~ iH4 Bna- \TT1ll it 
1 982- 8 3 (fOfl IfT;;T~;l <tiT ~ ~ I ~ 
•• ~~ cf.r 'qitflffif qran\i1~' if ~ 
mr m m~~~1 

Visit of Union Agriculture Secretary 
to Sil.t Valley Forest ht )[erala 

(l7o. SHRI K. P. U~NIKRISHNAN: 
Will the Minister of AGRICULTURE 
be pleased to stdte: 

(a) whether the Secretary, Union 
Ministry of Agriculture, was recently 
deputed to visit the silent valley 
forests in Kerala; 

(b) it iO, the reaiOns for his VJsit; 

(c) whether he has made any report 
to Government after his VIsit; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 'l'HE 
l\11NISfRY OF AGR;CUl.1'URE (SHRt 
R. V. SWAM1NATHAN): fa) Yes Sir. 
The: Umon '\grieultu:c Sec.retary ae-
ccmp ... nied by seve~ al ~e 1ior otfict:~s of 
the Forest ry Wing of the Mmistry visi-
ted the Silent Valley R(' serv(.'d Forest 
area In Octo ler, 1979. 

(b) To stUdy problems relating to 
the protection of this uniqae tropIcal 
rain orest. 

(c) 'yes. Sir. 

(d) The reeommenriations con.tained 
in the Report is appendE'd. 

RecommendJ.tions C'f the Report 011 De-
velopment 0.£ the Silent Valley ReS2fvc 
FOl est by Dr. M. S. Swaminath ... n, Sec-
retary. Ministry of Agriculture. 

The Report suggests the following 
ste~ s in oed('r to achieve harmony bet-
ween the neeos of today and tomorrow 
and to orom('te the desi red degree of 
develrnme'lt wtthout the destruction of 
the \ i t))ogical wealth of inestimable 
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value In the Silent Valley and adja-
cent Reserve Forests:-

1. The entire area of 39,000 hectares 
eonsisting of (a) SUent Va)J.ey Forest, 
(b) New Amarambruam Reserve For-
ests, (c) Kundas Forests, and (d) At-
tapadi Reserve Forests, should be de-
veloped into a National Rain Biosphere 
Reserve. The cost of develop ina this 
Reserve may be borne by the Govern-
ment of India, since the preservation 
of this unique forest area will be to 
the benefit ot both Kerala and the en-
tire nation. Silent Valley Environmen-
tal Monitoring Committee already con-
stituted by the State Government could 
become the National Rain Forest Bio-
sphere Reserve Planning and Imple-
mentation Committee and start the 
work inunediately under the overall 
guidance of the National Committee on 
En vi ronmental Planning and Coordi-
nation. If developed along proper 
lines, tne Silent Valley Rain Forest 
Biosphere Reserve can become a sanc-
tuary for valuable p-enes in several 
medicinal and plantation creps, such as 
pepper and cardamom. This whole 
region has also been found to be a re-
servoir of useful genes in rice confer-
ring resistance to some major pests. 
Therefore, urgent steps should be taken 
to prevent the erosion of valuable ge-
nes frem this area. 

2. The Kerala Forest Research Jnsti-
tutE" at Peechi may be developed into 
an internahonal lcsear('h and training 
centre for the study of tropical rain 
forest eco-sysicm~. This will be ap-
proprinte in view of the wide-spread 
interest, particularly in countries in 
South-East Asia in tropical ~vergrcen 
rain forest flora and fauna. 

3 A dE'tailed ground water survey 
of the Pn1.ghat and Mallapnr<!m districts 
should h<. ... c('mpleted SOOYl and steps 
sliould be taken to provide irrigation 
through the available ground and sur-
fare water fE'SOUrCes in as much area 
as possible. The potential for irriga-
tion through mobilising the available 
ground water sources seems to be very 
good. For implementing the irrigation 
project, a Palghat and Ma11apuram Ir-

rigation Project COmmittee may be 
constituted immediately, jointly by the 
Central and State Governments. The 
Central Ground Water Board ot th'e 
Departmenf ot Agriculture and Coooe-
ration can p.ndertake the task of orga-
nising the ground water survey Qnd 
preparing a bluprint 101" irrigation in 
cooperation with the concerned De-
partments of the State Government. 
Since the present utilisation of draft is 
only 12 to 15 per cent of annual re-
charge, arrangements lor providing ir-
rigation to 10,000 hectares can be made 
speedily. 

4. The immediate eiectricity needs of 
the Palghat and Mallapuram area could 
be met by developing suitable trans-
mission lines from the Idukkl Project 
area. Transmission schemes for Ke-
rala costing about Rs. 45 crores nave 
been provided in the VI Plan. Also. 
Idukki stage II of 3 x 130 MW -it a cost 
of Rs. 15.5 crores has already been ap-
proved by the Planning Commission. A 
long-term energy profile nnd strategy 
may be prepared by a group of natio-
nal experts with the help of the Kerala 
State &lectricity Board, taking into ac-
count potential deve!ooments in the uti-
lisation of solar energy. 

5. Steps should be taken to promote 
suiialJle industries in the area so that 
additional opportunities for generation 
of employment can be created. A Pal-
ghat and Mallapuram Employment Ge-
neration Consortium may !Je set up for 
preparing emplopment and income ge-
neration programmes based on re-
st'urce utilisation strategies. 

6. The amount of Rs. 200 lakhs pro-
vided for the SIlent Valley Hydro Elec-
tric Project in thE' State Budget for 
1980-81 could be utilised for ~rO\llld 

water development, establishment of 
transmission lines from Idukki and for 
suitable industrial '1n{l ~grictJlhral 

proiects An ad€'quate allocation ~hould 
be made in the Phm Bll'iget duri'1'> 1he 
VI Plan f('1' the rapin eco-develonment 
of the Pal~hat-M~llapur'lm rel!inn. Pre-
ferably, the entire allocation for the 
Silent Valley Hydro Electric Project 
should be reserved for this purpose. 
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In conelUJioll, tbe Bepo.a. t BUllett. 
tbat it B&.epa are DOW tUt!.t.l to .atilfy ( 
the le8itJ.mate socio-economlc upira-
tiOJl8 of the people ot tne area, mere 
talk about ecolo&Y and environment 
will be met with cynicism and with 
the question, "Who is mOLe important 
man or monkey?,". On the oi.her band, 
if we proceed with the implementation 
of the Silent Valley Hydro Electric Pro-
ject without taki.n.i advantaie ot aLter-
native methods QIt providing energy, 
employment and irrigation, WIll future 
&enerations forgive us tor destroying 
a 50-million year old eeneti(' heritage, 
particularly at a time when the solar 
energy option is not an illUSIon! The 
alternative pathways availaule imme-
diately for providina power, irrigation 
and jobs at nCI ecological risk will help 
to achieve the desired social goals 
more speedily and economIcally. It 
should not be beyond our political. in-
tellectual or financial capabili ty to find 
80lutions which can enable the pre~nt 
day buman population of Palghat and 
Mallapuram districts to experience a 
bette-r quality ot life without destr,oy-
in,g a priceless biological endowment. 
The expenses so far incurred on the 
preparation for the Silent Valley Hydro 
Electric Project cannot be considered 
infructuous since this project can al-
ways be activated if we reach a stage 
when thE:"re is no other way of meeting 
the regicnal power needs. The pro-
ject bluprints should hence be careful 
preserved. It say by 2000 A.D. it 'be-
comes absolutely essential to tap the 
power potential or the Project, it can 
probably be done with less risk of dam-
age to the rest of the rain forest, since 
by then the National Rain Forest Bio-
sphere- Reserve would have helped in 
the protection and regeneration of the 
entire area of nearly 40 000 hectares. 
Dpvelopment without destruction will 
then not be an idle drenm, as it will 
be if the present project is rushed 
throll~h. If on the othpr h;mrl, the 
proiE:'<'t is rushM througb leadina to 
the d~struction of the forests and to 
the Ifl'ls of valuable genetic material, 
the SHe'lt Valley Hydro Electric Pro-
ject will become one more tpstimony to 
the statement, "Every new source from 
which man has increased his powe1' on 

earth has been used to dimin1ah the 
prospects of his successors. AU hiJ 
progress has been made at the expense 
ot damage to the environment which he" 
cannot repair and could no,t toresee--. 

u .. ath ....... C~OIl Ia But of 1[."", New Delhi 

677. SHRI C. T. DHANDAPANI: 
Will the Minister ot WORKS AND 
HOUSING be pleased to refer to the 
reply given to Unstarred Question 
No. 6 on 9th July, 1979 regarding 
unauthorised construction 0'1. un-
authorised maznihe floor by the plot-
holders of DDA's shopping centre in 
CommWlity Centre, East of Kailas~ 
New Delhi and state: 

(a) what punitive action has been 
taken by the D.D.A. agamst these 
defaulters of the approved plalUl which 
have resulted in giving them accrual 
ot rental income on a permanent 
basil; aDd 

lP) the manner in which such 
deliberate deviatioIl.8 made in con-
nivAaee with the D.D.A. Engineers 
and other staff are proposed to be 
dealt with ftnally! 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI) : 
(a) and (b) . The Delhi Develop-
ment Authority has • intimated that 
such cases came, to their notice re-
ga'·ding D.D.A.'s shopping centre in 
Community Centre, East of Kailash 
and show cause notice.; have been 
issued to the defaulters of the ap-
proved plans. 

The position wi1} become clear only 
on receipt of replies to the show-
('aU"e notices. 

FoodanitlS to Mea-halaya under Food 
tor Work Prop-amme 

678. SHRI P. A. SANGMA: Will 
the Minister of RURAL RECON-
sTRucTIoN be pleased to state: 

(a) whether any quota of food and 
other n!aterials have been ~)ven to 
the ~tate of Meghalaya under the 
J'ood tor Work ~gramme; 
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(b) if so, the quantity thereof; and 

(c) whether the state Government 
bas lifted the quota? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): 
(a) to (c). During the current year 
Le. the yea[' IH79-80, th(." Government 
of MeghalaYa were allocated 2,0'00 
M.T. of foodgrain under normal 
Food fOr Work Programme and 1000 
M.T. under the spt..."'Cial Fo(',J for Work 
Propramme. Th(." State Government 
havE:" yet to sbrt th{' pro-.:ess of utiliz-
ing the ullocation. 

~ Sf~ ~ 'Er.l iJim;rl ~ ~ ~nt ~ if 
qft tf1=m 1fi{~ " 

679. ~ ~T ~ ~ : if1IT ",f .. qarr '.:fiir Wfl'tl 'ffT PTf rrn, f<f; 

( <fi ) CflTr ~~-qt Tor "1T1Pll 'liT R rn 
~ f~o: ~ \371 aTr.r ~ fefToT'1';t, f.:rrr 11V-r ~ 
~ ~ ~ri'r it ~~ ;;r'lf"l't ~1 '!ifTl zirm 
'+fflt it qf~ ~ cr.T m lTlJRT mn\l 
iT ~~. 

(~) 7.fR F,T, rfr sT.fr.t "3'q-qf;:;mrT 'f1fT 
g J>fR ~~ f~ f.rA" it ;;rr n:Tf '1 ftPT ~~ 
if; <AT r.'fiTT17f it , 'J,.!'t r 

('lJ') 'fliT ~. lTt1f<IT vfr~ ~T f~~ f~ 
it m m''tnT Cf. T JfT iflfr ? 

'{ifi!J ~~ ~ ~I.;r.:r qaV (y..ft ~-;('., fTo 
+'ftf.w.iq., ): ( 'fi ) ~'T7 (~) ~~ 
at)- ~ cf.r ~ x;T.f ~ f,1fT ~ 
it:f iif;~tT iif;~ ~'-;"f~T.r ~~ ~ 
'fiT ~ m ~ it qf T4f.:rrr ~ <f.T TT~ 
«r.f fcr+rf1T efT iW r.it1AT rrit ~ I f'q'TIS f~ 
it '-t~ \iflf<l ~T i I 

Nation',. Grid of Rural Godown and 
Pod Harvest Teehnoloo to prevent 

Distress Sales 

680. SHRI K. RAMAMURTHY: 
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state: 

(a) w'lether Government propOie 
to set up a national grid of rural 

godowna and poat..harveat technoloD 
centres to prevent diltreaa aalea of 
poor farmers aDd panic purchase of 
atRuent consumeD; and 

(b) if so, the details of the scheme? 

THE MINISTER OF STATE IN 
THE MINiSTRY OF AGRICULTURE 
(SHRl R. V. SWAMINATHAN): 
(ra) and (1;). A scheme for the 
estabhshment of a National Grid of 
Rural Godowns has been launched 
from the current financial Jear. The 
objectlVe 01 thlS scheme is to create 
a network of rural godowns in the 
State::; and the Union Territories pri-
marily to take care of storage 
rcquirf>m{'nts ()f agriculture produc-
ers, }.JC1rticular~y small and marginal 
farmers. The }mplementing agency 
in thIS scheme cnn be ('ither a .:-tate 
warehousin~ corporatlOn, or u mar-
ket committee or a cooperative 
socipty The ImplcmC'lltmg agencies 
wou1d hI' cntltlf'd to a cash sub:5idy, 
not exceeding 50 per cent of the cost 
of ron"truction. The expenditure on 
SUbSIdy J~ to he shared betwE>cn the 
Centre and states on 50: 50 ba is. 

The ~,('hemE" fOr scttmg up post 
hnrvest technology centrtl.s has not 
yet bcen finnlised and i" still at the 
proposal stage. A post h3rvest tech-
nol"gy centre is aimed at the rlic:se1l;li-
nation of information and demonstra-
tion or technology and nractices of 
scie'1tific storage and proc€'''sml~ The 
actual financial requirements tor a 
Centre will depend on its location, 
crops grown in the area and activities 
undertaken by the centre. 

68 1. ~ m ~ ..,.,.m : lIflIT """ 
~ ~ ifflT$t if'1' ~ rn fif;' : 

(ifi) ~ ~~.9 ~iti~·ttr ... f~­
rn it mf\' ~ 'q'"!IfIi~.,t'I"di it; 1!CZI' 1fiT1:'ff.rt 
iJ('~ Ifn: ~1li~; ~ 
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man "' ...... IAlt .. ~ """ 
(..n-Ii\'o ~): (~) ~ (.). filllqfqCII(*fll' 
~ wrefT it ~ iF moil 1fiT ~ {IT« ~ 
;If(tttt~~ I .~~ ~ ~it~ 
srf~ ~ it \T«6N itt' or.ttvr f: ~ 
~rl~ ~ ~~ ~ iti ~ ~, ~~, 
m~) ~ it q'l~TOT ~ij- ~T ifi ~ ~ 
fiRm it m~, q-U~ ~ avIT trUm 
~T ifil ~wrr, ~ffl(t) if;' ~ 
~ ~ ~ 'liT lfi1r om ~Y{ ~m 
~fqarq"r ~~ cl; ~icffi:rT~« ~rrftlr 'f'~ I 

Nelft item _titled ''lndiall Exports 
have.Poor Image Abroad" 

6U2. DR. SUBRAMANIAM SWAMY: 
WIll the Mmister of EDUCATION be 
plcas~d to state: 

(a) whether Government's atten-
tIOn has been drawn to the News Hem 
entitled "Indian Exports have Poor 
Image Abroad" in F1.nancial Express 
dated January 16, 1980 regarding the 
results of a study sponsored by the 
Indian Council of Social Science 
Reseal ch and if so, the main finding. 
of the lIBid atudy; 

(b) whether this study entitled 
"Export Marketing 01 Non-Traditional 
items" has also made any policy re-
commendations affecting policy formu-
lation by organisatioIl8 conn.ected with 
foreign trade; and 

(c) whether any efforts have been 
made to inform the concerned Minil-
tries and organisations of the research 
findings relevant to applied aspects of 
such a re!earch etudy? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) The news item has come to the 
notice of the Government. Accord-
ing to information furnished by the 
Indian Council of SOcial Science Re-
search, the Council did not sponsor 
the study. The study has, in fact, 
been conducted by a research scho-
lar Of the Univer~ity of Delhi for his 
doctoral dissertation whiCh is yet to 
be evaluated by the University autho-
rities. The Indian ~cil of Social 

Scienc~ Research did finance the visit 
of the scholar to certain South-East 
Asian countries in connection with 
the research. 

(b) and (c). Do not arise. 

Supply 01 Dieeel to Siaclrl MOderaisa.. 
tin Plaat 

683, SHRI A. K. ROY: Will the 
Mini ter of PETROLEUM AND CHE-
MICALS be pleased to state: 

(a) whether it is a fact that the 
Sindri Modernisation Plant is run-
ning intermittently due to the ntJn-
avaIlability of the raw materials i.e. 
diesel if :,0. facts in details; month-
wh-,e break-up of the period of idle-
ne:5S of the Plant in last three 
months; and 

(b) whether the existing Coal based 
plant would be ren-.:>vated to act as the 
standby in case of diesel shortage in 
future? 

THE MINISTER' OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Low Sulphw 
Heavy Stock/lt'uel Oil and, not Diesel 
Oil, i;;.; the raw material used in the 
Sindri l\tiodcrnisation Plant. It is a 
fact t~3t the plant hac; been running 
intermjttently due to' non-availability 
of LSHS/Fuel Oil. The Plant has 
rennined <;hut down since 16th 
Janu:.ry, 19RO. 

Thf' month-wise break-up of the 
period of idleness of the Plant in the 
l'ast three month"1 is as under: 

Month 

December 1979 

January 1980 

February 1980 

Number of 
days of 

idleness 

10 

29 

(b) No, Sir. The old coal baaed 
plant at Sindri was clOSed down in 
February, 1978 since it had outlived 
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ita 'Usefulness and was unsafe to 
operate. The question ot renovating 
tho e plant to act as a stand-by for the 
Modernisation Plant does not, there ... 
fore, arise. 

684. SHRI M. RAM GOPAL RED-
DY: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) 'Whether Government have 
drawn up a plan to exploit the addi-
tional potential for A.bing with the 
declaration ot the 200 miles exclusive 
lea zone; and 

(b) it eo, the lalient features there-
of? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): 
(a) Ye!;', Sir. 

(b) The main features of the pro-
gramme include augmentation of 
survey and training facilities, build-
ing up fishing fleet of larger vessels 
by selective import and subsidy on 
indigenous construction, permitting 
joint ventures with 'foreign firms and 
chartering of foreign veg~els, intro-
duction Of small mechanised boats, 
protecting the interest of traditional 
ftshennen by earmarking, sea zone 
for their exclusive use, dh'ersifica-
tion of fishing and processing develop-
ment of fishing harbours and. evolv-
ing conservation regimes. The pro-
posal for providing soft loans through 
Agricultural RefinanCe Development 
Corporation and Commercial Banks 
for procuring larger fi<3hing vessels 
is also under consideration of the 
Government. 

Polley of aural Bmploymeat 

685. SHRIMATI PRAMlLA DAN-
'OAVA TE: Will the Minister ot 

RURAL RECON\STRUCl'lON be 
pleased to state: 

(a) whether Goven&mel'li ha.. .re-
coD.lidered the IJ1W8Dt polley of t'11ral 
emplOJUleutj aad 

(b) if so, the results thereof? 

THE MINISTER OF STATm IN 
THE MlNISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): 
(a) and (b). The remowJ. of Wl-
employment and significant reduc-
tion of under-employment is one of 
the main objectives of the Five Year 
Plan. 

The integrated rural development 
programme aims at the generation of 
additional employment in the rural 
areas. Presently, this programme 
covers 2 600 development blocks out 
of the 'total of 5,011 blocks in the 
country. It is under consideration 
whether all the development blocks 
in the country could be covered 
under IRD programme. 

Another important programme is 
the National Scheme of Rural youth 
for Self-Employment (TRYSEM), 
under which 200,000 rural youth are 
to be covered every year. Training 
in various technical skills is being 
impaIted under this scheme. There-
after, the rural youth are to be ex-
tended the facilities of tools and 
equipment, finances, raw materials 
and marketing in order to settle them 
in various projects of self-employ-
ment. It is propo<:ed to enlarge the 
SCOPE" of this scheme so as to cover 
cert'(lin crafts and industri~ like 
carpet weaving, cottage match, etc. 
whkh would provide wnge employ-
ment on a large <;ca]p. The 'food for 
wcrk' programme will continue to 
provide employment to the unc:;killed 
manpowe'" .on a ~ustained basis. It, 
operations are proposed to be stream-
lined in order to make it '(l more 
effectiVe instrument tor generation of 
employment for the rural poor. 
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686. SHRI .K. PRADHANI: Will the 
Minister ot EDUCATION be pleased to. 
state: 

(a) the numqer of tribal students in 
Orissa who are at preeent receiving 
aSlliatance for education from Govern. 
m~nt; and 

(b) the recent steps taken by Gov-
ernment to promote education among 
tribals in that State? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) and (b). The information is being 
collected and will be placed on the 
Table of the Sabha ~s soon as it is 
available. 

Refund of Registratioll Fee deposite.i 
witla D.D.A. 

687. SHRI ASHKARAN SANKHA-
WAR: Will the Minister of WORKS 
AND HOUSING be plcased to state: 

(a) what is the policy of the Delhi 
Development Authority tor refund of 
registrati,.m tee for fiats/plots under 
the variuus !Cherne. including new 
pattern Regietration Housing scheme, 
1979; 

(b) whether applicants i;\rp given 
any interest on the amount of refund 
of registration fee; 

(c) whether the applicants are put 
to any los! of amount or intere.!t 
thereon if they apply withill four 
months after they had depo~ited the 
money; 

(d) whether refund has been made 
to those who deposited the fee for 
flats undE-r the New Pattern Scheme 
19711 and apJ.)lied fOl" withdrawal by 
3ht December, 1979 if not, ~he reasons 
thereof; and 

(e) whether the applicants will be 
paid any interest due to Nch delayed 
refund? -

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a), 
to (c). The Delhi Development AutbQ-
rlty bas intimated that accordillR to r 
the terms and conditions of reaistra-
tion fer allotment at its flats, the re-
gistration fee is required to be deposit-· 
ed for a minimum period ot one year .. 
This carries in~rest at the rate ot 7 
per cent per annum. However, under 
special circumstances refund of regis-
tration fee can be permitted within one 
year but with no interest on it. 

In the case-of plots, there is no regis-
tration fee, but earnest mC'ney is re-
quired to be deposited alongwith the 
applications. The amount of earnest 
money is refunded/adjusted without 
interest. 

(d) The D.D.A. h,as intimated that 
it had received 175 applications for re-
fund of the registration fee up till 31st 
December, 1979 and has allowed 1he 
same in 12 cases. The D.D.A. has inti-
mated that the remaining applications 
could not be disposed of because it had 
first to. screen applications numbering 
about 1.72 lakhs for registration and 
to bring the deposits on record. It is, 
however, increasing the pace of dispo-
sal of the applications for refund of 
the initial deposits made by the regis-
trants. 

(e) No, Sir. 

p.e.os., Sub-Post .Oftices and Tele-
phone Omces I_ Guharar Tatuka, 

Rataqirl 

688. SHRI :8'APUSAHEB PARULE-
KAR: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) how many villages Are there in 
Guhagar taluka in Ratnagiri district 
of. MaharMhra and in how many 
villages there are peos and sub-post 
offtce! and telegraph oftlce8; 

(b) whether Government are aware 
that the facilities of posts and tele-
communications provided in this 
taluka are inadequate; 
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, (c) whether Government ape aware 
'. that the detaila of post omces, PODs 
and te!egI'aph offices required were 
given along with a map of taluka to 
PMG, Bombay by a member of Postal 
Advisery Committee a year before 
and that still no facility 18 extended; 
and 

(d) what eteps Government propose 
to take in this matter? 

THE MINISTER OF COMMUNI(...h.-
TIONS (SHRI C. M. STEPHEN): (a) 
There are 78 villages in Guhagar Ta-
luka of Ratnagiri District m Maharash-
tra. Out cf these two are fhavmg Pub-
lic Telephones, 4 are having Sub Post 
Offices and 4 are having Telegraph 
Offices. 

(b) Postal and Telecommunication 
facilities have been provided wherever 
jU.ltified in the taluka. 

(c) Yes, Sir. Since then 6 extra de-
partmental branch Dost offices, one 
extra departmental Sub Post Office and 
one Sub Post Office have been opened. 
Proposals for opening public telephone 
at 2 villages have alreadv been sanc-
tioned and the facility will be pr('viried 
on receipt of requisite stores and exe-
cution of the work. 

(d) Efforts ar~ bein~ made to pro-
gressively open more post offices Pub-
lic Telephones and Telegraph Offices 
in the Taluka in accordance with the 
approved policy Of the Government. 

Advance Deposit Scheme lor Tele-
phone Connection 

689. SHRI CHANDRA BHALMANI 
TIW ARI~ Will the Minister of COM-
MON ICATIONS be pleRsed to state: 

(a) whether it is a fact that 'Advance 
Deposit' Scheme for telephone conneC-
tions was introduced in 1976 by the 
P&T Department; 

(b) whether it j~ also a fact that lot 
of people could not deposit the amount 
in the prescri!Jed period and in some 

,.ues demands were not revalldated in 

relaxation of rulea after the last date; 
and 

(c) if so, in how many cases this 
rule was relaxed in Delhi during 
19791 

'l1HE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a) 
No, Sir. Advance Deposit &heme was 
!ntroduced m September, H)75. 

(b) Yes, Sir. 
(C) Each case is treated on its merits 

and there 1S no list avaiLnhle. 3 cases 
of revalidation durin_g 197:., could be 
traced and there m;l\ be .) .'c or two 
more sucn cases. 

Recently it has bee-n clecUed not to 
revalidate any new CDse. 

F¥lancial Assistance to states for 
Prohibition 

690. SHRI ARJUN SETH' \VilJ th~ 
Minister C'i SOCIAL WFI F ARl£ be 
pleased to state the pamcs or 5t; t;,>. 
which ha\-e introduced t()t:ll lJrohil>itl()'l 
and the financial assi~ianc(" as a com-
pensation has been !:P"''ltprl in this re-
gard? 

TilE MINISTER OF EDUCA TJO~ 
AND HEALTH AND SOCTAL WEL-
FARE (SHRI B. SHANK.'~RANAND): 
Bithar introduC'f'd totnl prohlhllion with 
effect from 1-4-1979. Tamil Nt du and 
Gujarat have be-en "dry" Sbte Sl'lCe 
long. An 'on <.lecount' payment of 
compenc;ation war' made t • .) etght states 
in ] 978-79. Bihar was given Rs. 209.44 
lakhs No assistance was payahle 
under The approved pattern of assist4 

ance to Tamil Nadu and Glljarat. 

Sanction of New Petrol PumpS 

691. SHRI ARJUN SETHI: Will the 
Minister of PETROLEU~1: AND CHE-
MICALS be pleased to state: 

(a) the number of new petrol pumps 
sanctioned by Government during last 
three years, State-wise, and year-wise; 

(b) the particulars regarding the 
names and addrelSee of the parties to 
whom they were sanctioned; 
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(c) the number of applications for 
allotment of petrol pumpa pending 
disposal at present and by when It 
decision is likely to be taken thereon; 
and 

(d') the criteria being determined 
while applications are jnvited for 
sanctions? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Petrol pumps are 
sanctioned by respective oil companies. 
The number of petrol pumps sanction-
ed/commissioned by the public sector 
oil companies during the last three 
years. Statewise and year-wise, is 
given in the enclosed statement. 

(b) The list of persons/parties award-
ed petrol pumps and their particulars 
are not being maintained by Govem-
ID(,'1t. Collection/compil~tion of such 
factuul information. is an cxpensi ve 
and tIme cO'1.sumin,g process. Records 
are 111ainiained by respective oil com-
pames. 

(c) Appointm~nt of dealerships by 
the eil companies is 10 he made after 
is::;lIill.(~ press advertisements calling 
tor anphcations. Only 1hns(\ appLica-
tions received in resp1mse to such ad-
vel h~~ments are ('onsi(](,r<_'d. After se-
IE'dio 1 of dealers is completed, the re-
maimng applications are deemed re-
jected. 

(d) Whenever it is decided to open 
a dealership, applications from pros-
pective candidates are invited by issu-
ing advertisements in the local news-
papers in circulation in the areas con-
cerned and selecti('n is made by a duly 
constituted Selection Committee from 
amongst the candidates who have ap-
plied in response to the oil companies' 
advertisement. This is, however, sub-
j~ct to the followin~ main conditions: 

(i) No person would be awarded a 
new dealership it be or his dose re-
lative like his spouse, father, brother 
or son already holds a dealership 
with any oU company. 

(ii) He Ibould be matric or equi-
valent aDd below 45 years of aae on 
the date of application. 

(iii) He should have sufficient busi-
ness ability, financial standing, enter-
prise, salesmanship and management. 
skill. 

Stat.ement 

Retail Ou.tlets sanctioned/commission .. 
ed by public sector oil companies. 

Name of Statf' and 
Union Territorif's 

1977 1978 1979 

Andhra Prade'lh 40 39 37 
Arunachal Pradesh 02 01 

Bihar 22 19 09 

Gujarat 10 09 15 

Haryana H) 07 10 

Himachal Pradesh 03 

Jammu & Kashmil OJ O[ 01 

Karnataka 17 1')1') 20 

KeraJa (16 07 15 

Madhya Pradesh 16 os 06 

Maharashtra 13 10 14 

Orissa 05 04 06 

Punjab 60 35 15 

Rajasthan 3 1 oB 07 
Tamilnadu 13 15 35 

Tripura 02 01 

Uttar Pradesh 91 61 24 

West Bengal 16 13 20 

Delhi 06 og 

Pondicherry ot 01 03 

TOTAL 871 ~ 238 
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692. SHRlMATI KISHORI SINHA: 
,,"lID the Minister Of AGRICULTURE 
be pleased to state: 

(a) whether Bihar Govt. had .Ilt 
an sOS for additional supply of sular 
to the State in the last week of 
February, 1980; 

(b) if so, the Government'~ reaction 
thereto; and 

(c) the quantitiee of augar demand-
ed and supplied for the State during 
January and ~ebruary. 1.80? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
R. V. SWAMINATHAN): (a) and (b). 
No Sir. S-ut earlier in the month, 
the're was a request trom Bihar Gov-
ernment for speeding up the move-
ment of sugar in the State. Necessary 
action was instituted through the agen-
cy of the Food Corporation of India. 

(c) After the introciuction of partial 
control on sugar with effect from 17th 
December, 1979, Bihar state is being 
allotted a levy quota of 26,929 tonnes 
per month as used to be allotted immp-
diately prior to decontrol of sugar in 
August, 1978. As a result of varioul 
measures taken by the Government, 
there has been a considerable improve-
ment in the despatches of sugar by the 
Food Corporation Of India to Bihar 
State. 

693. BHRI L. S. TI.1R: Will the Min-
ister of AGRICULTURE be pleased to 
alate: 

(a> Whether Goverament have re-
ceived • requelt from the Punjab 

. Government to earry out amendmeatl 
in the LaDe! AcquIIlttcm Act ill 
aecorcfance wtth the reeommen4atfOftl 

.. of • CeDtra1 Cottl"'Jfttee whtch report-

...ea to 78Ut ..,; 

(b) Whether Government py. 
accepted the JUlIWODa of the Punjab 
Government ia thia regard; and 

(C) The date by which the Act is 
e.xpected to be amended? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHill 
R. V. SWAMINATHAN): (a ) Yes, Sir. 

(b) and (c). The Punjab Govern-
ment was advised to :lwnit the -comple-
tion of amendments to the Central 
Land Acquisition Act of 1894 which 
were being processed in the Ministry 
of Agriculture. It is not possible to 
indicate any date by which the amend-
ments under consicteration will be 
effected. 

I 

Financial Assistance to Vidyasagar 
Uaivet'Sity 

694 SHRI SATYA SADIiAN CHA-
KRABORTY: Wlll the Minister of 
EDUCA TION be plea~ed t (' state: 

(a) whether it IS a fact that the 
financial assistance for the Vidyasagar 
University is still pending under the 
consideratiOlIl ot Uni""ersity Grants 
Commission; and 

(b) if so, tke details thereof? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WF..L-
FARE (SHRI B. SHANKARANAND): 
(a) and (b). According to the informa-
tion furnished by the University Grants 
Commission, there is at present no Uni-
versity in the country, established 
under Law, with 1he name "Vidyasa-
gar University". If however, the re-
ference is to the University proposed 
to be established by the Government 
of West Bengal at Mldnapore. the ques .. 
tion University Grants Commission 
providing any assistance to it would 
arise only after the University has 
been established and is under Sec-
tion 12A of the UGC Act declared ftt 
by the Commisa1on to receive assist-
&nee from ft . 
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699, SHRI CHANDRAJI'l' Y ADAV: 
Will the Minister of PETROLEUM 
CHEMICALS he pleased to stae: 

(a) how much diesel and keroaene 
oil had been supplied to dUferent 
states during last two months; 

(b) how much was the demand from 
these states and what per cent of their 
demand has been fultl1led; and 

(C) whether it is a fact that Gov-
ernment of India is seriously thinking 
to increase the prices of Petroleum, 
diesel and kerosene oil? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRr VEEREN .. 
DRA pATIL): (a) A statement indi-
cating the provisional sales figures of 
High Speed Diesel and kcro~ene in 
different States 'lnd Union Territories 
for January and February, 1980 is 
attached. 

(b) The State Governments had 
be~n a~king for additio'1al allocations 
from time to time It is not possible 
to indicate the pe~centage of demand 
that has been fulfilled. 

(c) Succes~iv~ and steep increases 
in the prices of imported crudp oil and 
petroleum product:; from the last 
quarter of 1979 had led to a pheno-
menal increaSe in the import bill. 
Increases in the domestic prices of 
petroleum products cannot be ruled 
out. 

Statemeat 

StaIl-.wise High Speed Diew~! oil and Kerosene oil sales) Provisional) in the months of January and 
Fe!wuary, 1980. 

(Figures in Metric tonnes) 

States/Union Territories High Speed Diesel oil Kerosene 
- --- -------------January' So Fe' 'ruary'80 January' 80 February'80 

(Prov.) (Prov.) (Prov.) (Prov.) 
-- -----

---- _. 
I. Andhra Pradesh 61236 64432 28405 27594 
2. Arunachal Pradesh 349 335 uS !;l70 

3· AIaam • 8g04 6066 4444- 280~ 
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2 3 4 S 

4-. Manipur 457 630 349 476 

5· Mizoram !'.l1~ 345 104 16g 

6. Bihar 28373 !'.lsB10 13510 16138 

7· Ddhi 2741!.t 2557'2 9654 970Q 

8. Goa, r>aman & Diu 7524- '7228 1062 H2O 

9· Gujarat 53975 55421 361 74 ~0577 

10. Haryana 23222 20952 52 [2 4404 

1 I. 1',~njab 41S58 394034 10700 8679 

12. HI machal Pradesh 3769 3!US 1175 928 

13· Cr .lndigarh . 1354 I4l!1 761 5gB 

11· hnunu & Kashmir. 581 7 5446 2150 1767 

IS· K:!"nataka 41662 43445 17630 17929 

J6. KLrala 301 72 29688 11190 1087 1 

17· M l <lhy:\ Prad("sh 34672 311 39 J63I5 14743 

18. M .. ~halaya II 64 662 3 J4 233 

]9· 1\ f,4harash tra 99053 95002 68945 68090 

20. N" J.galand 28S 610 165 317 

21. ( ':-:3o;a 12842 13366 6075 6545 

22. r~ ,;asthan 39224 38435 • 10776 9845 

23· St l.: ... im N.A. N.A. N.A. N.A. 

24· T..I.:nil Nadu 71841 78522 30124 2860r 

25· Plndiche-rry . 1822 1764 648 531 

26. Uttar Pradesh 55509 66563 249 15 24t-97 

27· Ttipura 224 614 J32 6.t-7 

28. W~t Bengal 50619 50078 3040 5 27603 

29· A:i.J.aman N.A. N.A. N.A. N.A. 

TO'rA.L : 702655 706186 330840 31S674i 

NOT! : (i) Sales in Dadra &. Nagar Haveli are included in sates figures of Gujarat State. 
(ii) Sales in Lakshadweep are included in sales figs. of Kerala State. 
(iii) These are excluding sales made to Defence and Railways. 
Ov) 'N.A.' stands for • Not Available'. 
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QGlure om ....... aad lou 01 
Proc1a.eUoa 

700. SHRt AMAR RO'ypRADHAN: 
SHRI UTTAMRAO PATIL: 

Will the Minister of PETROLEUl\I 
AND CHEMICALS be p]eased to 
state: 

(a) whether it is a fact that closure 
of Barauni, Bongaigaon, Gauhati and 
Digboi refineries in February this year 
has resulted in a daily loss of produc-
tion of 5000 tonnes of diesel and 1000 
tonnes of kerosene; 

(b) if so, the total accumulated loss 
of production of each item as a result 
of the mass closure of the refineries; 

Product 

MS 

LPG 

NAP 

HSD 

SKO 

LDO 

FO 

LSHS . 

TO'IAL 

(c) The loss of production of petro-
leum products was Que to mass agita-
tion in Assam, affecting the crude pro-
duction, refinf'ry operaticns c:.nd move-
Inent of products. 

(d) Government are making an 
possible efforts to restore nonnalcy in 
Assam and once the same is achieved 
normal productign in these refineries 
will be restored. 

(c) the reasons for sucb deteriora-
tion of the situation in all refinerie. 
together; and 

(d) the steps taken to restore nOl'-
mal production pattern? 

THE MINISTER OF 1?ETROLEUM 
AND CHEMICALS (SHRr VEEREN-

\ 

DRA PATIL): (a) Yes, Sir. 

(b) The product-wise loss of the 
main products for the month of 
Febru·ary. 1980 dUe to the closure 
of theSe refineries is as under:-

Figurrs in '000 Tonnes. 

Plann("d Actual 
Production Prodllction Shortfall 
Feb. 1980 

----
27·7 5·9 21.8 

2·3 2·3 
48.2 48.2 

14-3.6 :;.2 138 .4-

28.2 6.0 22.2 

33·9 .1.5 31 .4 
16·5 2.1 '4·4 
53·0 2.6 50.4 

353.4 2·f·3 329. I 

Shortag-e of storage s~e for Food-
lTaiDs and SUl'ar 

701. SHRI JITENDRA PRASAD: 
'NiH the Minister of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that there 
is acute shortage of storage space for 
food grains and sugar in the country; 

(b) if so, what steps Government 
propose to take and what q the pre-
sent storage capacity, State-wise; and 
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(c) whether it is a fact that the :rood 

Corporation of India and Central Ware 
Housing Corporation are unable to 
deal witb the situation? 

THE MINISTER OF STATE IN THE 
14INISTRY OF AGRICULTURE 
(SHRI R. V. SWAMlNATHAN): (a) 
and (~). No, Sir, The overall storage 
:1\~cilities with the Food Corporation of 
India and the Central W1arehousing 
(!orporation, both owned and hired, 
llre adequate for the level of stocks 
with the Corporations. Appropriate 
measures are also taken to meet the 
pressure on storage capacity f~lt 
during peak procurement season for 
food grains. 

(b) Keeping in view the needs of 
long term planning, schemes to increase 
t he owned scientific covered capacity 
by constructing godowns under buffer 
storage programmes are under imple-
mentation. Besides, storage capacity 
has also been secured by Food Cor-
p oration of India from private parties 
under Agricultural Refinance Develop-
ment Corporation (A.R.D.C.) assisted 
sI:heme of encouraging private parties 
t:> build godOwn On their own lands 
~s per Food Corporation of India's 
specifications for being let out to Food 
Corporation on guaranteed occupation 
basis. 

A statement showing the state-wise 
('apacity (Ownf:d, hired, and Covered 
~k Plinth) available WIth Food Cor-
l)oration of India for storage of food-
grains, sugar etc., as on 1-2-1980 is 
a~tached. In addition, a storage capa_ 
< Ity of 49,37 Jakh tonncs is also avail-
able with the Sugar factori~s. 

Storage Capacity Available with food 
Corporation of India As on 1st Feb-
ruary, 1980. 

Figures in '000 tonnes 

Sl. No. Name of the Regio;Capaci-;;--

_tl) - -----;(-;-2_)-_-_-_-~-___ -___ -~-3) __ _ 

EAST ZONE 
1. Assam 
2. Bihar 

(I) (a) 

3' NEF Region 

4. Orissa 

5. West Bengal . 

6~ JM (PO) CAL 

.NORTH ZONE 

7· Delhi 

8. Haryana 

9· Himachal Pradesh 

10. Jammu & Kashmir 

II. Punjab 

12. Rajasthan 

13· Uttar Pradesh. 

SOUTH ZONE 

14, Andhra Pradesh 

'5, Kerala 

16. Karnataka 

17, Tamil Nadu , 

18. JM (PO) MADRAS 

WEST ZONE 
• 

19· Gujarat 

20. Kandla 

21, Madhya Pradesh 

22. Maharashtra , 

GRAND TOTAL : 

---------, 
·Pr°visional ----------------------.~ 

(3) 

87'99 . 

221'47 

218'46 

1,266, 88 

15' 00 

56'20 

4,687' 48 

1,527' 00 

3,088'01 

10,859'03 ----

2,41 7' 49 

4°5'73 

49°'°7 

967'89 

122·62 

4,4°3'80 

597'95 

52 3' 10 

1,680' 18 

1.903' 19 

4,704' 42 
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Cocoa Production 

'102. SHRI P. J. KURIAN: Will the 
Minister of AGRICULTURE be pleased 
to state: 

(a) the quantity of Cocoa production 
in India' durin~ the last three years, 
year-wise; 

(b) whether Government are aware 
that production of Cocoa has been 
increasing' due to the fact that more 
and more agriculturists in Kerala and 
Kamataka are taking to Cocoa culti-
vation; 

(C) whether Government are aware 
that prices of Cocoa have been falling 
causing alarm among its cultivators; 

(d) it so, whether there is a propo-
sal to' export Cocoa in order to stabi-
lise its prices and also earn foreign 
exchange; and 

(e) the other step. if any. proposed 
to sec that the Cocoa cultivators get 
remunerative prices? 

THE MINISTER OF STATE IN THE 
IUNlSTRY OF AGRICULTURE (SHRI 
B. V. SWAMINATHAN): (a) Official 
estimate of Cocoa production are no;'t 
being compi~e~ 

(b) Yes, Sir. 

(c) Prices l'f Cocoa have of ate, 
been showing down-ward trend. How-
ever, as Cocoa is mainly grown as an 
intererop in Coconut and Arecanut 

II 
gardens as a supplementary sourCe ot 
income, the fall in prices is not to 
such a level as to cause alarm among 
the cultivators. 

(d) At present, India is importing 
Cocoa. COCOa being a decontrolled 
Item, exports can take place when 
surplus exists. 

(e) The Government is taking steps 
to improve on farm processing, so that 
quality of beans produced by farmers 
. iI better to enable them to obtain 
nmuneratlve prices. 

SeUiDg up of a ~ Ccml-
pan,. ill Madil1a Pradeell 

703. SHRI SHIV KUMAR SINGH: 
Will the Mini.;ter of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether it is a fact that Govern-
ment are considering seriously for 
setting up of 'Petro-Chemicals Com-
plex' in Madhya Pradesh in the near 
future; 

. (b) if so, the details thereof, together 
with its location; 

(c) whether the said complex is going 
to be set up in Khandwa District in 
Madhya Pradesh; and 

(d) if so, when and if not, reasons 
therefor? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) to (d). Based on 
tnc. recummendations of the Reconsti-
tuted Working Group on Petro-chemi-
cals, action is being taken to !et up 
certain petro-chemical plants in the 
country. The locations of these plants 
will be suggested by Site-Selection 
Committees. which are heing ap .. 
pointed 

Fishing Harbour at ParadJp Port, 
OrIssa 

704. SHRI LAKSHMAN MALLICK: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there is any proposal 
under Government's cons-ideration to 
set up a fishing harbour at the Para-
dip Port in Orissa; and 

(b) if sO, the details thereot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (Smtr 
R. V. SWAMINATHAN): (a) Yes" 
Uir. 

(b) The fishing harbour is designed 
to facilitate operation of 250 mechanis • 
ed ooats of 12 metres size and 201 
vessels of size ranging trom 18 metres 
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t" 23 metres to land about 27,500 tonnes 
.c,f fish and shrimPs per f.'nnum. It 
envisages dredjing to 5 metres, con-
&truction of jettif:& measuring 420 
metres, provision of slipway and shore 
tacilities such 3S auction hall, water 
supply, roads, dr~lnage, bwldings, etc. 
The project is estimated to cost 
Rs. 311.18 lakhs. 

Reservation quota for Seheduled 
Caa&eslTribes for allotment oJ' Al'enctes 

705. SHRI R. R. BHOLE: Will the 
Mmister of PETROLEUM AND 
CHEMICALS be pledsed to state: 

(a) whether his Ministry has a re-
s£"rved quota in regard to grant of pet-
rol pump/diesel pump/cooking gas, etc. 
agencies to persons belonging to Sche-
Juled Castes/Scheduled Tribes; 

(b) if so, since when; 

(c) the names of personslpartiesl 
societies to whom the agenCies were 
granted from the beginning state-wise 
and year-wise; 

(d) the criteria for the grant of such 
Agencies; 

(e) the procedure for sanctioning 
such Agencies; and 

(f) whether there are any complaints 
about sanctioning, and if so, the action 
taken thereon? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
It>RA PATIL): (a): Yes, Sir. 

Cb) With effect from 23-9-1977 the 
policy to reserve 25 per cent of all 
types of agencies/dealerships for 
Scheduled Castes/Scheduled Tribes 
communities was enforced in all public 
sector oU companies. Prior to this the 
reservatiOn was applicaole to only 
Indian Oil Corporation Limited from 
1-1_1974 for all their agencies/dealer-
ships except in respect of 'B' site retail 
outlets, i.e.~ dealer owned-dealer 
operated outlets. 

C c) The list of persons/partlca 
awarded petrol/diesel pumps/gas agen-
cies is not being maintained by Gov-
ernment. Collection/compilation of 
these factual and statistical informa-
tion is an expensive and time-con-
suming process. Records are main-
tained by respective oil companies. 

(d) and (e). According to the 
guidelines issued by Government 25 
per cent of all typeS of agencie~ of 
the pUblic sector oil companies are 
reserved fOr persons belonging to the 
Scheduled Castes/&:b.eduled Tribes, 
2 per cent are reserved for physically 
handicapped persons and the remain-
ing 73 per cent are awarded on com-
mercial consideration, preff"rence being 
given to genuine and efficIent Con-
sumer Co-operative Societies and 
Agro-Industries Corporations. No 
person would be awarded a new 
dealership/agency if he or his other 
clOse relative like his spouse, father, 
brother or son already holds a dealer-
ship/agency with any oil company. 
All appointments are to be made after 
inviting applications by giving adver-
tisements in newspapers in circulation 
in the area concerned. Selection of 
candidates has to be made by duly 
constituted, Selection Committees set 
up for the purpose by.respective oil 
compames. 

(f) Complaints are received and 
they are immeditely inquired into for 
remedial action. 

sputUll&' 01 FertilIaer Corporation of 
Iadla 

706. SHRI CHANDRA PAL SHAI-
LAN!: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state: 

(a) whether Govel'll11lent are aware 
of the fact that spUtting of the Ferti-
lizer Corporation of India into five in-
dependent companies on plea of better 
management of proflts has ~Ulted fB 
all-round deterloratJon aDd heavy 1.-. 
es threatening clo1ure of fe'rtlnz.-
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companies and hampering pro4uctlon; 
and 

(b) if so, what; action Government 
propose to take in this regard? 

THE MINISTER OF PETROLEUM: 
AND CHEMICALS (SHRI VEER EN-
DRA PATIL): (a) and (b). The 
reorganisation of the Fertilizer Cor-
poration ot India/National Fertilizers 
Limited has not resulted in deteriora-
tion in the fertilizer units of the 
erstwhile FCI. On the other hand, the 
managements of the new companies 
have been able to concentrate attention 
on the problems of the smaller num-
ber of units under their control. The 
production in some of the fertilizer 
units has been adversely affected on 
accounts of external constraints like 
power cut and inadequate availability 
of inputs like fuel oil and coal. TheBe 
factors have nothing to do with the 
reorganisation of F.e.I. and N.F.L. 

fWlIft .... iN ... N (~*) if...,. 
~ .. "'" 

(~) ~~ ~ ~ ~~ iti 41¥i,.lro.1 
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(q') f<ff\lW mtff If; ~ '~ ~ m-
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BestoratioJl 01 priority date to the 
Government Employees owinr Douses 
for purposes of allotment of Aocommo· 

daUo. 

708. SHRI ZAlNUL BASHER: 
SHRI MOOL CHAND DAGA: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government are consi-
dering to revoke the Government or-
der of 1975 regarding allotment of 
Government accommodation to its 
employees and restore their priority 
date to their date of joining; and 

(b) if so, when, and if not the rea-
sons thereof? 

THE MINISTER OF Vv·ORKS AND 
HOUSING (SHRI p. C. SETHI): (a) 
and (b). Orders issued in 1975 were 
modified vide orders issue:-d in June, 
1977 and houSe owing officers were 
declared eligible for allotment of 
Government accommodation with 
effect from 1-6-77. Their priority 
date is, however, reckoned from 
1-6-77 or from a subsequent datp, 
as the case may be. 

RatioaiJl&' of Kerosene Oil in Tamil 
Nada 

709. SHRIMATI SUSHEELA GOPA-
LAN: Will the Minister of PETRO-
LEUl4 AND CHEMICALS be pleased 
to state the reason be hind his op-
position to the rationing of Kerosene 
Oil in Tamil Nadu by the TatrJI 
Nadu G6vernment? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): My Ministry have 
advised aU State Governments., includ-
ing Tamil Nadu Government, to 
etreamline the distribution system 
for ensuring equitable distribution 
of kerosene. It woula be for the 
Slate Government concerned to take 
•• OjIIlate measures in this direction. 

P~IICUOJl of Alcohol bued CIt ....... 

710. SHRI BALASAHEB VIKH'E 
PATIL: Wilt the Minister of P:BTRO-
LEUM AND CHEMICALS be pleased 
to state: 

(a) whether Government aTe consi-
dering to encourage produc1ion of al-
cohol based chemicals; 

(b) if SO, whether and to what ex-
tent Government are thinlting to give 
incentiVe in this regard; and 

(c) if not, the reasons theTdor? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI vmmE.N-
DRA PATIL): (a) Governme.t's po-
licy has always been to £>ncourage 
the production of alcohol based cht:'-
micals and industriaJly significant al-
cohol based chemicals like Acetic 
Acid, Acetone, Butano], 2-Ethyl 
Hexano1, Butadiene etc. aTe being 
prodUced in the country. 

(b) With a view to give incentives 
to alcohOl based industries, th~ price 
and distribution of Industrial alcohol 
is controiled by Government to maxi-
mise the availability of alcohol for 
ijndustrial purposes. 

( c) Does not arise. 

S.T.D. between dlstrid TeW1lS aDcJ 
CapItal ba Orlsla 

711. SHRI K. p. SINGH DBO: Wil~ 
the Minister of COMMUNlCATIONS 
be pleased to state: 

(a) whether all the district towns of 
Orissa are at present linked with the 
capital of the State through te1epllone; 

(b) if not, the names of tile towns 
which are yet to be llnked: 

(c) whether it is the Government's 
plan to acbieve this line of district 
towns with State capital In 811 the 
States; and 

(d) if so, the names of. states where 
this has been fully achieved? 
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THE MINISTER OM COMMUNICA- Co.auDeImQraUve l)08iace .... p On late 
TJONS (sr!RI ell M. STEPHEN) : (a) MaulaDa Mural Hall 01 B1bar 
All the District towns of Orissa are 
not linked by STD to the state Capi-
tal. 

(b) Towns yet to be linked by 
STD to the State Capital are: 

Balasore, Baripada, Hhawanipat-
na, Bolangir, Chattarpur, 
Dhenkanal, KE'onjha •• KOl'a-
put, Phulbani, Pur-i, Samba~­
pur and Sundergarh. 

(c) Government have plans to con-
nect all District towns by STn with 
Tespective state Capitals. 

(d) The linking of Dlc;trict towns 
to the state Capital by STD has not 
been achieved fully in any state. 
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tm 1mmf ~ ~ iFfr~ ~ ~ rn fill : 
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713. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of COM-
MUNICATIONS be pleased tCl state: 

(a) whether Government have re-
ceived representations to issue comme-
morative postage stamp on late Mau .. 
lana Mazrul Haq of Bihar; 

(b) if so, whether the Government 
have since taken a decision to issue 
the postage stamp; and 

(C) if not, when a decision is likely 
to be taken? 

THE MINISTER o:t COMMUNI ... 
CATIONS (SHRr C. M. STEPHEN): 
(a) Yes, Sir. 

(b) No, Sir. 

(c) The proposal was placed before 
the philatelic Advisory Committee 
on 20-3-1979 but was not recommend .. 
ed. Hence the proposal was drop-
ped. 

Skow cause Notice served .. Mis. 
I.D.L. Agro-chem.ieal for Gbaziabad 

714. SHRr K. LAKKAPPA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is a' fact that a show 
cause notice was serVed on MIs I.D.L. 
Agro-Chemical of Ghaziabad a subsi-
diary company of IDL Che~caIs Li-
mited, for certain irregularities and 
Violation of company rules; 

(b)1 if so, details of the show cause 
notice and whether any action has 
~en taken against the said company 
thereafter; and 

(C) if not, reasons for delay in takln, 
action? 

THE KINISTER OF PETROLEUK 
AND CHEMICALS (BHaI VEEREN-
DBA PATIL) (a) Yes, Sir. 

(b) and (c). K/s. IDL Agro-Chemi-
cals (then DOW Chemicals) were 
issued a Letter of Intent on 18-7 .. 1978 
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tor the manufaoture of Dalapon. Dow-
pon and Dowpon S. subject to the con· 
dition that the fina~ capacity for these 
item would be determined after at 
least 500 tonnes of the technical ma-
terial were imported, formulated and 
marketed by the Company. For this 
purpose they were also graI1ted an 
Industrial Licence on 2~5-1972 for 
making formulations of these items. 
However, thi5 Industrial Licence was 
subject to the condition that in case 
their Letter of IntcllL for technical 
material was not converted into an 
Industrial Licence the IndustIlai Li. 
cence for formulations would stand 
cancelled. The party's Letter of 
Intent for tedll1ical material was 
treated as lapsed on 29-3-1976 as their 
foreign coUaboration proposals were 
not approved by Government. As a 
result their Industrial Licence for 
form~lations .llso stood cancel~ed from 
that date. However, the party con-
tinued formulation activity even after 
that date. Mis. IDL Agro-Chemicals 
were, therefore, asked to show cause 
as to why action should not be taken 
against them under Scdion 24 of the 
Industries (Devf'lopment and Regula-
tion) Act, 1951 for carrying on the for· 
rnulation activity without a valid 
Industrial Licence. The explanation 
!furn'~shed by the Pil!'ty is under 
examination. • 

Fall In price of Onion 

715. SHRI SHANKARRAO PATIL: 
Will the Minister 'Of AGRICULTURE 
be pleased to state: 

(a) whether Government are aware 
that prices of onion have fallen to the 
most uneconomic level causing there-
by. scare and discontent amongst 
onion-growers; 

(b) whether Government have re-
ceived representation of onion-growers 
from Maharashtra, Gujarat etc. re-
questinl for giving support-price of 
Rw. 106 per quintal and exporting it 
tarough NAI'ED; and 

(C) the decillon taken by Govern-
ment in ... matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. v. SWAMINATHAN): (a) 
Yes, Sir. '£he ECOD'o.ltlit' Advl.~f-"'s 

index number of wholesale pri<.:es of 
onion has been showing a declining 
trend since January, 80, The index 
has gone down from 600..1 in Janu-
ary, 80 to 297.8 un 16-2-80. At this 
level it is higher by 71,8 percent as 
compared to the corresponding index 
of 173.3 last year. 

(b) and (c). Several representa-
tions have been received from Maha-
rashtra and Gujarat regarding the 
steep fall in the prices of onion, re-
questing purchases and export 
through NAFED as also for fixation 
of support prices of onion at level'::; 
much higher than the supPOrt price 
announced by the Government for 
1979-80 season. So far Government 
have n'Ot taken any decision in the 
matter. 
Plan to bring down the Demaud and 

Supply of Petroleum Produets 

716. SHRI CHINTAMANI PANI-
GRAHl: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state: 

(a) whether it has been planned to 
bring down the demand and supply ot 
petroleum products within the coming 
two years by 5 per cent in our country 
without affecting industrial and agri .. 
cultural production by short term mea-
sures; and 

(b) if so, the short term measures 
proposed and adopted? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) No, Sir, 

(b) Does not arise. 

COUtructloD of Houses at llaDlkhet 
(U.P.) 

717. SHRI HARISH RAWA'r: Will 
the Minister of WORKS AND HOUS .. 
ING be pleased. to state: 

(8) whether there J, any propeaal 
under Govemment'. conld.derattOD te 
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construct houses at Raoikhet for the 
middle and lower income group peo-
ple; and 

(b) if so, the details thereof and bY 
_hen tile construction work ot these 
houses is likely to be started? 

TtHE MINISTER OF WORKS AND 
HOUSING (SHRI, P. C. SETHI): fa) 
and (b). Housing is in the State 
Sector. The matter is, therefore, for 
the State Government to decide 
Central financial assistance is give~ 
to the States in the shape of 'block 
loans' and 'block grants' for imple-
menting various Plan schemes includ-
ing social housing schemes intended to 
benefit also the middle and l'Ow in-
come people. 

Seientists' Conference at Calcutta 
rel'ardinc Oil Resources 

718. SHRI HANNAN MOLLAH: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether Government are aware 
of the warning by the last Scientists' 
Conference held at Calcutta that the 
oil resour<'es of India will be dried up 
during this century; 

(b) if so whether there is any pro-
posal for seeking alternative sources 
of energy; and 

(C) if sO. the details thereof') 

THE MINISTER' OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (8) Government does 
not share such 8 view. 

(b) The possibihty of developing 
alternative sources of energy is being 
pursued. 

(c) The work being done includes-
(~) experiments for converting 

coal to oil. 
Ul) USe of Methyl Alcohol or 

Ptbyl Alcohol :fully or partly to 
replace motor psoline. 

(iii) development of Solar Ther-
mal devices and eystems using 
solar radiation as input ~ergy. 

(iV) development of Photowl-
taic devices and system., for direct 
conversion of solar energy into. 
electricity; and 

(v) conversion of bio-masS! into 
energy. 

F'OOd. Production 

719. SHRI K. MALL ANNA: Will 
the Minister of AGRICULTURE be 
pleasef to state: 

(a) whether Government have 
made any assessment of food pro-
duction during the 1979-80 despite 
the unprecedented drought affecting 
a number of districts in the country; 

(b) if so, the details regarding the 
food output, State-wise; and 

(c) whether there has been mar-
ginal shortfall in the Kharif jowar 
production last year? 

• 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRr R. V. SWAMINATHAN): (a) 
and (b). Firm estimates of foodgrain 
production during 1979-80 would 
become available only after the crose 
of the agricultural year, i.e., some-
time in July-August 1980. On ac-
count of unprecedented drought in 
large parts of the country, faU in 
production of kharif foodgrains as a 
whole is broadly assessed at about 
12 million tonnes compared to peak 
level production of 78.7 million toones 
during 1978-79. It is too early to 
give any precise idea about the size 
of rabi production. 

(c) Production of ldlerif jowat in 
the coun.t:ry tnarked. a deeUa. f.Nm. 
8.89 million tolUlea in 1871-78 to 8.11 
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million tonnes in 1978-79 due to ex-
cessive rains in the kharif season of 
1978. 

Dereservation of Posts for Sclaeduled 
Cutes/TrIbes 1a Beftnery DivisiOn of 
"India. on CorporatioD, Nelv D~Jhi 

720. SHRI SOMJI BHA! DAMOR: 
Will the Minister of PETROLEUM 
AND CHEMI.CALS be pleased to 
state: 

(a) the number of posts reserved 
for Scheduled Caste and Scheduled 
Tribe employees which were de-
reserved from 1-1-1977 to 
31-12-1979 in Refinery Division of 
Indian Oil Corporation, New Delhi 
before the usual period of t~ir car-
rying-forward for three years; 

(b) what steps were taken to fill 
the posts before dereservation was 

Recruitment . 

Promotion 

(b) Indian Oil Corporation had 
taken the following steps in accord-
anCe with the Presidential Directives 
on the subject of reservation of posts 
fOr SC/ST before the reserved posts 
were dereserved: 

Recruitment 
1. In the notification issued tt) the 

Employment Exchange/Pres~ invit-
ing applications for the vacant posts, 
the number of vacancies reserved for 
SC/ST were clearly indicated. 

_. 2 Relaxation allowed to the SC/ST 
candidates were clearly mentioned in 
the notifications/advertisements. 

3. Copies of the Press advertise-
mente/n.tifteations were sent to the 
registered scm Associations and 

made and whether prior approval of 
competent authorities was obtained 
before dereservation was made: 

(c) whether several Members of 
Parliament had represented during 
the last 3 years against wrong de--
reservation of posts and injustices to 
Scheduled Caste and Scheduled 
Tribe employees; and 

(d) if so, the details thereof and 
action taken by Government on their 
representation? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Number of reserv-
ed posts dereserved with the approval 
of the competent authority and 
carried forward to subsequent three 
years wherever required as per' the 
Presidential Directives during the 
periOd uf three years from 1-1-1977 
to 31-12-79 in recruitmf'nt and pro-
motion in the Refineries Division of 
IOC is given hereunder: 

Group A 

sa ST 

16 5 

II 6 

Group B Group C 

SIC ST CS ST 

34 22 73 37 

Directors of SC/ST Welfare/Social 
Welfare of the concerned States! 
Union Territories with a request that 
they sbould advise SC/ST c3ndidates 
to apply to the apPOinting authority 
eIther direct or througn 1 he Employ-
ment Exchanges, as the case may be. 

4. Copies of the Press Advertise-
ments/Notifications inviting applica-
tions from SC/ST communities were 
a Iso sent to the concerned stations 
of All India Radio with the request 
to broadcast the vacancies in areas 
with concerntration of SC and ST 
population. 

S. Relaxed standards were applied 
for selection of SC/ST candidates for 
appalintments against the reserved 
vacancies. . " I 
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8, In case of Group A posts, ap-
proval for dereservations of posts 
was sought only during 1977 and 
during the subsequent recruitment 
years i.e. 1978 and 1979 no reserved 
PO&t was dereserved. 

7. Special recruitment drives were 
undertaken during 1979 exclusively 
for SC/ST candidates with a view to 
improve their representatIon In 
Group A posts in which the Prescrib-
ed percentages of representation have 
not been achieved. 

8. Proposals for dereservation of 
posts were put up to the Board only 
in such cases where sc/s'r candidates 
weff.~ not available fOr recruitment 
even on the basis of relaxed stan-
dards and inspite of wide pUblicity. 

Promotions 

Posts I Eserved f'Or SC/ST emp 10-
yee..., were dereserved only in such 
case... where eligible departmental 
SC/ST candiilates were not available 
fo!:, promotion. Bef')re dereserving 
the posts. it was ensured that the case 
of i'1'gib1e departmental SC/ST can-
didates was not ignored 

Pl'l'or apPloval of th0 competent 
authority is obtained Cor de-reserva-
tion of the posts reserved for SC/ST 
except in those cases where permis-
sion was accorded in anticipation 'Of 
the approval of the competent autho-
rity to meet the organisatlonal re-
quirements when ligible- SCI ST can-
didates were not available for promo-
tion. 

(C) Two Members of Parliament 
namely Shri S. B. Damor and Shri 
R. L. Kureel had sought clarifications! 
information from IOe in respect of 
one case of dereservation of a reserv-
ed post. Shri KUreel had also writ-
ten to Minister (P, C&'F) in January 
1979 in this regard. 

(d) All the queries raised by the 
::\bove mentioned two Members of 
Parliament related to the case of a 
SC employee who could not be pro-
moted against the reserved posts as 
he was not eligible for promotion at 

the given time. The main points 
raised by them 'Were as follows: 

(1) A post of Jr. Accountant uas 
hurriedly dereserved in favour of 
general candidate and the same was 
not kept reserved for three years as 
per rules. 

(2) Back-dated 3eniority be 
given to the SC candidat~ who was 
promoted in March, 1979. 

As regards the specific case referr-
ed by them, it was clarified that in 
October, 1977, womotion of a general 
'ategorv candidate as Jr. Accountant 
against the post reserved for Be 
candidate was made as no depart-
mental SC candidate was eligible for 
pT'0motion on the date of the DPC 
meetmg The reservation was carried 
r,)y ward and in March, 1979 when a 
post of Jr. Accountant reserved for a 
3C candidate as per the reservation 
"o"ter fell vacant the same was filled 
by promotIng a SC candiddt., only. 

.A....... l'f>gards the que~tlOn of giving 
b3ck-dated seniorIty it was explained 
t 1 It doing so would not be correct 

, It would mean giving seniority to 
a person without his having assumed 
charge of the higher responsibIlIties. 

Sugar Production and its Distribution. 

721. DR. FAROOQ ABDULLAH: 
WIll the MInister of AGRICULTURE 
be pleased to state: 

(a) whether production, offtake 
and stocks of sugar during fortnight 
ended. January 16, 1980 was less than 
during ~e corresponding (ortnigbt 
last year; 

(b) whether there has been con-
siderable fall in sugar production 1 

this year in comparison to last year; 

(c) If so, to what extent; 
(d) whether union Ministry on. 

Feb. 11, 1980 took several steps. 
to improve the supply of levy sugar 
from the mills for public distribu-
tion; 
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(e) if 80, whether inspite of this 
prices of sugar shot up to a record 
one and there was also a consider-
able shortage of sugar in many parts 
of the country; 

(f) whether sugar was smuggled 
to neighbouring countries where 
sugar was sold at much higher rates 

.and 
(g) what steps Government have 

taken to stabilise the prices of sugar 
and its availability in the market? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R V. SWAMINATHAN): (a) 
to (c). Yes, Sir, the production and 
offtake of sugar during the fortnight 
ending 15th J:muary, in 1978-79 and 
1979-80 seasons are as under:-

(Lakh tonnes) 

Fortnight endin~ I ~thJanuary 

I. Production 

2. Off-take for internal 
consumption 095 

'The stocks of sugar as on 15th January 
during 19"/8-79 and 1979-80 seasons 
were 29.51 1akh tonnes and 18.62 lakh 
tonnes respectively. The sugar pro-
Id '''iion upto 29th February in 
1979-80 season has declined to 29.44 
lakh tonnes from 34.85 lakh tones upto 
the same date in 1978_79 5eason. 

(d) to (g). The important steps 
taken to improve the supply of levY 
sugar ClTe as under:--

(i) Pc"riOdical review meetings 
have been held at Luc-know, 
Bombay and Patna for taking 
on-the-spot decisions for over-
coming difficulties in the way 
of speedy movement of levY 
sugar. 

(ii) Movement of levy sugar by 
,.SJ)ecial r.ake! from factories in 

U.p. anti Maharashtra, the 
major sugar producing staia, 
to far off deficit States like 
West Bengal, Orissa, Bihar, 
Jammu & Kashmir, Delhi ete 
has been arranged. 

(iii) On the complaints received 
from Food Corporation of 
India for delay in ind~nting of 
wagons by some factories, 
show caUS0 notices have been 
Issued to the factories for 
launching prosecutions against 
them. 

(iv) Against January. February 
and March quotas, FOOd Cor-
porntion of India j~ taking up 
road m()vement for distances 
upto 300 Km. in CaSE's where 
sugar stocks can not be moved 
by rall and adequate supplies 
are not availabiE' m the con-
suming districts. 

As a result of the above steps, there 
has been considerable improvement in 
the supply and avallabj]Jty of levy 
sugar u-; a result of which the sugar 
prices in open market have also 
declinpu. The wholesa!e prices in open 
market have come down by about 
Rs. 40/- to Rs. 100/_ per qll.lntal as OD 
11-3-1980 as compared tc the prices 
in thE: second fortnight of February, 
1980. 

(f) Strict watCh is being maintained 
on the borders to check any smuggl-
ing of sugar to the nejghbouring 
countries. 

Setting up of a Projeet by ONGC at 
Nhava near Bombay 

722. SHRI INDRAJIT GUPTA: wm 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) Whether it is a fact that ob-
jections are being raised by certain 
quarters against the ONGC project 
coming up at Nhava near Bombay 
in the name of ecology; and 

(b) if SO, the details and Govern-
ment's reaction thereto? 
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THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir. 

(b) The objections raised were from 
certain groups connected with en-
vironmental preservation, travei, 
tourism and ecology, etc. Government 
have taken a1] these factors into con-
s;derntioJ1 while approvmg the loca-
tion of tbe ONGC ~upply base at 
Nhava. 

I'rovisiOn of Drinking Water to the 
Residents of Bania Para. Ali.:al·h 

(U.P.> 

723. SHRI CHITTA MAHA'rA: Will 
.. ~e Minister of WORKS AND HOUS-
:~G be pJeast'd to state: 

(a) whether it is a fact that 
Local Self Government Department 
of U.P. had acknowledged vide 
their letter No, 1852/9-2-1978, S~c. 
tion-2, dated 29th 1\'Iarch, 1978, a 
('I)mplaint made by the Members of 
Parliament regarding non-supply 
of drinking water to the residents 
of Bania Para, Aligarh City, while 
drinking water connections had 
1:.e-en provided to them; 

(b) if so, the reasons, why the 
rlrinking water had so far not been 
~upplied to them and what imme-
diate remedial measures had been 
taken or proposed to be taken to 
provide the drinking water to the 
r~sidents of that colony; 

(c) whether it is also a fact that 
residents of that colony had been 
asked to pay the water charges by 
the superceded Municipal Board, 
Aligatih, while the resid('nts of that 
oolony had not been getting a single 
drop of water from their water 
pipes/connections; and 

(d) if so" the reasons therefor? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
to (d). The information is being col-
lected and will be laid on the Table 
of the Sabha. 

'24.-n~~: ~ ~ 
""" ~ ttlit ~ arm ... ~t tm rn fit;' : 

(~) ~~ ~ f1lF if; ~ Cfft CfiIft ~ 
if;T~ it ~ Cf1:fT ~ iflt ;rt ~ ; 

(lI') '{if ~t *" mm ~ ;pn m~ 
J;f;qttf7f: ~ffi' ~; ~ 

( tT) rr; ~ $") it !>frlrcti ~ ~), 
~~-iR1T ~ ~ it ~m, ~ firP 
<fiT ~ m~ f~ fI'ln" I 

~~.m: ~ liar (-.iT ~ 
~): (cr.) Clilft Cfft f~ if ~ ~ 
ifi~ m[mf.,~f(WjfcS1d ~ ~ttit 
~ :-

( ]) ~Cffl mllTn ~ it\iR W f~ 
it. ~ Cfft aQ{1e>tP'f1 ~rf ~ ~T ~ I 

(2) m:oi, 19RO t f~ mlfl ~ ~'( 
mftrn smn If,) ~m ~ f~ it. ffi;r ifiT 
~ qTllT;m~ I 

( 3) ~ macti t~ altFft ~ srlIltr it 
(:fT cr.; , t~ .ty;:fl if.t CfTtRft iti ~ it ~ iRiti, 
~tf~ ~) ~) ~ \ill" iffifr ~1 ctT ~ 
~ «lff$f, Slpqf41iifidi ~if;7 t.>r m~ 
~ ~an:: f.tilfr fI'ln" ~ I 

(4) m:of, 1980 *" ~mOf ~ 'fiT 
~ ~ ~ ;;rr;r~-~ 1fT .rr ~ 
fom tT7fJ ~ I 

~'(5) ~ * ~~~ifiqRq;rit 
~ ~~-i(~ ~ qi"Q{1I~" cr.T ~ 
3flfTtr f~ i5IT W ~ I 

( 6) ~ ~ Cfft ~ ron 1Pff 
~f~~~ fqftt ~ lfiT~~ 
Cffi1 ms~ ~ ~ ~ii \iIl"U f~ ~ 
f;nnft t ~m f~ f.r.m \ifTtJ' ~ iiI'ln'-
tItft W ;m~~~ rn cm;tt ~ fcrq ~ 
~ 1f.T ~Q; I 'tl~ ~ Cfft lI{ 1ft 
~ mr ~ A' fill {~ SfiifiT7 *" ~ ~ 
~ $ ft;ro: iifinlfT ~ ~~ ~ ~ 
~..n ~~;r;nif ~ ~ '"~ 
if; t:rtft;r sn~ .rr~ iiti Slli\'lT '1rr mt'l: 
~I 

( .. ) 'U~ arft .~ "" f~ t ~ IIrr 
~ ~ tT~ ~ iiti ~ ~ fif;1n" ;;mn' i , 
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~ 

~,1979t~, 1980ait~"~ ~l/~ vrrmr ri1ff ~ ~ ~ ~ 
~ ~~~ 

(~ lito ro it ) 

~I ••• ~ ~ ~ ~ ~ ~(t ~ smr 1979 1979 1979 1980 1980 1980 

2 3 4 5 6 7 

w~m 56822 56066 60337 59202 58374 60386 

~ liffl' srnr 571 766 775 823 735 506 

~ 11831 12629 12970 13959 1 1671 15383 

!IfV:r;rof f:rfi~ 805 8~1 892 735 840 945 
j)l!i 

~"{ 40838 40647 42435 :JOOOO 34652 36000 

~~ 1531 1566 163~ 1254 14 ~f; 1500 

~q~~ 

f;:-~ 26074 27989 30416 29500 25158 31000 

~ ~h: 
~ if.ftR ~m 48009 50287 5830<) 52628 57150 59000 

men-, ~'f'f q ifrq 6615 6665 7000 8223 8132 7792 

~ 26503 26351 2SQSl 19000 1 9:iI:2 2100~ 

~mr 4057 4084 4003 3474 3033 3200 

~~~~ 6760 6783 7076 5406 5580 7000' 

~ 39592 39960 43001 44355 42941 38190 

A 26387 26572 26925 28128 26649 32230 

t{9{ smr 32286 45193 40396 35000 34980 4000() 

~~ 89105 94095 95685 98500 101377 120000 

~ 1409 1477 1523 1584 1140 1292 

~ 1100 1214 1249 1193 1051 1201 

~ .72 527 579 247 532 .6. 
~ 710 796 83% 443 321 61Q _ , 
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2 3 4 5 6 7 -------
~ 11971 13007 13432 13735 13420 13455 

em. 56610 56964 56599 37800 39822 38000-

rnfqirtt 22(l9 2355 2358 UHO 1770 1344 

~ 41377 41648 41421 32300 36770 4000G 

f~ 208 208 284 246 218 233 

~~ 63886 63636 68283 66360 69754 78000~ 

~ 1253 1273 1284 1254 966 1249 

~m 1100G8 100400 100794 60000 75'488 86000 

~~ 4J07b 57246 <32301 50000 52740 61000 

- ---------
rim 75:::135 781265 808373 696959 726002 796QSO 

~ 

~, 1~79 ~ m=if, 1980 0ffT ~ ~ ~ ~/~ 18'rfua sRm !til ~ it aw CfiT 
~...tm: qy~ qiit ifTm ~-q'i)J 

(~, 1fto rn it) 
• 

~""/'" .rTfim ~ ~ ~ ~ ~ ~~ 
mr 1979 1979 1979 1980 1980 1980 

2 3 4 5 6 7 

Wit • 23764 25014 25980 25875 26462 25330 

~m 170 119 131 110 286 242 

'A1f 11299 11412 11533 11715 8587 11933 

'I't1n1f • ~ 65 62 63 67 70 88 

~ 16232 1835" 17430 14000 16961 18147 

~ 663 616 736 728 543 154 

'"~-~~ 50 50 50 50 50. , 5' 
2"1 Ul-I. 
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1 2 3 5 (; 7 

~ 9213 10S55 899. 10700 10117 10283 

'JIro~ 30959 31290 3S398 33854 28708 35091 

wi\'1n, .... ~ ~ 1093 1178 1051 1116 1083 1311 

~ 5256 5929 5449 5300 3297 5482 

~smr 1239 1069 1474 1509 877 1210 

~ m 1fiT~ 2312 2021 2570 2186 1692 1935 

~ 19341 18929 19381 19749 17539 18510 

~ IJJ27 11459 1115J 10801 J0867 11692 

1t$1( m 17063 17424 15650 16800 15336 18239 

~ 66986 68068 71648 69000 67334 71596 

~ 838 742 728 576 432 604 

~ 650 650 650 658 650 715 

~ 325 297 229 185 1,00 194 

~ 400 400 .00 305 400 440 

~ 6673 6585 5371 5667 8323 6480 ... 10458 10086 J0081 10000 7906 9299 

qiPra~6 580 592 671 673 502 623 

~ 9449 11050 11386 ]0200 9596 t 1128 

ftIfW1r 232 353 296 413 426 39. 

~,~ 2827~ 30083 31475 32344 27274 3078' 

ftItu 10t6 1065 974 987 440 932 

t'tft .- 32898 32517 38272 26000 29596 3014' 

............ 32 .. 40 3027. 32 •• 5 28900 28452 310 •• 

_,.: 3 .. 1058 34830e 381917 340 .... e 3138.1 354". 



'125. SHm TARIQ ANWAR: Will 
the Minister of AGRICULTURE be 
pleased to state: 

(a) whether it is a fact that due 
to the disproportionate growth of 
the FeI and steep escalation in Ita 
operational cost most of the food. 
crains subsidy is drained away and 
that the Fel is now charging a 
higher margin of handling cost than 
officially allowed; and 

(b) if so, details thereof and 
whether Government proposes to 
examine the entire fllllctioning of 
the FeI to bring about allround im-
provement? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
and (b). No, Sir. The sUbSIdy paid 
to the Food Corporation of India re-
])resents the d~rrert'nc£' between the 
economic cost of food grains and the 
issue. prices fixed by the Government 
In addition, carrying charges of the 
~ationa] buffer are also paid to the 
Fel. Thus the Corporation is re-
imbursed the actual expenditure in-
curred bv it fer handling foodgrains 
'for the p'Illblic distribution as well .'S 
~r h&14ina the national buffer. There 
:1. ra ftxed margin for handling costs; 
1t is determined every year depending 
upon the turnover of the Corporation. 

Procurement and pistribution ex-
penses ure kept under cqnstant review 
for effectin, economi~ wherever 
~ible, . . 

., 26. "" ""'" ... : apn tf1t m 
-q~""'",,~f\': 

(iii) IfIn' ~ m it ~, ~, 
~~,",hTlmdr~~ n.i"tt ~.~_ ~ ~ \mfIU ~ 

-~-~~; ~ 

til ~ if ~ ~ ('*" "". •• 
... ,wft .. , .. ,,) : (~) ~ ~ ~ " 
5f1ffviTp emn it.1f..~ ciT ~twT ~ q"{ ~ 
it1r mm; ~~ an 1 5 0/- ~ srftf 
fiRnT ~ 1it ~ ~ iT ~ t mfiIr 
~ ~1fiT ~~~m" ~ I 
u)tmft;f m~tm~~~ 
~~iT~tl 

rim $ finrltTtf ~ ~~ it ~ 
~ iIiT ~ ~ tm t, C«t: ~lIf\' 
~, ~~~~mm' rn 1ffi ~T~~~n1q"{~ 
~ ~~~nf~~tl 

(.)~ ~~tm ~ 
i%it 1ft m ~ f,rircnl: ~ iti ~ i 
~ ~~iJO' ~t ~ ~~ ~ 
q"'!lif q-( ~ u ~ I 
~ri~*~~~~ioo 

~ 'U3f ~~ 'tft 1Jf'cr ~ 1979-80 ~ ft\1'tt 
f'r~ qf~ ~'r ~ tTlIT ~ :-

~: 

~*~~~'fM1IiT~ 
~ 'il:f~t'~ 1.50~~~ ~ait 
1ft t, mit ~ ~ 150.00 m m 
~ ~ 'U\iI' ~ ~ ~ t, tarit " 
'IR WRf aru~-ifl:Ti(~ itl ~ 'R ~ rn I 
~: 

~~ 150.00mmmnr ~ 
~ ~ 'mf ~m- ~ it. ~ 14. 0 ~ 
m~ ~~~tfm~~1fm: 
1f)1' ~ 7.0 (If1'tf m ~ ~ 1fiT %m 
7.0 ~~qif ~t, 

r:aata1la\UoD of PelUddes FoI'lIlulatl_ 
' .. .,t III Mabarashtra 

721. SHRI RAMKBlSHNA SADA-
SHIV MORE: Win the MInister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state 

(a) whether it is a fact that the 
Maharubtra .t\IrO·lnd_trlel .. 
iopmtmt COl'Ji")nltion Ltd. .. ~t 
,. proposals to Govel'lUll_t of 
JD,dla for ibe Installation of a pes-
ticides formulation plant; 
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(b) if so, wheter Government of 
India have granted permission for 
the said purpose; and 

(c) if not, what is the thinking of 
G()V !'nment of India in this regard? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SIlRI VE:EREN· 
DRA PATIL): (a) Yes, Sir. 

(b) No, Sir. 

(C) Since, at present, there is a o.Jn 
on the setting UP of fresh formulation 
capacity fOr perticides, un;ess it is 
linked up with mumtfaC'tm e from the 
basic stage, it has not 1. een possible 
tor the Government of India to agree 
to the Maharashtra Agro-IndustIies 
Development CorpOration Limited's pro-
posal. 

Supply Of Diesel to Fishing 'l'rawlers 
In Maharashtra 

'128. SHRI A. T. PATIL: Will the 
Minister Of PETROLEUM AND CHE-
JlICALS be pleased to state: 

(a) whether it is ., fart that the 
programme of financing the cons-
truction of Flshing trawlers by 
fishermen and/or their co-operRtive 
societies in Maharashtra has been 
suspended by. the Nationalised 
Banks on the ground that the Traw .. 
lers cannot run due to shortage of 
djesel: anq 

(b) if so, what action Govern-
ment propose to take:-

(i) to supply diesel to the Fish-
ing Trawlers in Maharash-
tra urgently and ade-
quately; an,.l 

(ll) to direct the Nationalised 
Banks to resume the pro-
gramme of Financing Fish-
ing Trawl€'rs immediately? 

THE MINISTER OF PETROLEUM 
ANi> C:B:EMICALS (SHRI} VEER EN-
DBA PATIL): (a) .and (b). The re-
quisite information is being collected. 
end will be laid on the table of the 
&abba. 

Dlsoovery Of 011 and Gas Fields by 
O.N.G.C. 

72~. SHRI R. P. GAEKWAD: , WHI 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(CI) v.-heih(_)r It IS fact that 
ON G C hal) l' .. 'cent1y found both 
Oil .. :md G:ls elt n VII! \gf~ J'l'ar Hasot 
Taluka in Broach District as also a 
prmnlsing g3-: field m the gulf of 
Camuuy, 

(b) if so, the estnnatE'd produc-
tion of Gas and Oil and its commer-
duJ viabIlity; 

f 

(.) the likely u..,c' of this avail-
able gas: and 

(t~) 111 ncw of t· t:'m('ndou~ poten-
tIality of ~dting huge ~as from 
North ~ncl South TaptI gas ti~ldg 
and the ncw gao;; find 10 the gulf of 
Calnbay. do Government propose to 
con~lder setting l.lp of a power l)lant 
in Saurashtra based on the use of 
thi~ gac;? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS {SHRI VEEREN .. 
DRA PATIL): (a) Yes, Sir. 

Recently, ONGC has fuund an OU 
and Gas field (West MotW'an) in 
Broach District and a ,as fielQl (Mid ... 
Tnptj) in thPc Glllf of Cambay. 

(b) Mid-Tapti structure field l~ ~l' 
under eDCPloratory stale and Uae" .... 
fote, production of gas and its commer. 
cial viability cannot be estimated;it 
this stale. Further exploration of t~. 
West Motwan structure in Gujarat 11 
under way to ascertain the geometry of 
the pOol. One gas well on the struc" 
ture has been put on production. The 
well has so far produced 7.5 million 
cubic metres of gas. The rate of pro-
duction of gas from the well Is arou~ 
50,000 rnS/day_ 

(e) Nothing can be said till tl'ae ex" 
ploration and development Qt tile. 
fields have been co~lete4.~. 
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(ci) The qu.esJion of utilisation of THE MINISTER OJ" Pm'ltOI..1lt1M 

"aptl Gas ta premature slnce any deci- AND CHEMICALS (SmtI VE!BEN-
.on about its exPloitation and trabs- DRA PATIL): (a) Yes, on India strUCk 
J)Ori'al1on will ~ possible only after the oil in a shallow horizon in exploration 
Tapti structures have been fully ap~ well, Kharsan.r III In Arunachal Pra" 
praised and deo.lared commercial. desh. 

Implementation Of Land Ceiling Act 
In Karnataka 

730. SHRI T. R. SHAMANNA: Will 
"the Minister of WORKS AND HOUS .. 
ING be pleased to state: 

(a) whether it has come to the 
notic~ of Central Government that 
land ceiling act in Kal'nataka is at 
a stand-still; and 

(b) if so, ,:vhether Goveri1ment 
propo<;e to takf! ~teps to make the 
Act prachral clnd purpoc;eful? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (.1) 

No, Sir. 

(b) However, the Governments of 
the States and the Un'on territ')ry 
Administrations in whiCh the Urban 
Land (Ceiling and Regulation) Art, 
1976 is in foree, have brought to the 
notice of the Government of India cer-
tain practical difficulties :lnd lacunae 
in its provisions. These are being exa-
mined. The Government of India had 
set up a Worldnl Group in November, 
19'79 and the 'Group Is exPected to fina-
Use Its report by the end ot April, 1980. 
After the receipt Of the report the GOV-

ernment will be In a position to take a 
ftnal view In the matter. 

Flnding of Oil in Arunachal Pradesh 

'TIJ.. SHRI p. It. THUNGON: Will th" 
Min1stEtr of PETROLEUM AND CHE .. 
MICALS be pleasea to state: 

( __ ) whether be is aware th~t 
after carrying out drilling work In 
Arunachal Pradesh oil has been 
found and can be economicall, ex-
ploited; and 

(b) if so, wh~n theseo depootc; EIre 
~ing to . be extracted? 

(b) A number of extension wells 
have to be drilled to delineate the oil 
bearing structure and its production 
potential. It is expected that the colm .. 
pany will be in .a position to indicate 
the productiOn possibilities by the' end 
ot this year. 

Acute shortages of Diesel and Kero ... 
se,.e in Country 

732. SHRI SURAJ BHAN: Will the 
'innister ot PETROLEUM AND CHE-
MICALS be pleased to state: 

(a) whether Government aI'S 
aware of th.:! :.l:,ute shortage of 
Diesel and Kerosene oil in the coun~ 
try as a result of which the farmers 
and the general public are facing 
great hardship; and 

(b) the approximate period by 
which the situation is expected to 
be normalised? 

THE MINISTER OF PETROLEUM 
AND CHEMICAlS (SHRI VEERE~ ~ 
DRA PATIL): (a) RePOrts of shortages 
of High Speed Diesel and Kerosene 
have been received by the Government. 

(b) All efforts continue to be made 
to maximise supplies ot Hilb Speed 
:Diesel and. Kerosene in the country. 
T1ie situation, however, will improve 
sign1ftcantly as lOOn as Baraun! Refl" 
nery starts functioning fully and the 
normal operations of the three r~.fine­
ries in Assam are also resumed. 

JndIaD ID8tltute Of Advance4 stud,., 
SboIa 

73'S. DR. KARAN' SINGH: Will the 
MInister Of EDUCATIoN be pl~ to 
state: 

(a) whether th.. lWC'Xlll'Ntndati ')n 
of the previous Bducati_, ~t_ 

! 
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regardiDg the continuance of the 
Indian Institute of Advanced 
Study in Simla and the creation 
thereof a Centre for Comparative 
Philosophy named after the late 
Dr. S. Radhakrishnan has been ac-
cepted by the new Government; and 

(b) if so, when the new Centre 
is likely to start functioning? 

THE MINISTER OF EDUCATICN 
AND HmALTH AND SOCIAL WEL-
PARE (SliRI B. SHANKARANAND): 

(a) alld (b). The matter is still 
under consideration, and a dccis;on 
is likely to be taken shortly. 

I'rOriIIoD Of CoDerete Slab ba Quar. 
ters In VJnay Napr, Sew Delhi 

735. SHRI PIUS TIRKEY: Will the 
Minister Of WORKS AND HOUSING 
be pleased to state: 

(a) whether a concrete slab is 
provided for keeping cooking gas 
burners in Type II and III houses 
in Sarojini Nagar, Kidwai Nagar, 
Netaji Nagar, New Delhi on de-
mand; 

(b) whether this has now been 
discontinued; and 

(c) if so, the reasons therefor? 

THE MINISTER OF WORKS AND 
HOUSINNG (SHRI P. C. SETHI): (a) 
Yes, Sir. The demands from the resi-
dents are registered and slabs ,are prO-
vided accordin, to availability of funds 
for the purpose. 

(b) No, Sir. 

(c) Question does not arise. 

l1ppadatioa Of Q..n.en in SaroJIDi 
. Napr, New Delhi 

736. SHRl PIUS 1'IBKEY: Win the 
Minilter' of WORKS AND HOUSING 
be pleased to state: 

(a) whether some type 11 hOUleR 
tn SarojiDi Magar, New Delhi have 
been uwaded as Type m: 

(b) if so, the ~ditional ameni-
ties provided in these houses; 

(c) the date by which these will 
be completed; and 

(d) if no additional amenity is 
provided, the reasons theretor? 

THE M1NISTER OF WORKS AND 
HOUSING (SBRI p. C. SETHI): <a> 
Yes, Sir. 

(b) to (d). No additional amenltle. 
are proposed to be given, as the exist-
ing amenities are considered suftlcient. 

ProvisiOn tor Fish Shops in Lndhf 
Road, New Delhi 

737. SHRI PIUS TIRKEY· Will the 
Minister ot WORKS AND HOUSING 
be pleased to state: 

(a) whether scores of people in 
Lodhi Colony, New Delhi are put 
to difficulty daily in the absenCe of 
reguiar fish shops; 

I b) whether in the absence of 
regular fish shopS illegal fish shops 
have sprung up and these are sell-
ing sub-standard stuff; and 

(c) if so, what steps Government I 

propose to take in this regard? 

THE MINISTER OF WONtS AND 
HOUSING <8HRI p. C. SmntI): (a) 
to Ccl. The information is ~ col .. 
lected, and will be laid on the Table of 
the Sabha. 

Survey bf Unauthor.l8ecl CoaltractiOD 
in Dellal 

738. SHRI JANAltDHANA POOJ-
MY: wm the Minister of WORKS 
AND HOUSING be pleased to ltate: 

(a) whether Government propose 
to conduct survey of the unautho.. 
rised cObstruct1on done durin, the 
years 1977, 1978 and 1979; 

(b) if so, whether any lDstrue-
tions have been issued in this re-
,ard; and 

(0) If DOt, the ,..... therefor, 



'l'U MlJI1S'1'I:a or WORKS AND 
BOUSING (SHl\I p. C. SJIl'Bt): (a) 
Jlo, SIr. 

(b) No, Sir. 

(c) It is the responsibility of the 
local bodi. to check UD8uthorised coni-
truction in violation of Butldi~ Bye-
kws, Muter Plan etc. and the same 
are booked by their field staff in the 
usual course in the discharge of their 
duties. 

Non-Delivery of Dak to Residents 01 
lawahar Colony, N.J.!'. FarJdahad 

739. SHR'I JANARDHANA POOJ-
ABY: Will the Minister ot COMMUNI-
CATIONS be pleased to state: 

(a) whether Government are 
aware that the postal dak is no' 
being delivered to residents of 
'Jawahar Colony' in N.l.T. Farlda-
bad; and 

(b) if so, what steps have been 
taken by Govemment to enNre the 
regular delivery of dak to the resi-
dents and obviate the inconvenience 
caused to them? 

T.HE 'MINISTmR OF COMMUNICA-
TIONS (SURI C. M STEPHEN): (a) 
&nd (b). Oak is deUvered regularly 
twice a day to residents of 4Jawahar 
Colony' throu&'h the FarJdabad N.I.T. 
Head Post Oftlce. Queetfon does not 
arise. 

FOOd lor NabttJoa PIaD ID Droqht 
AJrected .&r.1I 

740. SHRI JANARDHANA POO .. 
J'ARY: Will the MinIster of SOCIAL 
WELFARE be pleased to state: 

(a) whether Government propose 
to faunCh 'Food for NutriUon' Plan 
In the d.rou.eht .. alfected areas in the 
country; and 

(b) if 80, the details thereof? 

THE MINtSTmtt OF EDUCATrON 
AND HEALTH AIm SOCIAL WBJ.,-
J'ABE (SHRI B. SHANKAllANAND): 
(a) Government have launched. 
1'ood .. for .. Nuttition" programme In 
the 11 droupt .. affected States of 

Andhra Pradesh, Bihar, ....... 
Jammu and KMhmlrJ lDdh,a .llta-
desh, Uttar Pradesh, West B_al, 
Rajasthan, Punjab, Orissa and 
Meghalaya. The programme is fot 
the benefit ot pre-school chUdrea, 
pregnant and nursing mothers, the 
aged and infirm destitutes and handi-
capped persons. 

(b) About 67 lakh beneficiaries 
will be provided "Supplementary 
Nutrition" for ~ months, under this 
Programme. Cooked food is to be 
supplied in the feeding centres each 
of which will be under the charge of ... 
an Organiser, assisted by a helper. 
Daily food supplement will consist 
of about 300 calories and 10-15 grams 
of Protein per child and 500 calories 
and 25 grams ot protein, per adult. 
The scheme is to be implemented 
on the pattern of the Special Nutri-
tion Programme already being im-
plemented by the StatE'! Gov~m­
ments. Under this programme, 1 
lakh tonnes of food grains consist!n8 
of 80,000 tonnes of rice and 20,000 
tonnes of wheat, will ~ supplied to 
the 11 drought affected States, free 
of cost. The State Governments are 
required to find the funds from their 
own resources for meeting the cost of 
transportation and' storage of food 
grains and the cost of prucessin,. 
preparation etc. of the food. The 
supervision and gene! al administra-
tion of the programme will be the 
responsibility Of the State Go\tern .. 
ments. To Axt'edite the implementa-
tion of the prortramme, a meeting of 
representatives of the States wH 
held on 21-2-80 in the 1Ii~ of 
Social Welfare. The representatives 
of the States indicated the state of 
preparedness for the impJ.elaeDta .. 
tion of the programme. Most of the 
States have made "udlel provlllOll 
for th ~ curtert year .and have also 
assured that adequate budget provi-
sion will ~ mad<! for the next finan~ 
Cial year. The Pl"OIRmme ha. al-
ready comm_ed b) the State8 (1f 
Orissa, MadhYa Pra4eaJ\ &Dd West 
Betlial ~ to .. latest infor-
maUon aval1able. 
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61'..... Of u.oau ... 1 blltltutioDS 
la Backwarcl Areas 

741. SHlU JAI NARAIN: Will the 
Minister of EDTJCA'IION be pleased 
to state: 

(a) what special stePIJ Government 
have taken so far to open educational 
institutions in the backward areas in 
the country; and 

(b) the details in this rt.gard? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
(a) and (b). It is the objective of 

the Government to provide primary 
and middle schools within walkiug 
dlstance of the pupil. Accordin~ to 
3rd Educational Survey conducted 
in 1973, 90 per cent ot the rural 
population have schools within a 
walking distance of one kilometre. 
Similarly '12 per cent of the popula-
tlOn in rural areas nave middle school 
within three kilometres. The Fourth 
Educational Surley has been under-
taken in 1978 to determine the habi-
tations which are still in require-
ment of schools within walking dis-
tance. The States have been advlsed 
to provide schools within walking 
distance of the students based on 
findmgs of the survey. While doing 
so they have also been advised to 
give priority to the needs of the 
tribal, hilly and backward r..reas. 
The States in their annual plans 
make efforts to provide thesa within 
the resources made 'available to 
them. It it hoped that within the 
next Five Year Plan period non-
availability of facilities for elemen-
tary education in rural and backward 
areas may cease to be a problem. 
A Rs. 25 crores Centrally spo1'lsored 
scheme has also been launched for 
supporting States' efforts for impart-
ing non-formal ed.ucatiOl''l to the 
children in the age group 9-14 in 
the 9 educationally backward states 
(Andhra Pradesh, Assam, Bihar, 
Jammu" Kashmir, 'Madhya Pladesh, 

Orissa, najasthan, Uttar Pradesh and 

West Bengal) • This Jjt'ogramrne Ja 
intended to benefit children of mainl,. 
1II1e backward sections of popwatioD. 
States with large tribal population 
have tribal sub-plans in education 
which provide for increasing educa-
tional facilities for the tribal popu-
lation in the tribal areas so as te 
bring them at per with others. At 
the level of secondary education, the 
States have been advised that new 
facilities need be provIded only in 
backward areas and fOr under-pri-
vileged sections. The University 
Grants Commission supports the 
establishment of new higher educa-
110nal institutions only in the case 
of identified backward areas after 
proper survey of the ('xisting facili-
ties by the State Governments. 

Bills for D-metered Water cOnaee-
tions iD. the Muaiclpal Area of 

De1b1 

742. SHRI T. S. NEGI: Will the 
Minister of WORKS AND HOUSING 
be pleased to state: 

(a) whether the water Ibills served 
in February, 1980 fnr 1979-80 by the 
MUnicipal Corpontion of Delhi for 
un-metered water connections are not 
@ 5 per cent of rateable value; 

(b) whether the charges upto 31st 
March, 1979 shown as arrears in the 
said bills are at flat rate which have 
been declared ille.al by tne Court; 

(c) whether the over payments al-
ready made by the consumers have 
not been adjusted; 

(d) under what Section of M.C.D. 
Act the fiat :rate diaries of Bs. to/-
for the year 1979-80 haVe been' de-
manded in the said bl118; and 

(e) whether the cenaumers ot un-
metered water connections are being 
served notices for installation of 
water meters when Section 115 of 
M.e.D. Act allows un-metered water 
1C0nnectiOIUJ and under what autho-
rity tbis faciUty provided under thft 
M.e.D. Act is being withdrawn? 
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THE MINISTER OF WORKS AND 
HOUSING (SHaI P. C. SETHI): 
(a) to (e). The information is bein&, 
collected and will be laid on the 
Tab1e of the Sabba. 

S111J11S In btr Cities 

'743. SHRI MADHU DANDAVATE: 
SHRr T. R. SHAMANNA: 

Will the Minister of WORKS AND 
HOUSING be pleaspd to state: 

(a) whether it is true tbat slum-
dwellers in the big metropolitan 
cities like Bombay, Calcutta, Madras, 
Bangalore and Delhi live under sub-
hUmaJ'l cOl-lditions; and 

(b) if so, what massive financIal 
Central assistance and concrete stE'PS 
are envisaged to improve the condi-
tions of these slum-dwellers? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI) : 
(a) It is true that the problem of 
slums is more acute in the big metro-
politan cities. 

(b) The Scheme of Slum Clearan-
ce/Improvement and Environmental 
Improvement of Urban Slums, which 
have been formulated to tackle the 
problem of slums, are in theo State 
Sector and are implemented by the 
State Governments out of their 
Annual Plan allocations for these 
schemes. In :Madras and Calcutta, 
slum improvement schemes have also 
been taken up as part of multi-see--
toral urban projects with credit 
assistance from tlle Intematidllal 
Development Association, an affi-
liate of the World Batik. In addition 
to the two schemes, the Jhuggi 
Jhonpri Removal Scheme is also 
being operated in Delhi. 

Southern part 01 Rataaclrl as Baek-' 
ward area fOr PUI'POIe of P&T 

facUltl. 

744. PROF. MADHU DANDAVATE: 
Will the Minister of COMMUNICA-
TIONS b~ pleased to state: 

(a) whether it is a fact that for the 
facilities of Post and Telelftlph, 01' ly 

northern part of the Ratnagiri dis-
trict of Maharashtra is, considered as 
backward areas; and 

(b) if so, whether. the southern 
part of the same distrlct wHl also be 
considered as 'backward area' for the 
purpose of post and telegraph faci-
lities? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
(a) Ratnagiri District, as a whole, 
is treated as a backward area for ex-
tension of telegraph and teleohone 
farilities. 

For purpose of extension of postal 
facilIties, Dapoli, Khad, Chlplun, 
Guhagar, Sangameshwar, Lanja, Dev-
rukh, Rajapur and Ratnagiri talukas 
of Ratnagiri District, formjng part 
Of the Kunka.n N0rth Postal Division, 
arc declared as backward areas. 

(b) The question of Including the 
wholl of Ratnagln District In the list 
of backward areas for purposes of 
extenslOn of Postal facilities is under 
consideration. 

Dr:inkJ.n, Water 

745. PROF MADHU DANDAVATE: 
Wi.11 the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) to how many villages drinking 
water was provided during 30 years 
from 1947 to 1977; 

(b) as against this, how many vil .. 
lages were provided with these faci-
lities from 1977 to 1979; and 

(c) in how many years will aU the 
villages in India are likely to get the 
drinking water facilities? 

THE MINISTER OF WORKS AND 
HOUSING (SRRI P. C. S~): (a) 
According to available inforinapoo, 
64,000 vnla~es (including 40,000 prob-
lem v'I11ages) had been provided with 
safe drinking water at the commence-
ment of the Centrally Sponsored Ac-
celerated R\lral Water Slliply Pro-
gramme from 1977-78. 
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(b) During the period 1m-'ll 
U,M2 problem villa,es were provi-
ded with safe drinking water. 

(c) The objeCtive of the Central-
Jy Sponsored Accelerated Rural Wafer 
Supply Programme is to cover aU the 
remaining problem vffiages identified 
as such in 1972 survey, by the end of 
1982 .. 83. As fOr all the villages in the 
country, the aim is to cover them dur-
mg the International Water Supply 
and SanitatiOn Decade, 1981-90. 

Branch Post OfIlc!s sanctioned in 
Himachal Pradesh 

746. PROF. NARAIN CHAND PRA-
SHAR: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) the names of the Branch Post 
OOicee which have been sanctioned, 
Division-wise in Himachal Pradesh; 

(Ib) the likely dates by which they 
would be opened; and 

(c) the names of such pancr.ayats, 
district-wise which do not have any 
Post Office' under their jurisdiction? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
(a) Names of branch post offices 

sanctioned in Himachal Pradesh dur-
ing 1979 .. 80, division-wise, are shown 
in column 2 Of the statement at 
Annexure. 

(b) All the branch oftlces have been 
opened. The date of opening of each 
oftlce is indicated in column 3 of the 
statement at Anaexure. 

(c) The information is being col-
lected and will be placed on the 
Table of the House. 

ltatemeat 

Lisl "J PM' O.f/iels ~d DiflisUm-wise, with 
dGu qf ofJItIitIg. 

Simla Divirion ------ ------------------Sl. Natne of'the Date of 
No. Br. PoIt Office • opening. 

~ 3 --- .. 
J. PanQJ • 11-10-79 

•• Blwfmoo 8-I()oo79 

:z 

g. N •• on 

4. Kohbag • 
5· Anandpur 

6. Kolighat 

7· Madhana 

8. Thangad 

9· Kungal Bali 

10, Karana 

II. Sarauntha 

12. Dharara 

13· .lathia ~vi • 

14· Bagahar 

15· Barang. 

16. Matrog 

17· Ghathu 

18. Chalahal 

19· Matal 

!zo. Kamala Nagar 

!U. Katgaon 

22. Dev Nagar. 

23· Kiara 

r.t4. Todao 

25· Natpa • 

i6. Bholar 

27. Barthata 

ea. Panwi. 

sag. Kalha 

SO· Devgarh 

SJ· Kansakoli 

'fOI'.AJ, . 

s 

20-9-79 

16-8-79 

27-9-79 

3-10-79 

!l-5-79 

25-4-79 

21-9-79 

27"9-79 

24-9-79 ~ 

Do. 

5-10-79 

20-11-79 

Do.-

10.1-80 I 
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CiJaI1N& Dioisilm H4mir/M DioiMn 

Sl. Name of the Br. Post Date of SI. Name of the Date of No. Office. opening No. Br. Post Office. opening. 

I. Jangi 16-5-79 

Bharari 18-5-79 
I. Dandiwin !lJ-4-79 2. 

Lehsui !:t. Kataur Khurd 30-4-79 s· 19-5-79 

4· Ghatasni 27-5-79 3· Bandla. 6-11-79 

5· Karyas. 23-6-79 4· Dhaunkothi Q-7-79 

6. Bandla. 23-9-79 5· Dhard. 31-5-79 ~ 

7· Sechunala 27-6-79 6. Derababa Rudra Nand 2-5"79 

8. Purthi. 29-6-79 7· Sarahkar 30-5-79 

9· Tll,~dgwalu 8-8-79 8. Karasa _ 29-5-79 
10. Sarahan 14-8-79 9· Makri. 31-5-79 
11. Pareena 22-8-79 10. Noa 30 -5-79 I 

12. Matti 7-9-79 II. Bhedar. 17-10-79-1' 
13· Bhajotra 8-9-79 12. Kutella 24-10-79 I 

14· Singadhar 11-9-79 
13· Amroh 4--10-79 ' 

15· Kat Prahnwi 12-9-79 14· Jajjar 7-9-7~ 

Ii. Darwin 18-9-79 Tikri 13-12-79 15· 
17· Ohra Phati 5- 12-79 16. Salohbberi 16-1-80 
18. Malunda 6-12-79 Paploa 28-1-80 17· 
19· Kapasa 7-12-79 ------
20. Bat 8-12-79 TOTAL 17 

-----~ 
21. Sanwal Do. 

22. Judera fO-12-79 Solan Division 
sg. Kathla. 11-12-79 

24· Lamu • 12-12-79 I. Kotla Bangi 20-7-79' 

!Z5· Banantar 14-12-79 2. Manlong Kalan 07-7-79 

CIi. Diyola 19-12-79 S· Sainy. 17-8-79' 
27. Palwin. 23-2-80 4· Kufar Kayara Do. 
!Z8. Oharari 25-i-Bo 5· Thana Do. 
1Ig. Dand 116-2-80 6. Jamu . 30-4..-79' 
30. Killor • 27-2-80 ,. Shand Bhogri 85-5"79-
31, Ghulai 27-..ao 8. DevanA 5-9-79-
32. Moda • 28-2-80 

9· Dahan 3-9-79 1 

3S. Seriandr.l !Zg-sr-Bo 

34· Badka Do. 10. Mandhala . ·7 .. 11-79 . 

It. JaW\ii Do. 
TOTAL M 
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81.
No.

Nami1 of thr Rr. post 
Office,

Dat*" of 
opening

12. Jurwa . . . . 30-11-79

*3- Shivpur  .  .  . 17-11-79

14. Beral . . . . 22-11-79

*5- Nagali  .  .  . 30-11-79

16. Nanakpur  .  .  . 26-11-79

*7- Hinncr.  .  .  . 29-11-79

18. Dhakriana .  .  . 37-12-79

*9*Dhanot  .  .  . 19-1-80

ao. Kathli Bharan  .  . 29-1-80

T o t a l  .  . 20

Mandi Division

1. Nandi . . . . 5-9-79

a. Gushal.  .  .  . 17-8-79

3- Khoksar  .  .  . 15-6-79

4-J ehmat  .  .  . 24-8-79

5*Padhwan  .  .  . 24-8-79

6. Pipalage  .  .  . 3-9-79

7-Jobrang  .  .  . 2 2-10 -79

8. Deotha  .  .  • 7-9-79

9- Silhi Bagi  .  .  . 10-10-79

10. SamraKan  .  .  . 25-9-79

11. Pali  .  .  •  - 27-9-79

1 2. Baragram  .  .  - 22-2-80

13- Thatibeer  .  .  - x 2-12-79

1 4. Sudhar  .  •  • 26-2-80

*5- Kothi .  .  .  • 12-12-79

1 6. Gahidhar  .  .  . 14*12-79

17, Boching  .  .  . 28-2-80

1 8. Sardhy/ar  .  .  . 27-2-80

19. Tand) .  .  .  • 17-12-79

ao. "ScrcHowk  .  .  . 28-1-80

S I .

N o .

N flrn c   o f  th r   T lr.  p o s t 

O ffic c .

D a t e   o f

o p e n in g

2 1. P a t r ig h a t   .  . . 26-2-80

2 2. P in g la   .  .  . . 2 9-2=80

2 3-
T a r n o h   .  . . 2 7-2-80

2 4. B h a n e r a   . 0 5-2-80

T o t a l   . . 24

Dharamsala Division

I . G u r a ld h a r   .  . . 29-8-79

2. M a jh o ti  .  . . 3 0-4-79

3-
H a m  o ta   .  . 2 6-5-79

4-
r h a r ia n   .  . . 2 5-5-79

5-
S id h p u r g h a r  . . 30*4-79

6. L a g   . ■  •
. 28-5-79

7-
N a d li  .  .  * . 0 9-5*79

8. D h a r r r .  .  . . 2 8-4-79

9-
H a d e d  .  . 3 0-4-79

10. D h a r u n   B h a n c ta   . 16-10-79

1 1. Jo n k   R a t ia l  .  . 3 0-11-7 9

1 2. B a r a n a  .  - 20-11-7 9

13-
C h h a n c h h r i  .  . 18-12 -79

-1 4. B h a d ia r a   .  . 15-11-7 9

15-
G a h in   L a g o r c   . 9 7-11-7 9

>6. N o a a h e ra   .  . 8- i a-79

17-
L u h n a  .  . . 4-12 -79

1 8. B b a d r o l  .  . 13-12 -79

19-
L a th i a l .  .

28-11-7 9

2 0. M a le  La B o n g ta   .
29-12-79

21 M o n ita   .  .
2 8-12-7 9'

2 2. S im b a l.  .  .
12-1*80

2 3-
G h r r   .  .  .

1-2-80

2 4. B h a d r a in a   .
12-9-79

T o t a l.  .  . . 24



53  WtiMen Answers PHALOUNA 27, 1DD1 (SAKA) Wrltkn Answers 154

PC,Os. anti Combined Oflkis 
in Himachal Pradesh

747. PROF.  NARAIN  CIIAND 
P .:ASIIAR. Will thL Minister  of 
COM vIUNiCATIONS bc pleased  to
f;j ■ .

fa) the  names of places where 
Ĥiblic Call̂; Offices and th? Combined 
3ffl0ps which  havp besn sanctioned 
f the State of  P'-anesh;

(b)  the likely date-; by rvhicli they 
jfoalcl he installed;

fc) the names  of such proposals 
Eor PCOs/COs  which, are currently

Year Xarors of plarrs
P11M' Tolf-nliOiirs

19 79-fln   .  (1' .

igUn-Bi  .  (i)  Tikkar  .

(ii'i Kalpa  .

(iii  Gatoic .

(iv) BLvninur  .

ii)8i'fk’  .  fi'  K 17a 

(in Ki! :ir

(iii)  Ki-'iong

under examination 011 the offer of 
Rent and Guarantee Terms; and

(d) the likely date by which they 
would be sanctioned?

THE  MINISTER OF COMMUNI-
CATIONS fSHRi C. M STEPHEN:
(a) Public  Telephones  have ’iota 
sanctioned at Bhali, Tikkar,  Kalpa. 
Galore, Bharmour, Kaz*>t Killar,  and 
Kiyioug. Cofnbined Offices ’.iave b- e:i 
sanctioned at Bhali, Tikkar,  Yong- 
thong, JliaJma,  Sagnam,  Sandow, 
Jâpa, Samdha, Nirmandh.

(b)  The likely dates of installation 
are as under: —

bp provlilrd wmH :
Cimbiurcl OflI< t ■>

-  (i) Blmi:

■  (i)  YongUiong

.  (ii; .Siimdl.n

•  f'**J Jaspa

.  (iv) Til4:u

•  CO Jiiaima

■  (ii)

■  (iii)  N'rmai (!ii 

(iv)  Samliw

(c) No public telephone is  under 
examination on rent and  guarantee 
te:ms.  However, Cornbined  Offices 
st Tindi, Karpet, Putthi Darwd>, und 
doli arg under examination on  this 
basis,

(d) The Combined Offices are like-
Ly tp be sanctioned by June, 1980.

Inward a»<l Outward Tfl̂gTams in 
Andstm.m ;ind Nicob*r Islands 
seni by Ordinary Post

74̂, SHBI MANO'tANJAN BHAK- 
IA- Will the- Mini.-ttr of COMMUNI-
CATIONS be pleased to state:

(a)  whether it ig a fact that for 
1*2-3 yearg al) the inward and out-

ward telegrams in the Union Terri-
tory of Andaman and Nicobar Islands 
were instead of telegraphed sent by 
ordinary poft;

(b)  if so, what is the Government 
nroposal in thig regard; and

(cl whether Government propose- 
to enquire into the whole system 
through experts and also repay the 
telegtam char̂esi to the people?

THE MINISTER  OF COMMUNI-
CATIONS iSHRl C. M. STEPHEN):
(a) No. Si'.  However on  certain 
occasions the telegrams were  sent
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by airmail when the Radio teleprin-
tt.r circuits were interrupted. The 
interruptions were caused largely 
dUe to atmospheric disturbances. 

(b ) To improve the telegraPh. com-
munication between Port Blair and 
mt.in-Iand wireless transmitters of 
higher po~er are proposed to bE: in-
stalled soon. Action has also been 
in'ltiated to provide additional tele-
graph circuits on satellite link under 
installation between Port Blair and 
mainland. 

(c) No, Sir. TherE: is no such }Jro-
posal. As regards rE:fund of tele-
graph charges, provision already 
Exists in the rules. 

Export 01 Sugar during 1980-81 

749. SHRI MANORANJAN BHAK-
TA: Will the Minister or AGRICUL-
TURE be pleased to state what is the 
cxpE:cted quantum of sugar expo.rt 
for the year 1980-81 and whether In 
VJew of the shortage of sugar m the 
domestic market, Government will 
like to meet domestic requirement 
instead of export for the year 1980-
Bl? 

THE MINISTER OF STATE IN THE 
'MINISTRY OF AGRICULTURE 
<SHRI R. V. SWAMINATHAN)! 
Sugar eXPMts under the Interna-

1ional Sugar Agreement are made 
on calendar year basis. During the 
yf'Etr 1980, we have already export-
e rl about 80,000 tonnes. We had crea-
t~d sugar special stocks under the 
Agreement to the tune of about 1.40 
'''akh tonnes, which stand r&leas~d for 
.:Jq)orts as required by the Interna-
lonal Sugar Organisation. 'the ad-
ditIonal quantity of sugar to be ex-
ported would be restricted to this 
nnnimum commitment of 1.40 lakh 
tonnes after giving utnlOit. priority 
to the clbmestfc requtrem.entl. Sugar 
e"'~1t .. 1081 are yet to be deter-
'ftIined -ter the Aereemeat. 

• 

750. SHRI MANOR'ANJAN BHAK-
TA: IWill the Minister of EDUCA-
TION be plE:ased to state: 

(a) whether the annual examina-
tion in schools and colleges are not 
held simultaneously throughout the 
country if sO. the faCts thereof; 

(b) whether, some suggestions have 
been received from certain quarters 
to change the timing of the eXAmma-
bons which are presently held in 
April-May months when it is very 
hot; if so, the details thereof; and 

(c) whether Governmen~ propose 
to hold the examinations in December 
everY year simultaneously in all tb. 
schools and colleges and if not, the 
reasons therefor? -THE MINISTER OF EDUCAT10N, 
HEALTH AND SOCIAL WELFARE 
(SHRI B ~HANKARANAND). (a) 
Ye~ Sir. The examinations aTC not 
held simultaneously in schools and 
colleges throughout the country as 
they are conducted by the dIfferent 
Boards and Universities dept:llding 
uPon various factors like thf> syE'-
telT' of examinations, concll1sio)1 of 
t~.e academic year and othcr regIOnal 
requirerrtents. 

(b) and (c). In .July, 1978, a sug-
gestion that the school and ('oilege 
t'xaminations all over the country 
should be held in NovemberlDecem .. 
ber W8& received in this Ministry, Thf'_ 
fuggestion was, however, not foun4 
,\ orkable on account of extremities ef 
weather and different systems of exa-
minations being followed by various 
Universities/Boards. 

Pare __ of Bb1l4 ... la AlI-mID " 
Nieollar ...... 

'51. snI MANoMNJAN lUdX-
'T A: WIll the Mintster ot AcnnC'tJ'L-

. TORI: be pleated to ltate: 

(l' t1te hnmbet dI •• OUI'I'~" ~ 
~~ ., Atrleuiture 1)epa~ 
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Andaman and Nicobar Islands since 
last 3 years and price paid; , 

(b) the working hours recorded in 
the log book since purchase in each 
case; 

(c) the number of cultivators who 
were supplied Bulldozer, names of 
villages and the number of hours; and 

(d) the amount wrich was spent 
on the repairs, purchase of spare 
parts l'or these Bulldozers together 
with details thereof? 

THE MINISTER OF STATE IN THE 
l\llNISTRY OF AGRICULTuRE 
(SHRIIR. V. SWAMINATHAN): la) 
No Bulldozer has been purchased by 
the Agricultural Department during 
the pa!'t three years. 

(b) to ( d) . In view of ( a) abov(' 
questIon does not arise. 

Persons Registered with DDA for 
Allotment of Flats 

752. DR. VASANT KUMAR PAN-
DIT: \\ilJ the Minister of WGRKS 
.AND HOUSING be pleased to scate: 

(a) the total number of persons ... e-
gistered unc\er various schemes . of 

DDA fOr allotment of flats upto 
1976-scheme and category-wise; 

(b) the total number (category. 
wise) of attch persoDs who have not 
been allotted flats so far; reasons 

'therefOr and when all those are likely 
to be allotted the DDA flats; and 

(c) what is the present proer-
with regard to construction of flats 
for the remaining reaistered persans 
in each category, and locations of the 
flats under construction and their 
schedule of completion? 

TH.E MINISTER OF WORKS AND 
ROUSING (SHRI P. C. SETHI): (a) 
The Dc]hi Development Authority 
ha.::. intimated that 64007 persons were 
rcgii:.lered under its var'lous .:tchemes 
for allotment of flats upto 197f3. Tbeir 
break-up is indicated in the state·, 
ment enclosed. 

(b ~ and (c). Out of abovt:, the 
total llumber of persons who haVe not 
been allotted flats upto 31 1279, is 
16507, Their break-up is as un.:ier:-

MIG 6924 

LIG 

Janata 

5452 

4131 

The D.D.A has invited applicatioos 
for ai lotment of 4444 flats during the 
month of March, 1980 compris'lng the 
follOWIng categories:-

MIG 
LIG 

Janata 

1165 
608 

2671 

4444 

It bas intimated that more than 10,000 
flats in various localities are UIlder 
various stages of construction and the 
same will be released fOT allotment 
to the registered persons as and wbeft 
they rot completed. 

Statement 

Registration Scheme 

.ht :R.egn. 1 gtig-:70 

2nd :R~. '1971-72 

'Special 1lf'gn. 1973 

~ :Regn. 1976 

TOTAL 

No. I)f per~ons nagistt'rp(l, ---
MIG LIG JAI\TA Total 

3501 4747 2603 J08S1 

9984 6203 4279 20 466 

3g5 1°50 4 IJI 5486 

10058 8866 8280 ~71.104 

Q,a68 2cl866 19273 6~7 
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Demand by States for increase of 
Diesel Quota

7f3. SHRI D. P. JADEJA: Will
th e M:'ilator of PETROLEUM AMD 
CHEM'CALS bp  pleased to state:

(a) whether it is a fact that almost 
all the States have dexnanded the in-
crease in the present quota of diesel 
supply to farmers;

(b) the action taken by Govern-
ment in respect of Ine demand tnartc 
by G ujaiat State;

M y u t l i

N o w m b - ; ’ 79 

DrcnnJ; '70 

Jan<  1:1 ry  ’Mo 

Frbru,: ; ’8o

Additional quolas of High Speed Diesel 
Oil (HSD) have been allocated dur-
ing the months of February and 
March, 1980 after taking into ac-
count iht: higher demands as under: —

( F i g u t o  in  m e t r i c  l u n n r a }

A d d itio n  a  
alloi .tijo n 
madr

I V b r u a r v  *8f» . . . 4,oi>o

March 'fin . . .

(c) and (d). The Central Gov-
ernment make allocations nf diesel 
oil to t^e States as a whole, w ith-
out specifying any quota for differ-
ent categories of consumers. It is for 
the St ate Government to make inter-
sectoral allocations to different sec-
tors in eluding for farmers and trac-
tors. No information is available 
with this Ministry os regards the al-
locations made by the State Govern-
ment to the farmers or for tractors.

(c) (he criteria adopted for al.ot- 
tlng diesel to farm ers in Gujarat 
State; and

(d) the quota allotted for tractors?

THE ivi^ISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN- 
DRA PA TIL): (a) Yes, Sir.

* b) X ■*:■* demand made by the State 
Gowrmnent of Gujarat Jfor High 
S: - ’’W <*1 oil and the ac-uml sales
in th0 State for the month of Novem-
ber. 1979 t0 February 1980 are as 
under: —

F i g .  i n  M e t r i c  t o n n e s

Dt* la n d  AUoc.tt an
as O i în ? krvi\ 

indicated in cludin g Sail's
b y  S ta ir  addition (A p p r o x i-
G o v t. if* a n y  iaaN :ly '

made

5 5 4 ^ ° I 7 3 & 7 5 n j i i “ 4 ^ 5 7

C 0 5 U G 5 - J 3 n 9 5 8 3 0 9 5 8 8 8 9

( b j o i -
5 3 9 7 5

5 7 5 4 * 5 - i ' 5 " 5 7  '■ :> t J 5 5 4 ^ 1

Working of N.B.C.C.

754. SHRi D. P. JADEJA: Will the 
Minister of WORKS AND HOUSING
be pleased to state:

(a) the works executed by NBCC 
since inception and amount and per-
centage of profit earned on *ach in-
dividual \vo;-k other than cost plus 
works;

(b> t^e percentage of overhead in-
curred in tach financial year since 
its inception;

(c) the .--alary bill of the employees 
during »ach financial year versus work 
executed;

(d) ;he name and quantum of 
works where NBCC earned profit;
end

(e) the amount of outstanding due® 
to be recovered from clients till date?
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THE MINISTER OF WORKS AND 
HOUSING (SHRi P. C. SETHI): (a) 
t 3 (ck  The information is being 
collected and will be laid on the Table 
of th e Sabha.

Operational Cost of F.C.I.

755. SHRIMATI MOHSINA 
KIDWAI:

SHRI K. P. SINGH DEO;

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the 
operational cost of the Food Corpo-
ration of India in term 3 of per quin-
tal is almost ag much as the procure-

'*ment price;

(b) whether it is also a fact that 
the profits earned by FCI on grains 
are much more higher than what 
was being earned by the private 
traders before its inception;

(c) whether it is also a fact that 
huge losses are being incurred by 
the Corporation by way of giving 
subsidies; and

(d) if so, the steps being taken to 
improve the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
No, Sir, the handling cost per quin-
tal for storage, movement and distri-

b u t io n  of foodgrains for the public 
distribution system was between 36 
per cent and 19 per cent only of the 
acquisition cost during the last three 
years;

(b) No, Sir, the Food Corporation 
of India does not earn any profits on 
its foodgrain transactions for Cen-
tral Pool. In fact, it handles the 
grains on actual cost basis without 
getting any margin of profit;

(c) No, Sir, the Corporation pur-
c h a s e s  and 'issues the foodgrains at

prices fixed by the Government 
I  India. The issue prices which are 
I  2771 L.S.—6

fixed Ly the Government of India, 
are lower than the economic cost of 
foodgrains which includes procure-
ment and distribution expenses. The 
difference between the economic cost 
and issue prices is reimbursed to the 
Food Corporation of India. Based 
on tiie general policy of the Govern-
ment, the Corporation is required to 
maintain buffer stocks for which 
carrying charges are also reimbursed 
to Food Corporation of India as sub-
sidy.

(d) The various expenses incur-
red by Food Corporation of India are 
constantly under review.

Directcre to Chief Ministers for help 
to Farmers

756. SHRIMATI MOHSINA KID-
WAI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) W hether he has written to 
the Chief Ministers to stress the 
need for intensive efforts to help 
and assist the farmers in raising 
th e food production in the country;

(b) If so, the nature of reaction 
from the States; and

(c) W hether a regular supply of 
diesel and other inputs have been 
assured to them?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir.

(b) Replies from the States are 
awaited.

(c) Efforts have been made t 0 aug-
ment supply of diesel to meet the re -
quirements of rabi crop. In order to 
improve its availability to farmers, 
the State Governments have been 
advistd to regulate diesel distribution 
under the Essential Commodities Act. 
R eg u la r supply of other inputs viz., 
seeds, fertilizers etc. has als0 been 
assured.
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ShoppiDI c.tn Ie Nuala Vlhar 
New Deihl 

757. SHRI DHARAM DASS SHAS-
TRI: ~"ill the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) Whether the Delhi Develop-
ment Authority has not constructed 
a Jocal shopping centre on the 2.3 
acre site earmarked by the D.D.A. 
in A-Block of Narain Vihar to Ccter 
to the needs of residents of A & B 

Blocks in Narain Vihar, New Delhi; 

(b) whether local shopping centre 
referred to above is the only shop-
ping centre left out to be construc-
ted in Narain Vihar; 

(c) whethe:r Agency of A-Block 
D.D.A. Flats (MIG) Re~d. Agency 
and the Federation of Narain Vihar 
Residellts Welfare Associations have 
been representing for the construc-
tion ot. aforesaid local shopping cen-
tre for the last eleven years and the 
plan for the same is also ready with 
the DUA fur the last three/four 
years; and 

(d) if so. when the work will be 
started 'and completed in this re-
gard? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
(a) to (d). The construction of local 
shop~iJlg centre, in cA' Block of Narain 
Vihar, could not be taken UP so far 
part ly because the site earmarked for 
it is heavily encroached upon and 
partly becaUSe some portion of it has 
not so far been fully acquired. The 
construction of the centre can be 
taken up only after these difficulties 
have been overcome. 

Plot 01 Land with D.T.C. in Naraina 
IadustrJal Area, New Delhi 

758. SHRI DHARAM DASS 
SHASTRI: Will the Minister of 
WORKS AND HOUSING be pleased 
to state: 

(a) whether it is a fact thoat 
D.D.A. had allotted a plot of land 

measuring 3600 sq. yds. bearing No~ 
C-199 in Naraina Industrial Area 
Ph8l&e-Y to Delhi 'rransport Corpo-
ration about 10 years ago; 

(b) whether it is also a tact that 
the D.D.A. is not chargmg D.T.C the 
price which they are doing In the 
Case ot other public utility services 
which is preven1ting the latter in 
taking the possession ()f the plot; 

(c) whether in case Of an indivi-
dual industrialist who does not 
take possession of the allotted plots 
of land/or does not construct the 
building within specified period, he 
is penalised/allotment is cancelled; 
and 

(d) if so, the steps taken by the 
D . D . A . in the case of aforesaid plot. 
allott~d to D.T.C.? 

THE MINISTER OF WORKS AND 
EOUSING (SHRr P. C. SETHI) ~ 
'a) No, Sir, 

(b) Does not arise. 

(c) A ction to cancel the allotment 
is initiated where allottee do not take 
possession of the allotted plots or do 
Hot construct the building on th~ plot 
within the specified period. However,. 
extens'lOn of time fOr construction is 
generally given, having regard to the 
circumstances of each case, subject 
to payment of prescribed composition 
charges. If the default continues after 
7th year, the lease/sub-lease is liable 
to be cancelled. 

(d) Does not arise in view of reply 
to part (a). 

RepresentatiOn frOm Maharashtra 
Pharmaceutical Manufacturers' Ass0-

ciation, Pune (Mabarashtra) 

75!J. SHRI R. K. MAHALGI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) Whether Government have 
received any representation from 

Maharashtra Pharmaceutical Manu-
facturers' A!I'Isnclatlo". Pune 
(Maharashtra) in June 1978 a_tin, 
their various demands; 
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(b) if so, what are their demands; 
(c) what action Government have 

taken so far in this respect; and 
(d) If no acti\)n taken so far, the 

reasons ot delay and the remedy 
thereof? 

THE :M!INISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Yes, SIr. 

(b} and (e). A statement show-
ing the gist of the demands 01 the 
Maharashtra Pharmaceutical Manu-
iac.turers' Association, Pune and the 

• latest position in respect of each de-
mand is annexed. 

( c) Does "lot arise. 

Statement 

81. No. Gi!>t of Demands Prt'llcllt Position 

---------
2 3 

I. Certain group offor mulations, notinvolv- The prudm((Jl of .... !>ix bulle cllq:~\ VI"., (i) 
ing high te-chnology. c;hould be' rt"selvcd Glyct'ro-pho1>phate, (Ii) GI),c(,10- r I (J'ph-
for ;mall scale M'dor. rie Acid, (iii) Paracf"tamoi, (iv) ),al101in 

'2. Swa)] !>c.alc unih should be considered on 
1lH' ba'>is of 15% pricc prrfcr('ncc 110 far 
as Gov('rnment suppli(" arc (·oncerncd. 

Anhydlous, (v) Citrates and (vi) Tar-
trates hao; be-en reserved for th(' SOlan scale 
sector. A., regards formulations it is 
l'stimatt'd by the ''\'01 king Group on 
Drugs and Pharmacf'uticals Industry !let up 
by the Planning Commis.~ion tl).it the 
!.mall scak sector would bf" achit'Ving an 
annual growth ratt" of r9. 5% ('rur" in tl.(· 
<'urrt"ut Plan period which is substalltiaJ. 

General policy applicab!t" in t}.' JI'P' (t 10 
IImalI scale industrial units in aJ] M (tOTS is 
applicable to ~malhcak unit!> in dll'~ ~ and 
pharrnac("uticals aho. I t would Jail be 
po'.l!>iblt" to treat small sca1l' units in tht" 
drug industry alont' on a prcfrrc>ntial 
basis. In any case-, it is a matter fur the 
consideration of Stat('" Govecllmcnh alllo. 

3. Liberal quota of raw materials shoud be TIll' 1979-80 distribution poL, y [for 
given by canalhiug ag('nci('~ to SS! units canalised raw materials providt"s for Jil ('ral 
for Govt"rnm(.'nt supplif'~ against firm allocatiollS to the small scalf' s('<'tO'. '( Tnits 
ord'ls in addition to their entitkd ~hos(' annual turnover does not (xC't'('d 
requirements. Rs. I crore- art" t"ntitkd a 50%'glC:.wth 

rate and units whose annual turnover 
exceeds Rs. I erore to 25% growth rate 
over 1978-79 aUoC'ations which w{'r(' also 
based on a liberal policy. The modifica-
tions recently announced by the Ministry 
enabling the small scale units to gf't the 
benefit of past consumption again~t own 
R.E.P. licences in working out their en-
titJ~ent also Hberalis(,,11 the poliq further 
in favour of the small scale Sf'Ctor. Small 
scale units should accommodate r<"quire-
menta in respect of Government orders 
within such allocations. 

4. I.D.P.L. should be prohibited from supply- I.D.P .L. has ceased to be a distribution 
ing raw materials to other formulators. agf'DCY under the schC'me of canalisation of 

bulk drugs with effect from 1-7-19'79. 
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"2 

5. Corm'ring of 'warn' raw material.. uy Public 
S{"ctor Un(iLrtaking') and thm creating 
~hofta~~'s for !)mall ~ca]c imlu~tri("'i should 
ue stopped. 

6. To rt'vicw th(' Ii'lt of prouurt .. for which th(" 
trAde nalllt'S aft' aboh.JH'd and to indud(' 
more items to be ruark( 1('<1 umkr gt'nelic 
nalncs. 

7. Trading and mark('tinQ; activitie., of multi-
nationals and brg Indian companies who 
markt"t the proclu('h manufactured by 
oth("rs should be (,uru('u. 

8. Erratic and iirr<'gu]ar supplies of raw 
materials by STC and IDPL mu~t be 
stopped. 

Sup,ly of CommerllJal Gas to IDdus-
tries ill Gajarat at Rich Bate 

76&. SHRI AHMED 14. PATEL: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) wh~ther it is a fact tliat the 
rate of Commercial Gas suppUed to 
Private Industries in Gujarat State 
has been increased recently sO high 
that the industries are facing a great 
hardship to carry on their business; 

\ 

The! t' 11> 110 H"mon to bdi(:'\'" that Publi c 
Sf"ctOI Vndectaling., arc doing so. 

To .,tal t ",jl,,- GO\t'11 mOll !t.ne d('(J('ccl ( I n 

tltt' ab{,htlUJl 01 tlad,' l",ll1(" in r(,spect of 
<;Illgl< ingll tilt n t 101 mula t )(Ill., of 5 dlUg ... 
On til<' ba.,i., (If the f'xp('ri('nc(' which i'J 
gil.irH'<i fr om this <'X('1 U~t" tht, po:,ition 
would Ol ICVl('wcd III futur c. 

Manv of th(' .,mal1f>r unit.., who do not have 
the'distrihutlOll faeihtlt'., may bt' Inark<'tmg 
their PIO<iUUlOl1 tll! OUg]l Otl111 at>;t nCl('<;. 
Su<.-h lila' k('till~ arrang' 1lI( Ill'. only pro-
Vll]fo a f.lClhly wludl thf'y lJ1l'm'lt'h {'s may 
not have. Dr Ub" (Pricc~ Control) Order 
contro}!) priC'f's and plOfit<; in rdation tl) 
drug manufactur ing artlvitit''l. FERA dot'S 
not tak{" into account tradjn~ activltiM 
towanl .. Appendix I ,·valuation. More 
over Solt' Sdlmg Ag("ncY ",y .. tf'm has been 
aboli .. hcd JJl ::.0 far as tltr' Drug Industry 
is concf"fl}ed. 

A~ ml"ntiont"d al{ainst S. Ko -1, IDPL i'! no 
IllOff' a di~tllbution agcn('y in n'~p("ct of 
canalis('d bulk drug... Import and 
distribution of canaliscd bulk drugs art' so 
plannt'rl by CPC a'l to providt' for release 
of tht'se bulk drugs to individual units 
on regular and systema tic oa!>is. How-
ever, certain delays might occur some 
times dut' to reasons beyond thf" contro] of 
CPC such as long dday'l in clearance 
at port'!, delay in arrivals ofshipmt'nt from 
abroad on account of temporary &hortages 
abroad etc. CPC and the Dt'partment or 
Chemicals and Fertilizers constantly keep 
under revit'w the supply position of in-
dividual items of drugs and initiate ne('ded 
action to augment imports wht"rever 
necessary. 

(b) whether G~vernment 

received any represent-ation in 
regard to reduce the rate; and 

have 
this 

(c) if so, the action taken by Go-
vernment to redUce the rate of gas 

supplied to industries in Gujarat 
State? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (8) No, Sir. 

The price Of natural gas being IUP-
plied to private industries In Gujarat 
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State has not been revised upwards Capactt,. qt Telephone EschaDre lD a 

siDce 1-4-78. GgJarat 
(b) and (c). Communications were 

.. ec~~ ved from Government ot Gujar3t 
e:ll:pr("fsing concern over the price of 
gas being supplied by ONGC to pri-
vate industries in Gujarat. They 
were, however, informed that the 
price cannot be considerE:d unreason-
able consldering the prices of other 
petroleum products in the country. 

Telephone ManufacturiDg FaciUty in 
Gujarat 

761. SHRI AHMED M. PATEL: W111 
the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether there was a proposal 
under the consideration of Govern-
ment to set up a telecommunica-
tions factory for manufacture - tele-
phone instalments in' Gujarat; 

(b) if so, what happened to that 
proposal; 

(c) whether Government are con-
sidering to;) ?et up a factory produc-
ing transmission equipment to re-
place cross bar equipment in tele-
phone; and 

(d) whether Government propose 
to set up that unit in Gujarat State? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN) : 
(a) No, Sir. 

(b) Does not arise. 

(c) and (d) . Setting up of one 
Long Distance Telecommunication 
(Transmission) Equipment Factory 
and one Electro-Mechanical type 
telephone exchange (switching) 
equipment factory haVe been inclu-
ded In the 6th Plan of the Min'lstry. 
However, the details of the proposed 
factories, including the tYPe of equip-
ments to be manufactured, capital 
costs £and their locations are under 
consideration. 

762. 8MB! AHMED M. PATEL: Will 
the :Mlnister of COMMUNICATIONS 
be p!eased to state: 

(a) ~hether (Jovernment are 
considering to increase telephone 
exchange capacity in various tele-

phone exchanges in Gujarat State to 
minimise the waiting list; 

(b) if so, the names of metropoli-
tan cities included in the proposal; 

(C) whether Government are 
'COnsidering to open new telephone 
exchanges in Gujarat State in near 
future; and 

(d) if so, the names of the cities 
and capacity and when? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
(a) Yes, Sir. 

(b) Details of expansion in the ex-
('banges in rna'm cities of the Gujarat 
is given at Annexure-I. 

(c) and (d). All thE! cities of 
Gujarat already haVe telephone ex-
changes. During current financial 
year 21 new exchanges have been 
added in rural areas. 17 more are 
expected to be opened by the end of 
this month. . 

Statemt"Dt 

Expansicri aur;,,/! 1979-[0 of n.c!zanges in lar" 
cities in Gfljarllt 

t. Allmfdabad . 

2. Faroda 

3· Surat 

4· Rajkot 

5· 13 havn agar' 

6. Jamragar 

7· Nadiad-

Commissionirlg 
programme l. 
1979"80] 

4<'CO lintS 

sceo lints 
\ 

2 j ('0 lir:es. 

soo lines. 

foo lines. 

£eo lintt. 

geo lieu. 
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'118. SImI M.ADitA VBAO 
SCINDIA: 

SHRI INDRAJIT GUPTA: 
SHRI R. P. GAEKWAD: 
SURI ATAL BIHARI 

VAJPAYEE: 
Will the Minister of EDUCATION 

be pleased to state: 

(a) whether it is a fact that Go-
vernment have given green signal 
fOr holding of Asian Games in the 
country in- 1982; 

(b) it so, detllils ot the financial 
implications thereof; and 

(c) preparations made uptil now? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAl.. WEL-
FARE (SHRI B. SHANKARANAND): 
(a) Yes, Sir. 

~b) Rs. 33 cror(:S (Rs. 26 crorcs on 
tIle part of the Government of India 
and Rs. 7 crores on the part of local 
bodles) . 

(cj Preliminary steps have been 
initiated. 

DlQarlt;r bt the Proposals of 
DiPloma Boleler Enll.e~rs In the 

eo .. ", 
764. SHRJ MADHAVRAO SCIN-

DIA: Will the Minister of WORKS 
AND HOUSING be pleased to sUb:: 

(a) whether service conditions, 
including promotion prospects and 
working oonditions etc. of the Dip-
loma holder Engineers working in 
various Public Works Departments 
at the Centre aDd States are not 
uniform throughout the country; 

(b) if so, whether it is also a fact 
that these issues have not been 
reviewed fur a long time and are 
based on BritiSh pattern; and 

(c) 11 so, what steps in consulta-
tion with State Governments are 
being taken by the Government to 
review these issues in near future? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): (a) 
to (c). Recruitment and conditions 
o.f service of persons apPointed to 
public services and posts in connec-
tion \V~th the affairs of the Union 
Government are requirE:d to be regu-
lated by the law passed by the Par-
Itnment and, till such a law is pass-
ed, by rules framed by the President. 
Similarly, in the case of persons ap-
pomtE:d to public services and posts 
in connection with the affairs of a 
Stote, their conditions Of service are 
l'cqulred to be regulated bv the law 
pasSed by the concerned Legislature, 
and tm such a law is passed, by the 
Governor of the concerned State. III 
view of this position, there is no uni-
formity in these matters. It 1S also 
nc..t poS'SiblE: to achieve such a unifor-
mity becaUse of varying circumstan-
ces prevailing in various States. 

The Ministry of Works and Hous-
ing is responsible for laying down 
rules fOr recruitment and conditIons 
Of service of Junior Engineers em-
ployed in the CE:ntral Public Works 
Department. It is not within its 
~phere of responsibility to prescribe 
..miform conditioos of service for 
Junior Engmeers working in other 
Departments Of the Centtal GovE:rn-
ment Or the State Governments. 

Construction of GodOWDS In Rural 
Areas 

765. SHRI VI JAY N. PATIL: Will 
the :Minister of RURAL RECONS-
TRUCTION be pleased to state: 

(a) whether Goverpment have 
'formulated a scheme for construc-
tion of godowns of 200 tons to ~ 
tons storage capacity in rural arees; 
and 

(b) if so, since when and how 
many godoWDs have been cons-
tructed for storage of foodgraiDs end 
other agricultural produce in dlt-

ferent parts of India? 
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THE MINISTER OF STATE IN 
'THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 

,and. (b). The Govemment of India 
havE; launched a scheme, from the 
current financial year, for the cons-
truction of rural godowns of 200 ton-
nes to 1000 tonnes storage capacity. 
1n this scheme so far 111 god owns 
have been sa.nctioned in the State of 
Uttar Pradesh. No other state has 
turnished complE:1te proposals for 
Central assistance under the scheme. 

Separate Telephone Division for Dhu-
lla Distt. in Maha-rsshtra 

76G. SHRI VIJAY N. PATIL: Will 
the Mmister of COMMUNICATIONS 
be plEased to state: 

(a) whether the authorities havt 
proposed a separate Division for 
Dhulia District in view of the heavy 
workload on Divisional telephone 
Office at Jalgaon (Maharashtra); and 

(b) if so, whether early soanction 
is likely to be acc')roe:i to the propro-
sal for the benefit of tribal district 
like DhuIia? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): 
(a) :lnd (b). No such proposal has 
So far been formulated. However, 
thE: workload of the existing J algaon 
DIvis'lOn is under review to asses:: 
the justification for bifurcating the 
existing Division. 

'Per Capita Grants to Universities b1 
U.G.C. 

767. SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of EDU-
CA TION be pleased to state: 

(a) the per capita (per student) 
UGC grants to each University in 
the country, year-wise during the 
last 3 years; 

(b) whether some Universities 
are lagging behind others in this re-
:lard; and 

(c) if so, the reasons for this 
imbalance? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND): 
(a) 'l1le University Grants Commis-
sion does not pay grants to universi-
tIes on pf:r capita basis. 

(b) and (c). Grants are given 'by 
the Commission after assessin.g the 
requirl'Dlents of the Universitie.3 on 
the J'ecommendations of the Visiting 
CommitteE:s and also for diffel'ent 
cJu&lity programmes as may be ac-
ceptt'd by the Commission. The 
grants are actually released on the 
basis of the progress of expenditure 
and the stE:PS taken by the indIvidual 
Universities to implement the schemes 
sat£lctloned by the Commission. As ' 
such, there cannot be uniformity in 
the nlatter of grants to different Uni-
ver::,itiE:s. 

Rural and Urban Housing In States 

768. DR. VASANT KUMAR PAN-
DIT: Will the Minister Of WORKS 
AND HOUSING be pleased to state: 

(a) whether Government have 
decided to take up on priority basis 
a massive programme of Rehabili-
tation of slums and RUral Housing; 

(b) if so, how much allotment has 
been done fOr rural and for urban 
Housing in each state; 

(c) how many persons would be 
benefited under the scheme offered; 

(d) how much amount has been 
sanctioned by the Central Housing 
and Urban Development Corporation 
(RUDCO) to MadhYa pradesh under 
the scheme for 1980-81; aDd 

(e) whether Government have 
decided to give special preference to 
Housing in Backward District of 
each State? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI p, C. SETM):' 
(a) Government proposes to lay 
. greater emphasis on slum improve-
ment and rural housing. 
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(b) and (c). The provisions at 
present made for the period 1978-
83 are given in the statement attach-
ed. 

(d) As on 29-2-1980, Housing and 
Urban Development Corporation has 
approved 86 schemes with a loan 

commitment of Rs. 29.72 crores ill 
MadhYa Pradesh. 

(e) The Rural House Site-cuM-hut 
Construction Scheme for landless fa-
milies which is under the Revised 
M~nlmum Needs Prpgramme is expec-
ted to benefit backward dIstricts also. 

Statement 

Namf" of "t..).te-/ 
Umon Tt'uit01Y 

--------
I 

I. AJl(lhra Plddl'"h . 

3. Blhal 

4. Gujmat 

5. BarVaIld 

6. Himachal Prade .. ll 

7. Jammu & Kashmir 

8. KUlllat..).ka 

9. Kl'lala 

10. Modhya Prad('.,h 

I I. l\lahalashtra 

12. ManiuUl 

13. Mt"ghal)'a. 

14. Na~aland 

15. OriCl'la 

16. Punjah 

17. Raja'lthall. 

18. S:kkim 

19. Tamil Na<lu 

20. Tripura 

!;II. Uttar Pradesh 

2~. West Benstal 

Sub-Total (States) 

PropO'lf'd 
Olltlayon 
Rural Hou<,t'-
,)Itt'-rum-Hut 
con<;tt uction 
under 
RM.N.P. 
(R<;. in Iakh<;) 

3 

7570 

35()(I 

1400 

60 

7no() 

'3000 

4200 

1000 

1200 

1000 

3000 

180 

5000 

I~(,\() 

42,380 

No. of f.U111!ie ... 
to bt bC'nr-
fitccl 
(in mlllwll) 

4 

I 21 

o II 

o 56 

o 22 

o '1 

N<,qlifSlble 

o 01 

I 12 

o 16 

o 19 
o 16 

o 48 

o 03 
o 80 

o IC) 

Propo .. (d 
Outl.w 011 
Envuon-
mrr.tal Im-
pro\- {'men l of 
Slum" und< I 
R.M l'\.P. 
(R,. mIakh .. ) 

5 

150 () 

450 

010 

1')0 

1600 

1200 

1800 

10 

IS 

JOO 

1200 

2000 

No. of fdmiIi ('~ 
to be II! ne-
fit( d 
(10 million) 

6 

J 00 

o 30 

o 41 

o 21 

o O!) 

o 10 

I 07 

042 

(l 80 

I 20 

() 01 

O'OJ 

0·80 
Nt'gligihle 

047 

I'S3 

8 82 



117 Written Answers PHALGUNA 27, 19n1 (SAKA) Written Answer, 

I 2 r 

Union Territorii,) 

I. Andaman & Nicobar Islands 

2. ArunachaJ PradC'sh 

3. Chamli{{arh 

4. DadIa & Naq-arHavdi 

'5. Dt'lhi 

6. Goa. Daman & Diu 

7. Laksh;t(i\VI'q) 

8. Mi70r41.m • 

9. PondidlC1I y 

Sub-Total (Ullioll Territoric,) 

GRAl':D TOTAl. 

3 

Go 0 ' 01 

60 0 -01 

120 0'02 

42,500 6·80 

4') -, 

5 

GGo 

I4,0()() 

6 

o 02 

0-02 

9'33 

R.M.XP. : R .. vj~t'd Minimum Net'ds Programme. 

Discovery of Natural Gas and on In 
Broach ' 

769. SHRI SUBHASH CHANDRA 
BOSE ALL URI: Will the Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether it 4s' a fact that 
Natural Gas ,aDd Oil has been found 

_ in Broach district; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRr VEEREN .. 
DBA PATIL): (a) Yes, Sir. 

(b) It is very difficult to say any-
thing ilbout oil or gas field with re-
ference to the geographical boun-
daries of a District in a State. How-
ever, ONGC has a project by the 
name Of Ankleshwar Project located 
in the District of Broach (Gujarat). 
Several oil and gas fields haVe found 
in the vicinity of Broach which are 
listed below:-

Motwan (On & Gas), West Mot-
wan (Oil &: Gas), Sisodra (Gas), 
Kosamba (Oil & Gas), Olpad (Gas), 
-Sannao Khurd (On " Gal). GaJera 

(Gas), WaIner (Gas), Bhandut 
(011), Debka (Oil & Gas), Hazira 
(Gas) and Ankleshwar (On & 
Gas) . 

Complaints reprdinc land crabbing 
in Delhi 

770. SHRI G. Y. KRISHNAN: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether Central Governmell' 
has received any complaints regard-
Ing the land-grabbing in Delhi du-
ring lQst 32 months; and 

(b) it 5'\), the details thereof and 
whether any survey of land grab-
bing in Delhi and get all public land 
vacated from unQuthorised occu-
pants is proposed to be conducted by 
Central Government? 

THE MINISTER OF WORKS AND 
HOUSlNG (SHRI P. C. SETHI): . 
(a) and (b). Complaints about en-
croachments on public land and land-
grabbing in DelhI were received and 
passed on to the concerned land own-
ing and field agencies includJog the 
local bodles. , The details Of eucb 
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complaints are maintained by these 
agencIes and there is 110 proposal to 
ge:t any survey of land-grabbing as 
~uch conducted fOr dealing with the 
unauthorised occupation of lands. 

SeiUDc uP of a Nylon Factory at 
Gayi 

~71. SHRI RAM SWAROOP RAM: 
Will the Min'lster of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether Government have 
received a.ny recommendation from 
Government of BihQr in 1975-76 
regarding establishment of a Nylon 
factory at Gaya; and 

(b) if so, what action bas been 
taken on that? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
nRA PATIL): (a) and (b). A re-
quest had been received from the 
Government of Bihar for the exten-
sion of the validity of the letter of 
intent issue:d to the Bihar State Indus-
trial Development Corporation for the 
manllfacture of nylon filament yarn 
at Gaya. Since the policy for grant-
ing additional capacities fOr the ma-
nufacture of· nylon filament yarn in 
the State Sector had not beoo decIded 
by that time, the letter of intent was 
not revalidated along with similar 
ones from other State Industrial 
Development Corporations. 

Refund of Registration fee deposited 
with DBA 

772. SHRI ASHKARAN SANKHA-
WAR: Will the Minister Of WORKS 
AND HOUSING be pleased to state: 

(a) whether it is a fact that the 
Delhi Development AuthOrity !rave 
receiVed ~plications fOr refund of 
Registration Deposits for registra" 
tion ot .Tanta7LIG/MIG Flats under 
the New Pattern Begistrartion Haus-
ing Scheme of the DDA, 1979; 

(b) how Jr$ny applicants have 
been refunded tbe Registration fee 

by DDA so far. How many appli-
cations for refund are still pendina 
and reasons thereof; 

(c) how much time it will take te 
refund the deposited money Or re-
gistration fee to those whose re-
quests were received by the D.D.A. 
on or be'fure 1st JQnuary, 1980; and 

(d) what are the reasons for such 
delay? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
(a) Yes, Sir. 

(b) tv ( d) . The Delhi Develop-
ment Authorlty has intimated that 
it has So far re:funded the amount 
of reg;stration deposit In respect of 
19 applications and 375 nppbcations 
are per.ding consideration. Such of 
th(' pel1ding applications received 
prior to 1-1-80 and in respect of which 
the applicants have given complete! 
details, are expected by them to be 
processed by 30th Apnl. 198!) The 
D D. A. has intimated that these re-
mammg applications ('ould not be 
disposed of So far because it had first 
to screen and register the applica-
tIons for registration numbering abuot 
1.72 lakhs and to bring the deposits 
on record. It is, however. increasing 
the pace of disposal of thE: applIca-
tions for refund of the initial deposits 
made by the registrants. 

Houses for Plantation Labour 

773. SHRT ANANDA PATHAK: 
Will th~ Minister of WORKS AND 
HOUSING be pleased to shte: 

(a) the numb~r of houses for 
plantation IJabour built during last 
5 years; 

(b) whether the employers abide 
by the provlsrons of providing 
houses to the 10 percent of planta-
tion workers; 

(c) whetlier Governmen\ are 
aware that tlie houses pro,vlded to 
permanent worken, more than 2·3 
families stay in one accozmnodatlOD; 
.nd 
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(d) if 80, steps taken by the Go-
vernmenrt to imprc;1ve the housiDM 

.conditions of Plantation Workers? 

THE MINISTER OF WORKS AND 
HOUSING (SHR! P. C. SETHI) : 
(a) 15.743 houses. 

(b) Employers are requir~d to build 
houses for atleast 8 per cent of the 
resident workers every ,year. Many 
of the employers are complying with 
this provision and othe:rs are being 
persuaded by concerned State Gov-
ernments to. ,do so. 

(c) Certain complaInts have been 
received about more than one family 
residing in one hOUSE:. 

(d) The Subsidised Housing Scheme 
for Plantation Workers, which is in 
:the Central Sector, has the object of 
improving the housing conditioos of 
p;antation workers lJy l>rov.i.ding fin-
ancial assistance to the planters for 
(;onstruction of houses for thE:ir work-
ers in the shape' of loan and subsidy 
to the extoot of 87-1/2 Der cent of 
the f'pproved cost of construction 
Over the years, the quantum of cen-
tral fmancial assistance for the im-
ple:mentation of the scheme has been 
stepped up considerably. 

Villaaes coqected with all weaQaer 
Rowand fair weather Roads In 

Gajarat 

77~. SHRI AMAR SINH V. RA-
TBAWA: Will the Minister of RURAL 
RECONSTRUCTION be pleased to 
'State: 

(a) the percentage of villages con-
nected with all-weather roads and fair-
weather roads in Gujarat State; and 

(b) the steps taken by the Govern-
ment to connect more villages with 
road under the rural roads develop-
ment programme during the next two 
years, particularly in Adlvasi area? 

THE l\UNtSTER OF STA 1'E IN 
THE MINISTRY OF AGRlctJLTURE 
(SBBI R. V. SWAMINA"1"I{AN): (a) 
According to the information :fum!-

shed by th, Government of Gujara~ 
the l.ercentage Of villages connected 
with &ll-weather roads and fair-
weather roads is 36 and 22 respective-
ly as on the 31st March, 1979; 

<b) "·ork on roads connecting 
about :~)400 villages is it1 progress. By 
the pnd of 1980-81, 1,500 villages are 
likely to be connected by roads in 
rural E'rf.as. In the Adivasi area. 840 
villages ~re to be connected by pucca 
roads Dnd 179 village.i with kutcha 
roads dur'mg 1979-80. Details of the 
plans in this regard for the next two 
years (1980-81 and 1981-82) are be-
ing cf)11ected and will be placed 00 
tl-te 'l'able of the House as soon as 
posc:ible. 

~ ritr if~ ~ 

775. to.;ft ~ f1rnol mm: ~T '"'" 
tkfr ~ ~lit;f.T fiqf ~~ fcf; : 

(Iti) ~m~~f~T~'U~ 
~~it if; ~ ;p.rr '3'tITlf fif.o: ~ « ; 

(~) em' 'U~ CfiTzrT ~ 1fT rn ~ ~ 
~ ~~ ff:J~iRf fCfi'tt ~ ~ ; tm: 

(tT) \;.f m 1 ~ if1'lf ~ ~ R;r;( 
SI11ff~~T <fr 1fi ~ ? 

.m. ~ if ~ '"" ('" ~o ,",0 
",4(\." ... ,,): (iii) ~ If.t ffernr 
IfiT ~)iti~ ~T~~~m~~ 
it 1 1 1Ih: 1 4~, 1979 it; it;( ~ m 
IfiT mr fif;1n 'IT, ~m mTt .. $IT~~ q<: ~ 
~~~~~~~tR: 
~ ~ itf..f':~ ~"~Cf~ ~T, ~I~ 
~, ~ ~ ~~ it\II'omn, 
~ m.n.n, ,Cfr ~ (f1JT ~-itq-Gr 
~eft m-mif, ~ ~ if ~ a"lr n 
~ ~~ ~r ~ .n liN _, iti ~ 
~ ~~ ~qt~.~~w 
~\If 34.91 W. m it; ~ ~ 11ft 
~~~~t, 

~ ~, ~ ~ it 'UiRf1~ 
IFiT1f it; mr 'f~ it; ~ ~ it; ~ 
2. 0 .. ~ it!'& l"r '1111111' 81n' IfiPf it; m 
~;n'\1I' ~ ~ ~iti~ 3.25 ~ 
~ ~ {ITWl1I' ~ ~ t I 

~ {f'(lIfif'( ~ ~ Wl it ~ ~ 
IV mrA.:nrr ~J W)i ~, ~ tftt 
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~~ft~~~~~ 
~lfif~ iti~ 3350\) ~~ 
'IT'fmll 'fiT '"~ fifi1rr tim .mn1'~ 
1979-80 ifi~~T,~l~ ~1iT 
~ ~ ~ ~i=fT em- vm ~ ~ 
"ftortt 25 ~ ~ ifiT CiNCfiiMifi 1J[1Jf ~ 
fiti7rr ~ t I 

~ ~~~ i~Tif~\iIT~ 
~ ~~~~~CfI1m~ 
i\'t,~ f,:rl;;:r~t , 

1. ~~~~iT ,nr~\ifl wt I 

3. f.fllf~o ~T!fiT (imTW ~ ~r 
\iIT~ ~I '" 

4. ~ ~ ~a' ~ crr~ 1ffif11ff ~~ 
~: crt fflti Cf\T ifnI cii' 4f~r 'tiT 1 ri~, 
1980 ~ ~ 1Tm f~ ~ I 

5. 7i!1T lfim ~ fcUClfCitiH14 if; ~ ~ 
it; mxrf'fllT ttl' flr&TUT !ff~ ~ 
'!~ ~ ~lRf fitizrr iJ'lJT ~ "', 

6. ~ ~ mn~l l!fft q~ffi' UOfi 
~T'1i tl 

7. ~ ~ ~ ~'fc1ir IliT !iA ~r;ff 
1Il1'V'U~~~~it~T~T 
t I 

8. f«;oi ~~) ar~ ~T ~ ~ 
~ 80~~~:r ~~Ifilt'N 
1fiT41 iti~~~~r~r ~t I 

(c) ~ ~ ~ 1:% ~ \i1lf~ ..n-
~ atft~t I ~if~ f;Jrm 
~ (qfuf~) lfT ~ ~ ~­
$ (A'Itil~) iii) ~ ~!ft <fiT411fiT SJ1fr{t 
IAT~ ~ t I ~ ~ ~~­
~T stm~~~~)1ft \ilqQ"Cfi\,ill1, 
ft:1mr 'If\' i5f~ iti WLm ~ fifi4T ~ t I 

(II) ~ ~ it f.:1+4'1iNld 22 ~ 
'1ft srrq~ ~, :-

5. arr;~r 

6. ~fft\ ~ 
7. .miT 
8. ~ 
9. ~ 

10 CIl'Uorm 
11. f~ 
12. \jf~ 
13. ~ 
14. 4ff~ 

15. ~m-

16. m~ 
17. 'U4' ~ 

18. m~ 
19. ~)~ 

20. ~)osr~ 

21. ~ffi~ 
22. smr~ I 

Allotment of Para.ftln Wax to OrJssa 

776. SHRI ARJUN SETHI: 'Vill 
the MmH:ter of PETROLEU!d AND 
CHEMICALS be pleased to state: 

(a) the small scale mdustries in 
Orissa which consume paraffin wax as 
their basic raw material together with 
the installed capacity of each such 
industry and the allotment of paraftin 
wax to each of them during last three 
years; 

(b) whether Government are satis-
fied in regard to the meeting of their 
full requirement of paraffin wax dur-
ing the above period; 

(c) if not, the measures Govern-
ment propose to take to ensure ade-
quate supply of paraffin wax to these 
industries in the interests of continuity 
Of production and employment of the 
workers therein; and 

(d) whether Government have re-
ceived any representations in this re-
gard durin.l the above period and if 
so, from whom and what action )las 
been taken thereQ~? 
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TIlE MINISTER OF PETROL}t~UM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) to (d). The· re-
quired information is being con~·~­

ted and will De laid on the table of 
IJak Sabha. 

.Rural indebtedness and minimum 
wares of FarDllands 

"';77. SHRI OSCAR FERNANDES: 
'Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether there is any proposal 
under the conSIderation of Government 
regarding the liquidation of rural in-
debtedness and review of the la w deal-
ing with minimum wages of farm-
lands; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF AGRICULTURE 
(SHHr R. V. SWAMINATHAN): (a) 
and (b). RURAL INDEBTEDNESS 

In August, 1975 the Government of 
India h,sued gu'ldeliflE:S to the States 
(lnd Union Territories for liquidation 
of nor. .. institutional rural indebted-
ness of small/marginal farmers, agri-
cultural labourers and rural artisans. 

2. Uncier the guidelines the States/ 
Union Territories were to Impose 
moratorh ... m on recovery of debt as 
interIm measure followed by (a) 
total discharge of debt Of marginal 
farmers, agricultural labourers and 
rural artisans having annual income 
uptu Hs. 24001- and (b) Scaling down 
of debts of small farmers. 

3. The State/Union Territories 
were also advised to reorganise and 
strengthen the cooperative inst'ltutions 
at the primary level to provide insti-
tutional credit to these sections of the 
rural poor. 

4. Most of the States/Union Terri-
tories have taken legislative measu-
res to d~scharge/sca1ing down ot debts 
of these weaker sections and have 
undertaken reorganisation of Primary 
AgrJcultural Cooperative Societies 
~PACS). 

5. The State Governments have now 
been pdvisE:d to assess the impact 
of these measures so as to initiate 
fresh measures to be taken by them 
to gIve relief to the rural poor. The 
Reserve Bank of India are also sur-
veying five districts - Amaravati 
(Maharashtra), Champaran (Bihar), 
Coimbatore (Tamil Nadu) I Karnal 
(HaIyana) and Rewa (Madhya Pra-
des~l) -to assess the impact of these 
debt relief measures. 

I 

MINIMUM WAGES OF FARlrlLANDS 

Most of the . State Governments 
aod Union TerritoriE:s Administrations 
revised the minimum rates of wages 
for Hgricultural workers during the 
penod 1975-76. Appropriate Gov-
ernments are required to review at 
intervals not excE:eding five years, the 
mimmum rates Of wages and revise 
them it necessary. 

2. The State Governments and 
Union Territories have been advised 
to dIect further revision in minimum 
wages of the agricultural workers in 
farmlands wherever it has becomE:' 
due. 

Shortage of driDldD&' Water In ViUales 

778. SHRI P. K. KODIYAN: Will 
the 'Minister of WORKS AND HOUS-
ING be pleased to state: 

(a) whether there is acute shortage 
of drinking water in certain parts of 
the village areas in the country; 

(b) if so, what is the total number 
ot villages where there is acute short-
age of drinking water; 

(c) what are Government's plans to 
provide drinking water in these 
villages; and 

(d) how much money is expected to 
be spent in the next five years to ex-
tend drinking water facilities in theee 
villages? 

THE MINISTER OF WORKS ,Am) 
HOUSING (SHRI P. C. SETHI): 
(a) and (b). Yes, Sir. Villa,. wJtere 
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ddnking water problem is relatively 
more acute have been classi.fled as 
problf.m v'dlage in a survey conduct-
ed in 1972. Such villages numbered 
1.53 lakhs of which, it is estimated 
t.hat 80,000 villages would have been 
covE:red by March, 1980. 

(c) In order to accelerate the pro-
gress Of cove:rage Of problem villages 
a Central Sponsored Accelerated 
Rural Water Supply Programme is 
already in operation from 1977-78. 

(d) During the period 1978- -83 a 
sum ot Rs. 326 crores has been pro-
vided under the Centrally spoosored 
programme which includes Rs. 60 cro-
re: each in the year 1978-79 and 
1979-80. 

Prices of Life SavlD, Drop 

779. SH~I JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) retail prices of each life saving 
drug in the country month-wise, from 
February 1979 to February 1980; 

(b) factors responsible for increase 
or decrease in the prices of each life-
saving drug; and 

(c) what action, if any, is being 
taken to bring down the prices of these 
drugs? 

THE MINISTER OF PETROLEU:M 
AND CHEMICALS (SHRI VEEREN-
DitA PATIL): (a) Smce the num-
ber of life: saving form.ulations manu-
factured in the country by various 
units is large, the time and efforts 
iflvolved in compiling the names and 
monthwise retail prices of each life-
savmg formulation would not be 
commensurate with the results like-
ly to be achleved. However, a state-
ment showing the leader prices for 
Category I and Category II formula-
tions as notified by the Government 
E"trective April 3, 1979, is laid on the 
Table of the House. [Placed in Lib-
nJf1I. S.ee No. LT ... 541/80]. 

(b) Government have' not al1owed. 
any incrE:ases in the prices of formu~ 
lations including life-salling formula ... · 
tions after March 19'18. On the con-
trary, there have been some reduc-· 
tions in the prices of Category I I; II 
formulations consequent upon tbe-
notIfication of leadE:r prices, referred 
to in l='art (a) above as the manufac-
turers whose prices were above the 
leadE:r prices, were required to brine 
down their prices to the leader price 
level whereas manufacturers whose 
prkes were below the -lc:ader price 
level wer e not allowed to increase 
their prices. 

However, drug units having sales 
turnover not exceeding Rs. 50 lakhs 
arc exempt from seeking prior appro-
val o.f the Government for effecting 
changes in their Cat. III formulations. 
Since no details in this behalf are 
available with Government, it is not 
possible to indicate the factors res-
oonslbl(, for increaSe or decrease in 
these cases. 

(c) The New Drug PrIcing PoliC'y 
envisages rationalization of the pricE:s 
of dI ugr, in such a manner that while 
the drugs of mass consumption and 
essen~icJ nature are available at com-
parat1vc1y cheaper prices, the manu-
facturers also get on aon overall basis. 
a fair return for their products BICP 
haVe ,tlready taken in hand cost 
studic,:; of a number of bulk drugs 
includmg life saving bulk drug~. The 
prices of these bulk drugs and the 
related formulations will be suitably 
reviseci, if necessary. After the re-
sults of the BICP study become 
available. 

Shortage of Diesel In W_ .BeDlal 

78(,. SHRIMATI GEETA 
MUKHERJEE: 

SHRI CHITTA MAHATA: 
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to 
state: 

(a) whether West Bengal is suffer-
ing from an acute sho.rta_ of dleIeI' 
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severely affecting pubhc tralllport and 
qriculture; . 

(b) if so, whether Government hal 
supplied the requIsIte quota of dleMI 
to West Bengal illl the months of Jan-
uary and February; and 

(c) if not, what steps have been 
taken to supply the necessary quantity 
now? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Due to the agita-
tion In Assam and consequent closure 
Of the three r~fineries located in that 
State and Barauni Refinery in Bihar, 
the uvailability of high speed diesel 
oil (RSO) in many of the Stat~s, in-
cluding West Bengal. was affected. 
The State Governmoot was advised 
to giVe: highest priority to agriculture. 
Some E'fi'ect may have been felt on 
public transport. 

(b) The following are the details 
Of sales of HSD for the months of 
January and February 1980 and the 
allocations for March, 1980 for West 
Bengal:-

/ Month Quantity in metric 
tonnes 

January /80. • 50619 (approximately) 

February /80-. . 50078 (approximately) 

March /So 
(allocations) • 61000 (approximately) 

The State Government had been 
aslcing for additional allocations of 
HSD from time to time. It ~s not 
possible to indicate the percentage of 
demand that has b~n fUlfilled. 

(c) The allocation of HSD for 
March 1980 has already been increa-
sed substantially., 

"""" -' l'fWr~q~. tw.r wfiwmw .. WQl.,. """" .,.... 

781 • .:I\' ~ "'" ~: 
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(w) m~, 6T~~~) ~ mR t 
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(11') m w fiAiz ~ If'( ~ m itr 
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~ m IIiT ~q rn ~ ~ 1fT fifro~ 
~ ~ ~ I 

Purchase or Onions from Maharas~tr~ 
byNAFED 

782. SHRI UTTAMRAO PATIL: 
Win the Minister of AGRICULTURE 
be pleased to state: 

(a) the rate per quintal of onions 
which the NAFED has purchased from 
the Government Of Maharashtra frOIDt 
July, 1979 to December, 19'19. 
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(b) the margin of profit earned by 
NAFED during the same period; and 
the distrIbution system and selling 
price in Delhi; and 

(c) whether Government propose 
to takE: action against the officials 
agencies who are responsible for this 
abnormal rise in the price of onions 
in Delhi dUrIng the said period, if 
not, the reasons therefor? 

THE MINISTER OF STA T.C IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMI~A­
THAN): (a). NAFED has made pur-
chase of onions not from the Gov-
ernment of Maharashtra but :from 
the farmers through cooperatives in 
the State. The purchase ratE's for 
the period from July to December, 
1979 are given in the Statement 

(b) NAFED has, instead of earn-
ing any profit in the sale of onions; 
incurred losses in such transactIons 

during July-December; 1979. It 
arranged distribution through its 
own 10 Kiosks and 2 mobile vans. 
and 52 branches of Super-Bazar, il;l 
Delhi with effect from 13-9-1979. The 
retail price as fixed by N AFED from 
tIme to time are as follows:-

13-0-79 to 10-12-79 
11-12-79 to 15-2-80 

16-~-80 to 25-2-80 

(Rs. Per kg.) 

1.25 

2 00 

1.00 

(c) As seen from answers to parts 
(a) and (b), NAFED was in no way 
responsible for the abnormal rise 
in the price of onions In Delhi dur-
ing the said period. In fact it 
helped to contain the priCe rise. 
No officIal agencies were responsi-
ble for this rise in prices and there-
fore no action is contemplated against 
anyone. 

Statemeat 

Month 

Jutv'79 • 

August '71) 

September' 71) . 

Octoher '79 

Novem bf"r' 79 . 

Crntrc 

2 

La"lal~aon 
Pimpalqaon 

'5aykht"da 

Dindon 

La'algd on 

Dindo,i 

Pimpal~aon 

Pimpalqclon 

La~ah!'aon 

DindOli 

La'lal~aon 

La"lal~aon 

Dhulia 

Quantttv R'lt( ran~r 
pUlcha"lrd \pf"r Qlllntal) 

mMT 
~ 4 

R ... 
!lOOn 8,-1t 5 
'lC)7 B2-115 

192 1 nO-I 06 

45 1 II 1-115 

164ft 
loBq lI!R-117 

171) 112-11 5 

216 114-11 7 

17°4-

31)6 100-120 

H)B II 1-113 

14() 1I0-tl5 

700 

J~5 I6S-18t 

1016 I SQ-Jg8 

453 15,)-194 

1489 
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I s 4-

DIXCmber'79 • LaaalgaoJl 367 !101-JOO 

Manmad 555 199-193 

Pimpalgaon 86 210-295 

1008 

Grand Total 8674 
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786. SHRI VIJAY N. PATIL: WJJl 
the Minister Of AGRICUL'l'tJ'RB b. 
pleased to state: 

(a) the lteps Government pro..,.. 
to take to real1Ce the exploitatlOil fIf 
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agriculturists by the seed merchants. 
and 

(b) whether Government propose to 
enact it law or adopt suitable amend-
ments in the existing Seeds Act so that 
the concerned authorities take imme-
diate and drastic actions against the 
seed dealers selli~ sub-standard seeds? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) and (b). The Seeds 
Act, 1966 was promulgated by the 
Government of India to provide for 
regulating the quality of certain 
8eeds far sale and for matters con-
neetied therewith. Seeds merchant! 
are prohibited to carry on the busin-
ess of seeds unless it conforms ta 
certain standards laid down in ac-
cordanee with the provisions of the 
Act, the enforcement of which is the 
responsibility of the State Govern-
ments. Violation attracts penal pro-
VISIon. The State Governments 
have been repeatedly requested by 
the Government of India to enforce 
the provisions of the Act strictly. 

The Government of India consi-
ders the existing safeguards of the 
Act adequate and is Ilot in favour of 
its being made more stringent for the 
time being in view of the nature of 
the seeds business. 

Abolltioa of Leue or laad iD. Delhi 

787. SHRI SATISH PRASAD SINGH: 
SHRI K. LAKKAPPA: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Government are COD-
siderlng to aboUsh lease system of land 
In DelhI; and 

(b) if so., whether a decision baa 
been taken in this direction? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI P. C. SETHI): 
(a) and (b) • The question of con-
'Version of lasehold land in Delhi 
lrlto tree hold in respect of resideD-

Ual plots has been under considera-
tion of Government for some time. 
Though the then Minister for Worka 
and Housing, Shri Sikander Bakht, 
was in favour of conversion of lease-
hold land into free-hold in Delhi, 
the then Finance Minister, Shri H. K. 
Patel expressed himself against it 
malnly on grounds of financial lou. 
In December, 1979, the then MinJI-
ter of Works and Housing Shri Rant 
Kinker placed the matter before the 
Cabinet but the Cabinet deferrecl 
consideration of the matter, The 
matter is thus still under considera-
tion of Government and a ftnal deci-
sion will be taken at the Cabinet 
level. 

New SOlar pOBe,. 
788. SRRI JANARDH . .'\NA 

POOJARY: 
SHRI CHITTA MAHATA: 
SHRI SUBHASH CHANDRA 

BOSE ALLURI: 
Will the Minister of AGRICUL-

TURE be pleased to state: 
1; 

(a) whether, in view of steep rise 
in the price of Sugar in the market. 
Government proposes to formulate a 
new sugar polley; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE 1M' 
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) and (b). Partial con-
trol on sugar with dual price mech-
anism was introduced only on .i 7tJa 
December, 1979 after a review of the 
sugar policy. A close and continued 
watch on the price trend, availability 
and other aspects is being kept 
by the Government. The Government 
have also taken a number of !tepa 
to ensure availability of sugar 1. 
all the States and to keep the price. 
of free-sale sugar within reasonable 
limits. Some Of the very important 
measures are, the monitoring of sugar 
prices on day-to-day basis by the 
Central and the State Governmentl. 
reduction of stock. holding 11mlts 01. 
the licenCed sugar deal.. b,- • ,.. 
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cent, streamlining the movement of 
sugar from the factories, increase in 
the transport charges for road move-
ment upto the rail head allowed to 
the sugar mllls, visit of high level 
te8ms to Maharashtra, U.P. etc., to 
sort operational problems, revalidat-
ing of the lapsed quotas Of levy sugar, 
removal of restrictions on the move-
ment of khandsari from U.P. to other 
Stat('S and strict instructions to the 
State Governments to take energetic 
',te~ against the hoarders etc. 

Import 01 A1eohol based C)aemieala 

789. SHRI CHANDRABHAN ATI-I-
ARE PATIL: Will the Minister of 
PETROLEUM AND CHEMICALS be 
pIt'ased to state: 

(a) the names of the chemicals with 
alcohol as raw material which can be 
produced in the country and are being 
lmported from abroad; 

(b) the quantity of each of such 
(,hemicals imported and nmount spent 

thereon durin, each of the last four 
years giving the reasons for the im-
ports; and 

(c) what j8 the pollcy 01 Govem-
ment about the import of technical 
know.,i1ow tor the production of alco-
hol based chemicals, when such know-
how is not available indigenously! 

THE MINISTER OF PETROLEUK 
AND CHEMICALS (SHRI VEEREN-
DRA PATlL): (a) Alcohol based 
chemicals like Acetone, 2-EthYI Hex-
anol, Polyethylene and P.V.C. are 
presently being imported to SUIt-
plement local production. 

, 
(b) The quantity and value of the 

imports of such chemicals is detailed 
in the enclosed list. The impol18 
have been made to 9upplement local 
prodUction in order to meet the 
demand. 

(C) The import of technical know-
how for the production ot alcohol 
basf'(i chemicals. when not available 
indigenously, is considered by Govera-
ment on merits. 

[""port of Major Al '"h"l based cltnnicals durin!! fltt' ,peaT)' 1975-76 to 1978-79 

~1. D ':;cription of itf'01 '975-76 1976-77 
~o. 

Quan- Value Quan- ValuC' 
tity tity 

- 'P' 

I. AC't"tone. o 09 21 I 3~ 

'.l. 2-Ethvl Ht"xanol 36 3 24- 715 133 42 

1, Pntyf'thylene rl"'1in, 7376 3 I1 93 81 93 445 54 
and compound, 
(low density) ~'." ,. 

1- , Polyethylene re~in!l 
and compound'! 
(high denci ty) 

15 12 84-. 0 4- nS44 4-69 60 

PVl . (R~ins 510 57. 26 ~gl 34·11 
and 00'll,)0.1 Deb) 

elF Yalut : Rj.laeks; 
Quantit). : T4ousa"d X,i. 

1977-78 J978-79 

Quan- Valu~ Quan- Value 
tity tity 

495 33 48 104-04- 9'.· 
2689 120 84 350,of 193 08 

35287 1852 '01 277 .... ~ 1290 80 

22997 1320 '.4-1 261 78 137i'76 

8381 410 .61 8~pg !71•oi 
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7g0. SHRI SAMAR MUKHERJEE: 
SHRI K. MALLANNA: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: - '\ 

(a> whether the attention of. Gov-
ernment bas been drawn to the non-
availabilit;r of certain vital drugs in 
tile country due to the non-availability 
., basic raw materials; 

(b) if so, details thereof; and 

(c) steps taken by Government in 
tee matter? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI; VEEREN-
DRA PATIL): (a) and (b). Yes, 
S. r. There has been a marginal re-
duction in the production 'Of some 
vital drugs, such as Cloramphenicol 
Powder, Erythromycin, PAS and its 

I .alts, ...... Procaine Hydrochloride and 
DDS (Dapsone) during the period 
April to December, 19'19 as compared 
to the production in the correspond-
ing periOd of 1978. However, the 
shortfall in their production is not 
due to the non-availability of basic 
raw materials alone but a number 
ftf other reasons as well, such as, 
power cuts, industrial unrest, non-
availability of packaging materials 
(like Aluminium folls) , escalation in 
the cost of inputs etc. 

As regards formulati"ons, shortagel 
lu.ve been reported in respect of 
brand products. Equivalent brands 
are available in these _ses. 

(C) Government monitors the pro-
auction of vital drugs, as well u 
production and. distribution 'Of vital 
and life saving fonnulatiom. In sPe-
cific cases of constraints brought to 
the notice of Government, Govern-
ment takes remedial measures, to the 
extent possible. For instance, in res-
pect of non-availability of packaging 
.aterlals, Government have reduced 
eustoma duty on import of aluminum 
teet aad allowed itl liberal import by 

putting it under O.G.L. Government 
haVe! also allOWed bottle packiDg 
without change in the existing sell-
ing prices. In regard to canali8ed. bulk 
drugs, Government have, apart from 
arranging the needed imports ,to sup-
plement indigenous production, alao 
authorised, in respect o.f certain items 
direct imports by actual users. 

In cases Of shortage of life saving 
formulations, immediate remedial 
measures are taken including advice 
to the concerned manufacturers to 
rush supplies to the areas of shortage. 

Stoppare Of domestic Gal Connecti_ 

791. SHRI SAMAR MUKHERJEE: 
SHRI MADHA VRAO SCINDIA: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether it is a fact that new 
domestic gas connectioIl,i have been 
stopped by Government~ 

(b) if so, the reason for the stop-
page thereof; 

(c) when the sanctloTb for the new 
connections is llkely to be started; end 

(d) whether Government propose to 
amend the existing procedure? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN .. 
DRA PATIL): (a) In view ot the 
present acute shortage of LPG-
(cooking gas) no new gas connections 
are being generally given. However ~ 
an exception is made for certain 
categories of apphcants such aa newly 
elected MPs and foreign diplomats 
etc. ' 

(b) The existinl availability of 
LPG (Liquefied Petroleum Gas) 
from all idigenous sourc~s IS tun,. 
committed as a result of which th.-e » no surplus to permit the pnerel 
release of new domestic gas connec" 
tiODa. 
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(e) The availability of cooking gas in 
1he country is anticipated to increase 
:trom around 1980-81 with the com-
missioning of:-

(i) facilities fOr separation of 
LPG I (Liquefied Petroleum 
Gas) from Bombay High 
Associated Gas; 

(ii) Mathura Refinery; 

(iii) secondary processing facilities 
at Koyali Refinery; and 

(iv) coker unit of Bongaigaon Re-
finery. 

In the meantime, besides taking 
steps to increase production of LPG 
in the Refineries, Government have 
plans to import cooking gas to the 
extent possible to improve its avail-
ability. 

'nle re~ease of new gas connections 
on a large scale would be possible 
only alter the completion of the above 
schemee. ~ 

(d) The overal~ qup~tion of allowing 
new ('onneciions i~ kept under cons-
tant re\'iew. 

Stoppage of Production hI Barauni 
Fertilizer Faetor 1 

7!)2. SHRl SAMAR MUKHERJEE: 
&Iffir FAROOQ ABDULLAH: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether it is a fact that produc-
tion has been stopped in the Baraunl 
Fertilizer factory since 24th January, 
1980; 

(b) if so, the reason thereof; 

(c) what steps have been taken by 
Government to, resume production in 
~he factory; 

(d) total loss incurred du(' to the 
stoppage of production in the Barauni 
Fertiliser factory since 24th January, 
1980; and 

(e) reaction of Government At.eretof 

THE MINISTER OF PETROLEUM 
Al.ID CHEMICALS (SHRI VEERJ!:H.. 
DBA PATIL): (a) to (e). The Barauni 
Fertilizer factory was shut down on 
~th Januazy, 1980 due to stock out 
of napJUha resulting from the closure 
of the Barauni refinery on account ot 
disturbances in Assam. The factory 
was restarted on 15th February, 1980. 
when some naphtha was supplied by 
the IOC from Haldia. The plant was 
again shut down on 5th March, 1981 
on account of stock out of furnace 
oil. The plant remains closed ~ince 
then. The production in the factory 
can be resumed as SOOIn as the ~upply 
of naphtha and furnace oil is resum-
ed. The estimated loss of production 
on account of the closure of this plant 
between 24th January, 198() and 14th 
February, 1980 and 5th March. 1988 
to 12th March, 1980 is 19500 tonnes .t 
Urea. j \ 

Foodgl'ains allotted and employmeat 
I'f.!fIlerated un4er "Food for WOrk" 

"'cramme 
7-93. SHRI SAMAR MUJQiERJi,'lI: 

~ , 

SHRI JYOTt1tMOY BOSU: 

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state: 

(a) state-wise Central foodgrains 
assistanee sanctioned, disbw'sed and 
utilised in connection with the imple-
mentation of "FooJ for Work" Pro-
gramme during 1978-'79 and 1970-80; 

(b) State-wise additional employ-
ment generated through implementa-
tion Of this programme during the years 
1978-79 and 1979-80; 

(c) State-wise value and nature 01 
durable assets created during the years 
1978-79 and 1979...aO; 

(d) whether the programme :lor 
1980-81 has been drawn up, State-
\\ise; and 

(e) if SOt the salient features there-
of? 
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THE MINISTER OF STATE IN THE 
1IINl'.STRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
atatement-I indicating the quantities 
at foodgrains allocated, released and 
utilised lUlder "Food f\)r Work" Pro-
gramme to the State Government! 
Union Territories dur.m!i-_Jhe year 
11Y18-79 is laid on the Table of the 
House. [Ptac-ed in Librarll. See No. 
LT-542/80.1 

Statement--n containing infonnatioJ). 
in respect of the year 1979-80, both 
for normal as well as specIal "Fcod 
for Work" Programme, is laid cn the 
Table of the House. [Placed in 
Library. See No. LT-80.] 

(b) Figures of additional employ-
ment generated thrl"ugh the "Food 
for Works" PrograrPrne, during the 
7ear 1978-79 and those in respect up to 
the year ] 979-30, a~ reported up to 
date, are indicated Statement-lII i.i 
laid on the Table of the House 
[Placed in LibTarll. See No. LT/80.] 

(c) Details regarding the physical 
assets created during the year 1978-
,~ are given in StatElment-IV is laid 
on the 'ruble of the House. [Placed 
in Librarll. See No. LT-180]. Avail-
able information in respect of the 
year 1979-80 is given :in StatE'ment v. 

(d) & (e). The programme for 
the year 1980-81 is heing drawn up 
and is yet to be finalised. 

Heetlnl' with Chief Mtnlstel"'! and 
Chief Secreta~les regarifins- dlstriba-

tloll of l·etroleum Products 
'94. SHRI N. E. HORO: Wi:! the 

Minister ot PETROLEUM AND CHK-
meALS be pleased to state: 

<a) whether it i. a fact that a meet-
tng was convened by the Prime Mini ... 
ter to devise steps for equitable distri-
bution of various petroleum products. 
particularly diesel and kerosene, with 
the Chief Ministers and Chief Secx. 
tarles; and 

(b) it so, the detaUs relanim, the 
decisions taken thereon? 

THE MINISTER OF PETROLEUJI 
AND CHEMICALS (SHRI VEEREN .. 
DRA PATIL): (a) Ko Sir. , 

(b) t\oes not &rUle. 

Sappl, of D!e5el 011 to tit.ate~ 

795. SHRl ~ E. HORO: Wt .. l the 
'Minister ot PETROLEtJ."'1 AND 
CHEMICALS i.e pleased to state' 

<a> whal are the detalla regardinl 
the supply ot diesel oil to the States 
after the n-ew Government have taken 
charie; and 

(b) whether the quanhty ot diesel 
oil has been increased and If 80, the 
detailS thereof, month-wise and state-
wiae? 

THE MIN1~;TFR OF PE.d~OL"E:U:..l 
A~ CJfE1HCALS (SHRI VEEREN-
DRA PATIL): (a) The following are 
the detail.! of sa:es or High Spepd 
Diesel oil D;l:\dC'! In the different Std1e:: 
and Union TelTltorif's (excluding 
sa.:es to Dercn"I~ and Rail \'/.w~) iur-
ing the monL~13 of January and Febru-
ary 1980 and the t'Jlocahons made 
tor the month of March, 1980:-

l"igur~ an Metric tonn~ 

Jaauary (S .. l~) 7.03 lakhs (Approximately) 

J'ebruary (S&lea) 7 6(11akhs (Approximately) 

March 
(AUOC-AtionJ) 7.97 lakha (Approximately) 

(b) YN, SIT. for the month of 
March, 1980. Ffhe figures, Statewise 
of allocatio,l of H~D tor ti1~ month of 
March, 1980, are given in the eI1c~ose4 
Statemeat. 

Statea:MM 

DI_II 11/ High SPeed Dils41 Oil .A.llocatiDn6 
... 41 10 Stalls! Union T mitmVl for 1M 

Mottlh of Marell, Jg80 -----
Statell 
UnioD Territories 

J'igureI in Metric 
Tonnea 

March, rgBo 

High 
Speed 
Dietel 
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II 

AJsaDl · 15383 

AadaQ1Ul &: Nicobar 94.5 ..... 36000 

Cllandigarh 1500 

n.dra at Nagar Haveli • 
Delhi 31000 

Gujarat 59000 

Goa, Daman & Diu . 7792 

Haryana . 21000 

HimAchal rrad~ 3200 

Jammu & Kashmir 7000 

KArnalau ~8tgo 

~erala ~2230 

ldad,h"a Prad~h ~()OOO 

)l(aharasbtra 120000 

WaDipur • 1292 

We&h~aya 1201 

lli&oram. 464-
Nap\and ~to 

Ori .. 13455 

hnjab 38000 

Poo4icberry '1344-

B.&juthaa 40000 

!JWm 2SS ---

!l 

TamilNadu 78000 

Tripura 1249 

Uttar Pradeala • 86000 

Weal Benaal 61000 

---
TOTAL 7g6.98o 

786 • .{t ~o iiro .,Nt"i't4i(: IfqT 'I}fiIr 
mit ~ 4ffiI"I om FfI rn fct; : 

(..-;) fcmro;if ~~'r if !iN fcillt4ACmlcif' 
~ ~ ~ t J/n: ~ f'Hqfr.ttlH'I4, ~­
om., ~ f'fi1T ~ !fiT ~ f.r.l:tT lJ1n; 
~ 

('i) ~ ~ if ~ q ~ tfif 
. ~"qf""tlh'14 ~ rn lJ)l mltR IflfT ~ ? 

~ q~ i¥ 'tf1Ilt qcft ('" ttr(o wtt 0 

""""''1''1'' ): (~) 1Trnf if Iifff ~­
~ Cl'rr ~ ~ ~ failn:n at1 
~~~. 

(~) ~ itfcr ~ t Mi ~ 
~ it ~ m- fCfIt'4Ntll<=ttf ~ I ff'rrN 
ri. ~ it iT lit ~ ~ ~ a1fT 
vr<: ~ it ~: :qn: sm: tiFr ff\f~. 
f~~~~~1 

~ fcU4fqcmfc(f tfil ..... ~lfqf<4t1i6l1f 
~r.:r1fTlfl1r mr 1975 t ~ • 
am 12'{lZ) ~~ ~ t ~ 'If 8l 
~~tft~~ 1m ~ 
~ 1fi'"(ffi q'ff I 

------------------------------------------.----------_._--------

1 2 

l.~~ ~, 

'" ~ SI~ ~ f. liaij'_. ''''., ~ """ ;l;ft'\A ("olh' t ~6' 

-High Speed Di_l oil allocatiODl of 
Oujarat quota. 

12-7-1'82 

Dadra • Nipa' Ham; are included fa 
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1 2 3 

3. ~ ~ (f'f( 3f~ fCClfctfClCClt\1lf, ~ (qtm) 2-4-8-1962 

4. ~ ,N fdj~fcc'II(:1~, Wam;n- (~) 18-1 o~ 1962 
- '\ 

5. ~ mJif fc4lfCtfCCCii('fl4, ~, ~-24 (~) 21-8-1964 

s. ~,r~ fq~qfqCil('f4, ~-4, (",~) 1-4-1969 

9. 1f~ Tr ~ fcn.rrito, ~~, ~-\lij!4q".I< (~~) 2C)-}()-1969 

10. tf:.;rr;rucf llfff r~, fifq;:rr{. !A'mr (~) 20-10-196' 

11. ~ wrq fCf!lCff~, f~"( (~) 2-2-197' 

12. ~ m fcrm~N1.f, (tiff{ ~~) fWt«;rr, (f{1f~ Sf~) 22-7-1970 

13. ~ wfi!r f<rolf.m'~li, tro lfTO ~, f;r~-~T (r~~) 3-12-197Q 

1". m~~ tiff{ R~~, ~"(-3, (~) 1-&-]"71 .. 
15. 'l~ iif1f f4114fClGi?t4, ni;mrr itl ~, ~, ~ ~ "0 5, 

"~+t«iin4-4 (~) 1-2-197Z 

16. rn lifq mcn~, ~tft, f~-~ (~) 26-2-1172 

17. '1(16(41" 'If. f..mo, q~ (~) &-5-197Z 

18 • .,1fiVr trq ~~, nFft, f~ -wnfi£u (~~) 11-S-1972 

19. RaTCf ~ wfq fq~1.f, ~f"(~, q)o qrO -~,~-
~-741244, ~ (qf~;rq iitmf) I-t-1174 

20. ~< ~!iff{ a-err loT'Mtfuctl' fqq(Cfcctll('fll", ~-208002 1-3-1975 

21. ~ ~ ~ (P.ff Sll'i1':'lfil<Fl fqIf4fCjtii(:l~, ~ (\;0 sro) 17-10-1975 

------------------------ ------

791 • ..; ~o.o mtiU'IfS<: IflfT 
Q1\1f ~ ~ ~ il"ffiit rtf t1fT m f.ti : 

('Ii) 11rn ~ ~ ~ ~ it 
tntftvr ~ Cfft w eN <F1r ~ 
t; .m 

( .. ) ~ ~ « ~ ~ iJ ftR 
"'" ~'1Tlt I ? 
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"'~ c""QT.w~M'f 
~,,~~~ fc'{'"(t: 

(.) lI'I1r riw .. Ant 1lftrIr ~ 
~ "'" WfIl1'RIl ~ ..... ntRr ~ 
it qfm IJ1fT t I 1I'S1f m it Q'lfir 
fimlr ~ iii)' ~/ ~ Rn ~-

;at( ~ ...,. \tr ~ I I ""! fiIr«M 
fimlr ~, ~ WA ~ ~ 
tm~_~iti~~ 
15) itiiI ~ ~l .. m iI'mR~ 
m "I'RIT t I ~, 1979 iti ~ w, 
'(t1't( ~ it Iff ~ ~~ " ~ 
36 1. 68 "'" ~ lIN fifit! .r I 

IJPr P qfil1r 1979-80 ~ ~iti~mitw'({t"'" w.n ~~ ~m~ zr~ 
~ 

(~"1iw. it) (~"' ~~AP.) 

2 3 .. 5 

I. mra ~Q 2028 2.31 ~ UTtr fercfmr ~lf, ~ finR 
~~,~o~. 

2. ~ 1080 3.'1 -qr-
3. ~~'1rvrr 450 0.74 ~ I11f ~ ~lT, "'l finR 

~ ~Qr, ~1lIl(f ~" ~, 
~~~, 

4.f~~ 351 O.lO ~ a;1'Pr ~ ~, {:If! f",if 
flflfim ~~, ~ fctafmrlfi1~ I 

5. ~PT~' 225 '.45 ~ U~ fcrarnT, ~.lT ""! flQTit 
~~, ~t6'n~, 
1f\~ ftflfirn .,m I 

6. ~ ~(w 212S 3.2' ~ UPr fcAmr ~, ..., fiRR 
~ tt~m, ,,,nmr n ~ t 

7. ~ .85 1. 61 ~ atlf mm ~, i11f r.-~J;f 
~ ~,'fITn'a' Q ~ I 

.. ~ . IGl • 2.51 m'1fa' VA f~ ~, it'! fQ'l'it' 
f'EfolriT6' ~~, ,.~ q ~~ • 

9.~ , U85 3 90 ~ 1J1'ff ~~, ~t;' f~ 
f~ ~, ~nn:a n"~, 
1A~ ~ ~~t 

to. ~ rilft' 3121 5.43 m~ ~ f~ 'fiT~, ~ ~ 
~~,~~Q~' 

11. qf(;nr ii1mr 382 2.4] ~ mlT ~ ifiT~lT, 9'1 f~ 
ct~r, ~ IRa ~ t ----

~ 13169 25.63 
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... ,. of Pooal Corporation cf ladia 
by Blrla bstitute of Sciel1tific 

Bfaearch 

'IN. SImI SA TlSH AGRAWAL: 
Wlll tlie-mnister of AGRICULTURE 
be pleased t(J !ltat€. 

(a) whefD.er it i~ a fact that the 
Birla Institute of Scientific Research 
bas cohducted an indepth Study about 
the Food Corporation ot India; 

(b) whether the study has revealed 
that the organisation Is actually In-
curring losses of substantial nature if 
the subsidies given by the Government 
are not taken into consideration; 

(c) if so, what is the COBt that J'CI 
incurs in handlh'iE! one quintal of 
wheat, on storage,'_' on transport char-
ges, establisbment cost separately and 
the subsidy per quintal that thEl Gov-
ernment gives to it; and 

(<1) the steps Government propose 
to take to improve the situation! 

THE MINiS'f}':F. OF STATe IN THE 
MlNISTRY OF AGRICaLTUR~ 
(SHRI R. V. SWAMINATHAN' (a) 
and (b). -GOvemm~nt were not aware 
cif this study until recently when 8 
book en tit] ~d "Stat~s In FUJdgralll 
Trade in India published under the 
auspices of the Bir1a Institute of 
Scientific Research, New Delhi wal 
brought to their notice Government 
have not examined this book and are 
therefore, not in a position to comment 
on the contents thereof. 

(c) The handling cost incurred by 
the Food Corporation of India for the 
public distribution of foodgrains in 
1977-78, the year in which the subsidy 
was made, was Rs. 14.83 per Quintal 
made up as follow.: 

J'reight . 

Transport &: Storage lOla . 

Handling godown expenIeI 

Godown charges 

4. 1, 

:r .a, 
1.31 

0.8g 

+.6, 
~.54 

The consumer subsidy on wheat 
during that year was RB. 28.32 per 
quintal. 

(d) The handling costs incurred by 
the Food. CCtt"foratlon of India have 
been reviewed ty a number of Com-
mittees in t~e past and su.ggestions 
made by th~'.e Committee.:; have bepn 
implC'mentcd to the extent possIble. 
Even so these costs are under con.-
tant re~iew tel' effecting economies 
wherever po~slble. 

Fisheries Development Corporation In 
U.P. with \Vorld Bank Aid. 

799 SHRI T. S. NEGI: Will the 
Mmister of AGJ.UCULTURE be p1e,lscd 
to state: 

(a) whether a fisheries developmeBt 
corporation has been set up in U.P 
ia collaboration with the World Bank; 

(b) it so, the distncts which are to 
be covt"red by this scheme; 

(c) whether Government haTe a pro-
posal to develop fisheries in the Hill 
Districts of U.P. as there 1.s much 
scope for this purpose; and 

(d) i1 ao, the details thereof? 

THE MINI~TER OF STAT~ IN TIrE 
MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir. A Fish Seed Development 
Corporation has been set up' in Uttar 
Pradesh for production of fish seed 
under a project on Inland Fishcrlel 
assisted by the World Bank. 

(b) The districts selected under 
Inland FisherICS Project in Uttar 
Pradesh are Lucknow, Unnao, Gonda, 
Barabanki, F aizabad, Jaunpur, AZaIn-
garh, Basti, Deoria, Gorakhpur Ghazl-
pur, Allahabad, Ballia, Varanasi, Rae 
Bareill, Pratapgarh and Sultanpur. 

(c) and (d). Under State Plu 
echeme it is proposed to develop 
trout and mahaseer fisheries in the hill 
area. In t his context the hatcherlee 
located at Talwari and ltaldyani are 
under renovation for improving the 
breeding and rearing of trout and 
mahaseed fw: stocking in the strelJDl 
and lakes In the hID. areu. 
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:oe.trw.eUoa 01 Poreet ill mn 
Districts of U.p. 

aGO. SHRI T. S. NEGI: Will the 
Minister of AGRICULTURE be 
pMa~t'>d to state: 

(a) whether Government are aware 
that foreats in the Hill Districts of 
U.P are being destroyed through work-
ing plana; and 

(b) if so, what measurt\~ Govern-
m~nt propose to take to develop and 
prot~ct these forests and to make avail-
able such land for cul'h'c..t on by local 
tarmers who may be di~ t )'(lced by 
afforest~tion of that area? 

'lirE MlNIS!'} rl OF STA 1'.1:: IN THE 
MINISTRY uF AGR'CULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
Mo Slr. 

(b) The 1 e!prve forests III the 11i1l 
dIStriCts of Uttar Pradesh are bemg 
pre..c;erved Md scientifically exp~Olted. 
lJ'todpr the prescrIptions of the work-
bag ptan~. strL..,t protec;lV('> mea5Ure! 
are ensured 8.") that forests are ex-
ploited to the benefit of society in 
~twty. 

The civil forerts in th~ hill district! 
which have hcean badlY depleted for 
want of any flcientific management ill 
the past are being developed by the 
Government under Soil Conservation 
Scheme. A..'4 1'0 persans are being 
displaced by any afforestation pro-
rramme the question of :nakini 
available forest land for lucal far-
mera for cultivation does not arise. 

Wa1UDc LIat 1I.Ilder non-O.Y.T. Schema 
In Delhi 

801. SHRI R. L. P. VERMA: Will the 
Kiniater of CO:MMUNICATIONS be 
pleued to state: 

(a) the total number of persons re-
I1stered with DeIhl Telephones under 
Non-OYT 8cheme, exchange-wise; and 

(b) by what t1me it is proposed to 
provide tbem with tele'Dhonea under 
tbl. cat~ol7T 

'l'fHLE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a) 
The total. number Of applicants on 
the waiting list on 31-12-7~' under 
non-OYT category was '(7393. Ex-
change-wise information is a~ An-
nexure-I. 

(b) It it hOPed that excepting 
certain areas served by Shahadra 
3nd Jorbagh exchanges aU existing 
applicants will be provided telephone 
conn~tions by end of 1982-83. For 
Shahadra and Jorbagh areas also new 
relief exchanges have been planned 
which may be commissioned in 1983-
84 and 1984-85 respectively. 

StatemeDt 

~%c1llmge-fDise Non-OTr fDa;ti", list in De/hi 
Telephones as 0" 31-12-1979 

--------------------------
81. Name of Exchange 
No 

NOll-OYT W/L 

R 3 
--- --__ .. -

8hahdara Ea.1 20 1266 

!it Shahadra (22) ~399 

3 Tishazari (22, 2S, 13) 1937 

• Delhi Gate (26, .7) 35~6 

J Ghazia bad(8S) 17S! 

ax Janpatb (SI, !~, M. 3S) . ~R 

7' Secretariat (37) 3~7 

B.j Rajpatb (38) • 580 .. Connaught Place (4-) Nil 

10; Jdgah (51,52) • 11709 

II~ Jorbagh (61, 61, 6g) 2600 

.1 OkhIa (53) l.fI", 

II.. Hauz Khu (65, 66) I 31S-

ItJ Chanakyapuri (67) • 1°3 .. 
I~ • .!.Nehru Place (68) 1130 

s8 .aridabad (81) 140. I, Badarpur (8t) lOS 
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'18. Ballabbgarh (88) 45~ 

19· Shakti Nagar (7 1,74) 381 3 

20. Delhi Cantt. (39) J811 

!U. ~oJBagh(56,58) looB~ 
....... 

4267 22. Rajouri Garden (59) 

23· Alipur (801) • 28 

24· Badli (802) 208 

25· Janakpwi (80S) 980 
26. Bahadurgarb (83) 120 

27. Najafgarh (86) 46 

28. Nangloi (87) • 137 

29· Narela (89) 52 

Total . 47393 

Auiomatic Telephone Excllanle in Gay. 

802. SHRI RAM 8AROOP RAM: 
Will the Minister of COMMUNICA· 
~IONS be pleased to state: 

(a) whether Government have any 
proposal to set UP autom<'ltic telephone 
exchange in Gaya; and 

(b) if so, by what time the scheme 
is going to materialize and why it is 
being delayed? 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. 1\.1. STEPHEN): 
(a) Clnd (b). The Department i<> k('en 
to set up an automatic excha:nge in 
Tfplacement of the manual exchange 
at Gaya as at other similar stations. 
However due to acute shortage of 
auto-exchange equipmE'nt it may not 
be possible to do so ror somctil,1E" 
A~tion is being taken to step up prO-
duetion of automatlc exchange equip-
ment in the country. Taking this 
into account it may be possible to 
'Plan an automatic exchange at Gaya 
by 1983 M. 

SettiDg up of AromaUe Project 

803. SHRI G. M. BANATWALLA: 
Will the Minister of PETROLEUJ4 
ANn CHEMICALS be pleaSed to 
state: 

(a) whether the Kerala state In-
dustrial Development Corporation bas 
submitted any application to Govern-
ment iC'r a letter of. intent for the Ar0-
matic Project nearly a year ago, i.e. 
in February, 1979; 

(b) what special features have bees 
put 10rward in favour of locdtmg tbe 
Aromatic Complex at Cochin; and 

(C) the decision of Government there-
on; and if no decision h~ yet 'been 
taken, when it is expected to be taken? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir. 

(b) Kerala State Industrial Deve-
lopment Corporation h -=IS claimed that 
their pre,posal has 8everal favourable 
1eature~ sue, ae; avails.billty af f'xist.. 
ing processing facIlitles in the CochiA 
Refinery which goes to reducing the 
cost ot the project, ready availability 
of power at cheap rates and wa~r, 
availability of adequate land and well 
developed infrastructure :facilities 
and absence of pollution constraints. 

(C) Government are appointing a 
Committee which will sugge~t loca-
hons for new aromatIcs projects. The 
Committee wIll also luok into the 
sperial features claimed for the Cochin 
project. 

Functioning of Dacca Telephone 
Exchange, 8ihar 

804. SHRIMATI RAMDULARr SIN-
HA: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(3) whether Dacca Exchange of 
Bihar is not efficiently funchoning for 
last several years; and if so, since 
when, ana the reasons thereof, 

(b) how many Public Call Offices 
are expected to operate on this ex-
change if it is brou,ht back to work-
ing order; 
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(c) the number of individual subs-
cribers connected with such Public Call 
otftces and exc'Hange; and 

(d) the justification for realising 
rent from such individual subscribers 
if they have not been served proper-
ly? 

THE MINISTER OF COMMUNICA-
TIONS {SHRI C. M. STEPHEN} : 
(a) Dacc) Exchange of Dlhar is func-
tioning satish<:torily during the 
periods when I)"wer SUlJply is avail-
able. The pOW(;r supply position in 
this' area is exh cIIlely poor ever sincE" 
commissioning of this exchange in 
March, 75. The supply is available 
only for 3 to 4 hours a day with long 
interruptions ranging from 2 to 3 days. 

(b) At present thE'l'f' are 5 Public 
Call Offices working from the ex-
change. It is proposed to add 13 more 
Public Call Offices b~· (·nd March, 
1986. 

(C) No indlvidual o:;ubscribcrs are 
eonnected to Public Call Offices. The 
number of individual subs.cribe-rs con-
nected to the exchange are 13. 

(d) To improve on the number of 
hours of workil1g of this excl1ange we 
are proposing to instal nn engine 
alternator shortly. Ag the position of 
diesel supply is also acute, this may 
not provide permanent relief. The 
Departmellt is thus incurring an extra 
expenditure and losing trunk cal1 
revenue in respect of this Installation 
wbirh is eVen otherwise non-remu-
nerative. No rebate of rent for the 
individual subscriber is possible. 

Tele-eommlUlieation Service in Bihar 
aDd. West BeIlpJ 

Mi. SHRIMATI RAMDULARI SIN-
JlA: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the Government are 
aware of the inefticient and uCWilatis-
factory te1e-eommunication service ot "eat Bengal ""and Bihar; 

~) it 10, tbe realOD8 thereof; and 

(C) steps tlfat are being proposed 
to be taken for improving the tele-
communication se-rvice? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN) ! 
(a) The performance of West Bengal 
and Bihar Telecom. Circles are the 
same as for ot.her states and cannot 
be said to be unsatisfactory. 

(b) Question does not arise. 

(c) The P&T is taking action to fur-
ther improve service, by providing 
additional plant and equipment for 
carrying the traffic more efficiently. 

Coatract System. ia F.C~. 

806. SHRIMATI RAMDULARI SIN-
HA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether it is a fact that some 
of the jobs of the Food Corporation 
of I"ilaia are being managed on con-
tract system; 

(b) if so, the n:.lture of the job and 
the number ot hands employed through-
out India on different jobs; 

(c) whether there was any agitation 
in Bihar and other states to improve 
their working conditions at any time: 
and 

(d) if so, the terms of sett1ement 
:lrrived at? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRlCULTURB 
(SHiRl R. V. SWAMINATHAN): (a) 

Yes, Sir. . " 

(b) The jobs on whie l, contractors-
labour is engaged are handling of 
foodgrains, fertilisers, iugar at vario ..... 
points and stages and cOlUtruction of 
godowns and buildings. As the re-
quired labour is supplied by handling, 
transport at{d building contra -tors anel 
their number varies from time to tim. 
according to requirements, it is. no' 
possible to give the number of lUCIa 
labourers emplOYed on ditlerent job. 
th~hout lndiL 

(c) 'lbere have been agitatiOD.i ill 
Bihar and certain other States bT C_-
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tract labour for abolition of ~ontract 
labour sYJ',em or bringing them wIder 
dil'ert payment system. 

(d) The Food Corporation of India 
as an experimental measure depart-
mentalised the l.aOOttt- in 42 depots and 
major ports coveri.ng a total of about 
17,200 workers. In addItion, direct 
paYYne'lt system Wa.! introdUCed in 47 
df>pot~ rovering about 2,700 workers. 
The experience of the Corporation in 
re~(1 of these depots ha.s been un-
happv While the costs have gone up ~ 

con'ld(lrclbly thf' output and dlscipline 
have gone down. It has, therefore, 
been decided not to extend the experi-
ment to other depots. 

Shortage of Sapf Produettoa 

807. SHRIMATI RAMDULARI 
SINHA: 

SHRI BALASAHEB VIKHE 
PATn..: 

SHRI CHITTA MAHATA: 
SHRI T R SHAMANNA' 

Win the Minic;ter of AGRICULTURE 
be pleased to 3tate: 

(a) whether it is a feld that due to 
unremunerative price as compared to 
other crO}JS ,md also due to the non-
payment of (,1 ne price, there has been 
-shortage in the l llltivation, production 
of sugar cane resulting in reducbt'n in 
production of sugar; and 

(b) if so. what steps are being taken 
to stabilise the level of cane and sugar 
production fo ensure fair and reason-
able price of sugar at which it may 
be available to consumers? 

THE MINISTER OF STATE in 
THE MINISTRY OF AGRICULTURE 
(smu R. V. SWAMINATHAN): (a) 
and (b). As a result of developmental 
efforts of the State Governments and 
the Centrally sponsored scheme 
launched by the Central Government 
on intensive development of Bugar 
~ane during the Firth Plan, a record 
production both of sugar as' well as 
of suga-rcaJle was witnessE.d during the 
yew 1911 .. 7&. The productiOJl hal, 

however. declined during 1978 .. 79 aad 
1979-80 due to varhJus factors viz., 
shrinkage of cane area, decline in per 
acre yield on accOUnt of adverse wea-
ther conditions etc. Other factoR, 
namely, low prices of sugarcane offer-
ed by thl) manufacturers of gur and 
khandsat''l dW'mg the years of surpl'. 
production and delay in payment of 
cane priCe by sugar factories have a_ 
contributed, to some extent, to tae 
decline in production. Efforts are 
being made to increase production ot 
sugar cane during 1980-81 by concen-
trating on measures aim~d at ra.i.lill, 
the yield per hectare. The imPOna.t 
components or the proposed melWUl"W 
are:-

(1) Clean inter-cultivation throUD 
timely hoeing and weed coa-
trol. Use of chemIcal weedi-
cldcs in difficult areas. 

(11) Spraying against pests cOM-
bined with fertiliser use. 

(iii) Earthing up, detrashing aad 
propping. 

(IV) strengthenmg (,f plant pro-
tP'Ction mc>asurcs against the 
Imp\)rtant pe<;t pyrilla includ-
ing pest surveillance. 

2 During the ('urrent year (1979-
80), the mmimum prICe of sugarcane 
payable by sugar mills has been ra.ia-
ed from Rs. 10 to Rs. 12.30 per quintal 
linked to a recovery of 8.5 per cent 
or below WIth proportionate premium 
for higher recoveries. This price has 
been fixed by the Central Government 
taking into consideration all relevant 
factors including the cost of cultiva-
tion and return from other crops and 
is remunerativE'. A~though no price 
control IS normally exercised 01\ 
sugarcan(' purchased by gur and 
khandsar 1 manufacturers. some of the 
State Governmpnts. viz., Andhra Pra-
desh. U.p. and lIaryana have beeB. 
fixing the rem'lnerativc prices to be 
paid by them during years of surplus 
production to safeguard the inter.« 
of the cane growers. In order to 0-
sure prompt payment of cane prio.e 
to the cane growers by sugar facton., 
the Central GOTernment hal ... 
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vigorous action under the sugar 
Undertakings (Taking Over 01 
Management) Act, 1978 which pro-
"ides for taking over of management 
(,f sugar mills which leave cane arrears 
1,11 excess of 10 per cent of the total 
cane price payable for the preceding 
year. 

Drought .. 4 Ileat Wave ia the State 

808. SHRI MUKUNDA MANDAL: 
Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the parts of the country which 
were affected by drought and heat 
wave last year~ 

(b) what was U&~ loss of life and 
property, state-wise, due to t1i1s cala-
mity; and 

(C) now did the Government come 
forward to assist the affected areal! 

THE MI,NISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHR R. V. SWAMINATHAN): (a) 
The statu C1l Andhra Pradesh, Bihar, 
Haryana, Jammu" Kashmir, l4adhla. 
Pradesh, Maharaahtra, Orisea, Raj ..... 
than, uttar Pradesh, Himachal Prade6 
and West Bengal have been affected 
by drought. 

(b) and (c). A statemeft~ ill 
attached. 
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-Corporation Limited, Shillong, 
tor the year 1978-79 Rlong with 
·the Audited Accounts .and the 
·Comments ()f the Comptroller 
:alld Auditor ·General thereoa. 
[Placed in Liflrartl.. Su No. LT-

.524180]. 

'(b) (i) Jleview by the -Go'Vern-
ment on th.e working of tke Na-
tional HYdro-Eleotric Power Cor-
'poration Limited, New Delhi, for 
the year 1978 .. 79. 

(ii) Annual Report of the Na-
tional Hydro-Electric Power Cor-
poration Limited, New Delhi, for 
the year 187a..:Q9 alollg with the 
Audited Accounts and the com-
ments of the Comptroller and 
Auditor General thereaa. [Pl4ced 
in LiorarZ/. See No. LT- 525/80]. 

(C) ~i) Review by the Gov-
.ernmel'lt on the working of Water 
.and Power Development Cun-
sultancy Services (India) Limi-
ted, New Delhi, for the yaar 
1978-79. 

(ij) Annual Report (j)f the 
Water and Power Development 
Consultancy Services (India) 
Limited, New Delhi, for the year 
1978-79 along with the Al1dited 
Accounts and the comments of 
the Comptroller and Auditor 
'General thereon. [Placed in Lib-
rary. See No. LT-526/80]. 

(d) (i) Review by the Gov-
ernment on the working of the 
National Projects Construction 
Corporation Limited, New Delhi 

.'as up-to-date. 

(ii) Annual Report of the N a-
ilonal Projects Construction Cor-
poration Limited, New Delhi, for 
the year 1978-79 along with the 
Audited Accounts and the Com-
ments 'Of the Comptrollet' and 
Auditor General thereon. [Placed 
in LibraT1/. See No. LT-527/80]. 

(2) A copy Gf the Central Elec-
tricity AuthOrity Regulations 1979 
(Hindi and English versions) pub-
lished in .QazeUe of India dated the 

2793 L8-'8. 

24th December, 19'79 lssued under 
section 4C Of the Electricity (Sup-
ply) Act, 1948. [Placed in Libra",. 
See No. LT-528/80]. 

(3) A cOPT Of the Coal Mines 
Labour Welfare FUnd (Amendment) 
Rules, 1980 (Hindi and English 
versions published in Notification 
No. G.S.R. 30 (E) in Gazette of 
India dated the 5th February, 198';- ~ 
under sub-section (3) of section 10 
of the Coal Mines Labour Welfare 
Fund Act, 1947. [Placed in Libra",. 
See No. LT-529/8]0. 

REPORT ON THE WORKING OF MONOPOLIES 
AND RESTRICTIVE TRADE PRACTICES 

COMMISSION FOR 1978 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI p. SHIV SHANKAR): I beg 
to lay on the Table a COpy of the 
Report (Hindi and English versions) 
pertaining to the working of the 
Monopolies and Restrlctive Trade 
Practices Commission for the 
period 1st January, 1978 to the 31st 
December, 1978 under section 62 of 
the MGnopolies and Restrictive Trade 
Practices Act, 1969. [Placed in Lib-
rary. See No. LT-530/80]. 

I,NDIAN TELEGRAPH (2ND AMDT.) RULES, 
1980. 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STgPHEN): 
I beg to lay on the Table a cnpy 
of the Indian Telegraph (SeC'Jnd 
Amendment) Rules, 19CO (Hindi and 
English versions) published in Noti-
fication No. G.S.R. 196 in Gazette of 
India dated the 16th February, ~980, 

under SUb-section (5) of section 7 
of the Indian Telegraph Act. 1885. 
[Placed in Library. See No. LT-531/ 
80]. 

ANNUAL REPORT OF NATIONAl. INST:rrtrnI 
OF PUBLIC FINANCE AND POLICY, NEW 
'DELHI FOR 1978-79 WITH STATEMENT 
FOR DELAY AND HINDI VERSION OF TBJI 
REPORT, NOTIFICA'rION RE. ExcJ.8Jf 
EXEMPTION TO ZINC OXIDE NOTInCA-
TIONS 'ONDER Cl7STOMS ACT, 1982, 
MADHYA PuDJ:8B GENSRAL SAl.q TAX 
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(AMM.) ()IQ)INANQ, 1980 AND 
,AMDT. TO RESERVE BANK OF INDIA 
.., GENERAL REaULA'rIONS, 1949. 

THE MlNISTER OF FINANCE AND 
INDUSTRY (SHBl R. VENKA'rARA-
liAN): On behalf of Shri Jagannath 
Pahadia, I beg to lay on the Table:-

(1) ti) A copy of the AIlnual 
Report of the National Institute of 
Public Finance aDd Policy, New 
Delhi, for the year 1972-79. 

(ii) A statement (Hindi and 
English versIons) showing rea-
for delay in laying the report 
and also for not laymg Hindi 
version of the Re,ort simultane-
ously. [Placed in Ltbrary. See 
No. LT-532/80J. 

(2) A copy of Notification No. 
G.S.R. 47 (Hindi and English ver-
sions) published in Gazette of 
India dated the 19th January, J 980 
together with an explanatory memo_ 
randum making ~ertam amendment 
to Notification No. 77/73 -Central 
Excises dated the 1st March, 1973 
modifying the unconditional exemp-
tion thereunder 10 Zinc Oxide, 
issued under the Central Excise 
Rules, 1944. [Placed in Librarll. See 
No. LT-533/80]. 

(3) A COPy each of the following 
Notifications (Hindi and English 
versions) under section 159 'Of the 
Customs Act, 1962:-

(i) G.S.B. 76 (E), published in 
Gazette of India dated the 6th 
March, 1980 together with an ex-
planatory memorandum regarding 
revised rate of exchange for con-
version of Pound Sterling into 
Indian currency or vice-"lersa. 

(ii) G.S.R. 79(E) published in 
Gazette of India dated the 11th 
March, 1980 together with an ex-
planatory memorandum regarding 
revised rate of exchange fOr con-
version of Pound Sterling into 
Indian Currency Or vice-versa in 
supersession to Notification dated 
the 6th March, 1980. [Placed '" 
Librarll. See No. LT-534/BO}. 

(4) A copy of the Madhya Pra-
desh General Sales Tax \Amend-
ment} OrdinaDce, .IJOI (N~ 1 of 
1980) (Hindi and English versions) 
promulgated by the GovernOr OD 
the 18th January, 1980 under article 
213(2) (a) of the Constitution read 
witbl clause (c) (iv) of the Pro-
clamation dated the 17th February, 
1980 issued by the President in le-
lation to the State Ilf Madhya Pra-
desh. [PlaCed in Librarp. See No... 
LT-535/80]. 

(5) A copy of the Am~dment to 
Regulatl'On 23 (ii) of the Reserve 
Bank of India General Regulations .. 
1949, under aub-1ICtIoD (t) ~f sec-
bon 58 of the Reserve Bank of India 
Act, 1934. [Placed in Library. See 
No LT-536/80J. 

t r P LOCAL SELF-GOVERNMENT LAWS 
(AM:DT.) ORDINANCE, 1980 AND PuN-
JAB LAND REFORMS (1ST AMD'I'.) 
RtTLES. 1979 WITH STATEMENT FOR Nar 

LA TING HlN»I VEI8ION 

THE MIN1STER OF STATE IN 
nIE MINISTRY OF AGRICULTURE. 
(SHRI R. V. SWAMINATHAN): 1 
beg to lay on the Table:-

( 1 ) A copy of thE: Uttar Pradesh 
Local Self-Government LaWS' 
(Amendment) Ordinance, 19ao (No. 

3" of 1980) (Hindi and English ver-
sions) promulgated by the Gover-
nor on the 6th March, 1980, under 
article 213 (Z) (a) of the Constitu-
fion read with cIause (cl (iv) of 
the Proclamation dated the- 17th 
February, 1980 issued by the Presi-
dent in relation to the State of 
Uttar Pradesh. [Placed in Libra",. 
Sep No. LT-53'1/8(7J 

(2) (i) A COPy of the Punjab Land 
Reforms (First Amendment) BuIes. 
1979 published in Notification No. 
G. S. R., 162 in Punjab Government 
Gazette dated the 2Srd November, 
1979" under section 26 (2) of the 
Punjab Land Refonns Act, 1972 read 
w!th clause (c) (iv) of the Pro-
clamation dated tbe 17th February, 
1980 issued by the President in re-
lation to the State of Punjab. 
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(ii) A statement <Hindi and 
English versions) explaining reasons 
10r not laying the Hindi version of 
the Notification simultaneously. 
[Placed in Librar1l. See No. Lt-
538/80] 

12.83 lars. 

STATEMENT RE. REPORTED BURN-
1NG OF HUTS NEAR MORADA-

BAD (U.P.) 

'l'HE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir, 
according to information received 
from the GovE:rnment Of Uttar Pra-
des":!. 73 huts unauthorisedly 'Out up 
cn Municipal Board land in Bangla-
gaol1 locality on the outskirts 01 
Mo!'adabad cily, Uttar Pradesh, got 
burnt on the night Of March 15, 1980 
IThere was not loss of human life. 
One woman received minor burn in-
juries. Thers was not loss of cattle 
Hfe also. Total loss in the firE: is 
c~tjmated to be Rs. 37000. ADM 
with a senior Police officer had visited 
the scene immediately after the inci-
dent. It has further bE:en reponed by 
the State Government that there was 
a dispute between a mali and some 
Harijans about a field nearby. The 
mali won the case in this rE:'gard in a 
Court of Law a few days back. Re-
port~ haVe bem 10 i~ed by both the 
parties against each ot"er in respect 
of the fire. They are under investi-
gation, which will bring out the 
caUSe of the fire. The DM and SSP 
hove visited the spot. The State 
Government has been asked to ex-
pedite the investigation and further 
action. ttelief totaDing Rs. 7450/-
has been sanctioned to the suf!e,·ers. 
Further the State Government has 
been requested to look into the hous .. 
ing needs of theSe Harijans and solve 
them in a satisfactory manner ex-
pedItiously. 

iIf1ft;r en: m \Vr '"' ~~T ~f:~~, .-r;pft 1Il1¢-
~ ~, ~ it '" iiOit, qt t;it ~ 
~ q tit, ~ 'lit ~ q m i'ft t fit; 
~ it; 'If'( ~ fttt 1ITti ~ \Vr ~ ~ 
~rorr~1 

12.05 hrs • 

R.E. SOME MISSING BLINDMEN 
INVOLVED IN POLICE LATHI 

CHARGE 

PROF. MADHU DANDAVATE 
(Hajapur) : Yesterday the Prime 
Minister gave a solemn asSUrance 
here regarding the incident that took 
place concerning the blind men. We 
welcome that assurance. But I wish 
tl> point out to the Home Minister 
that today the papers have published 
that two of the persons who partici-
pated in the demonstration were mis-
sing upto mid-night yesterday. All 
the papers have carried this news 
item on the front page. The Times 
of India has carried a bux about it 'On 
the front page. I would like to know 
from the Home Ministe~ whether 
thOSe two miSSing persons amon, the 
blind men wh'O demonstrated have 
been traced back and have been re-
turned to the Federation which is in 

search of them. 

MR. SPEAKER: All right; you 
have brought it to his notice. 

MR. SPEAKER: He says that he 
will inform the House. (Interrup-
tions). 

AN HON. MEMBER: He has refer .. 
red to something else. 

PROF. MADHU DANDAVATE: 
Could ~u' folloW' what he said? Please 
convey to him what I mentioned. 
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'"'"' """': I'i;f\'~, ~ 1If'~ 
tffl I} ~ i'S1' try, .... q ~ ~ it ",-
m~~1 

MR. SPEAKER: Mr. Sethi ... 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN 'DHE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): Sir, 
shall I make a submission? My sub-
mission is this. Prof. Madhu Danda-
vate has sought certain clarification 
Or some statement to be made by the 
Home Minister. That was on a thing 
which happened yesterday. He has 
to inform the Speaker. If this is 
going to be allowed like this, then 
there would be no end to such things. 
(Interruptions) . 

MR. SPEAKER: That is my dis-
cretion. 

PROF. MADHU DANDAVATE: 
You can rest assured that there 
would be no procedural mistake on 
my part. I have given in writing. 

MR. SPEAKER: He was ta1king 
about the aSSurance given by the 
Prime Minister. That is why I 
allowed him. 

Mr. Sethi. 

Bills Int1'od~ed 
12.08 hra. 

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY 

(AMENDMENT) BILL· 

THE MINISTER OF WORKS AND 
HOUSING (SHRI p. C. SETHI): Sir, 
I beg to mOVe for leave to introduce 
a Bill fUrther to amend the Requisi-
tioning and Acquisition of Immov-
able Property Act, 1952. 

MR. SPEAKER: The question is: 
"That leave be II'&Dted to intro-

duce a Bill further to amend the 
Requisitioning and AcquisitiOn of 
Immovable Property Act, 1952." 

The motion was adopted. 

SHRI p. C. SE'DHI: Sir, I intro-
dUce the Bill. 

STATEMENT RE. REQUISITIONING 
AND ACQUISITION OF IMMOV-
ABLE PROPERTY (AMENDMENT) 

ORDINANCE 

THE MINISTER OF WORKS AND 
HOUSING (SHRI p. C. SETHI): ~ir, 
I also beg to lay on the Table an 
explanatory statement (Hindi and 
English versions) giving reaSOns for 
immediate legislation by the Requisi-
tioning and Acquisition of Immov-
able Property (Amendme:nt) Ordi-
nance, 1980. 

SMUGGLERS AND ~~OREIGN EX-
CHANGE MANIPULATORS (FOR-
FEITURE OF PROPERTY) AMEND-

MENT BILL-

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATA-
RAMAN): Sir, I beg to mOve for 
leave tu introduce a Dill to amend 
the Smugglers and Foreign Exchange 
Manipulators (Forfeiture of Proper-
ty) Act, 1976. T~ 

------------------------.-------·Published in Gazette, of India ExtraordinarY, Part II, section 2, 
dated 18.3-80. 
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MR. SPEAKER: The question Is: 
"That leave be granted to intro-

duce a Bill to amend the Smu,glers 
and FOl'eip Bxchante Manipulators 
(Forfeiture of Property) Act, 1976". 

. The motion was adopted. 
SHRI R. VENKATARAMAN: S~ 

I mtroduce the Bill. 

12.10 hrs. 
MATTERS UNDER RULE 377 
(i) WITHDRA W AL OF LEVY BEEDIES 

SHRI E. BALANANDAN (Mu-
kundapuram): I wish to invite the 
urgent attention of the han Minister 
fOr Industry and Finance, about the 
serious crisIs being faced by the or-
ganised bidi industry In the country. 
Many of these are on the verge of 
closure. I wiSh to draw special 
attention of the Government on the 
Kerala Dinesh Beedi Industrial Co-
operative which provides employment 
fOr about 25,000 worker3. Sir, this 
umt is unable to contmue production 
and any day it will be closed. 

The Central Government imposed 
a levy of Rs. 360 per 1000 beedies on 
those manufacturers whose annual 
output is more than 60 lakh becdies. 
The result was that many of the pri-
vate employers manipulated accounts 
and escaped from the payment of 
levy. Some others divided their 
establishment and put different names 
and kept the productlon below the 
levy limits. Some of them who had 
a good name for their trade mark 
could not do so and they are facing 
a crisis since they cannot compete in 'e market. The net result is that 
the excise receipts for the govern-
ment are considerably reduced. Lakhs 
of workers are thrown out of employ-
ment and those who get work are 
forced to work for norminal wages 
since they have lost their bargaining 
power. 

Therefore, I request the govern-
ment to withdraw the levy on beedies 
and imPOse a duty On manufactured 
tobacco so that the ~vernment wi!1 get 
tnore money aDd the ~kera will be 

saved from the present difficulties. 

Till such a step is taken, the Keraia 
Dinesh Beedi Industrial Co-operative 
may be exempted from this E'xcise 
levy. This is the biggest Beedi in-
dustrial Co-operative run by the 
workers in India providing better liv-
ng conditions and wages. Hence 

the Government of India must come 
to its aid forthwith. 

(ii) SHORTAGE OF WATER IN PERIYAR 
DAM 

SHRI CUMBUM N. NATARAJAN 
(Perriyaku!am): Recently the Kerala 
State authorities have announced that 
only 136 feet cd water will be stored 
10 the Periyar Dam and the surplus 
will be diverted to Kerala through a 
spill-way in the Baby dam. 

In this regard I WOuld like to point 
'lt that the Central Water and Power 
~mmission has certified the safety 
of the dam and allowed the storage 
of 156 feet of water. Thet'efore, 1; 
would like the Ministet' to give suita-
ble instructions to m3intain the sto-
rage at 156 feet and stop the move to 
drain the surplus water through 
another spill way in Babv dam. A 
team of engineers from States other 
than Kerala and Tamil N adu may be 
sent to study the safety of the dam. 
The proposed work in Periyar dam 
may be stayed till then. 

May I request the hon Minister to 
kindly cOnsider mv request and pay 
immediate attention to this urgent 
proplem and save Tamil Nadu from 

• Famine and drought? 
(iii) REPORTED DILAPIDATED CONDmoN 

OF GANG CANAL IN RAJASTAN 

1ft' P1fmq' vni: (~): ~ 
~, ~ f~ 377 it' ~ -nqt- ,m 
f~~~~WoIft~ ~ 
~ WI 

~ ~(~~ ~,~ 

Rbr) ~ ~~'" ~ t ~ w ~ .~(t~tl ~..r 
f~ ~~~1f4t .P'f'"' 
~ q Q~ tit .. ~ ~ '11'1\' 
1ft'~ ,~ ,~~ 'll'Atit ~ 
~ \:' ~" 11m \: tft 1fwt t;nw , 
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n.rr(Utro~ ~(l~.m: 
qt IfiT f~ .m: ~"( ~ ~ 
Rm A;"{' ~ ~ ~ fi ItiT ~ 
'f"(T rn it ~ ~, a'ir m ~ ~ 
~ 1ft Sf'Ti5I' .am 'f(t iAT m I ~~ 
~ ~ 5q'1'f t iti"{ If1T ~ itiT ;:nn 
~I ift ~~iti~~m 
~~hT~nlfi) fm~~iti~ 
~ f.;r~ m \1'Pm' ~ ~ 
~ !fiT ~ m~lffi~ I 

(iv) REPORTED SCARCITY OF ESSENTIAL 
COMMODITIES IN \VEST BENGAL FOR 

WANT OF WAGONS 

PROF. RUP CHAND PAL (Hoogh-
ly): For want of wagons, essen-
tial artlc;es like rice, wheat, sugar, 
rapeseed 011, etc. are not reachmg 
West Bengal. There is 110t enough 
stock in the State. A serlo US Sltua-
tion would al'lse if foodgral'ls end 
other essential artIcles do not reach 
West Benga~ within two weeks The 
Chief Minister of West Bengal' has 
already expressed h1s anxiety to the 
above effect. An urgent message has 
also been sent t" the Union Govern-
ment. 

(v) REPORTED DISAPPEARANCE OF CARGO 
SHRl ·'M. V. KAIRALI" 

SHRI A. NEELALOHITHADASAN • 
(Trlvandrum): The ship M. V. Ka1-
rall of the Kerala Shipping Corpo-
ration set sail to Restock in East Ger-
many with tron ore from Marma 
Goa on 30-6-1979 with 51 people On 
board. Instead of making fl thorough 
search for the miSSIng vessel the 
authorities are trying to close the 
issue in one way Or the other and 
claimin.r the inlurane amount. 

Even though, the messages sent by 
the Corporation were !lot recei ved 
In the ship frona 4-7-1979 to 6-7-1979 ... _......_ -

(3 days), the authorities have nei-
ther taken any action nor reported 
the matter to the concerned authori-
ties in time. 

On 15-7-1979, a message was re-
ceived in Naval Control of ShipPIllg 
Organisation (INS Augro) from 
an Observatory plane "Ship ;ike 
Kalrah 1S located near Socatra Is-
land Communication trouble all !;afe". 
The next day, the Laison Officer of 
the Corporation put another version 
that the ship located is not Kairali 
but Koyali. But, there 15 a strvng 
presumption among the fUllU:y mem-
bers of the reople In the missmg 
ship that the ship located was Kalral! 
and probably that had been hiJac-
ked. 

This hijackmg theory IS remforc-
ed by the fact that an Arab 51119-
pmg Company came forward wllh 
an ·offer to locate the ves'5('l and 
crew 011 board on a "no cure 110 pay" 
basIs in the very beginnmg of 1he 
d1sappearance, that IS, on :3-7-1979. 
EVen now no frultfu; dction ha~ 

been taken on this m&ttel'. After 
a lapse of eight months the Ker31a 
Shipping Corporation ')r tn~ Govern-
ment of Kerala have failed tc dalfy 
how the vessel disapPE'ar':?d. 

Under these circumstances, I re-
quest you, the honourab:e members 
of this House, the Minister for SJoup-
ping and the Prim~ Minister to 
look into this matter and do the 

needful for conducting a thorough in-
vestigatIO'n to locate the missing 
vessel, if necessary, even by the Re-
search and Analystic wing of the 
Government of India and thereby 
saving the liv~s of 51 innoc('nt peop!e 
on board. 
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'THE PUNlAB BUDGET-, 1980.81-
GEN!'RAL DISCUSSION, DEMANDS 
FOR GRANTS ON ACCOUNT (PUN-
.JAB) 1980-81 AND SUPPLEMEN-
TARY DEMANDS· FOR GRANTS 
(PUNJAB) 11Y19-80. 

Ml=t. SPEAKER: Now, the House 
will te':te up Item Nos. 11, 12 and 1'3 
relatin.c to Punjab togethEr for 
which one hour has been allotted, 

Motions moved: 

"That the respective sums not 
exc~ding th~ amounts on Reve-
nue Ac('ount and Capital Account 
shov n in the third column of the 
Order Paper, be granted to the 
Presldent out of the Cons·olidated 
Fund of tbe State of Punjab, on 
account, for or towards defraying 

Statemen .. 

1980-81 and DGs 
the charges dUI'ing the year ending 
on the 31st day of March, 1981 in 
respect of the heads of demands, 
entered in thp second column 
thereof against Demands Nos. 1 to 
41." 

"That the respective supplemen-
tary sums not exceeding the 
amounts on Revenue Account and 
Capilf;al AC'COunt shown in the 
third column of the Order Paper, 
be granted to the President out 
of the Consoiidated Fund of the 
'State of Punjab, to defray the 
charges that will come in course 
Of payment during the year end-
ing on the 31st day of March, 1980 
in respect of the fullowing de-
mands ent~red in the second co-
lumn thereof-

Demands Nos. 1, 3, 4, 7 to 11, 
13, 15, 17, 19 to 22, 24, 32 to 41" 

DmtandsJor grantr on Acrnunt (Punjab) , 1980-81 submitted to the lJotf of Lo! Sabha. 

No. of DC1l1and N'am l ' of Demand 

----- - --------

I that(' Lt'gi'llature 

2 Counci I of Ministt'rs 

3 \dministration ·of Justice 

4 lUeotions 

5 Revenue 

-6 F'xcise & Taxation 

7 llinanc~ . 

2 

6 'Public Service Commission 

Amoun t of dt'mand for gran t 
on Account submittt'd to tht" 

Vott' of the House. 

Revenue 

Rs. 
25.3

'
,000 

26,19,000 

92,85,000 

89,89,000 

1,02,22,000 

3,53,11,000 

3 

Capital 

Rs. 

"»'>ved with the recommencla.tion ot the President. 
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fa ! 

9 Civil Secraretiat 86,87,000 

10 District Administration r ,3.O,94,ooe-
II Police ~58~02,OOO 

u Jails 70,41,000' 

13 Stat:onery and Planning r,14,86,00& 4,33,(,00-

14- Miscellaneous Servict"S 92,92,008 

15 Rehabilitation, , Rehef and Resettlement. 21,28,ooe-

16 Education 32,32,87,00e 

17 Technical Education 50,03,008 

18 Medical and Public Health '5,12,55,000 

19 Housing & Urban Development 7r,99,ooO 2,ie I 7,oo& 

20 lnformation and Publicity 43,2f),OOe 

21 Tourism and eU'tural Affairs 14,54,000 15.00,000 

22 Labour, Employment and Industrial Training 1,72,f,,(VO 5 oo,()()()o 

23 Social Security and Welfare 5,80,86.00«') 4R.33 (CO 

24- Planning and Statistics 34,07,000 

25 Co-opera tion 1,82,16,000 2,16,93.Go()o 

26 Agriculture 6,93,72,000 2,43, ~3·((VO 

27 Soil and Water Conservation 1,27,95,000 

28 Food 2,76,48,000 3759.50 ,21,(0f) 

29 Animal Hwbandr) 2,25,97,000 

30 Dairy Developmen t 17,85,000 7,00,000 

31 Fisheries 15,08,000 

32 Forest I,I6.0hOOO 

33 Community Development 4,g6, I 5.000 

34 Industries 1 ,8g, 73,000 1,59, 17,000 

35 Civil Aviation 6,88,o()0 2,67,000 

36 Roads and Bridges 6,99,37,000 4,16,67,000 

37 Road Transport 13.76,38,000 2,33,33,000 

38 Multipurpose River Projects 2,29,52,000 9,05,99,000 

39 Irrigation, Drainage and Flood Control 10,07,95,000 10,68,08,000 

40 Buildinga. 6,87,67,000 2,71 ,84,000 

41 Loans and Advances by the State Government. 42,80,82,000 
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Suiil",.,,.t.,.,.1 Ih",a1Uls /0, G,ant, (PUltjab) 1979-80 Submilt4d to the pote of LA" Sabha 

No. of 
Demand 

Name of Demand 

-----------------
2 

State Legislature 

3 Administration of Justice. 

4- Election s 

7 Finance 

8 Civi1 &'cretariat 

9 District Administration 

10 Police. 

J I Jails 

13 Miscellaneous Service~ 

15 Education 

J 7 Medical and Public H("alth 

19 Information and Publicity 

20 Tourism and Cultural Affairs. 

21 Labour ,Em?loyment and Indu'ltrial, Training 

22 Social Security and Welfare 

24- Co-operation . 

32 Community Developement 

33 Indu~tri(,<J 

34 Civil Aviation 

35 Roads and Bridges 

36 Road Transport 

37 Multipurpose River Projt"cts 

38 Irrigation, Drainage and Flood • 
Control 

39 Buildings. 

40 Loans and Advances by the State Governmen t 

41 -Appropriation to Contingency Fund 

A mount of Supplfmentaq' 
Demands for Grants submitted. 

to \'cte of the Hous(". 

---.....----------Revenue Capital 

3 

R'J. Rs. 
3,40,000 

33,67,000 

2,90,000 

1,93,73,000 

29,93,000 

49,72,000 

4,43,512,000 

12,74,000 

29,59,000 

11,92,31,000 

80,02,000 

33,87,000 

5,60,000 

15,16,000 

I ,00,00,000-

1,20,00,00{)l 

5,30,1 1,000 

21,36,000 

8,39,000 

1,23,78,000 

4,35,13,000 J " 8,44,Oot)t 

24,27,000 

97,67,000 2,11,93,000-• 62,5 1,000 7,S6,f>O& 

9,cGOo 

13,00,OO,()c .. 
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MR. SPEAKER: Shri Sushi! 
Bhattacharya. Not here, Shn Suraj 
Bhan. 

11ft ~ "'" (~~) : ~ ~lf; 
N~ 1f(tir ~~ it ~ ~~ ~it-~ ~ 
~(Vr ~T~ 16~..n~m ~ ~ ~ 
lJ.~ ~ ~, ~ ft:n;r~ ~ ~wvr ~ 16 
~~ ili ~ f~ ~ 17 ~ IfiT 
~m ~ ~~ iti u-f~f f~ ~ ~ ~ 
lliflf'f ~ I ~ ~ iti iiJ.~ w:n: it "~ itl 
~ ;r~ q ~m ~ q-q'~ ~ q-n: ~ 
t ~~ ~ ern: f~, ~ ~If f~ 
"~Jf ~ ;r;A ~ f~l:t ~~ ~ ~ iff~ 
~!iI~W~ ~ ~ ~~~­
iT~~lfT <tT I ~ ~ oT ~ ?fCfi ~'I.TT f~ 
~ ~ ~;:fT cri' <tt 'J:iT ~ ~ i.fft m;ril ~ I f\il'ff ~ ~ fw.mv; ~ 
,,~ ~ m iti f~ ~<-T¢~ ctft ~, ~ 
~if ~) ~T •.. 

:q~ :qRT itl ~'fi6) iit; f~ lfT f~t ~ f~ 
tif otT \il'gt ~ Cf~ ~ \iI'1'lfI' \ill ~ ! t 
~ tf\iI'T( iti ••.• (~m;r) ... !:!: 

AN fHON. MEMBER: Is It par:ta-
mentary'? (Interruptions). 

SHRI SURAJ BHAN: y~s, yes, I 
'Call them. 

,,:;:nt q~{q !q'J'q' qT.rr mr:rr 'fiT ~q:O~ 
~f~ I 

I am trYmg to look into the record 
to see whether the word IS unpar-
liamentary or not. 

'IT ~ WA : qjl)'!f~ lf~~, Cnrrq iif; 
;nr!' ~ 4 1 ifiTtT ~q'lt 'fir '!!freT f~rJ;fT tTJ;fT 
t m tfofi -le- 'fiT m ~<rn' 'fir ~·TT ~ I ~ 
~ ~ ~ 'fiT qlfif it '1'"1" ~~ <tt~ ~)fQ 
ifI1 ~ f'fi ~ otTt!~ ~ ~1fT "{~ ~, m'fi 
~ ~T ~~ ~ "f'lllfT it ~ ~ n~ 
i I ~'fiff!flfi'if ifi ~~ ~A'·;fi itllfrf~ili~, 
~ lff Cfi) ~i{-<llf '3f'qfaf itT I -a"ff 'fit '1rfT ! f'fi 
\Jf'if ~ ;r;;r! mitrrr. .. (~aT;f) . . ~ 
Cfaf~ lf~ 'EfTer 4 1 'fim ~ vrTlr 60- 7 0 'fiiT~ 
1IiT ~ ~(f1' ~ m (R 2Ii~-~'!~ ~rm, 
" f~ ~ mfT ~~'wrr iti ifl~ en: ~~~~ '3f';mr 
"" itif~r:( ~mll 

~iI' ~ Cf~ en: 'u~'q'f(f IfiT 'U\iI' ~ ~, 
~ff~ m ~;ftlf [f ~ I· q'~ 
~~;r wmr it mlfT~ en: q'f~ ~lITt 
1fh, irfif;~ 'fer ~ ~ lim ~ ~l: ~ ttl t I 
~( lf~ tmft 1IiT ~mm ~ WTRf ~ 

~r lf~ ~~ ro.fir t I Ff1T .n-.-tj~ ... 
l'(iIi fir" snrr'f m t, if 1II'(t ~ f~ 
~, ~ flf!'T!fiT ~iI1' f~(f1' t, ... ~ m 
~ t,:of~fq~t,.t\f~m 
fifi'~~d' ~ 'If t I 'fit lflli~ ~ .,. !1l1f 
q-T tfqT a, m(lf Iff\' "lfT~ ~ t., f~ 
"fft ~r "~(f t I ~1fPr~Jf .. 
~..n-l: ~~ ~A) ~"sm;r m I, 
~ if ~"hr~ ~ f~ 11ft qTlfT iJITlf ~ 
;r-:;r"" <tt ~ Cfi) 'filf fif)'lfl' '3f'1'lr, ~ 
f"ffi' iT \il'r~ dcti ~ ~ ~ ~ 'Q7fT\Jf' 
f~r~ ~~ I 

i'fT~ ~r~--~gT q'~ lf~lfrf q'~ «;;nrr~ 
erI iff ~ '3f''f(fT 'Tre-t ~"(nl it mil' "(TVTff 
'fim <it ~~ tT~?f , ~f'fiOf f;fT"3r ~;lfT 
(fT ~f~, If!' 'tTT (lfmi !fiT ~ fiffi W 
~ I ;n:m <fir "a-nr ~"'i'fT "(r~ it ~ri ~Tti q~ 
f'li~ ~T I t;fq f<fiB' tTT<f flf~ 'qT ~ rn 
l~ ~JI'c ~ ~~ ~mf 'ii~ ~~, t~T 
t;f~iir Wq' fCflJ ~rrr If'fi~ ~ t fqiiQ 
" ~ (fT.;-~ :ql\if') <fir ~ 'fiT, mitoe, 
~"'nr, :;,fT;ft ~ fcnrffi' 'fir ~ 'fiT .T<fi'fT 
:qrf~1 

,""?it :qlii--11{1fi'TT <fiT ;n-cn ~ f~ f<{fJT'fT 
fi.fi1.l'T ~ .~ ~, ~->;§li ~r~'f) /.fiT 'T<lis;r 
<tfT 'fitf!#urot't ~ ~T ~, ~ 'fi"(~ cr.T Clitfmr 
Cfft '3f'T "(~ ~, ~filiff it q~ lftn:-lf~ ~ -a"ff iti 
f~~ ~ ~~T~ ~ I ~) ~"'-~Wr 
<f\""(,;r~. lfrrTqiRl'RT i.fi~ ~, ~rr it. fm1Tlfi 
CfiT~it "lft;ft :omwr t t;fI'\iI' q'\iI'rq it 
oJ;fTtrrf"<lh~) ~ a~ ifi "m tliTJi" ;rnr f~ 
~~, ~)lTl 'liT m~ ~W;lf) en: q'lT ~, m 
~ f~ ~ ~~t-~CfiT~'l 
Fil ~ "frf~ I 

Cf§ff arl ~ Ii"( ilf~ '3f'rffl 2fre- arrrrtt 
~T ~~, mf'fi roVTff 'fiT ~~ \iI'T ~ I 
~ ~f.T it "if'f(" if; mr 'fiT ~ ~ lfft 
~'t;OT q.:ft q',T ~-~ <tt \iI'T~ ~ ~rf~ I 
\iI';r ~ ~-f~ triliff fft, 2f'~~~~flR' 
ff{t ~~ :qrf~ I 

- -Expunged as ordered by the Chair. -
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2~m~it'l lAtnfli25 
~ it; ~ 7.2 ~~ tii\1r ~n 
ittl ~2it25~~~5.9 
~ , ~ IRmf 3it 25~ ~~ 
12. 13 ~T m t I • ~ ~ f~ 
~ iti.rt il~~~~ qt~ 
f~1A~m ~~)~ I ~~ifiT 
~ m ~~ it ~ ~ ~ IffIfiT t, m 
~, ~~ ~~;y ,~·fmrf~it 
m ~~'l....-r~ ~ ~t I 

Q4f ~ m ifil ~ ~.~ ~'lT ~ 
~ I ~ it ~~T it ~~.~ q~ 
~ eWfi~ ~T ~ ~ I ~-~T ~~ ~, 
m "ami' ~ it '1T ~m ~ I irt't ~'l­
~ ~f;ri t%f~ ~rto qo ~~o ~~ 
~, ~;riT m;~ m ~ ~~ it ~ lTlfT, 
arT~ij ~~~ ~~t ~T<li~ f~m I ~) 
mq ~ fm '3I1T6 q~ If){ f~ ~) ~ iAi 
t, lT~ ~ emf ~ I ~<li'l f~ tilT ~ ~nr 
~ ~ ~ ~ ~, ~ ~ ~ GfT~ ~ I 
~ q~cft ;y~) ~m ~ ~T, ~ <f.t rff~ 
~ f~lTr lTlfT qn: ~~ if;' ~ ~ ~~ "liT 
'lfT ~ ~, '{« ~ ~~ if; If'l ij ~ 
"l1~m ~~~) lfm ~ I ~ ~ Cfi'T 
-U:;ri fllfWff ti~ ~, \;~ ifiT 'TTlI' "f~~'l'~ 
~, \311;:y. ~;;- TT~rirfnn:r it f~T ~-it 
~ q-e; Cli"{ ~~T ~ ._ 

The Congress (1) which has obvi-
ously something to gain fram trans-
fers at this stage has used its 
inft.uence both loca~ and Central, tl') 
effect ~oves which, in the party's 
calculation, would bring its c:ond'l-
dates the maximum benefit during 
the coming poll. To take the princi-
pal' changes first. As many as 28 lAS 
officers, including ~'inancial Cum-
missioners, Secretaries and Deputy 
Commissioners, were mentioned in 
the List of transfers published on 
Monday. i.e., 3-11-80 Officers cf the 
IPS thoough 8light~y less mouled 
have also been pushed around like 
pieces on a chess board. 

Home Minister of India is Chlp.f 
Minister of Punjab in residence at 
New Delhi. 

(;rpm iti ~tw ~ ... firm 
IfiW i I 

, SHRI R. L. BHATIA (Amritsar): 
Mr. Speaker, ~ir, in the recent Gene-
ral E!ection, the Akalis were rout-
ed because of their past action. Since 
they are not represented i'l'l thi:i Par-
hament they were asked our friend 
from ~iaryana to speak for theIn. 
So, what he has been saying is not 
true. Whatevt'!r the circumstances he 
has explained with regard to Hari-
jans and the farmers of Punjab 
were all due to Akali rul·~ eluring 
the last three years. Before the 
Akali regime, when Congress (1) 
was in power, land was ':hstributed 
to Harijans. But aa those lands 
have been taken away from the Hari-
jans and they have been re:noved 
from those lands. Thcre were so 
many atrocities which had taken 
place which he had bP.Cll brought 
to the notice of this House. I do not 
know why ·')ur friend is defending 
those AkaNs whom the people of 
Punjab had I ejected. 

While presenting this Budget, the 
Fi'nance M'lnister rightly said that the 
misrule and directioniess policies of 
the Janata Government created a 
situation which was a legacy to us, 
which was a misrule in this country. 
Similarly, in Punjab the Akalis who 
lacked intelligence as well as capaci-
ty govern hfld also created problems 
f'Or Us in Punjab. We are glad that 
this Budget has been presented by 
the Union Minister and that he will 
take care of alJ: the problems whi<'h 
the Akalis have created. 

Now, Sir, Punjab is predominently 
an agricultural State and our prob-
lems are re!ated to agriculture. Pun-
jab which gave a lead to this coun-
try by adopting the modern technolo-
gy and the scientific approach to 
the agriculture has brought tbls 
country from the stage of deficit to 
the stage of surplus in foo<igrains. 
But, Sir, what we find is that now 
the farmers of Punjab do not .. 
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[Shri R. L. Bhatia.] 

the fruit of their labour. The cost 
Of production has gone so high the . ' pnces of tractor and agr.Lcu!tural 
implements have gone very high and 
diesel is not available. All these fac-
tors have pushed the cost of pro-
duction upwards. But you have fixed 
a ceiling on the procurement ;price 
of the fQodgrains. When the cost of 
production has gone up, the farm-
ers are not getting remunerative 
price for their produce because of 
the ceiling In prices. The farmers of 
Pun{j8lb find themselves extremely 
difficult to produce fuodgrains under 
these circumstances. 

During the last three years, the 
Akalis who claimed themselves the 
representatives of the farmers, the 
farmers of Punjab suffered the most 
during that period. The farmers 10 
Punjab were not getting remunera-
tive price for their produce during 
the Akalis regime. They were get-
ting very low price and the result 
was that Punjab farmer was most 
affected durIng their regime. 

Coming to another point, before 
1977, Mr Badal. who was the Chief 
Minister of PunJab, brought a pIeCE' 
of cotton here outside th~ Parlia-
ment House and burnt it. At that 
time, the price of cotton was ruling 
between Rs. 400 and Rs. 500 p~r 

quintal. Mr. Badal was demanding 
a price of Rs. 800 per quintal. He 
said the Congress Government had 
ruined the farmers. But during the 
Aka:i regime, the price of cotton in 
Punjab was Rs. 250 per quintal. But 
the same person, Mr. Badal, bumt 
a piece of cotton before the Par:ja-
ment House. From this, it is clear 
that the AkaU Government had 
ruined the farmers of Punjab. 

Sir, potatoes were thrown in the 
streets last year. Even the monkeys 
did not eat it. The PTice of potato 
was Rs. 5 per quintal. Even the cost 
of a gunny bag is Its. 6 each. Even 

the cartage was not covered for the 
price offered. The result was that peo-
ple of Punjab have not returned the 
Akalis to this HOU6e. They promised 
that they would be the benefactors, 
of the farmers, friends of the farm-
ers, but they have ruined the far-
mers Of Punjab. 

The Government have raise-d the 
procurement pllce of wheat by Rs 2; 
formerly it was Rs. 115 per quintal, 
it is now Rs. 117 per quintal. This 
is most inadequate. This is a Joke 
which you ha-Ie done to the farmers 
of PunJab. You mentlone-d ill your 
speech that there is a twenty pe-r 
cent rise in th~ overall prices and. 
therefore, this rIse of Rs. 2 per quin-
tal is thorougbly inadequate for the 
farmers. We do not accept it, we 
want that the minimum prIce s:lould 
be fixed at Rs. 125 per quintal S':>t 
far as Punjab and other wheat grow-
ing areas are concerned. 

Now, I come to the othpr prob-
lems. There is a great shortag~ c! 
dIesel in Punjab. We have got one 
lakh tractors and six lakbs diesel 
pumping Rets. You are giving us 
roughly forty thousand kilolitrec; of 
diesel per month. This quanti tv of 
forty thousand kiIolitres was fixed 
for us in the year 1974 when ther~ 
were drought conditions. Therpafter 
in six years there has heen such a 
big development in Punjab: we havCl-
got so many tractors, so many die-
sel pumping. sets and the overa 11 
consumption has gone very high. 
This quantity of forty thousand kilc .. 
litres is no match to what we re-
quire We would, therefore, request 
you to come to our rescue imme-
diately because the coming two 
months are very important for us 
in Punjab. You will get me-reo 
wheat, Punjab has always stood by 
the Centre, whether it was a time 
of war or time of peace, Or whether 
It was a question of green revolu-
tion, Punjab has L"wayS been in the 
forefront to he~'P the Centre. I would 
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..I'equest you to come to our rescue-
and We will live you better results. 

Then, there are no heavy indus-
·tries in Punjab. There are only smal1 
scale units like woollen goods, umts, 
hosiery units, hand tool machines. 
wrap knitting machines etc. All these 
industries are suffering for wan~ cf 
coal. There is shortage of clectr i-
city in Punjab and people are using 
diesel generating sets. We need die-
'Sel for that, 3nd that is a 15<0 in shC'rt 
supply. The small scale industnes 
are, therefore, suffering tremendt'll<3-
ly. I would request the Govern-
ment to come to their rescue. The 
industry in Punjab is going to be 
ruined. At least thirty factories in 
Amritsar. in my constituency, have 
-closed down and the machmes have 
been purchased by people from 
Surat because there is no electricit.y 
in Punjab. Punjab is suffering on 
this account also. 

The industries in Punjab are also 
suffering for want of raw material. 
Raw materials like steel, c':>al etc. 
llre not available and ther~ is a 
great deal of unemployment in Fun-
jab. 

Further. there is one important 
point which I would like to brmg 
to the notice of the Finance Minister 
particularly, because it concerns his 
department. You are giving us two 
~rores for this project, four crores 
fOr another project like smaH irri-
gation etc. According the figures 
available with me, the Punjabls de-
posited Rs. 83'7 crores in the nation-
alised banks and the nationalised 
banks have invested ~n!y Rs. 311 
crores in Punjab. You may be giv-
ing us a total of Rs. 40 or Rs 50 
crores for the various sman pr'oject~, 
but what about the drain of Rs. 500 
crores from Punjab. You are drnin-
ing out the capital from Punjab. That 
is why there is no growth in industry 
a(riculture is also suffering because 
Of lack of investment. Punjab is 

suffering. for want of this Invest-
ment and on the other hand you are 
draining away the money from that 
State. This is a very serious matter 
and 1 would request you to remedy 
the situation since this concerns 
your Department. 

There is another problem concern-
ing Thein Dam. In 1969 India and 
Pakistan through the good offices of 
WOrld Bank agreed on the use of 
water -of Ravi in Punjab. India had 
to pay hundred crores of rupees for 
that. 

What is happening? Since 1969-
we are noW in 1980-water is flowing 
to Pakistan, for which we paid 
Rs. 100 crores. Why can't sometbing be 
done? We require that water. Lakhs 
of acres of land will be cultivated 
by that water, and lakh5 of tonnes 
of foodgrains obtained. 

Punjab, with its mE'agre rpsources, 
has invested Rs. 12 crores upto 
1978; and thereafter about TIs. 10 
crores for laying a railway track, 
but no he:p is coming from the 
Centre. The technical "ommittac 
of the Union Government has pas-
sed that project as viable. Why is 
this valuable source wasted, I fan 
to understand. 

12.36 bra. 

[SHRI SaJVRAJ V. PAUL in the eh,air] 

One more point; before 1977. the 
G.T. Road, Highway No. I-which is 
now called the Shershah Suri Road 
-was proposed to be made a 4-1ane 
road. Traffic there has tremen-
dously increased. Foreign tourists 
are coming there. Ther~ are so many 
accidents on that road, that it re-
quires your attention. It was a~reed 
that a IO-mile track will be bu'ilt 
by Haryatta, and another to-mile 
track by Punjab. Haryana has 
been given the sanction, but not Pun-
jab. P:ease look into this matter. 
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[Shri R. L. Bhatia.] 

Lastly, you must have' a compre-
hensive agrkulltural policy. You 
are helping wheat sometimes, and 
sometimes rice. This will not solve 
the problem. If you want to solve 
it, you will have to have a compre. 
hensive agricultural po~icy. b. which 
you must see agriculture as a whole, 
keeping in mind the prjce of fertili-
zers, seeds 3Ild various agricultura! 
implements; or on the other hand, 
you must :;ee the price-structure of 
food grains. You must see whether 
the producer or the agrJculturist 
gets a proper return for his labour. 
Unless you do it, we wil! suffer. 
That is why yeu don't hav~ enough 
seeds. That is why people have turn-
ed to other crops. I am afraid agri-
culturists will revert to other crops 
and peoplE: will suffer thereby. So, 
you must have a comprehensive ag-
ricultural policy to ~!ve this prob-
lem. The moment you solve it, 
the problems of Punjab will be 
solved. 

SHRI SUSHlL BHATTACHARYYA 
(Burdwan): The interim budget of 
Punjab for 1980-31 and- the Supple. 
mentary Grants for 1979-80 do not 
'reflect the wish and will of the people 
of Punjab. After the undemocratic 
dissolution of the state Assembly, 
mass transfers of the Government 
employees and officers are going 011, 
from the Secretariat to the djstricts. 
Most of the deputy commissioners 
and SSPs have been transferred. 
Most of the officers have been trans-
ferred from the Secretariat. This is 
in violation of the Election Commis-
sioner's circular. This is done from 
the narrow angle ot. winning the com-
iflg Assembly elections. This mass 
scale transfer will demoralize the 
Administration; and ultimately, people 
will lose faith in the Administration. 

As a result of the mass transfer, 
law and order situation is fast dete-
riorating. Robberies and thefts are 
rampant. Particulary in two districts, 
viz., Faridkot and Bhatinda, they 
haVe reached the peak. In Taran 

Taran of Amritsar district, an unhappy 
iIlelC1ent took place. Two persons. 
arrested on charge of theft, were 
beaten to death in the Police lOck-up. 
Local people had to lead a demons-
tration to compel the authorities to> 
take necessary action. 

Price rise is all all-India pheno-
menon. In punjab too, people are 
facing it, particularly poor peasants 
and agricultural labourers. Punjab is. 
facing a serious crisis in power and 
dietsel. Most of the industries are 
facing this crisis. The small indus-
tries parti,tlliarly are fetting closed 
down; and the workers working there 
are facing lay-offs and termination or 
serviceS. I can mention about.. 
Punjab's thermal plant and the 
.fertilizer plant. They are facing a 
serious (,risis of shortage of coal 
Hon. Members are aware that Punjap 
produces surplus wheat and rice and 
the entire country has to depend on 
this surplus; but due to shortage of 
power and die~elJ the farmers are 
facing a serious crisis which may 
affect the surplus food grains supply 
to the country. 

The constructioo of Thein Dam was 
started during the previous govern-
ment. Now it is in dOldrums. May 
I request the hon. ~"inance Minister 
to allocate sufficient money for the 
projects which are under construc-
tion? The previous government prO-
mised to nationalise the entire road 
transport system. Sufficient money is: 
not allocated in thE:' budget to com-
plete it. 60 per cent has already been 
done. 

I beg to invite the attention of the 
government to victimised pohcemen .. 
A large number of policemen were 
victimisoo for the expression of their 
legitimate demands and they have 
not been reinstated. I urge upon 
the governmE:ot to reinstate them. 
Before I conclude, I share the agony 
of Punjab all the more since I come 
from West Bengal where the left front 
government have provided education 
free tor all students upto Class XII, 
provided unemployment bendt, pro-
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vided old age pension for poor farmers 
and helpless widows, distributed 
surplus land to the landless and poor 
farmers, ensured a fair wage for 
agricultural workers and have been 
able to stabilise the food grains prices 
through successfully implt'menting the 
"food for work" programme. I am 
sorry to say, all these provisions have 
been absent in the hon. Finance 
Mmister's budget. With these words) 
I oppose the budge. Thank you. 

SHRIMATI SUKHBUNS KAUR 
(Gurdaspur): Mr. CbalTman, punjab 
is a rich state WIth the highest per 
capIta income In the country. In the 
last threE:' years, however, the State 
has not been able to mobihse enough 
resources for the plan and therefore 
the plans have really suffered and the 
tempo of development has also receIv-
ed a serIOUs setback. 

The balance from current resources 
whlch represented the surplus of the 
State Governments' resources over 
eXPO!'ldlture has not been riSing satis-
factorily. In 1977-78, it was Rs. 81 
crores; In 1978-79, it rose by a paltry 
sum of Rs. 14 crores to Rs. 95 ("rores. 
This year, agam it has fallen to 
Rs. 80 crores, and in the next year, 
it IS expected to be in the neighbour-
hoOd of Rs. 88 crores. The result of 
this poor performanCe is that the 
resources of the state have been 
almost stagnant Due to shortage of 
resources, the State has not been 
fulfilling the Plan outlays as approved 
by the Planning Commission. In 
1971-78, a plan outlay of Rs. 25,! crores 
was approVed 'by the Planning Com-
mission and the Centre gave an 
assistance of Rs. 50 crores as com-
mitted by it for the plan, but tht' 
State achievement was only Rs. 204 
crores, thus signifying shortage of 
Rs. 50 crores. The same dismal failure 
was repeated again in 1979 when the 
approved plan outlay was Rs. 260 
crores but the State could achieve 
only RI. 221 crores thus showing a 
shortfall of nearly as. 40 crores. 

Seein.g the POOr performance of the 
State, the Plannin, CommiMion, last 

year, approved the same budget as or 
the previous :v.ear. And this year 
again the indication is that the pro-
gress of the state will be much below 
the target. 

The development of power is very 
important for the progress of the 
state, but there have been serious. 
slippages in the Anantpur Sahib 
Hydel Project with the re~uit that the 
project which \Vas to be comissloned' 
some time in 1980-01 will now be. 
commissioned in the distant future. 
The government, instead of concen-
trating on some i'mportant projects 
which would yield benefit for the 
future, is spending money on many 
projects at the same time with the 
result that all of the:n are going t(). 
be delayed. 

Rs. 104 crores allotted for power 
and Rs. 41 crores for irrigation will at 
best be able to maintain the develop-
ment activities at the existing It'vel 
and take care of essential commit-
ments of en-going projects in the 
power and irrigation sectors. I request 
that larger outlays be given for 
power and irrigation sectors so that 
some important projects which have-
a bearing on the future d~velopment 
of the state may be taken up. This. 
is possible only if, apart from the 
state ralsmg resources, the central 
government also gives adequate as .. 
sistance. Some projE:'Cts which are~ 

important from this point of view 
are the Thien dam and the Shahnehr 
extension and development project. 
In the case ot Thien dam, as some 
Members have already mentioned· 
the progress is not satisfactory. 
Last year the finance and planning 
department could spare only Rs. 13.50' 
crores as against Rs. 50 croteS 
demanded from the dam directorate. 
Besides finance, vi_I supplies like 
cement and steel are not available-
and this hampers the proaress of the--
project. It is anybody'. guess how 
long this project will take to COID-
plete with this pace of 1lnaneilr 
assistance. Accordint to expftt_ 
opinion, power s1twation in the-
eighties is aoint to be 8rim unless:: 
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[Shrimati Sukbbuns Kaur] 

-the 480 mw ··which the' Thien dam 
would generate is made available; 

-the project has to be speeded up. 

From experience it has been esta b-
-l1shed that Bhatinda thermal plant 
. has not come up to expectations 
mainly due to insufficient supply of 

.. ,coal. Coal has to be carried from 
over a thousand miles and the sligh-

··test dislocation in rail traffic causes 
-disruption in the generation and sup-
ply of power. Bhakra dam which 
is another source of power has to 

-depend upon the vagaries of nature. 
·In any case there are other user 
';states to share in its power.' I should 
request the Central Government to 

_seriously consider putting up a nu-
--clear power, plant so that Punjab is 
assured adequate supply of electri-

--city to the farmer and ufJt'iculturist 
and the industries. This would give 

' tremE:-ndous confidence to the farmer 
and the industrialist to invest in 
future development. 

The rural health programme stands 
'badly neglected and the health cen-
-tres which were opened are without 
-staff. The scheme for nutrition and 
environmental development of urban 

,~slums has also been neglected. The 
--centrally sponsored programme ca Ued 
. the small farmer development agency 
programme was expected to cover 
-the stipulated number of benefici-
.aries but the coverage was poor as 
no attention was paid to this import-

,ant programme. It should be en-
sured . that there is maximum cover-
age under this programme. This 

'-programme should be closely moni-
tored so that the back'ward and 
weaker sections receive , benefits. 

My constituency is a border area 
·.and I should request the state gov-
·ernment to pay special attention to 
-the development of border areas. 

, Also, Gurdaspur, my constituency, is 
:'8 backward area. Efforts should be 
. made to establish · small scale indus-
'"tries. The . central and state govern-
ments may have reservations in put-

-.ting up largescale industries because 

it is a border area. The employees 
of Punjab govern:t;nent are getting 
some bene.ftts and some special in-
centives working there in the border 
areas in my district. The central 
government employees who are ' 
working there do not get these bene-
fltB. Rs. 4 crores had been allotted 
for the welfare of scheduled castes 
and tribe. I do not know whether 
it is known that Punjab has a large 
number of Christians and they are 
as poor as the Scheduled Castes and 
tribes. I should request the state 
government, becaus~ they are con-
centrated, in Punjab, to pay special 
attention to them and make some 
provision for them. 

Rs. 20 crores had been allocatect" 
for road transport, The condition of 
roads has much deteriorated in the 
last two and half years; the roads 
were built-I am talking especially 
village roads built over a period of 
27 years during the Congress rule. 
No metalling work has been done. 
My district needs two bridges be-
cause some of the areas of my con-
stituency are accessible only through 
Jammu and Kashmir. a Bridge need 
to be built over river Ravi and on 
the river Beas so that the district of 
Hoshiarpur can be joined to Gurdas-
pur. I hope that when the regular 
budget is presented the non. Finance 
Minister will make provisions for 
these projects as assistance to the 
state government. Finally, you know, ' 
that the Punjab farmer given tb~ 
opportunity and adequate inputs has 
been able to bring up the yield of 
crops which is amongst the highest 
in tht' world. But to ecsure that 
the tempo for agricultural develop-
ment is maintained, it is necessary 
to see that the Punjab farmer gets 
adeq~te 'supplies :of inputs mainly 
diesel and fertiUsers specially during 
the, next · two months. , For . the rabi 
crop diesel is very essential and then 
for. harvestin.g. At the same , time 
remwierative · prices should . be ,iveA. 
for the crops. Rs. 11'1 has' been 
fixed. 'We thank , the Government. 



SZS7 Written AnNe,., PHALGUNA 2', 1901 (SAKA) Written AnatDe1" sz,58 

Uaeatloa FacIIltlea Ia A411'Ul area 
Of G1Iiua& 

836. SHRI AMABSINH V. RATH-
AWA: Will the Minister of EDUCA-
TION be pleased to state: 

(a> whether Government are cOnsi-
dering to launch a scheme to provide 
educational facilities in Adivasi area 
ef Gujarat state; and 

(b) if so, the details thereof? 

THE MINlSTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) No, Sir. 

(b) Question does not arise. 

DrllIIDc ...... b;r ONGC ill 
Gujarat 

837. SHRI AMARSINH V. RATH-
AWA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state: 

(a) whether any drilling operation 
has been conducted in Gujarat by 
ONGC recently; ant! 

(b) if so, where and the result 
achieved? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRl VEER-
ENDRA PATIL): (a) Yes; Sir. 

(b) As a result of recent surveys 
and exploration, prospective gas 
bearing areas have been found at 
Sisodra, Motwan aOd West Motwan 
group of prospects to the south of 
Anklesvar oil field. 

National Adult E41lt'atloD Scheme 

838. SHRI P. K. KODIYAN: 
SHRl ZAINUL BASHEER: 
SHRI MOOL CHAND DAGA: 

Will the Minister of EDUCATION 
lie pleased to state: 

(a) what progress has been made 10 
tar in setting up adult education aD-
rt'Il LS-P 

tres UDder the Mational Adult Bduea-
tion Scheme. 

(b) what is the total expenditure 
so far incurred by Central Govern-
ment by way of grants to voluntal7 
organisatiODs engaged in adult eda-
cation work under the scheme; 

(c) what are the voluntary orga-
nisations which were given ftnanclal 
Irants for adult education work and 
what was the amount received by 
each of them; 

(d) whether Government have eva-
luated the work done by these volun-
tary organisations; 

(e) If so, the results thereot; and 

(f) whether Government intend to 
continue the National Adult Educa-
tion Scheme? 

THE MINISTER OF EDUCATION, 
HEALTH AND SOCIAL WELFARE 
(SHRI B. SHANKARANAND): <a> 

to (f). The total expenditure incurred 
by the Government of India as grants 
to voluntary agencies for running 
adult education programmes was 
Rs. 46.39 lakhs in 1Q77 ... 78, Rs. 156.'5 
lakhs in 1978-79 and Rs. 236.44 lakbs 
in the current financial year So far. 

A list of voluntary agencies receiv-
ing financial assistance from Govern-
ment nf India under Adult Education 
Programme with details of the pro-
j ects approved, and the grants ap-
proved for thOSe projects is laid on 
the Table of the House. [Placed in. 
Library. See No. LT-M4/801. 

A Committee has been appointed 
under the Chairmanship of Dr. D. S. 
Kothari to review the National Adult 
Education Programme in all ita 
aspectS keeping in view its progress 80 
far. The Government will take a Yi .... 
in the matter after recei'rinc tlae 
~ ~ til. CoJllDlittee. 
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adlcl Welfare MeasUres clDrtac 
InterDatlOJlAl Year of the ChIld 

839. SHRI P. K. KODIYAN: 
SHRI T. R. SHAMANNA: 

Will the Minister of SOCIAL WEL-
FARE be pleased to state: 

(a) what were the measures ini-
tiated. by Government to deal with 
probleh'le of child welfare in India as 
a part of the observance of 1979 as 
the International Year of 1he Child, 

(b) what was the net impact of the 
observance of Int~t'nat.ional Year of 
the Child On the future course of 

child Welfare activities in the coun-
try; 

(c) whether the Indian Committee 
for Infernational Year of the Child 
has submitted any recommendations 
regardIng child welfare; 

(d) if so, the details thereof; and 

(e) what decisions have been tak-
en thereon? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NA~D): (a) A National Plan of 
AC~lOn for International Year of the 
ChIld was formulated by the Ministry 
of Social Welfare and approved by 
the National Children's Board. Action 
was taken by the Ministries of Gov-
ernment of India and State Govern-
ments on the basis Of National Plan 
of Action which embodies and incor-
porates programmes in the fields of 
ehil.d health and nutrition, education, 
SocIal welfare, legislation, publicity 
and fund-raising. Accordingly, new 
p,rogrammes were launched and exis-
tmg ones expanded in these fields 
with particular emphasis on health 
immUnisation, nutrition, supply of 
safe drinking water and enrolment 
of children in schools. National 
Children's Fund, National Awards for 
best work done in the cause of 
children, child-to-child programme 
FOOd for nutrition programme ar~ 
some ,of the new programmes. A 
Comnuttt-e under the chairmanship 

of Shri M. S. Gurupadaswami was set 
up to go into the causes leading to and 
the problem arising out of employ-
ment of children and to suggest re-
medial measures. The Committee has 
since submitted its report. 

(b) The impact of the observance 
of International Year of the Child bas 
been felt and recognised both in Gov-
ernmental and non-Governmental 
sectors not only in ~enerating and 
awareness but operationalising basic 
services for children. As a .follOW up, 
the Government of India is consider-
ing the formulation of a Perspective 

• Plan for Child Development for the 
next 20 Years, 

(C) The Indian Committee for In-
ternational Year of the Child, a volun-
tary non-governmental organisation, 
has not submitted any recommenda-
tions regarding· chlld welfare. 

(d) Does not arise. 

( e) Does not arise. 

Plan for Rural Reeonstructlon 

840. SHRI P. K. KODIYAN: Will 
the l\lmister of RURAL RECONS-
'fRUCTION be pleased to state: 

(a) whether Government have pre-
pared any comprehensive plan for 
rural reconstruction; 

(Ib) if so, the main details there-
of; 

(c) the total estimated expenditure 
of the plan; 

(d) whether any steps have been 
taken to associate rural worked 
organisations in the formulation and 
implementation of rural reconstruc-
tion programmes; and 

( e) if SO, the details thereof? 

THE MINISTER OF STATE 1M 
THE MINISTRY OF AGRICULTURE 
(SHRr R. V. SWAMINATHAN)· (a) 
Yes, Sir. . 
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(b) The major rural development 
progr~es are:--

(i) Integrated Rural Develop-
ment Programme; 

(ii) Drought Prone Area.; Pro-
gramme; 

(iii) Desert Development Pro-
,gramme; 

(IV) Small Farmers Development 
Agency Programme; 

(v) Food for Work Programme: 
ana 

(vi) Training of Rural Youth 
for Self Employment. 
( c) A statement is enclosed. 
(d) and (e). The formulation and 

Implementation of rural reconstruc-
tion programmes is basicaUy the re~· 
ponsibility of State Governments 
The Ministry of Rural Reconstruction 
has issued broad guidelines on the 
formulation and implementation of 
rural development programmes in-
duding the association of voluntary 
agencies .in these tasks. 

Statement 

t}>ntra/ Outl'l)'s for PrOl!rammps of thr Ministry 
of Rural Rl'construclton, HJi9-80 

(R~ in crores) 

Programmt" Central 
outlay 

((979-80) 

i. Small Farmrr<; Develop- 56 89 
men t Agt"ncv including IRD 
in SFDA art"as and minor 
jrri~ation prOllrammf' in Non-
Special Pro~lamme ar"as 
and for 2-4 ht'ctarrs 

~,DrOl1lZ;ht Pront" _'\reaC! Pro- 44 44-
gramm and TRD in DPAP 
areas 

3. TaO in CAD areas 13' 10 

4, Area planning for full t'm-
ploymen t • 6 30 

5· Dest'rt Developmc.-ut Pro-
grammt' 9 00 

6, Food for Work Programme. 350 00 

,. Trainin1r of rural youth for 
self empJoymf"n t • 3 00 

841. SHRI AHMED M. PATEL: 
WIlJ. the Minister Of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) the rate of royalties being paid 
for crude oil to Gujarat State and 
other oil producing States; 

(b) whether the royalty being paid 
to Gujarat state is less than the other 
States; 

(c) whether Gujarat Governmen'C 
bas requested for its increase; and 

(d) if so, the action taken by Union 
Government thereon? I 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRr VEEREN-
ORA PATIL): (a) Rs 42/- per tonne. 

(b) No, Sir. 

(c) Yes, Sir. 

(d) The existing rate of royalty on 
crude oil and casing head condensate 
is to be continued till it is reviewed 
in 1980. The State Governments con-
cerned haVe been requested to fur-
nish their views which they would 
like to be takf!n into consider'it'lon for 
the review of thf! rate of royalty, 
which are awaited. 

Bec1.uction of Supr Quota to Can) 
Rela.er. from Fair Price Shops 

842. DR. FAROOQ ABDULLAH: 
"'"ill the Minister of AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that the 
quota of sugar was reduced per card 
from the fair price sh"ps; 

(b) the maiD 1'eUOD8 for the same; 
(C) whether large quantity of sugar 

was available in the open market at 
higher rates and; 

(d) whether aboriaIe of lUlU etlll 
exiate? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMlNATHAN): (8) 
aDd \b). With the eOming into ope-
ration of partial control on sugar 
from 17-12-79, the allocation of 
month1y IE:/VY sugar quotas to the 
States bas been resumed at the same 
level 0.[ their quotas during the ear-
lier partial control period pnor to 
August, 1978. The scale of distribu-
tion is decided by the State Govern-
ments. 

(c) and (d). Under the partial 
control policy 65 per cent of the pro-
duction during 1979-80 season is pro-
cured as levy sugar for distribution 
through the fair priCe shops at a 
UIliform issue price of Rs. 2.85 per kg. 
The balance 35 Per cent is allowed 
to b(' sold in the open market. There 
is no shortage of sugar as liberal re-
leases have been made. With con-
siderable improvement in the avail-
ability and supply of levy sugar, the 
prices of free sale sugar have already 
come dOWn by .. range of Rs. 40-
100 per quintal, "as on 11-3-1980, as 
cempared to the prices in the second 
fortnight of February, 1980, in the 
princi{lal sugar markets Of the coun-
try. 

DBA Flats/Plots for Ulembers of 
Paruameat 

843. SHRI SATISH PRASAD 
SINGH: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether there was a provision 
for allotment Of a plot/flat to every 
Member Of Parliament before the year 
1977; 

(b) whether this provision was 
ecrapped by the Janata Government; 

(e) it so, whetheu- lOme Member, ot 
Parliament were also allotted plots of 
land/fiats during the years 19'17 to 
1.79 by the DDA; 

(d) if 110, the detail.. tJu~reof and the 
re&1OIl8 tor allotment of. the I&Dle fa 
the ...... eI. any nale8; and 

-. 
(e) whether Government propo. Ii. 

reviVe the pre-1977 provision for allM-
ment ot fiats/plots to the present 
Members of Parliament? 

THE MINISTER OF WORKS AND 
HOUSING (~HRI P. C. SETHI): (a'-
to (e). The information is being col-
lected and will be laid on the TabJe 
Of the Sabha. 

fiqft w1 """' ftri i ~ .mm * 
fiint ... '" 

844. "'" ~ Pf,~ "'" : ~ r.n.r ~ ~ W8ft q arm- IttT ,en 
~ f1fi : 

(iii) II'n q " t fc fqr( ~ it 
:mRT ~ it; fqR ~ '1i1j(Q,tl'i4'i1 .. 
if .. ~ ~ -q ~ 10,000 ~ ~ ~­
~ WI-mI' ~ If,'T ~ .-aft' IfiT ~ 
~q''qtti 

("') ldir ~, m IPn' ~( IWiT ~ 
w6'q; itt ~ ttit ~ ItI1 'fT1mf 
~ 1RA ~ 1I\l.~ ti ~ 

(~) ~ tt, m ~ ~ ? 

RUles fOr Dispensin.. of PeirolellJD 
Product. 

845. SHRI N. K. SHEJWALKER: 
Will the Minister of PETROLEUII 
AND CHEMICALS be pleased to 
state: 

(a) whether there are any rules for 
ciispeJudnc petroleum produce-. at 
present and if 10, the detai~ thereof; 
81'ld 

(b) whether mpply of die8el etc. ka 
empty tm. Ie Bot allowed UDC!er tbeIe rut., 
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THE MINISTER OF PETROLEUM 
AND CHEMICALS (SimI VEEREN .. 
DBA PATIL): (a) Yes, Sir. Petro-
leum Rules, 1976 framed under pet-
roleum Act, 1934 (30 of 1934) cover 
all aspeets of storage, transportation, 
distribution and handling of petro-
leum products in bulk and non-bulk 
Including dispensing of Motor Spirit 
(MS) and High Spe:ed Diesel (HSD) 
at retail outlets. 

(b) Supply of diesel etc. in con-
tainers is permissible subject to com-
pliance with licensing conditions or 
as per direction by State authorities 
under the existing Rule'S. 

Jhwrd-cum-Mandlr in Baba Kharak 
Sln,h Marl' 

846. SHRr JAMILUR REHMAN: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether the Central Govern-
ment Employees Residents Welfare 
Association, Baba Kharak Singh Marg, 
New Delhi (a recongnised Registered 
Body) and the Sanatan Dharam Sabha 
of that area bas sent representations, 
expressing the resentment of the resi-
dents of that colony, against the un-
authorised existence of a Jhuggl-
«Ulll-Mandir in their colony, and re-
quested for its immediate removal; 

(b) since when this Jhuggi-cum-
Mandir exists in that area; 

(c) what steps the CPWD Officials 
h ad taken to remove this unauthorised 
construction; and 

(d) what steps Government propose 
to take in thie regard? 

THE MINISTER OF WORKS AND 
HOUSING (SHRr P. C. SETHI): (a) 
Representations from Central Govt. 
Employees R"!sidents Welfare Associa-
tion, Baba Kharak Singh Marg, New 
Delhi only have been received 

(b) It is stated to be in existence 
tor about last ten years. 

(c) and (d). The C.P.W.D. sought 
permission from the Lt. Governor t.or 
removal of the temple. In the mean-
time, detailed instructions were issued 
tor dealing with such unauthorised 
religious shrines. I The matter is bein, 
processed accordingly by the Land I: 
Development Oftice. 

Decision On Nizam's Jewels 

847. SHRr N. E. HORO: Wi~l the 
Minister of EDUCATION be pleased to 
state: 

(a) whether Union Government has 
announced its decision regarding the 
Nizam's Jewels as to whether 1ilf:)" 
were really art treasures or not; and 

(b) if so, the details thereof? 

THE MINISTER OF EDUCATION, 
HEALTH AND SOCIAL WELFARE 
(SHRI B. SHANKARANAND): (a) 
The ~vernment has not yet announc-
ed a decision On the subject. 

(b) Does not arise at present. 

CaUiDa of 'l'eDde1'8 b7 IDdlUa 011 
Corporation for ImptOrt of Kerosene 

and Diesel 

848. SHRI NARAYAN CHOUBEY: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether it is a fact that the 
Indian Oil Corporation called for ten-
ders for the import ot Kerosene and 
diesel; and 

(b) if 10, the detalla thereof and the 
fonnula on the basie of which the 
o1fers were acCepted? 

THE MINISTER OF PETROLE'tJ'M 
AND CHEMICALS (SHRI VEERAN-
DRA PATIL): (a) Yes, Sir. 

(b) Total quantity contracted for 
imports against tenders durmg 1880 
uptU now is as under:-

Kerosene: 0.3 million tonnes 
Diesel : 1.15 million tonnes 

It would not be in the commercial 
interest of IDd1an on CorporaUon • 
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also contrary to the international 
practices to disclose further details. 

849 s.)o ~" ~ : <FiT fmn 
~ q iffl1;Y ttiT im l'fi~iT fI'fi : 

(1Ji) <FfT ~ it; ~ ~~, ~o 
~ srm~ t Yf'11{ ~ ~"(1' ( ~l~) it 
W{O '-l~ smT~ fqlfqfqiil(14 ~ rn 
~ lfitr cf.T ~ t; 

(ti') ~ ~, at ~ ~"{ ifil ~ 
~ 0 ~~ srm~ t ifT1T en: ~ trm 
fchqfC4GI(1l1 em ~ Cf,f.t' ;r.r~; ~ 

(tf) ~ ~, at ~ fqllC4fCCilii.14 ifliI' 
~~~~lfk..f~(f)m 
IflfJ 0fil'tOT ~ ? 

mtRl "'" ~ lfh: ~ ~ 
~ (_~o~): ('fl) ~ fqQqfqGI(1lj) 
~ ~T ~ «'4T rnrT?T ~tllrrw:rn: {{~fu~ 
"UGV.I' ~) RT a-lTT~ ~ iiJl~ ~ i 
~ ~~~ it ~r it t:tli ..f<fT R~­
~ ~ ~ ifiT CflTt 'SffiflCf "fflt 
fifi4T ~ i . 

(~) ~~T ~ sm=rICf ~ ~~ t 
fi{;m:r?:ir.l ~1 ~ ~ I 

(11") ~'H ~T \rotT I 

Roads for Development of Rural A'reas 

850. SHRI R . P. YADAV: Wi]] the 
Minister of RURAL RECONSTRUC-
TION be pleased to state: 

(a) whether road is One of the two 
main infrastructures for the develop-
ment of rural areas; 

(b) whether Bihar is lacking in 
this respect; and 

(c) if so, what steps are bein.g 
taken by Government to See that all 
these villages are connected by 
metalled roads? 

THE MINISTER OF STATE IN THE, 
MINISTRY OF AGRICULTURE 
. (SHRt R. V. SW AMINATHAN): (a) 
and (b). Yes, Sir. 

(c) According to norms under the 
Revised Minimum Nettds -Programme, 
all villages with a popuJation of 150., 
and above and 50 per cent of the 
villages with population between 
1000-1500, are to be provided with 
rural roads during the Sixth Plan 
pE:Tiod. 

12.00 brs. 
(fn,oorrnpmons ) 

PROF. MADHU DANDAVATE 
(Rajapur): Sir, please accept our ad-
journment motion on the treatment 
meted out to the blind .... 

SHRI K. A. RAJAN (Tr'lchur): Sir~ 
We have given notice of a Calling 
Attention on this subject .... 

( I nterruptiOrts) 

MR. SPEAKER: 'When the Speaker 
stand.::: up, you have all to sit down. 
Don't you know the rules? The.re is 
something wrong somewhere. I would 
reque:,t the House not to behave in 
this manner. (Interruptions) When I 
am standing you have all to sit down 
Shri Ram Vilas Paswan, please sit 
down; I am standing; I am on my 
legs. I would like to know from this 
HOllse whether we want to have any 
sort Of decorum in this House or 
not. , , . (InteT1'uptiOns) Please sit 
down. WhE:'Il I ask you and you 
speak OOe by one, then I could hear 
you. If all of you speak at the same 
time, how am I going to listen to 
you and follow you? I could not fol-
low a single word which was uttered 
by the Members, because it was not 
clear enough. If one member were 
to stand up and speak, I could hear 
him. If all of you speak together, 
what do you expect from me? I have 
not hundred ears. One member could 
hnve asked this question ..... (Inter-
ruptions). PlE:'8se listen to me. The 
Home Minister is going to make a 

statement. If one member had stood 
up, I would have heard him. But all 
of you sprang a surprise.... (Inter-
ruptions) I am n9t goin, to allow 
this. Now, papers to be laid on the 
Table. 
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PAPERS LAID ON THE TABLE 

REvIEws ON AND ANNUAL REPORTS OF 
OIL AND NATURAL GAS COMMISSION 
FOR 1978-79, HYDROCARBONS INDIA 
LTD., NEW DELIn FOR 1978 AND INDIAN 
PETnO-CHEMICALS CORPORATION L1'D. 

FOR 1978-79 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI VEERN-
DRA P ATIL): I beg to lay on the 
Table: ,:t ~ I ill 

(1) I copy of the Annual Report 
together with the Audited Accounts 
(Hindi and English versions) of the 
Oil and Natural Gas Commission 'for 
the year 1978-79 and of its subsidi-
ary company Hydrocarbons India 
LImited, New Delhi, fOr the year 
1978, under sub-section (3) of sec-
tion 23 r~ad with sub-section (4) 
of section 22 of the Oil and Natural 
Gas Commission Act, 1959. 

(2) Review (Hindi and Englh,h 
versions) by the Government on 
the above reports. [Placed in Libr-
ary. See No. LT-496/BO]. 

(3) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (I) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on 
the working of the Indian Petroche-
micals Corporation Limited, for the 
year 1978-79. 

(ii) Annual Report of the IndIan 
Petrochemicals Corporation Limited, 
for the year 1978-79 along with the 
Audited Accounts and the comments 
of the Comptroller adn Auditor Gen-
era! thereoo. 
(Placed in library. See No. LT-497j80] 

SHRI GEORGE FERNANDES: Sir, 
you said you would like to hear us 
one by one. So kindly allOW us. 

MR. SPEAKER: I will allow you 
under ru~e 377. 

SHRI GEORGE FERNANDES: 'I'his 
is not a matter for rule 377. This is 
not a matter for the Home Minister 
to simply make a statement. It is far 
too serious a matter .... (Interrup-
tions) What is the Honle Ministers 
statement .... (Interruptions). 

MR. SPEAKER: Now Papers to be 
Laid, Shri Sethi. 

At this stage some hon. Membe1'S left 
the House. 

Review on and Audited Reports of 
DE: Ihi Development Authority for 
1977 -78 and a Statement for delay, 
Review on and Audited Account of 
Delhi Urban Art Comm'lssion for 1978-
79 etc-etc. 

THE MINISTER OF WORKS AND 
HOUSING (SHR! p. C. SETHI): I beg 
to lay on the Table:-

(1) A copy of the Audit Report 
(Hindi and English versions) on the 
accounts of the Delhi Development 
Authority, fOr the year 1977-73 
und(!h sub-section (4) of section 25 
of th(' Delhi Development Act, 1957. 

(2) A copy of the Review (Hindi 
and English versions) by the Gov-
ernment on the Audit Report of the 
Delh'l Developmoot Authority, for 
the year 1977-78. 

(3) A statement (Hindi and En-
glish versions) showing reasons for 
delay in laying the Audit Report. 
Placed in Library. See No. L'I'-
498/80]. 

(4) A copy of the Audited Ac-
counts (Hindi and English versioos) 
of the Delhi Urban Art Commission, 
tor the year 1978-79 under sub-
section (4) of Section 20 of . the 
Delhi Urban Art Commission Act, 
1973. [Placed in Library. See No-
LT-499j80J 

(5) A copy of the ReView (Hindi 
and English versiOlls) by the Gov-
ernment on the above Acc~. 
[Pl4ced in Libt"CI'1l. See No. LT-_' 

8O}. 
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(6) A copy of the Annual Report 
(Hindi and English versions) of the 
Central Board fOr the Prevention 
and Control of water Pollution, 
New Delhi, for the year 1978-71*. 
under sub-section (1) of section 39 
of the Water (Prevention and Con-
trol of Pollution) Act, 1974. [Placed 
in L1.bra:ry. See No. LT-500180). 

(7) (i) A copy of the Report 
(Hindi and English Versions) of the 
Delhi Urban Art Commission, New 
Delhi, for the years 1977 .. 79, under 
section 19 of the Delhi Urban Art 
Commission Act, 1973. 

(ii) A copy Of the Review (Hlndi 
and English versions) on the above 
Report. 

(iii) A statement (Hilldi nnd 
English versions) showing reasons 
for delay in laying the Report 

[Placed in Library. See No. LT-501-
8OJ. 

(Interrupti ons) 

PROF. MADHU DANDAVATE: 
There was an element of tension .... 

(Interruptions) 

MR. SPEAKER: I have allowed 
yOur motion and he is going to make a 
statement. 

(Interrupt~s)·· 

MR. SPEAKER: Nothing should be 
record~d without mY permission. 

(Interruptions) ••. 

MR. SPEAKER: Mr. Shankaranand. 

··Not recO'l'ded . 

ANNUAL REPoRTS OF REGIONAL ENG.-
NEERENG COLLEGE, DURGAPUR FOB 
1978-79, SALARJUNG MUSEUM, HYDERA-
BAD FOR 1978-79, KENDRIYA Vm'YALAYA. 
SANGATHAN FOR 19;8-79, A STATEMEN'I 
FOR DELAY IN SUBMITTING TIlE A U'DTIED 
Aa~oUNTS OF NATIONAL ScUOOL OJ' 
DRAMA FOR 1977-78 AND 1978-79 ETC. 

ETC. 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND): 
I beg to lay on the Table: 

(1) A copy of the Annual Report 
(Hindi· version) of the Regional 
Engineering College. Durgapur, for 
the year 1977-78. [Placed in Library. 
See No. LT-502/80). 

(2) A copy of the Annual Report 
(Hindit version3) of the Kendriya 

Vidayalaya Sangathan for the year 
1978-79 along with the Audited 
Accounts. [Placed in Library. See 
No. LT-503/80]. 

(3) (i) A Copy of the Annual 
Report (Hindi and EngllSh versions) 
of the Salar Jung Museum, Hydera-

bad for the year 1978-79 along with 
Audited Accounts. 

(ii) A statement (Hindi and Eng-
lish verSIOns) regarding review on 
the working of the Museum. [Placed 
in Library. See No. LT-504/80]. 

(4) A statement (Hindi and Eng-
lish versions) explaining reasons for 
not laying the Audited Accounts of 
the National School of Drama for 
the years 1977.78 and 1978-79 within 
the stipulated period of nine months 
after the clOSe of the ACCOuntllll 
Year. rPlaced in Library. See No. 
LT-505/80] . 

(5) (i) A copy of the Annual Re-
port (Hindi and English versionsl 
of the National Institute of Public 

• Eng11sIl 'f ersion of the report was laid on the Table on the 2nd Februar.v. 
1980. 

tEngUah version ot the Report wu laid on the Tabl~ on the 28th Jan1W7. 
lea 
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Cooperation and Child Development, 
New Delhi, for the year 1978-'79 
along with the Audited AccOunts'. 

(ii) A copy of the Review (Hindi 
.and English versions) on the work-
ing of the Institute. 

(iii) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the tibove report. 
[Placed in Library. See No. LT-
S06/80]. 

(6) (i) A copy 0'£ the Annual Re-
port (Hindi and English versions) 
of the Indian Museum, Calcutta fOr 
the year 1978-79 along with the 
Audited Accounts. 

(ii) A statement (Hindi and Eng-
lish versions) regarding Review (k"1 
the working of the Museum. [Placed 
in Library. See No. LT-507/80]. 

(7) A coPy of 1.lhe University 
Grants Commission (Disqua1i1lca-
tion, retirement alld conditions ot 
service of Members) Amendment 
Rules, 1979 (Hindi and English ver-
sions) published in Notification No. 
G.S.R. 1441 in Gazette of India dated 
the 1st December, 1979, under sub-
section (3) of section 25 of t.~e 
University Grants Commission Act, 
1956. [Placed in Library. See No. 
LT-508/80]. 

(8) A copy of the Audit Report 
(Hindi version) ••• on the accounts 
of the Indian Institute of Techno-
logy, Madras, for the year 1978-79 
under sub-section (4) of section 23 
of the Indian Institutes' of Techno-
logy Act, 1961. rPlaced in LibraTJ/. 
See No. LT-509/80] 

(9) A COpy of the Annual Report 
(Hindi version) •••• of the Mala-
vlya Regional Engineering Collp.ge, 
Jaipur, for the year 1978-79. [Placed 
in Libra11l. See No. LT-510/80]. 

(10) A copy ot the Annual Report 
(Hindi versions) •••• of the Regional 
Engineering College Triuchirapa]li, 
:lor the year 1978-79' along with the 
Audited Accounts and the Audit 
Report. [Placed in Library. see NO. 
LT-51l080] . 

(11) A statement (Hindi and Eng.. 
Ush versions) explaining rpasons 
for not laying the Additional 
Accounts of the Lalit Kala Akademi-
for the year 1978-79 within the sti-
pulated period of nine months after 
the close of the Accounting Year. 
[Placed in lAbrary. See No. LT-
512/80]. 

(12) (i) A copy of the Annual 
Report (Hindi and English versions) 
of Sangeet Natak Akademi, New 
Delhi, for the year 1978-79. 

(ii) A copy of the Review (Hindi 
and English versions) on the work-
ing of the Akademi. 

(iii) A statement (Hindi and Eng-
lish versions) showing reasons :lor 
delay in laying the Annual Report 
and for not laying the Accounts. 
[PlaCed in Library. See No. LT-
513/80]. 

(13) A copy of the Annual Report 
(Hindi version) •••• of the- Techni-
cal Teachers' Training Institute, 
Adyar, Madras for the year 1978-79. 
[Placed in Library. See No. LT-
514/80]. 

(14) A copy of the uttar Pradesh 
State Universities (Amendment) 
Ordinance, 1980 (No. 1 of 1980) 
(Hindi and English versions) pro-
mulgated by the Givernor on the 
26th February, 1980 under article 
213 (2) (a) of the constitution with 
clause (c) (iv) of the Proclamation 
dated the 17th February, 1980 issued 
by the President in relation to the 
State of Uttar Pradesh. t Placed ,,, 
Library. See No. LT-515/80]. 

----- ------------____ .-----------------------
···English version of the Audit Report was laid on the Table on the 

2nd February, 1980. 
····English version of the ReportI were laJd on the Table on the 2nd 

J'ebruary, 1HO. 
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(15) (i) A copy of the Annual 
Report (Hindi and English versions) 
of the School of Buddhist Philoso-
phy, Lah, ladakh, for the year 
1978-79. 

(ll) A copy of the Review (Hind! 
and English versions) on the work-
ing of the School. [Placed in Lib-
Tary. See No. LT-516/80]. 

ANNUAL AC'~OUNTS OF NATIONAL CO-
OPERATIVE DEVELOPMENT CORPORATION 
FOR 1977-78 AND 1970-79, ANNUAL RE-
PORT AND ANNU AL A1':cOUN'fS OF' N A-
TIONAL COOPERATION UNroN or INDIA, 

NEW DELHI FOR 19/8-79. 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): I 
beg to lay on the Table:-

(1) A copy each of the following 
papers (Hmdi and English versions) 
under sub-section ( 4) of section 17 
of the National Cooperative Deve-
lopment CorporatIcn Act, 1962:-

0) Annual Ac('ounts of the 
National Cooperative Development 
Corporation for the year 1977-78 to. 
gether with Audit Certificate there-
on. LPlaced tn Library. See No. 
LT-521/80] . 

(ii) Annual Accounts of the Na-
tional Cooperative Development 
Corporation for thE' year 1978-79 
together with Audit Certificate 
thereon. [Plac~d in Libary. Spe 
No. LT-522/BO]. 

(2) A copy of the Annual Report 
(Hindi and English versions) of the 
National Cooperative Union of India 
New Delhi, for the year 1978-79. 

(3) A copy of the Annual Accounts 
(Hindi and English versions) of the 
National Cooperative Union of India, 
New Delhi, for the year 1978-79 
along with the Audit Report thereon. 
[Placed in Library. See No. LT-523/ 
80). 

• ·Englt all version 01 t.be Deport 
..January, 1980. 

COPIES OF INDIAN '!ELEGRAPE (FOt'RTH 
AMENDMENT) RULES, 19'19, I.NDIAft' 'I.cr.s-
GRAPH SEVENTH AMENDMENT) RULES, 
1979, PROFIT AS!) Loss ACCOUNT AND 
BALANCE SHEE'r OF 'l'ELE-COMMUNICA-
TION BRANCH OF POSTS AND TELEGRAPHS 
DEPARTMENT FOR 1976-77 AND ANNUAL 
REPORT OJo' INDIA TELEPHONE INDUSTRIES 

LTD. BANGALORE FOR 1978-79. 

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): I 
'beg to lay on the Table:-

(1) A copy each of the followng 
Notifications (Hindi and English 
versions) under sub-section (5) ot 
section 7 of the IndIan Telegraph 
Act, 1885:--

(i) The Indian Telegraph (Fourth 
Amendment) Rules, 1979, published 
in Notification No. G.S.R. 495 in 
Gazette of India dated t'he 21st 
March, 1979. 

(Ii) The Indian Telegraph 
(Seventh AmeJuiment) Rules, 197!), 
pUblishE'd in Notification No. G.S.R. 
No. 1508 in Gazette of India dated 
the 15th December, 1979. [Placed ill. 
Library. See No. LT-517/80]. 

(2) A Copy of the Pr0fit and Loss 
Account and Balance Sheet (Hindi 
and English versions) (On accrual 
basis) of the Telecommunication 
Branch of the Indian Posts and 
Telegraphs Department, for the year 
1976-77. [Placed in Library. See 
No. LT-518/80). 

(3) A copy of the Annual Report 
(Hindi version)·· of the Indian 
Telephone Industries Limited, 
Bangalore, for the year 1978-79 
along with the Audited Acc;ounts 
and the Comments of the Comp-
troller and Auditor General thereon, 
under sub-sectiOn (1) of section 
619A of the CompaniE.-s Act, 1956. 
[Placed in. Libra.T1I. See No. LT· 
519/80]. 

\Val laid ." Ute TUli • tIae 28th 
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GUJARAT GoVERNMENT 'ORDINANCES 
PROMULGATED BY GOVERNOR 

THE MINISTER OF AGRICULTURE 
AND RURAl... RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO) on 
behalf of Shri R. V. Swamil.lathan:-

I beg to lay 011 the Table a copy each 
of the following Gujarat Government 
Ordinances (Hindi and Eng:ish ver-
sions) under article 213 (2) (a) of the 
Constitution read with clause (c) (iv) 
of the Proclamation dated the 17th 
February, 1980 issued by the President 
in relation to the State of Gujarat:-

(i) The Bombay Tenancy and 
AgriCUltural Land:; (Gujarat 
Amendment) Ordinance, 1979 (No.7 
of 197tl) promulgated by the Gover-
nor on th(~ 17th December, 1979. 

(ii) The Bombay Insms (Kutch 
Area) Abolition Gujarat Amend-
ment) Ordinance, 1979 (No.8 of 
1979) promulgated by the Governor 
on the 27th December, 1979. 

(iii) The Gujarat Panchayats 
(Amendment) Ordinance, 1930 (No. 
1 of 1980) promUlgated by the Gov-
ernor on the 21st January, 1980. 

(iv) The Bombay Land Revenue 
(Gujarat Amendment) Ordinance, 
1980 (No.2 of 1980) promulgated by 
the Governor on the 19th January, 
1980. [Placed in Library. See No. 
LT-520/80]. 

MR SPEAKER: Now, Calling 
Attention. 

SHRI K. LAKKAPPA (Tumkur) : 
Now, I call the attention of the Minis-
ter of Agriculture .... (Interruptions). 
Mr. Speaker, Sir, the other side is not 
expected to disturb. 

(InterruptiOns) . 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri) : Whatever may be the 
adjournment motion and the calling 
attention, are you going to admit the 
Call Attention motion? 

MIt. SPEAKER: I have allowed it. 
The Home Minister is going to make 
a statement. 

SHRI BAPUSAHEB PARULEKAR: 
Are you goin.g to admit it? 

MR. SPEAKER: I have disallowed 
the adjournment motion. Callil'g 
Attention is still under discussion. The 
Home Minister is going to meke a 
statement. I have also admitted this 
under Rule 377. 

SHRr BAPUSAHEB PARULEKAR: 
Under protest I walk out. 

At this stage Shri Bapusaheb PaTuZekar 
left the House. 

(Interruptions) . 

MR. SPEAKER: Mr. Lakkappa. 

12.16 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

DnOUGHT '::ONDIrLON::; IN VARIOUS PAnT 
OF TIlE COUNTRY 

SHRI K LAKKAPPA (Tumkur) : 
I call the attention of the Minister of 
Agriculture to the following matter of 
urgent public importance and request 
that he may make a statement there-
()n:-

"Drought conditions prevailmg ill 
various parts of the country." 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BIRENDRA SINGH RAO): Sir, 
the Government is deeply concerned 
about the continuing drought condi. 
tions in the country and the misery 
inflicted by it on the rural community. 

During the year 1979, the pre-kharif 
rains) en which jute and early paddy 
crops are heavily dependent, had been 
deficient in West Bengal and the North 
Eastern States. The South-West mon-
soon was also erratic and significantly 
deficient; the on-set of monsoon was 
delayed by over a fortnight and there 
had been continuous dry I~ stretcb-
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1ng from 4 -to 9 weeks till the end of 
August, 1979. Althou&h the rainfall 
was deficient in 16 States; 11 states 
were particularly hard hit, namely, 
Andhra Pradesh, Bihar, Haryana, 
Himachal Pradesh, Jammu & Kashmir, 
Madbya Pradesh, Maharashtra, Orissa, 
Rajasthan, Uttar Pradesh and West 
:Bengal Ninetyseven districts in these 
eleven States have been reported to 
be most seriously affected. According 
to the information available from the 
States, the drought during kharif has 
Flffected about 220 million people, 123 
million. heads of catUe and over 38 
million hectares of cropped area. At 
the request of the State Governments 
Central Teams visited all the affected 
States for on-the-spot assessment of 
the drought situation. On the basis of 
the reports of the Central Teams and 
the recommendations of the Hi~h Level 
Committee on Relief, ceilings of ex-
penditure amounting to a total of Rs. 
156.95 crores have been approved by 
the Government of India for purposes 
of Central assistance to the States as 
follows:-

Andhra Prad("sh 

Bihar 

Haryana 

• (R'I. 22 05 crorf's) 

• (Rs. I I 82 crort''!) 

(R'I. 4 50 crores) 

Himachal Prad('sh . (R'i. 3 70 crole'!) 

Madhya Praoellh 

Maharashtrd. • 

Rajasthan 

(R'I. 22 80 crort"') 

, (B.s. 8'54 crores) 

(R~. 14'01) crort"s) 

• (Rc;. 18-75 crores) 

Jammu & Ka,hmir. (R.s. 2' 79 crores) 

Uttar Praoe'lh 

West Benga 1 • 

(R~. 34 'QI crorf's) arid 

• (Rc;. 13'04 (,lort''!) 

Funds within the ceiltngs are relea-
sed to the State Governments on re-
ceipt of relevant reports from the con .. 
cerned states. In orrler, however, to 
ensure that 1be rellef operations by 
the state Governments do not suft'er 
In any way for dearth of funds, we 
have m.ade ways and mearls advanceS 
U and. when required. 

01 'he Countrv (CA) 
In order to enable farmers in drouaht 

affected States to recoup part of the 
loss sustained duri1l& Khalil seasoD 
by raising a good rabi crop, short.. 
term loans wodh Rs. 76.50 crores have 
been made available to the 11 droUlht 
affected States by steppmg up the 
budgetary provision and allowing post· 
ponement of recoveries in respect ot 
Kharif loans. 

The eleven drought affected states 
have been allocated 12.51 lakh M.T. 
foocigrains under the Normal Food for 
Work Programme. A Special Food 
for Work Programme has also been 
introduced specifically for takmg up 
addltiohal works for cre:ation of dur-
able community assets through the 
gainful employment of the local labour 
force excluSively for the drought 
affected regions of the concerned states. 
Already 11.55 lakh tonnes of foodgrains 
have been allocated to these States. 
A further allocation of 1.20 lakh ton-
nes has been made very recently to 
some of the major drou~ht affected 
states to meet their contmgent require-
ments • 

In order to cover ahout 67 lakh per-
sons belonging tthe vulnerable sec-
tions of the population. like pre-school 
children, expectant and nursing mo-
thers, old and infirm DE'rSOnS and the 
physically handicapped individuals a 
Food for Nutrition Programme has 
been launched by the Mimstry of Bo-
cial Welfare with an allocation of 1 
lakh MT foodgrains. Tbe State Gov-
ernments are expected to 'Provide the 
counter-part funds tor non-food com-
ponents and arra!lie free feeding of 
the beneficiaries Available reports 

iIldicate that Madhya Pradesh, Orissa 
and West Bengal have already taken 
up the Programme. The other State 
Governments have also "eared UP their 
machinery and showed interest in the 
programme. 

The other concessions to the drought 
hit farmers include suhsidy tor agri· 
cultural inputs Including nitrogenous 
fertilisers to small and marginal tarm-
ers in an droUlht hit areu whet'e the 
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damage to crops haa beeD more than 
50 per Cent, waiver of interest liability 
OD kharif loans in these areas for small 
and marginal farmers, ban on export 
of cattle feed and stopp~e of export 
of expeller cakes of oil seeds and de-
oiled rice bran as well as of compound· 
ed cattle and poultry' feed. 

Ever since the present Government 
rock over, Our main emphasis has been 
to ensure that there is no let up of 
the relief operations by the state 
Governments and the relief reaches 
those for whom it is meant_ The State 
Governments have been directed to 
push through relief measures with de--
termination to alleviate the sufferings 
of tJl.e people and avoid lop sided prio-
rities in the distribution of essential 
commodities like kerosene and diesel 
in the drought affected areas. Since 
diesel is an essential input for farmers 
during tlhe rabi season, the Ministry 
of Petroleum has, against heavy odds, 
made additional allocations over and 
abcve the earlier Quotas and a subs-
tantial part of the additional allocation 
has gone to the drought afl'ected States. 
I have advised the state Governments 
that at least 50 per cent of the diesel 
should be earmarked and actually made 
available to the farmers for provid-
ing one Or" two critical irrigations dur-
ing the rabi season. Recently, after 
touring the drought affected areas, I 
have also suggested to the Ministry of 
Petroleum some changes in tile mode 
of distribution at the retail level, such 
as supply of diesel throu~h barrels 
instead of bulk vending through tank-
ers, increasing the number of distribu· 
tion outlets in the rural areas, and 
preferential allocation to cooperatives. 

We have also advised the State Gov-
ernments that at least 50 per cent to 
60 per cent of the electric power should 
be made available to nlral areas, if 
necessary. by curtailln~ consumption 
ot power intensive ronsumers like are 
tumaees, rolling mills, etc. The De-
I'artment ot Coal and the Ministry of 
Railways are taldn, ste'Ol to merel. 
GOal 8UPpUes to the thennal power 
stations, partieu1a!'ly In the norillena 
I'eIlGD. 

In order to ensure that the public 
distribution system functions smoothl:y 
and foodgrains are continuously avail-
able in the F.e.I., and State depots 
and sub-depots a task force has been 
set up in the Department cl Food to 
monitor the movement of foodgrains, 
especially in the drougbt affected 
states. . Another inter-departmental 
task force is functioning in the Minis-
try of Agriculture to monitor, coordi .. 
nate and streamline the different as-
pects of drought relief operatio~s, such 
as, availability of diesel and ker~sene, 
availability of drinkini water, imple-
mentation of employment generation 
schemes, arrangements for supply of 
fodder and cattle feed etc. 

I have already requested the state' 
Governments to take over the success-
ful exploratory tubewells of the Cen-
tral Grcund Water Board and to make-
fullest use of all available rigs through 
planned utilisation, proper maintenance 
and multi-shift operation. Thirty three 
rigs have been mobilised by the Gt)v-
ernment of India from the Central 
Ground Water Board, UNICEF and. 
surplus rigs available with the unaffec. 
ted states and allocated to the drought-
hit States. Action is also being taken 
to procure additional rigs through. 
DGS&D for which indents have been 
placed by the State Governments and 
60 of Vhese are expected to be in posi-
tion by May, 1980. 

We are also fully aware of the need' 
to protect our cattle wealth. State 
Governments have been encouraged to, 
fortify cattle feed with molasses and 
urea and the F.C.I. has been directed 
to deliver damaged foodgrams to the 
State Governments for use as cattle· 
feed at reasonable prit-es. The state 
Govemment~ have also been advised 
to extend all possible assistance and 
concessions to rural areas for making 
water available tor the cattle. 

Although precise estimates of the-
losl In production due to" d1'o.ught are-
not yet lv-aUable, it Is estimated that 
there may be a ahorttaU' of about 11' 
million tonnea ~m the last ,ear'. leYe1. 

. The !'eCeIlt .... and the re1atheIT 
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long cold spell have, however, some-
what brightened the prospects of rabi 
crops. Concerted efforts are being 
made to obtain a good rabi crop through 
judicious utilisation of diesel and 
power, prudent water management 
practices and efficient pest control ope-
rations. We have a sizeable buffer 
stock of ioodgrains lccated in strategic 
areas; we have the will and determi-
nation to rise to the occasion and above 
all the most valuable asset is the in-
genuity and fortitude of the Indian 
farmer. With the cooperation of the 
State Governments, who Cire the im· 
plementing agencies in relief t'pera-
tions, we are confidE-nt of tiding over 
the situation. 

SHRI K. LAKKAPPA (Tumkur): 
Mr. Speaker. Sir, the backbon~ of 
Indian economy is agriculturE', which 
to a very large extent depend~ on 
monsoon-it is a gamble of monsoon. 
Because you have a long record of 
experience as a farmer, I hope you 
would appreciate and provide me 8n 
ample opportunity to point uut many 
things on this issue. It is a Vf'ry se-
rious matter, for the last 32 years, we 
have the prevailing situation where 
the magnitude of the problem~ crea-
ted by natural calamities ake famine, 
drought and floods is qUlte big. Ours 
is a very vast country and as I said 
earlier, agriculture is the backl1:me of 
our economy. It is znost unfortunate 
that we find ourselves in such a situa-
tion. I sympathLc::e Wl th the' hon. 
Min'ister for having read out th~ same 
stereo-type statement taking more 
time. I would like to point out that 
in para 13, pa~e 6 of his statement. the 
hon. Minister has said: "although thE' 
precise estimates of loss in produc-
bD'n due to drought are not yet avai~a­
hIe." It is quite disheartening 
to note that in January also the Minis-
ter has made a similar statemt'nt. 
Talking about the magnitude of the 
problem, he had said, 220 millions of 
people. 123 millions ot heads of tattle 
and 38 millions acres of crop are 
affected. I would like to know the 
facts, mahy states are chronically 

of the Country (CA) 
affected by drought and there are 
drought-prone areas even in the 
Southern States. For instance, the 
R-.:>yalseema belt is affected, t!ight to 
nine districts of Karnataka and vari-
ous parts of the Southern States are 
affected. My point is, ther ~ should 
be a comprehensive programme to 
combat the situation. Nothing of 
that sort has been categorica~ly stated 
anywhere in the statem~nt of the 
hon. Mmister. I would like to men-
tion what the hon. Minister has stated 
about the pr.:>blem in certain areas in 
Madhya Pradesh and other places, 
which are affected and whe-re the relief 
measures are going on. How the relief 
measures are bE'ing organised wlll be 
revealed, from an article whiC'h has 
appeared in today's Times of India 
which I will qu()te 'flow: 
IiiIo.G.. 

"Foodgrains supplIed by the Food 
Corporation of India are <.iaid to be 
the worst type, let al·.:>Il'e being gros-
sly inadequate. In a vi11age near 
Akaltara in Bilaspur district, a 
labourer was reported to have died 
soon after consuming the rice sup-
plied by Fel, while many others 
suffered iDness." 

This has been reported by many 
of the local 'leaders. There has been a 
rice racket in Chhattisgarh. To face 
such a situation. the relief measures 
should be qUlte adequate and wel~ or-
ganised. But no such strategy has 
been envisaged fOr the last 32 years, 
except that whenever any area is 
affecfed , by drought and the people 
represent. the Planning Commission 
and the Central Government send a 
stereo-type team from the Celltre 
and they will collect the information 
from the bureaucratic agencies in 
that area and they never see the real 
situatiM. of the chronically drought 
affected areas. This has been my 
experience for So many years. 

MR. SPEAKER: You are making a 
speech, rather than putting a ques-
tion. 

SHRI K. LAKKAPPA: This is a call 
attention and 80 give me some more 
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-time. This is the situation that is 
prevailing. The Minister has got a 
lot of background about the condi-
tions of the farmers and agriculturists. 
Only yesterday, 1 visited his constitu-
ency and 1 saw there that even fodder 
is being sold at an exhorbitant price. 

SHRI HARlNATHA MISRA (Dar-
bhanga): I rise On a point of order, 
Sir. In course of a supplemetary 
question, on~y one issue is referred 
to and stressed. That has been the 
practice. What I have been listening 
is almost a regufar speech. Would you 
allow it? 

Mr. SPEAKER: Mr. Lakkappa, 
what 'ls your question !(low? 

SHRI K. LAKKAPPA: My hon. 
friend has raised nn objection. It is 
Q Call Attention it is a serious matter. 
Even in 1973, there was the Meena 
Committee Report on this issue. I 
would like to say .... 

MR. SPEAKER: What do you want 
to ask, not say. You put a dh echon 
question. 

SHRI K. LAKKAPPA: I w.)uld 
like to know whether on the baSIS of 
certain reports available and the vari-
ous agencies created in the cou'L1try-
a nationa~ water grid has ::11so been 
.created-is there any integrated prog-
ramme to meet and combat the situa-
tion permanently? We have ;i0t a 
long experience: we have got E'Hough 
1 esources available. The rivers are 
there; the rivers are running. There 
'is no integrated scheme .... 

MR. SPEAKER: I wou:d not allow 
this. Please put a question. 

SHRI K. LAKKAPPA: It is a very 
~erious matter. Please bear with me. 

MR. SPEAKER: You are over-se-
rious. You reply whether there is 
any permanent solution or not. 

SHRl K. LAKKAPPA: I am ask-
mg whether en integrated programme 
has been adopted in order to see that 
a permanent sc:utlon is found. 

MR SPEAKER: Again. YOU arft 
repeaiing the same thing. Please 
take your seat. You have nsked the 
question. \ 

SHRI K. LAKAPPA: Why are com. 
ing in the way? 

MR. SPEAKER: No repetition. 
That is why the !House has put me 
here. How many times you WOuld 
like to know? 

SHR~ K. LAKKAPPA: Is there any 
permanent strategy to combat this 

. situation in the country? Do you 
have any integrated scheme to meet 
this situation? I would like to ~now 
whether you are taming the rivers 
from south to north, including the 
Ganga-Cauveri link and also from 
west t·o east, to see that there is pro-
per distribution of water and to see 
t'1at all the affected areas are con-
verted into a green belt in this coun-
try. What is the long-term strategy 
to combat this ' menace of drought? 
What is the integrated rural deve-
lopment plan that has been mooted? 
I would like to know what are the 
resources at his commaDd to meet 
\he situation on a permanent basis 
~nd what are the immediate short-
, ,rm measures that he is going to take 
b meet the situ~tion throughout the 
country including the southern 
States. I woul.d like the hon. Minis-
ter to give a categorical reply on all 
these points. 

MR. SPEAKER: Only one question 
nnd one point. 

SHRI K. LAKKAPPA: We are 
Members of Parliament ... 

MR. SPEAKER: I knt>w that. 

SHRI. K. LAKKAPPA: The Minis-
ter has to answer all the points. All 
Ple questiohs are relevant. 

SHRI BlRENDRA SINGH RAO: I 
have already stated earlier in the 
nlorning that We are going to in-
crease the irrigated area in the <:oun-
try by considerable extent durin, the 
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next year. The hon. Member might 
be knowing tht\t India is at the top 
in irrigation in the whole wwld. 
The irrigated area in India is about 
50 per cent as cotDlpared to 50 per 
cent in the rest of the world. In 
the next 10 years, we are going to 
increase our irrigated area from 55 
million hectares to 113 million hec-
tares which will be about 70 to 75 
per cent of our total cultivated land. 

The Member need not have any 
worries on account of the Govern-
ment's programmes and intentions 
about increasing the irrigation. 

He has mentioned about the exact 
extent of damage in terms of money 
not being known. As you know, it 
is very difticult to assess the damage 
from natural calamities in monetary 
terms. The State Governments some-
times aive inflated estimates of the 
.lamage. The Central Team that has 
been visiting the States bas made its 
own assessment and th~ is wby I 
would not like to enter into any con-
troversy by quoting any exact figures 
in this regard. 

PROF. N. G. RANGA (Guntur): 
The Central Team's figures at least 
must be available? 

SHRI BlRENDRA SINGH RAO: 
My friend Mr. Lakkappa has men-
tioned about a report in the Times of 
India that there was a starvatron 
death in a village ... 

SHRI K. LAKKAPPA: I said the 
death was due to the rice supplied. 

SHRl BIRENDRA SINGH RAO: 
Yes, that is right. The facts are that 
the person who died, one Panchandas, 
was aged 45 years. The death occur-
red on Srd March 1980 and the rice 
that is reported to be responsible for 
the death was not distributed in the 
area before 5th or 6th March. The 
death oo~urred on account of vomit-
ing and loose motions, and it cannot 
be stded that it was on account of the 
bad quality 0 fthe rice .. upplied for 
N)jIf hi rIt. 

Another fact I would like Mr. LIk-
kappa to know is that the person w. 
not employed in any reliet work .fa 
the Food tor Work programme. 

PROF. N. G. RANGA: It seems 
some people had to live on grass. 

SHRI BIRENDRA SINGH BAO: 
That is also not true. 

Par-boiled rice is being supplied in 
certain areas, but we are confident 
that the rice is being used is absolute-
ly safe. It is being tested in our 
laborarories from time to time. We 
have about for lakh tons of par-
boiled rice in stock in Madhya Pra-
desh and I would even go to the 
extent of saying that the people 
should be encouraged to USe lnore of 
par-boiled rice for relief work be-
cause it takes less time in cooking 
and saves fuel ... 

PROF. N. G. RANGA: And it is 
more healthy. 

SHRI BIRENDRA SINGH RAO: 
May be it is more healthy also, as he 
says. t t 

PROF. N. G. RANGA: It is mare 
nutritious and healthy and t\at is 
why the KeraUtes are 90 very strong! 

SHRI BIRENDRA SINGH RAO: 
There is nothing else to be replied to, 
out of the question put. 

SHRI K. ~A: I had put a 
~uestion regarding the taming of 
nvers as a long .. term strategy .. 

MR. SPEAKER: He has replied 
about the irrigation potential. (Inter-
ruptions.) Shri Chintamani PanigrahL 
(Interruptions.) lVIr. Lakkappa, please 
take your seat noW. (InteTrupt1.0ns.) 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): I would like to men-
tion to the Han. Minister that out of 
nearly 3500 gram panchayats in Ori ... , 
more than 2319 gram panchayats haye 
been seriously affeeted by drought. But 
the final crop cutting survey hal no" 
yet reached the State Gov4!mment. 
When the ftnal crop survey reachee .... 
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Government it may be that nearly 3000 
gram panctiiyats would be found to be 
seriously affected by drought in Orissa. 
There is scarcity of drinking water in 
almost all the drought affected areas. 
Therefore, will the Minister immedi-
ately_ sanction 20000 tube wells, since 
scarcity of drinking water has become 
the main problem in Orissa today? 
Will the hon. Min'Ister sanction these 
20,000 tubewells between March and 
April, so that the people get the 
minimum need of drinking water? 

Rigs are not available in Orissa. 
Will the Government of India allot im-
mediately rigs to Orissa, so that the 
tubewells can be sunk immediately in 
those drought affected areas? 

The foodgrains that were allotted to 
Orissa in January and. February have 
not so far reaooed them: today is the 
18th March, 1980, and the foodgrains 
have not yet been despatched to 
Orissa. Where is the bottleneck? Why 
have the foodgrains not reached Orissa? 

The loans are being recovered in 
these drought affected areas. I would 
ask the Central Minister to direct the 
State GovernmE'nt to postpone recl)ery 
of loans till the next harvest. If possi-
ble, those people should be fully ex-
empted from paying back the loans. 

I would also like to know, out of 
Rs. 14 crores which the hon. Minister 
has mentioned, what is the real allot-
ment so far sent to Orissa. I would 
also request the hon. Minister, in view 
of the increasing drought conditions 
and difficulties in Orissa, to increase 
this amount of Rs. 14 crores to at least 
Rs. 25 crores, so that the people in the 
drought-affected areas get.the benefit 
of drought relief and gratutious relief 
... . (Interruptions) Mr. Speaker, Sir, I 
invite you to visit Orissa after the 
Session and see the condition there. 
(Interruptions) About gratutious relief 
will the hon. Minister kindly direct the' 
State Government to issue at least 
three million gratutious reUef cards to 
the old, inftnn and incapacitated people 
who cannbt work? 
2771 LS-IO. 

_ of the Count"u (CA) 
There is also mass migration of peo-

ple :from the drought-affected areas 
because there is no employment for 
them 'there. Will the hon. Minister 
take this into consideration and open 
all kinds of relief works in different 
areas, so that people do not migrate 
from there? Also what is the remedy 
which the hon. Minister thinks of pro-
viding to the middle-class, for glvinl 
work to the middle class people in the 
drought-affected areas? 

SHRI BIRENDRA SINGJI RAO: I 
have already given the figures of Cen-
tral assistance, the money sanctioned, 
in the case of each state affected by 
drought. Orissa had its share of 
Rs. 14.05 crores as sanctioned by tbe 
Central Government. 

The hon. Member has mentioned 
about enough rigs not being available 
in Orissa for boring tubewells. 48 rigs 
are alreaay working in Orissa; that is, 
probably, a larger number than in any 
other drought-affected State. I have 
also mentioned in my main statement 
that we are obtainin~ about 60 more 
rigs through the DGSD, and we win 
see that Orissa also gets its due share. 
Tubewell is the responsibility of the 
State Government. We only provide 
assistance, and for mitigating this 
misery on a long-term basis, we are 
f!\xecuting the DPAP, Drought-Prone 
Areas Programme, through the State 
Government. That is also being taken 
up in Orissa. 

We are monitoring the progress of 
all the schemes that are intended to 
provide relief in the present situation. 
and are also tryini to see that. in 
future. such a calamity does not appear 
in a serious form .. Some of the Ministel'lJ 
have also been touring the States . 
Even the Prime Minister has been 
touring the drouglit-affected States. 
She returned from Rajasthan the otl1er 
day. 'She had earlier visited Uttar 
Pradesh. She is going to visit Madhya 
Pradesb also very soon. Maybe she 
would also find time for other States. 
Orissa 18 __ also being looked after by 
my coue8,iUe, Shri J. B. Patnaik. Even 
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this morning he had been discussing 
the problems about Orissa. We are 
trying to. improve the movement oj 
foodgrains for all these states and 
Orissa also is being paid special atten-
tion. There should be no worry on 
tliat account. We will see that food-
grains are available in the future 
months -and there is suffiCient stock 
built up before the monsoon starts. 
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I have got documentary proof to prove. 
Please don't tell me like that. Thls is 
from your own statement. If you 
have got the official figure, why should 
I put the question. Why do you want 
me to confirm them? 

SHRI BIRENDRA SINGH RAO: Sir. 
the population affected in Rajasthan is 
2!'40 crores according to our own :lS-
sessment. ~ lot of relief has been 
provided to them.. Even for drinking 
water, arrangements have been made 
to supply drinking water in the interior-
most areas by tanke;rs. I myself visit· 
ed Rajasthan and discussed some of the 
arrangements that the State Govern-
ment is making. 

The Prime Minister, as I said, has 
also returned from there recently. We 
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have created a monitoring cell In the 
J\grlCUlture Department to get infor-
mation about the progress of works in 
hand. The hon. Member wanted to 
know how much have been given under 
the food for work programme. Raj as-
than has already been given about 3 
lakbs tonnes of foodgrains under the 
programme. About 6.56 lakhs people 
are employed everyday in Rajasthan. 
Rajasthan is the only State where cen-
fral assistance has exceeded 5 per ('ent 
of the Annual Plan. 

All that can be done is being done. 
But Sir, you know it is not at all hu-
ma~ly possible to compensate fully for 
the loss suffered by the farmers after 
such a serious drought. 

Government will continue to make 
all efforts to see that, to any extent 
possible, the relief is given and the 
farmers are rehabilitated by better 
production of rabi crops and are help-
~ to sow the next creps also so that 
all tneir losses are made up. 

SHRI MOOL CHAND DAGA: Sir, 
his answer is completely contradictory. 

AN HON. MEMBER: Sir. Mr. Da-
ga's name has been mentioned again. 

MR. SPEAKER: That has been cor-
:rected. (Interruptions). Mr. Daga, will 
you please take your seat? 

Shri Arjun Sethi. 

SHRI MOOL CHAND DAGA: No 
answer is given. 

MR. SPEAKER: Mr. Sethi. 

SHR( AR.roN SETHI (Bhadrak): Sir, 
the main problem in the drought-affect-
ed areas is the problem of providing 
drinki~L water to the affected people. 
AU the hen. Members who have parti-
cipated in this debate have pointed out 
that the problem is to provide drinking 
water to the affected people. 

'lbe hon. Minister also in his reply 
stated that in Orissa 40 rigs are 
under operation. But, Sir. the hon. 
Minister referred to the hon. Minis-

of the Countrtl (CA) 
ter, Shri Patnaik who is lookinl after 
the -problem. I am thankful to him. 
But I wo,uld like to draw his attention 
to the statement made by the hone Mi-
nister, Shri J. B. Patnaik. He says 
that Shri J. B. Patnaik has expressed 
bis concern over the acute shortage of 
drinking water in the drought affected 
areas of Western Orissa where the in· 
adequacy of sophisticated rigs is a ma-
jor constraint. 

The statement was made on the 9th 
of this month. So, I would like to know 
from him how many rigs have been 
issued in between to Orissa so that the 
problem of providing drinking water 
there is improved. Moreover the hon. 
Minister referred in ibis statement that 
the F.e.I. is looking after in meeting 
enough food supplies to different affect-
ed regions of the country. I would 
like t~ know from him whether he is 
aware of the fact that the F .C.I. peo-
ple in Orissa are most callous; they 
never take care to open more depots 
so that foodgrains are available to the 
affected people. 

I would like to have a categorical 
answer from the hon. Minister on this 
point. 

SHRI BIRENDRA SINGH RAO: I 
have afreadY stated what steps are 
being taken to supply more rigs to the 
States where they,' are needed. Drink-
ing water supply is one of the pro~ 
grammes to which top most attention 
is being given. We have already pro-
mised that within the next 10 years 
every village where thert is no drink-
ing water source will be supplied with 
drinking water and within the next 5 
years we shall see that aU these places, 
where water is absolutely undrinkable 
and water has to be brouant trom tong 
distances, sufficient water supply ar-
rangements are made. (An hon. Mem-
ber: What about rigs?) 48 rigs are al .. 
ready working. 60 rigs more we errect 
soon. Out of that some allocation will 
be made to Orissa. But we have to 
look after the entire country and can-
not make available all the ri,a to one 
State. 
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SHRI ARJUN SETHI: I am not say-
ing that you should give- all the rigs to 
Orissa. What ls the fact, I am asking. 
Why are you saying like this? 

SHRI BIRENDRA SINGH RAO: 
Largest number ot rigs is now working 
in Orissa, and Bihar. It is only be-
cause their need is the greatest. Ra-
jasthan is also very badly affected. 
Certain interior areas need to be look-
ed after and we shall see that all pos-
sible steps are taken to supply drink-
ing water. We are also planning to 
create more storage capacities in the 
States in interior areas so that the Fer 
can look after the distribution work 
better. More centres are- also being de-
cided upon in consultation with the 
States and we shall see that food stocks 
are not stored in large towns at com-
mand stations only but also in some of 
the interior areas so that in times of 
emergency there is no jifficulty for 
movement of foodgrains to needy 
places. 

12. 52 hrs. 

PETITION RE: GRANGES REQUIR-
ED IN RAPE LAW 

:MR. SPEAKER: Smt. Geeta Mukher-
jee-Presentation of Petition. 

SHRIMATI GEE:!' A MUKHERJEE 
(Panskura): Sir, I beg to present a 
petition signed by Shrimati Lata Mani 
and others regarding changes required 
in rape law. 

PROF. N. G. RANGA (Guntur): Why 
are aU the three ladies standing? 

MR. SPEAKER: Now, the Home 
Minister has to make a statement. 

PROF. MADHU DANDAVATE 
(Rajapur): Before the statement is 
made, you have the discretionary 
power. We have to raise the issue. 

MR. SPEAKER: PrOf. Dandavate, I 
have seen. There is no precedent. I 
cannot do it according to the rules. It 

has never been done. There is \&0 pre-
cedent. 

PROF. MADHU DAND~VATE: YOU 
have allowed. me to raise the issue. 
lIels making a statement on the same 
8ubject. I am referring to that. 

MR. SPEAKER: You will get chance 
under Rule 377 after that. It does llot 
matter. For what you say there is no 
precedent. I cannot do it, it cannot be 
taken up just now. 

PROF. N. G. RANGA: You can make 
your stateent after the Minister 
makes his statement, in the light of 
that. 

PROF. MADHU DANDAVATE: 
Please allow me to make one su bmis~ 
sion. All that I am sayin,i is this. The 
Home Minister is wanting to make 3 
statement on a subject in which you 
haVe allowed me to make a special 
mention 1I!ider Rule 377. Sir my point 
is this: After the Home Minister 
makes a statement, my raising the issue 
is meaningless. 

PROF. N. G. RANGA: In the light of 
that statement you may make your 
remarks. (Interruptions) 

MR. SPEAKER: I have allowed him 
to make a statement Let him make a 
statement. Why ar~ you interrupting? 

PRO~ ~HUDANDAVATE: I am 
not saying anything about instructions 
in Speam's Directions which are- there 
But ultimately there is something like 
the common sense which can always 
be accommodated under Speaker's 
direction. 

MR. SPEAKER: No, common sense 
will also mean that he can take cogni-
zance of the same facts which you 
might be putting there. Then again 
you can have an option to reply. 

( Int~rruptions) 

PROF. MADHU DANDAVATE: But 
it is topSy-turvy, Sir. 
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MR. SPEAKER: But I have seen that 
because I knew of the situation the 
common sense asked me to do this, that 
is allow you to read it out under Rule 
377. So, I did that. 

PROF. MADHU DANDAVATE: Sir, 
~et the common sense be the common 
sense between yOu and me. 

MR. SPEAKER: Let the Minister 
make the statement. 

12.56 m. 
STATEMENT RE: ALLEGED LATHI 
CHARGE ON THE PROCESSION 
OF BLIND MEN IN NEW DELHI. 

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Hon'ble 
Speaker, Sir, the Government deeply 
regret the incident that occurred yester-
day the 16th March, 1980, on Parlia-
ment Street when a procession of blind 
persons are alleged to have been lathi-
charged by the Police. (Interruptions) 

-SHRI GEORGE FERNANDES (Mu-
zaffarpur): Sir, he says "alleged to 
have been lathi-charged". Sir, he must 
make a proper statement. He cannot 
just make a statementlike this. (In. 
terruptions) 

PROF. MADHU DANDAVATE: Is it 
alleged? Sir, let him see the news-
papers. (Interruptions) 

AN HON. MEMBER: Action should 
be taken for this. 

MR. SPEAKER: Yes, action has al-
ready been initiated for that. (Inter-
ruptions). 

PROF, MADHU DANDAVATE: Sir, I 
have a point of order. My point of 
order Is whenever the Minister makes 
a statement or under Rule 377 if a 
matter is raised by a Member .. , ... 

MR. SPEAKER: What Is your point 
Of order? 

PROF. MADHU DANDAVATE: I am 
formulating my point of order. The 
procedure regarding 8ubmlttin, a state-
ment by aDy Member of the HOUse in-
cluding tile Minister is whenever any 
Minister or any Member Of the House 
makes any statement for which he baS 
sought pennlssion, he has to give a 
COpy of the Statement in advance to 
the Speaker .... (Interruptions) 

SOME HON, MEMBF..RS: No, no. 

PROF. MADHU DANDAVATE: I do 
not want a ruling from. you. Sir, Spea-
ker's post has not been decentralised as 
yet. You are the Speaker. Therefore. 
when the copy of the statement is sub-! 
mitted. you always scrutinise it. Even 
my statement has been slightly altered 
and I accepted it as you wanted. 
Therefore. Sir, the hone Minister 
should have sent a copy of the state-
ment which he has read out now. 
Now, he has used the words alleged 
to have been lathi-charged". Sir, here 
is photograph of the lathi-charge that 
has taken place. When thi~ has taken 
place. how could he £ay "a:Ieged to 
have been lathi-charged'. 

AN HON. MEMBER: That is the 
PoliCe language. 

PROF. MADHU DANDAVATE: 
Therefore, Sir. it is incorrect and un" 
truthful. (Interruptions) 

MR. SPEAKER: I am referring to his 
point Of Order. As a matter of fact, 
ordinarily, a COPy of the statement 
should have come to me. But in the 
nick ot time this item has come. It 
should bave been done. Hereafter he 
should do It. 

PROF. MADHU DANDAVATE· If 
yOU had given the statement, he w~uld 
have corrected it. 

SHRI ZAIL SINGH: Hon'ble Spea-
ker, Sir, the Government deeply re-
gret the Incident that occurred :rester-
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[Shri Zail Singh] 
day, the 16th March, 1980, on Parlia-
ment Street, when a procession of blind 
persons are allegea to have been lathi-
charged by the Police .... (Interrup-
tions) 

SOME HON. MEMBERS: Again he 
is reading out the word "alleged". 

MR. SPEAKER: I know. I will see 
to it. Let him finish it now (Interrup-
tions) 

13.00 bra. 

SHRI ZAIL SINGH: This morning a 
deputation of the blind persons met the 
Prime Minister, who assured them that 
all their grievances ~uld be sympa-
thetically looked into and redressed 
SPeedily. 

In regard to the incident of the al-
leged lathi-charge, the Lt. Governor, 
Delhi has ordered a judicial enquiry. 

The Lt. Governor requested the Chief 
J"ustice of Delhi High Court to make 
available the services of a senior Dis-
trict and Sessions Judge for holding 
the said enquiry. The Chief Justice has 
deputed Shri D. C. Aggarwal, a senior 
District and Session Additional Judge 
of Delhi. 

Shri D. C. Aggarwal has been ap-
pointed as Commissioner of Enquiry 
under the Commission of Enquiry Act 
The Commission shall enquire into the 
circumstances leacUng to the incident, 
'llleged use Of force by the police, and 
also fix responsibility fo rthe lapses. 

The Commission shan complete the en-
quiry and submit its Report within 
three weeks. 

In the interest of fair enquiry, the 
Station HOUSe Oft\cer of the Parliament 
Street Police Station who was presmt 
at the spot, bas been placed under 
suspension !>y the Commissioner of 
Pollce. 

Accordin, to the po11ce version, there 
was no .i.athi-charge and only minor 
!Scuffle took place when the procession-
ists insisted on' going through the 
Parliament Street where prohibitory 
orders were in force. In spite of the 
advice of the police officers to take al-
ternative route the processionists 
broke the police cordon. Only four 
persons suffered minor bruises. A!1 
of them have been discharged by the 
hospital authorIties after, first aid .... 
(Interruptions) • 

MR. SPEAKER: Nothing should be 
recorded without my permission. 

May I point out to the hon. Members 
that according to the rule~, a state-
ment may be made by a ).Itini~t('r on 
a matter of puhlic importance VJlth 
the consent of the Speaker but no 
question shal: be asked at the time 
the statement is made. 

'l) ~ fin;fm ~ (~I~): 
~ ~!:f, 'lIlt ~ ~ ~an ~ "Ii 
~ I ~ mTCf(U it ~ ~ ~ fiti ~Iit 
lifl\;f ~ ~, .,. (~) 

SRR! GEORGE FERNANDES: 
What we are seeking is a rliscussion 
on this .... 

MR SPEAKER· The Home Minister 
wants'to say so~etbing. 

SHRI GEORGE FERNANDES: He 
has finished the statement. 

MR. SPEAKER: He has to say som .. 
thing in continuation ot the statement. 

SHRI ZAIL SINGH: When the Prime 
Minister came to know of this inCident, 
she immediately ordered that a judiclal 
enquiry should be held ..•. (lntertUP-
tions) 

SHRI GEORGE FERNANDES: Did 
you follow what he said? 

---------------------------------------------,---------------------------··Not recorded. 
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" ~ .,.. tmII: ft;tr it m ~ t1ti 
.n ItilT t I 
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~on 'IT Ai ;Jfaf rn ~ ifiT q(fl sr11JT 
~ lfit ~ \tt ~. Af~ it ,Il 
~ cmr ~ fifiln I W 'ff~ it ~~ 
ttRrW ~ fit; ~ ~~ ~ ~ 
~ , ~ ~ ~~ lJ'ffi it i\1Ni4(i1 
~ lfii il'Ti1: ~ A'lfT ~ I 

SHRI GEORGE FERNANDES: Sir, 
will you please allow me to make a 
statement? My submission is .... 

MR. SPEAKER: Under what rule? 

SHRI GEORGE FERNANDES: This 
is a serious matter. I am submitting 
on the statement whj ch the Min.ister 
has made. 

MR. SPEAKER: Give me anofher 
notice. 

SHRI GEORGE FERNANDES: It is 
not a question of notice. I have given 
notice of adjournment of the House. 
Will you please listen to me.. (Inter-
ruptions) •• 

MR. SPEAKER: Now Mr. Buta 
Singh, what do you want to sa1? I 
have called Mr. Buta Singh. 

SHRl BUT A SINGH (Ropar): It is 
quite unfortunate .. 

MR. SPEAKER: Under what rule? 

PROF. N. G. RANGA: It is under the 
same rule under which the)" have spe-
ken. 

MR. SPEAKER: If any motion is 
given to me, I will consider it. I am 
not goina \ to allow any discussion on 
this. Give me anotber motion. Not 
now . 
(Inte7TUptions) •• 

MR. SPEAKER: No please. Not now. 
N ow Prof. Dandavate on 377. 

SHRI GEORGE FERNANDES: We 
want an immediate discussion. We seek 
a discussion. What else do we seek? 

MR. SPEAKER: Prof. Dandavate is 
on his 377. 
(Interruptions) •• 

MR. SPEAKER: Let Prof. Dandavate 
make his Statement under Rule 377. 
Nothing. No discussion on this state-
ment. Nothing to go on reco~d, which 
has been said without my permission. 
No, no. No discussion on this state-
ment now. Please take your seats. 

SHRI BAPUSAHEB PARULEKAR 
rose 

MR. SPEAKER: Under what rule? 

SHRI BAPUSAHEB PARULEKAR: 
Under 389, you have ,ot powers. 

SHRIMATI GEETA MUKHERJEE 
(Ratnagiri): Under rule 389, regarding 
your residuary powers, Sir. You have 
got the powers to allow an adjourn-
ment motion or Calline Attention. 

MR. SPEAKER: No. Prof. Danda-
vate is on his point under rule 377. 

SHRI BAPUSAHEB PARULEKA~!: 
Please al.low me to make a statement, 
seeking clarification. 

MR. SPEAKER: Under what rule? 

SHRI BAPUSAHEB PARULEKAR: 
For clarifications, there is no provision 
in the rules. 

MR. SPEAKER: No) no. Please 
refer to me anything which you have 
under the rules. 
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SBRI BAPUSAHEB PARULEKAR: 
Sir, when there is no positive rule, 
you very well know that you have 
inherent powers. 

MR. SPEAKER: No. I have called 
Prof. Dandavate. 

(Interruptions) 

MR. SPEAKER: I am referring to 
Rule 372 which says: "A statement 
may be made by a Minister on a 
matter of public importance with the 
~onsent of the Speaker but no ques-
tion shall be asked at the time the 
statement is made." 

SHRI BAPUSAHEB PARULEKAR: 
I am not asking a question. When the 
statement was being read, he used the 
words ''That the persons were allegedly 
lathi-chargcd:' Therefore I said 
"Th' . " IS IS not correct" and you told me 
that I was right. Therefore, you 
should ('orrect that particular state-
ment that you agree with me. 

MR. SPEAKER: As a matter of 
fact, when the judicial enquiry was 
instituted, that means the incident tOOk 
place. It is so simple. 

SHRI BAPUSAHEB PARULEKAR: 
You algrec with me and still you say 
that you are not correct. 

SHRI GEORGE FERNANDES: I am 
on a point of order under Rule 376. 

MR. SPEAKER: What is that? 

SHRI BUTA SINGH: I am on a 
point of order. (lnterruptiom). He 
bas atreaay matte a very senous 
allegation against the Home Minister. 
(lnte1'Tuptions) . 

MR. SPEAKER: Please sit down. 
I have aHowed him first. Then I will 
take your point of order. What is your 
point of order. Mr. Buta Singh? 

SHRl :eUTA SINGH: My point of 
order arlIes out of what Mr. George 
Fernandes has said about the Home 
Minister. 

MR. SPEAKER: Please reler to any 
nIle. I want to know the rule. 

Prof. N. G. RANGA: Under what 
rule, did you allow all those people to 
make statements? 

MR. SPEAKER: Nothing is re-
corded without my permission. I dis-
anow everything. What is your point 
of ordr, Mr. Buta Singh? 

SHRI BUTA SINGH: I was raislnc 
an objection against the portion of the 
statement made by Mr. George 
Fernandes. 

MR. SPEAKER: No statement has 
gone on record. There is nothing 
recorded. What is your point ot 
order? (Interruptions). Don't you 
understand that nothing is recorded? 
Why should you make any point? This 
is such a simple statement. 

SHRI GEORGE FERNANDES: My 
submisslOn is this. Rule 372 says: 
"A statement may be made by a 
Minister on a matter of public impor-
tance with the consent of the speaker 
but no question shall be asked at the 
time the statement is made." My sub-
mIssion to you was that perhaps he had 
just nOW made a statement. I fully 
agree with your interpretation that nO 
question can be asked fit the time the 
statement is made. Our submission IS 
that this is an issue WhICh is far too 
serious to be left fOr the statement to 
be made by the Minister. In fact, yeu 
heard the Minister and the Minister 
himself talked about alleged lathl" 
charge. In other words, he was trying 
to throw dust on the entire country, 
on the entire Press and on the House. 
Therefore, my submission to you is 
that since the statement has been made 
you allow a discussion on the state-
ment either later in the day or 
tomorrow morning. 

MR. SPEAKER: You give me a 
notice. 

SHRI GEORGE FERNANDES: I 
assume that you allow a discussion. 
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MR. SPEAKER: You do not assume 
anything. You leave it to me. I have 
to consider it. Now 377. 

PROF. MADHU DANDAVATE: Tose. 

THE PRIME MINISTER (SHRI-
MAT! INDIRA GANDHI): Should I 
s.eak afterwards? I think let Mr. 
Dandavate speak. He was talking on 
the same subject. 

MR. SPEAKER: On the same 
subject. 

SHRIMATI INDIRA GANDHI: He 
is on his legs. Let him make his 
statemellt. 

MR. SPEAKER: He was on 377. 
If you (Madam Prime Minister) want 
to say anything you can say before 
that. 

SHRIMATI INDIRA GANDHI: He 
is on his legs. 

MR. SPEAKER: Statement under 
Rule 377. 

SHRI K. LAKKAPPA: I want a 
clarification. 

Mr. SPEAKER: Mr. Lakkappa, do 
not take the law into your hands all 
the time. 

13.14 hra. 

MATTERS UNDER RULE 377 

(i)LATHI CHARGE ON A PROCESSION OF 
BLlNDMEN IN NEW DELHL 

PROF. MADHU DANDAVATE 
(Rajapur): Mr. Speaker, Sir, with 
your previous permission, I am raising 
the following matter under :Rule 377 
in connection with lathi-cbarge on the 
demonstrators consisting of b:indmen. 

The Delhi Police acted jn the most 
inhuman manner in resorting to a 
tnerciless lathi charge on a gt'oup of 
about 200 blindmen who were march-

ing toW8Tds prime Minister's residence-
on 16th March. 1980 on the occaSIon 
of "The World Day of the Disabled" 
to present their charter of demands. 
(lnterrutfflons) . 

SHRI BUTA SINGH (Ropar): Mr .. 
Speaker .... 

MR. SPEAKER: 1 have already' 
allowed that. 

(Interruptions) 

SHRI BUTA SINGH: Kindly give 
me only one minute. You allowed him 
to make a statement before the Home 
Minister had made it clear that the-
judicia~ enquiry is ordered. 

Now that a judicial enquiry has been. 
ordered, I request you to kindly re~ 
consider this. 

MR. SPEAKER: Let me see. 

PROF. MADHU DANDAVATE: I 
had raised this point at that time, you 
ruled me out. Because once you give a 
ruling I will have nothing to say. 

MR. SPEAKER: There is nothing 
about this; I had already allowed him 
tv make a statement. 

SHRI BUTA SINGH: You allowed 
under a circumstance when the Home 
Minister had not come with a positive 
suggestion that there would be a judi-
cial enquiry; now the government baS 
accepted a judicial enquiry. This state .. 
ment is likely to prejudice the proceed· 
ings in - the judicial enquiry. My sub-
mission is that you kindly hold this 
up . . (Interruptions). My humble sug .. 
gestion is that you can allow a state--
ment after the enquiry is over. You 
cannot now allow him to make a state-
ment. 

MR. SPEAKER: I am going to see 
if it is going to affect the enquiry b 
any way; I will have another look at; 
it. I can expunge it. 



Matters under MARCH 17, 1980 Rule 377 

PROF. MADHU DANDAVATE: The 
blindmen had informed the pOlice about 
the route ot their march 15 days in ad .. 
vance. Yet they were stopped at Par-
liament street and when they sq~atted 
on tlhe road they were subjected to in-
human lathi charge resulting in bleed-
ing of some of the demonstrators. The 
injured were not givpn even first aid 
for two and half hours. In the past 
peaceful marchers were always permit-
ted to demonstrate, for your informa-
tion. The Home Minister should make 
a statement on the matter. 

THE PRIME MINISTER (SHRr .. 
MAT! INDIRA GANDHI): I am 
(fn a point of information, because my 
name is involved. I am deeply sorry 
that this-incident teok place. I do not 
think that the Home Minister wanted 
to "throw dust" in anybody's eyes, I 
am us'ing those words in quotes since 
they were used by an Hon'ble MemlDer 
on the other side. Now an enquiry has 
been ordered and it will show whether 
it was a regular 1athi charge or on in-
advertent act, just to keep them toge-
ther or hold them back; the enquiry 
will show that .. (Interruptions). 

As soon as we got the news, we ins-
tructed that there should be a full judi-
cial enquiry. of which the Members 
have been informed. Furthermore, the 
group of blind did come to see me to-
day, not all 200 of th~m, but a fairly 
large number. I did not count them. 
They have given their memorandum 
and I have discussed the. points in it 
with them. But as I had . a meeting 
and as they said that they wanterl to 
say something more, we have given 
them time in the office 21so. As hl)n. 
Members know, I meet absolutely every-
body who wants to meet me. Now the 
problem is becoming almost out of con-
trol; this morning I think, I had 3,000, 
or so people. Evep if you stop only a 
minute with each it becomes quite im-
possible. Nevertheless we are not stop.. 
ping anybody. We are trying to put 
them in categories, who has what kind 
of grievance, so that other people can 
also listen to them. We have now peo-
ple from the oft\ce' to look into griev-
.ances that are connected with the gov-

emment, I have others to look into 
other questions. At no time from my 
side has there been any kind of hesita-
tion to meet anybody of any party or 
to enquire into any type of grievance. 1 
should like to assure the hon. Mem-
bers. I do net know why this inci-
dent has_yppened. I have given g .. 
neral instructions that I would not like 
to meet people on Sundays. May be, 
it is because of that they were stopped. 
Nevertheless. when they tum up, I do 
meet them which I would not like to 
publicise. But when they turn up, I 
do not like to tell them to go so, usu-
ally I do meet them also. We have 
told the Home Ministry and the Delhi 
Administration that in future th~y 

should be very careful about such mat-
ters. 

(ii) ATROCITIES ON HARIJANS IN 
A VILLAGE IN MORADABAD DISTRICT 

~ ~ flMt" 'fm'Ir.r (~) : ~ 
~, m~ 15 1fr=t. 19AO 'fiT ~ ri'w 
iti +i<i<Wiiiq fri * ~ 5ftR it 6T;:r 
~ Cfl) ~ ~~ mr tm I 

smA ~;;rr ~ ~I ~ ~ 1ft tip' 
~ttW\"~'~~~ 
iitT ~ ~ I ( .. QA) 

~q- 1200 ~ ~~) ~ 
t I ~ m !fiT ~ ~~ ~ il(~ 'li1: 
'UV ~ tJitl ~ Q it ~ rn m ~ 
t I amft 'til ttili ~ ifl'tr ~ t I sffimA 
~T, \I~Hi64<fir ~ ~ ~ it ml 
~ ~I ~ ~ t I \Vf tR: ~ ~ "-t 
t I ~ ~ sin ~ 'fl~ "'" ~ Ql'r 
~~,~~mit~qmGff 
'qf t I ~ ~ fiti smf~ ~ ~f"( ~­
\iAT, '4I(lqEi$iiiflT ~ ~ ~l ~ WT rn 
it mrp ~ ~ ~ tl ~~ q it~­
~ ~~1fil ~~ ~ ~ 'tit Gl'r;ft'-
q'fW ~ ~ mitt I~;s;r miff 
~ \'IIT;ft~r~ ~ ~ IIiT ~ \11~'" Rf\' 
1fiT ~ I 

_...~: Ipff ~ ~ ~fP 
t9~r~~t? . 
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... ~ f'M1w ~: ..... ~ ,~ 
~=t it ,1ff1f .,..~ ~ ~ t ttt 'l'(Y? 
nR tRfr al"( ~ firf~ ~ ti I~ 
I I ~ f;f~ i1I''I'rit GIl -q (. I 

One more emptv aasurance! 

MR. SPEAKER: Let hla.. the 
facts and he will give them. 

) 'M.nIt -( .... fq) : ~ ~ 
~ ~~ t' n9" it ~ ~ trm iti ~: 
~~~~.r(ll'1flTt~~ 
~ t f4i ~ n- llT~ ttfT ru ~ 
it i1I'iI~~~~~=tmr'fr~, 
~ mlf ~",'fr q-f, (ll'T 'fraT, ~ ~T q-
~T#~~it~~1 

'lfl '"" ~ (4fltiq'f)(!!<): ~ 
q: ~ f4i m 1fft i1!T ~ 'I ~~ 
~ ~ itt' ~ ~"( If7n" Ifi1: 1:tT ~ ? 

..n _ ~: 1lR 'I11ff ttfT i3f) Cfi I hu. qf 
~, ~ ~ ~ '"'" iii) mar (Ai ~ 
~"'~tl '" 
(iii) REvrvAL OF }>zOPLE'S VIGILANCE 

COl\l'M1'rl'.a8 

SHRI R. R. BHOLE (Bombay South 
Central): I wp"t to bring to the 
notice of the Government about 
profiteering and hoarding in Bombay 
under Rule 377. 

The Government at one time to 
detect and identify the hoarders and 
profiteers in the matter of essential 
commodities like sugar, kerosene, 
diesel, etc. had allowed Peop Ie's 
VigilanCe Committees in cities hke 
Bombay. 

13.24: brs. 

[MR. DEPUTY SPEAKER in the Chair] 

Will the Government again allow such 
Committees in view of the present 
high prices and dearth of commodi-
ties due to hoarding and profiteering? 

(iv) SHORTAGE OF CE~ IN KERALA 

PROF. P. J. KURIEN ~avelikara): 
Sir, may I use this opportunity to in-
vite the attention of the Government 

of India to the grave situation prevail-
ing in the State of Kerala due to the 
acute shortage of cement supply. 
Total construction works, including 
developmental works, are at a stand 
still because of the non-avalability of 
cement. Kerala requires 12 lakb 
tonnes of cement per annum as against 
which she gets only 8 lakhs per year. 
Of the 1,91,000 tonnes allotted for the 
last quarter ending in December, 1971) 
only 1,16,000 tonnes have reached. 
there. Consequently, complete deve'-
lopmental works and construction 
works are stopped causing unemploy-
ment to more than 21 lakhs of 
workers employed in construction 
works. Further, most of the govern-
mental works are pending for lack of 
cement and the financial sanction of 
these will also cease on March 31st. 

In the circumstances, I earnestly 
request the Minister for Industries to 
allot at least 2 lakh tonnes of cement 
as a special quota to Kerala in view 
of the special situation prevailing 
there. 

(v) GLUT IN JAGGERY IN ANDHRA 
PRADESH 

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): Sir, there is a glut in 
jaggery market of Anakapalli, one of 
the biggest markets in Andhra Pra-
desh. Due to non-supply of railway 
wagons, the merchants closed the 
market to stop the fresh arrivals. 

For two years, the jaggery produ-
cers suffered great losses due to steep 
fall in j aggery prices as a resu:t of 
the ban on exports imposed by Janata 
Government. This year, due to non-
supply of wagons, again the producers 
are suffering a great deal and getting 
losses. If this continues, the produ-
cers' economy will be be shattered 
and the area of sugarcane crop will 
be decreased. 

To illustrate the grave situation, it 
is sumcient to say that 318 wagons 
were supplied in February last year 
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[Shrl P. Rajagopal Naidu] 
when the arrivals of jaggery blocks 
were 7,42,844 and the wagons supplied 
at present are only 380 for 17,29,131 
blocks. These blocks require at least 
800 wagons. Only half of them wel"e 
supplied. 

Non-supply of wagons in the season 
is not new, It is happening every 
year. Therefore, the producers are 
suffering everywhere. Even in Chit-
toor and Pakala at times when the 
jaggery arrivals are the highest, 
wagons wi:l not be available. 

The railway authorities must make 
it a point to look into these things and 
arrange necessary wagons SO as to 
avoid glut in the markets. 

This year there will be a bumper 
crop in Andhra Pradesh. Chittoor 
district is one of the districts in India 
which is known for its mango gardens 
This year the lorry transport will not 
be easily available due to the scarcity 
of diesel oil and due to increased cost 
of transport. It is quite necessary to 
assess the crop and the arrival of 
mangoes in Chittoor and Damal 
Cheruvu stations and supply the 
wagOns necessary for the transport of 
mangoes. Crores of rupees worth of 
mangoes have to be transported from 
these stations and it is not possible to 
preserve man~es longer. H~nce, it 
is quite necessary to take necessary 
precautions now itself and arrange the 
supply of wagons in time. 

(iv) INDISCRIMINATE HUNTING OF THE 
GREAT INDIAN BUSTARD 

D.S.G. fOT 1979-89 ~! 

~ SftrPf lf~ iIfi 'liT ~1Ii I'tq;f '"' ron t I 
t" m 11ft- ~ nzrr ~ 1Ii1: lir 
f1r;rm it ilATir.. fW\! ~ Ifir 
~ 'liT ~ ~~ ~ m;rr 1I!fT~ t 
~-.rr!l~ ifIi ~ 'f'1nr iti Ifirorf ~ 
~ifif~~~~t 
~ t.m l{;lf ~-~'fl iti ~ ~ 
.m ~ ~ t , ~ wrfur im i fiti tflfm~ 
~-~~T~~~iti~T 
~ ~ ~ ~ $f)~ ~"( ~ft~ ~if tm t 

13.29 hrs. 

BUDGET ( MAHARASHTRA ) 
1980-81-GENERAL DISCUSSION, 
DEMANDS· FOR GRANTS ON AC-
COUNT (MAHARASHTRA), 1980-81 
AND SUPPLEMENTARY DEMANDS· 
FOR GRANTS (MAHARASHTRA), 

1979-80. 

MR. DEPUTY SPEAKER: The 
House will now take up Items 10, 11 
and 12 relating to Moaharashtra Bud-
get for whiCh 2 i hours ha ve been 
aUotted Hon. Members desiring to 
move their cut motions which have 
been circulated, may send slips to the 
Table within 15 minutes. 

Motions moved: 

"That the respective sums not ex-
ceeding the 'amounts on Revenue 
Account and Capital Account shown 
in the third column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of the 
State of Maharashtra, on account, for 
or towards defraying the charges dur-
ing the year ending on the 31st day 
of March, 1981 in respect of the heeds .. 
of demands, entered in the second 
column thereof against Demands Nos. 
2, 3, 6 to 16, 18 to 38, 40 to 42, 45 to 
~8, 60, 68 to 70, 73, 75 to 82, 85 to 95, 
97 to 100, 102 to 110, 113, 115, 118 to 
128, 130 to 146, 148 to 161, 163 to 166. 
168 to 181, 183, 184, 186 to 190, 192, 
193, 195 to 198, 200 to 216." 

That the respective SupplementarJ 
sums not exceeding the amounts - on 
Revenue Account and Capital 

-Moved with the recommendation of the President. 
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Account shown in the third column of 
the Order Paper, be granted to the 
President out of the Consolidated 
Fund of the State of Maharashtra to 
defray the charges that wia Come in 
course of payment during the year 
er.lding on the 31st day of March, 
1980 in respect of the following de-
mands entered in the second column 
thereof:-

Demands Nos. 2, '1. 10, 13, 18, 
19, 21 to 25, 29, 31, 34, 35, 41, 48, 
49, 53, 59 to 61, 63, 64, 66, 69 to 71, 80 
to 82, 82A, 91, 93, 95, 99, 107, 108, 111 
to 113, 115 to 123, 125, 126, 128, 130, 
131, 134, 140, 142, 144, 152, 157 to 159, 
164, 166 to 170, 175 to 177, 189, 197, 
200 to 203, 205, 207, 214, 215, 219, 229, 
233, 236, 236A, 258, 259, 269 and 277." 

DJmrzndl for Grants on Account (Maharashtra) for IgS0--81 Submitted lotM vote of Lok Sa6ha 

No. of 
Dl"mand 

Name of Demand 

2 

Amoun t of Demand for Granton 
Account 'iubmitted to the vote of the 

Hou'le 

Rf!vl"nue Capital 

3 

R~. R ... 

General Admini.tradoD Depal tment 

.z Cou'1cil of ~fl:Ht('r... • 

3 Election • 

6 Public ')t>rvict" Commi.,siOll 

7 .., 'crt"tariat -Gt"nf'ral ')e;arvicl"s 

B Di ... trict Adminhtratiotl 

9 Oth"'r Administrative Services 
1 0 Mi"cellaneous Gf'nC"ral ')ervice~ 

I 1 Art and Culturr 

12 Hou<;in~ 

13 InformatIon and Publicity 

14 Sncial ~~urily and W('lfar~ 

15 Othc-r Sodal and Community Servicf'S 

1 U Loans to Govf"rnmC'nt Servants . 

Home Department. 

t 9 .\.1 ni listration of J mtice 

~o Statl" Exci'il' 

2[ Taxes on Vt'hiclell 

22 Other Taxe. and Duti~son Commodities and Services 

~3 Secretariat-General S<-rviCt"s 

24 Police 

19,3 1 .000 

45,000 

85.0 1),000 

16,38,000 

39.1' 000 

13,10,000 

17,95,000 

2,19.000 

1,02,'20,000 

19,33,000 

54,000 

5,'23,00 

95,86,000 

11,00,000 

17,96,000 

5,06,.'00 
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I 

25 Jails 
26 Other Administrative Services 

27 Mi scellaneous General Services 

28 Urban Development 

29 Social Security and Welfare 

30 Other Social and Community Services 

31 Ports, Light Houses and Shipping 

32 Civil Aviation 

33 Road and Water Transport Services 

34 Indian Railways 

35 Compensations and As.~ignrrent~ to Loca! Bodies and 
Panchayati Raj Institutions 

36 Capital Outlay on Irrigation, Navigation, Drainag~ 
and Flood Control Projects . . • • 

37 Loans for Housing 

38 Loans to Government SM"vants 

40 Land Revenue 

41 Stamps and Registration 

42 Other Taxes and Duties on Commodities and Servict"s 

45 Secretariat-General Services 

46 District Administration 

47 Public Works 

48 Other Administrative Services 

49 Miscellaneous Gt'neral Services 

50 Housing 

51 Ur ban Development 

52 Social Security and Welfare 

53 Relief on Account of Natural Calamities 

54 Other Social and Community Services 

55 Other Gmeral Economic Ser~jct'.s 

56 Agriculture 

57 Forest 

RI. 

1,73,62,000 

96,']6,000 

18,000 

74,000 

20,81,000 

60,61,000 

11,72 ,000 

l,gl,OOO 

23,000 

72 ,87,000 

18,10,000 

32,6B,000 

1,22,000 

73,000 

1,97,99,000 

1,00,000 

2,39,000 

R.I. 

6,38 ,()()()o 

1,52 ,67,000-.'. 44,go,OO() 

1,12,64,000 
ill! 
IrA 

13,33,000 

83.000 



J ... 
58 

60 

63 

64 

65 

66 

67 

68 

69 

70 

73 

75 

76 

77 

78 

79 

80 

81 

82 

85 

86 

87 

88 

89 
go 

91 

9~ 

93 

M 
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II S ---
Rs. Rs. 

Compensation and Assignments to Local Bodit'S and 
Panchayati Raj Institutions 18,000 

Loans to Government Servants 39,40,000 

Apicaltare aDd Co-operatfoD DepartmeDt 

Social Security and Welfare 78,000 

Secretariat-EconomIc Services 32,60,000 

Co-op~ration 7,88,35,000 3,99,00,000 

Agriculture 13,24,30,000 11,53.30 ,0000 

Minor Irrigation, Soil and Water Conservation and 
Area Dt'velopmf"n t 5,09,50,000 3·73,000 

Ammal HusbandT), 5,01,38,000 13,76,000 

Dairy Df'velopmrn t 74,01,3 1,000 57,41 ,000 

F1Sht"rlt!. 53,07,000 23,18,000 

Loans to Government Servant!» 26,l2,OOO 

EclucadoD Employment and youth Services DepartmeDt 
PenSlOns and Other RetIrement Bent fJt~ 8S·51,000 

Secretariat-Social and Commulllt) StIV1U'S 18,33,000 

EducatIon 1,13,69,7°.000 14,20,000 

Art and Culture 88,28,000 

Labour and Employment 3,16,°3,000 5,00.000 

Social SecurIty and Welfare 5,68,000 

Loans to Governmen t Servan t8 9,37.000 

Urban DevelopmeDt aDd Public H(alth Department 

Other Taxes and Duties on Commodities and SerVl(CS 32,000 

Fire Protection and Control 4,14,000 

Oth~r Administrative Servic('s 1,000 

Secretariat-Sodal and Community Services 10,70,000 

Medical 22,01,11,000 

Family W("lfare 3,63,55,000 

Public Health, Sanitation and Wat('r Supply 14,91,86.000 

Housing 33,000 

Urban Development 5,08,16,000 
Social Security and Welfare 17,000 

Roads and Bridges 1,11,97,000 
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I • 
95 Compensation and Assignments to Local Bodies and 

Panchayati Raj Institutions 

97 Loans to Government Servants 

Flaaace Depart_eDt 

ga Collection of Taxes on Income and Expenditure • 

99 Sales Tax 

100 Other Fiscal Services 

102 Interest Payments 

103 Secretariat-General Services 

104 Treasury and Accounts Administration 

105 Other Administrative Services 

106 Pensions and Other Retirement Benefits 

107 Miscellaneous General Services 

108 Social Security and Welfare 

109 Other General Economic Services 

1 [0 Comepnsation and Assignments to Local Bodies and 
Panchyati Raj Institutions 

113 L ,ans to G JVefnment Servants 

RI. 

10,00,000 

1,63,45,000 

8,67,000 

11,18,35,000 

51,[ 1,000 

80,000 

PubUc Worka and Ho .. iag Department 

115 Other Taxes and Duties on Commodities and 
Services 6,66,000 

'II8 Other Administrative Services 5,70,000 

tI9 Pension and Other Retirement Benefits 1,000 

120 Housing 11,74,47,000 

121 Social Security and Welfare 53,000 

122 Other Social and Community Services 12,76,000 

123 Relief on account of Natural Calamities 4,12,000 

124- Secretariat-Economic Services 19,97,000 

'125 Ports, Light Houses and Shipping 18,000 

'.:126 Civil Aviation 2,sp,OOO 

127 Roads and Bridges 16,40,14,000 

128 Public Works and Administrative and Functional 
Buildings 114,08,56,000 

t 30.... Loans to Government Servants 

s 

RI. 

8,20,000 

1,00,90,000 

63,000 

11,17,000 
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IrrJaadoa Departaaeat 

13 1 Aid Materials and Equipmentl 

112 Social Security and Welfart' 

IS3 Re1itf on account of Natural Calamities 

''J4 Secretariat-Economic Services 

''J5 Minor Irrigation 

136 Soil and Water Consf'rvation 

137 Area Development 

138 Water and Power Development Services 

['Jq Irription, Navigation, Drainage and Flood Control 
Projects 

140 Public Health, Sanitation and Water Supply 

141 Loans to Government Servants 

r 42 Secretariat-General Services 

141 Administration of Justicf' 

'44 Other Expenditure Pertaining to the Law and Judiciary 
Deparcment 

143 Loans co Governmr-nt Servants 

'46 Other Tuell aDd Dudel On OolDlDDCtid. u4 Scnicea 

148 Supplies and Dilpoaala 

'49 Stationery and Printing 

'50 Labour and Employment 

151 Social Security and Welfare 

15!1 Secretariat-Economic Services 

153 IndUitri. 

154 Vii. and Small IndUitriea 

155 MiDa and MiDeral. • 
IsS Wa_ and Power Developrq.eDt Service. • 
IS7 Power ProjCCti 

158 Oapical Outky 01'1 Co--operatiOD 

159 Capital Olltlay 011 eo.umer IncSustries 
ISo 'Investment ill inclulcrial PiDaacW t.dtuaioat 

RI. Ita. 

95,25,000 

50,000 

~6,28,000 

13,57,000 

83,5 1,000 

9,49,000 

1,82,,6,000 

10,18,76,000 

~5,13,03,000 

30 ,95,000 

53,51,000 

4.29.000 

I 4,17,90.000 

1,08,90.000 

88,000 

'3.05.000 

J ,98.90.000 
I,OO,f5.ooo 

45.50.000 

20,61,000 

18,0,,00,000 

7,2~ 

89,~,60.ooo 

3[,oq,?OD 

9,t~,OOO 

81,40,oo.00fJ 

5.55,000 

18.oo,ooe 
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Rj.

6i Capital Outly on Roads and Bridges .

63 Loans for other Social and Community Services

64 Loans for Co-operation . .

65 Loans to Government Servants

R i r t l  D e v d e p m a t

66 Land Revenue . . . .

68 District Administration . .

69 Treasury and Accounts Administration

70 Police . . . .

71 Aid Materials and Equipments

72 Education .  . . .

73 Public Health, Sanitation and Water Supply

74 Housing . . * .

75 Social Security and Welfare . .

76 Secretariat-Economic Services . .

77 Agriculture . . . .

78 Minor Irrigation . . . .

79 Forest . . . .

Jo Community Development • •

3i Roads and Bridges . . . .

Loans to Government Servants 

84 Miscellaneous Loans . .

Food an d  Civil Sap p lies 

J6 Social Security and Welfare . .

J7 Secretariat—Economic Services . .

£8 Other General Economic Services .

5g Food . . . .

90 Capital Outlay on Food . . .  ..

9c Loans to Goreniment Servaats . . . .

Social W elfare C a l t v i l  Affair* Sports mad T o a r itm

Department

6*09,58,000

8.55.16.000 

6,000

12,000 

1,56,000

1.67.82.000

7.40.25.000

50.23.000

13.81.000

14.93.000

3.29.70.000 

c 4C,55.«»
45,77>°°o

6.66.000

D epart m eat

15,000 

9,94,000 

16,45,000 

2,99,60,000

193 Collectioa of Taxes on Commodities aad Servii 45»ooo

Rs.

50,00,000

62.19.000

17,00®

10 .22.000

3.33.000

1,33|000

1,46,42,000

5,00,000

1,41,000

92,12,65,000

6,8*,78,000

4,80,000



3»5 Budget (Maha-  MARCH 17, 1880 rashtra) 1980-81, 326
D.G. 0/  1980.81 and D.S.G. for 1979-8 0

I * 3

193 Secretariat, Social and Community Scrvico* .
R t

9,65,000

R*.

196 Iducatton, Art and Culture . . . . 93^5,000 8,35,000

>97 Welfare of Backward Glasses and Social Welfare . 10,72,50,000 23,70,000

198 Tourtam .................................................... 1,20,000 *7,33.000

300 Loam to Government Servants . . . . • • a, 75,000

901 Tribal Areas Sub-Plan . . . .

P la a a i i{  D ep a rtm en t

7,80,00,000 7,20,00,000

202 Labour and Employment . . . . 6,30,00,000 . •

203 Social Security and Welfare . . . . 15,000 . .

204 Secretariat— Economic Servirr . . . 26,30, COO . .

205 Other General Economic Services . , 41,80,000 . .

up6 Agriculture . . . . . . 2,76,44,000 • ..

207 Area Developmen t . . . . I,00,00, Of Kl ..

208 Community Development . . 47,00,00,000 ..

2og Loans to Government Servant a* . . 3,18,000

Legislative A ffairs D r p i r t v n t

210 Secretariat—-General Servicrs . . . . 1,40,000 ..

211 Social Swiurity and Welfare . . . . 2,000 ..

212 Loan* to Government Servants . . •• 18,000

M a h a ra sh tra  L ( |i t l i< « i r  S ecre taria l

213 Parliament /Stale/Union Territory LegjYatuie . 49,36.000 -,

214 Pension and Other Retirement Benefits . . 12,3 .000 .,

2*5 Social Security and Welfare . . . . 3>ooo ..

" *>« Laaat to Government Servants . . •• 40,000

T o t a l  . . 6,13,84,83,000 3,28,34,76.000
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Supplementary Demands for Granis [Maharashtra] for 1979-80 Submitted to the Vote o f  Lok Sakha

No, of Nam* of Demand 
Demand

Amount of Demand for Grant to 
Submitted to the V ote of the House

1 2 3

A—G R AN TS ON R EVEN U E ACCO U N T

G EN ER AL AD M INISTRATIO N D E PA R T M EN T

Revenue
R«.

Capital
Rs.

2 Council of Ministers . . . .

7 Secretariat-General Services . . . . 7,70,000

10 Miscellaneous General Services . . . 4.21,000

*3 Information and Publicity . . . 

HOM E DEPARTMENT

. 49,50,000

18 State Excise . . . . . . 76,63,000 ••

19

21 Secretariat—General Services . . . 5.42,000

22 Police . . . . . . ■ 6,74,45,322

23 J a i l s ................................................... . 18,23,000

24 Other Administrative Services . . . 41,13,000 • " •

25 Miscellaneous General Services . . . 9,000

29 Ports, Light Houses, and Shipping . . 44,02,000

31 Road and W atrr Transport Srrvicri. . . iB,ooo

R EVEN U E AND FO RESTS D EPAR TM ENT

34 Land Revenue . . . . . . . 23,00.000

35 Stamps and Registration. . . . . . 25,64,000

4 1 District Administration . . . . . 1,50,50,000 • -

4f» Social Security and Welfare . . . . . 10

49 Relief 011 account of Natural Calamities . . 9.56,68,000

53 F o r e s t ................................................... . • 1,29,30.0cm

AG RICU LTU R E AND CO -O PERATIO N D E P A R T M E N T

59 Co-operation . . . . . . . 1,05,94,010

60 Agriculture . . . . . . - 87,90,020

61 Minor Irrigation . . . . . . . 3R.000

63 Arej Development . . . . . . 75,18,000

64 Animal Husbandry . . . . . .

66 Fisheries . . . . . . ••
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I 2 3

Revenue
Rs.

Capital
Rs.

EDUCATION, EMPLOYMENT AND YOUTH
services depart ment

€9 Secretariat Sorial an<l Community Services  .  . 65,0m) • -

70 Education . . . . . . . 14,22,97,050 • -

7> Art and Culture . . . . . .

URBAN DEVELOPMENT AND PUBLIC 
HEALTH DEPARTMENT

45,11,0000 ■ •

80 Medical . . . . . . . . 7,03,27,000

81 Family Welfare . . . . . . . 3,54,42,000

8a Public Health. Sanitation and Wain' Supply .  . JO ..

82-—A Housing . . . . . . .

FINANCE DEPARTMENT

1.48.000

9i Interest Payments . . . . . . 2,Of),000 ..

93 Treasury and Accounts Administration .  .  . 6,75,000 ..

95 Pensions and Other Retirement Benefits .  .  . 59,25,000 ..

99 Compensation and Assignments to Local Bodies and 
Punchayati Raj Institutions. . . . .

PUBLIC WORKS AND HOUSING DEPARTMENT

19.82,000 * ••

107 Orh**r Social and Community Services  .  .  . 3,13,000 .. •

108 Secretariat—Economic Services  . . .   . 7,69,000 ..

iii Roads and Bridges . . . . .  . 3,53,62.000 ..

112 Public Works and Administrative and Functional 
Buildings . . . . . . .

IRRIGATION DEPARTMENT

1,90,40,000 • ■

113 Aid Material* and Equipments . . . . 34,20,000 —

i»5Secretariat—Economic Service* . . . . 2,00,000 •m  *

116 Minor Irrigation . . . . . . . 1,27,000 m «

117 Soil and Water Conservation . . . . 6,00,000 . .

118 Are* Development . . . . . . 43>30,ooo • .

119 Water and Power Development Service* .  .  . 2,58,90,1x10
j*o Irrigation, Navigation, Drainage and Flood Control 

Projects . . . . . . . .

LAW AND JUDICIARY DEPARTMENT
.V5°»72,r*>o -

tsi Administration of Justice . . . . . 44,67,000 ..

i« Secretariat—General Srrvlcn . . . . 1,46,000



331 Budget (Afaha- MABCH 17, 1980 rashtra) 1980-81, 33*
D.G. of 1980-81 and D.S.G. jvr 1979-80

1 2 3

123 O ther Administrative Services . . . .

Revenue
Rs.

3,56,Of to

Capital
Rs.

125 Other Social and Community Srrviccs . . . 21,000 . .

126 Other General Economic Services . . . . 13,000

128

INDUSTRIES, EN E R G Y  AND LABO UR D EPAR TM EN T

Other Ta.'ces iind Duties on Commodities and Srrvices 4,95,000

130 Supplies and Disposals . . . . . . 1,011,000 . ■

131 Stationery and Printing . . . . 1.39.17.000 • •

134- Secretariat—Economic Services . . . . 10,25,000 ..

MO

R U R A L D EVELPO M ENT D EPAR TM ENT

Land Revenue . . . . . . . 3,68,oo,cton

142 District Administration . . . .  • 10,64,000 —

*44 Aid Materials and Equipments . . , , 3,82,000 ■.

*52 Community Development 43,16,000 ••

r57

FOOD AND C IV IL  SU PPLIES D EPAR TM EN T

Secretariat—Economic Services . . . . 3,88,000

158 Other General Economic Services . . . . 4,98,000 ■ •

*59 46,89,000

164

Ssclal W jlfa re , C n l t i n l  Affairs, Sports aad T o arism  Department

Education ...................................................  10

166 Social Security and Welfare . . . . 30 . ■

167 Co-operation . . . . . • . 38,64,000

^168 Tourism ................................................... r, 10,000 ..

169 Revenue Expenditure on Tribal Area Developmen t 
Sub-Plan . . . . . . 34.43,040

170

- Planning Department

Labour and Employment . . . . 2,40,00,000

*75 Area Development . . . . 10 • -

176 Community Development . . . . 2,86,80,000

*77

Legislative A ffilrs  Department

Secretariat—General Service* . . . . 34.ooo ■.

T o t a l  A.—Granti on Revenue Account 78,81,06,53*



1  2  3

■  Rcvmufi  Capital
R*. Rs.

B-GRA.NTS ON CAPITAL ACCOUNT

Agriculture and Co-operation Department  1

189 Capital Côpertttion0  '  . ’ '* .*  .. 1,56,39,000

Urban Development and Pnblic Healtk Department

'97 C.i >ital outlay on Urban Developutcut  .  .  .. 50,48,000

Public Works and Hovsing Department

. '* V *  I  I  * 1  ' -  *

2'iO Capital OuiJa on Roads and Bridges  .  .  .. 71.53,000

aoi  Capital Outlay on Public Works and Administrative
a id Functional Building . . . .   .. 1,00,45,010

*
Inri|«dm Department .

' ■  ■ t t > -
302  Capital Outlay on Public Health, Sanitation and

Water Supply...................................................  .. 3,63,000

303  Capital Outlay on Minor Irrigation, Soil Conserva-
tion and Ajxa Development . . . .   .. 19,68,000

305 Capital Outlay on Irrigation, Navigation, Drainage and
Flood Control Project . . . .   .. 27>97>95>ooo

Industries, hefff and Labour Department
<

407  Capital Outlay on Industrial Research and Develop-
ment . . . . . .   .. 45,50,000

Rural Development Department

314 Capital Outlay on Minor, Irrigation, Soil Conservation
Area Development . . . .   .. 7,66,000

Food aad Civil Snppliaa Department  1.1  ’

>15 Capital Outlay oa Food .  •  _ 63,61,70,000

 ̂ Sodal Welfare, Csdtural Affairs, Sports a*d Tourism Dtpulueat

219 Capital Outlay on Tribal Area Development Sub-Plan  .. 1,38,94,000

Revenue and Fore eta Department 

229 Loan* for Forest . . . . . .   .. 33iOOO

AgrienUara and Co«operation Department 

933 Loans for Co-opemtion . . . .   .. 13,̂3,82,000

4)6 Lckuqj for Fisherie* . . . . . .   .. a, 74,000

-X&-A Loans for Consumer Industries .  .  .. 3,08,07,000

Industries, Bawgy and Labour Department 

358 Loans for Other Social and Community Services  .  .. 1,36,50,000

*39 Loans for Industrial Research and Development .. 41,00,000

333  Budget.'(M«ho-,;PHALGUNA 27, 1901 (SAKA)  rashtra) 1980-81, 334
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Rcvrnur

■  Rs.
Capital j*
Rs.  1

Raral Development Department

269 Miscellaneous Loan* . . . .   .. 7,46,00,000

Social Welfare, Caltaral Affair*, Sports and Toariun Department

277 Loans for Tribal Arm Development Sub-Plan .. 14,12.000

TotXI__B-Grants on Capital Account  ... 1,̂,87 .Ho,010

A-GRANTS ON REVENUE ACCOUNTS

Total—A-Grants on Revenue Account  .. 711,81,̂.53.!

—V

B-GRANTS ON CAPITAL ACCOUNT

Total—B-Grants on Capital Account  _ 1,22,87,60.010

Grand Total  .  _ 12,01,68,86.542

SHRI . YESHWANTRAO CHAVAN 
(Satara): Mr. Deputy-Speaker, Sir, 
I am indeed glad to participate in 
this debate because  the  Finance 
Minister is presenting the Budget of 
Haharashtr& on its new year day. 1 
will, therefore, start by giving him 
greetings on this auspicious day.

THE MINISTER  OF  FENANCl 
AND INDUSTRY (SHRI R. VENKA- 
TARAMAN): Thank you.

SHRI YESHWANTRAO CHAVAN: 
When I am speaKng on Maharashtra 
Budget, I find that there are two 
aspects of the Budget—one is the 
political aspect which is not the 
direct result of the Budget: But these 
Budgets are the product of that poli-
tical aspect Therefore, I would be 
speaking symbolically for all the 
States whose Assemblies have been 
dissolved and whose Budgets are 
being  considered.  This  political 
aspect is something which is not very 
auspicious for this particular regime 
for years to come.

I would like to give some history 
of this problem.  This question  of 
dissolving the State Assemblies after 
the  parliamentary elections  wai 
started as & wrong precedent by the 
Janata Government.  Unfortunately, 
those who claim to be very severe 
and acute critice of Janata Govern-
ment are now walking on the foot-
steps of the Janata Government by 
dissolving Assemblies of an equal 
number of States, 9 State Assemblies- 
I think, this is a very wrong thing. ̂ 
1 would, like to remind this Govern-
ment that Mrs. Gandhi as a leader 
and as a Prime Minister of a previou# 
Government, had taken a decision d 
de-linking the State elections from 
the parliamentary  elections.  What 

the point in de-linking? Th« 
point was that State issue a ar* 
different; State issues ere considered 
by the people in a different manner. 
So, the verdict of the people should 
be taken  separately.  When thos* 
issues  are being judged by people 
and a certain Government is function-

ing and as long a3 there is no consti-
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tutional break-down, it is absolutely 
undemocratic and arbitrary  to dis-
solve such a Government. Particu l-
arly in M aharashtra only 10 days 
before the dissolution, the Assembly 
had met and confidence was express-
ed in the Government by the Assem-
bly. That proves that the Govern-
ment had got a stable m ajority in  the 
Assembly. Even then it was the 
pweetwill of this Government to dis-
solve such an Assembly. This is a 
very unfortunate day to think about 
that in the Indian democratic atm o-
sphere such things can take place 
where e dozen people sitting in some 
room *>f the South Block are undoing 
w hat tfie millions of people have 
done at the time of elections in 1978. 
This is what was done.

Why I am mentioning this political 
*spect is that it has made this Budget 
a bureaucratic Budget, a worst 
Budget. When the political leader-
ship is in authority, when the P lan-
ning Commission is in authority, 
there are certain social and economic 
priorities which are taken into ac-
count while formulating the Budget. 
Today, we find th a t there  is neither 
the Planning Commission nor the 
political leadership of the  S tate Gov-
ernment. The S tate bureaucrats come 
to  IVlhi under instructions from 
another group of bureaucrats. They 
m t with other bureaucrats in Delhi, 
take some view and that is being 
formulated as a Budget which is 
placed before us.

' I would like to ask the hon. Finance 
Minister: What a re  your priorities 
after such an important election 
result? Axe you still only concerned 
w ith your domestic intrigues of a 
political nature? Don’t  you think 
th<at the socio-economic problems 
kave got a higher priority  for your 
consideration? How would you con-
sider socio-economic problems when 
you have not got the properly con-
stituted Planning Commission func-
tioning. Two months have passed but 
there is no Planning Commission. 
We w ere ridiculing the Janata Party  
®Or the rolling plan concept. But now

the whole Plan text seems to have 
been rolled up, and there is nobody 
to guide the 9 States, whose budgets 
are prepared for one y^ar for oil 
practical purposes. Though it may
be a Vote on Account for some
months, once the fram ework is laid 
down, it is very difficult to make any 
further very im portant changes in 
the budget later on. Therefore, I feel 
this Government m ust sit down and 
seriously consider what are their
priorities. The socio-economic p ro-
blems should get priority.

We just now had a row in th e  
House about hiarijan houses being 
burnt or their being beaten merciless-
ly. We have the problem of prices. 
For instance, in M aharashtra there is 
an agitation going on about onion 
prices, which have fallen terriby, and 
the Government agency which was 
expected to purchase it is non-co-
operating by refusing to purchase it. 
There was police attack on these 
people and hundreds of people have 
gone to jail. I am  just mentioning 
one instance. When these problems 
are exercising the minds of the  peo-
ple, how can you say th a t these a re  
not your priorities. Therefore, first 
of all, please make up your mind 
about priorities. Instead of dissolving: 
the S tate Assemblies, you should have 
done something better.

My main point is that when a party 
gets a mandate of this nature, that 
party should not seek a confrontation.
I can understand &n opposition party 
trying to seek confrontation. But 
here I find that the Government 
itself has started this confrontation 
in the country. What India need* 
today ia some sort of reconciliation 
with the people. They have come 
out of the experience of an Emerg-
ency time.; they have also come out 
of an experiences of unstable Gov-
ernment. I think the time has come 
when some thought should be given 
as to how to reconcile on the major 
issues. This cannot be done on poli-
tical terms; it can be done only on 
the background of the solution of the 
socio-eonomic problems. Therefore,.
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I would request the Finance Minister 
to advise the Prime Minister to give 
priority to the constitution Of the 
Planning Commission. Since the 
House is sitting, we should know who 
are the members of the Planning 
COlmnission. While the Cabinet is 
important and Parliament is impor-
tant, in the process of development 
Planning Commission is also a very 
iniportant forum, and so we should 
know about its constitution early. 

As I have !!Bid, thi~ is not ~ proper 
budget. It is rather a bureaucratic 
budget, which is not considered by 
the political leadership at any siBge. 
Yes, certainly, Shri Venkataraman a9 
the political leader is handling 1', 
but at the preparation stage it .... 
not in his hands. In tact, that is how 
he explained it on the first day when 
he introduced the Assam budget. So, 
I would request him to give more 
thought to this problem. 

Coming to the budget proper of 
Maha.reshtra, the ex-Chief :M.iImter, 
Shri Sharat Pawar had issued a 
statement thBt no 'new items ha'Ye 
been included in the budget. When 
a criticism of this type comea from a 
person who was handling the matter, 
it needs very due consideration. 
Well, the Finance Minister might 
point at SOme minor points end say 
that these are the new items here 
and there. Some authority of the 
Maharashtra Government have circu-
lated a note, which I have with me, 
and I find that there is nothing new 
in it. 

Here I would invite attention to 
one aspect. The elected Government 
of Maharashtra was giving priority 
to the problem of, what they can. 
defaulters. A large number of small 
agriculturists and the co-operative 
movement dealing with agriculturiat8 
is in a terrible mess today. 

Sir, one thing should be taken oare 
of in this country more particularb' 
In thoee area which are drough" 

prone areaa because in drought prone 
areas the problem also becomES 
serious. Even when there is no 
drought, the amall-agriculturlst, the 
agriculturist who has got about _ 
couple of acree ot land or three acres 
ot land, even when there is gOOd rain, 
but it It is a non-irrigation land, he 
cannot maintain his family and his 
agricultunaJ. operatlone em that in-
come. 

- the 4e14 of tnciuaUy, we· try to 
deal with the sick industrial units. 
May I request the. Finance Minister, 
because it is the political leadership 
which must give lead in this matter, 
that instead of treating the sick 
individual industrial units, you had 
better treat the sick individual agri-
culturist because he is also in aD 
industry, and try to find out a way 
for thOse agriculturists. The Govern-
ment Clan certainly find out a way tor 
them and that 'Way should be onl,. 
that some cit their non-recoverable 
arrears must be written ofr. That ii. 
the only way. You give incentives 
for starting industries in backward 
areas aDd you certainly write off or 
you certainly Itlve exemption in taxes. 
Here only the legal concept of what-
ever is due is to be recovered. Sir, 
this is very inhuman and when you 
say you want to give priority to the 
agricultural sector, to the rural 
sector, this particular aspect must be 
given special attention to. I, there-
fore, would suggest that that scheme 
has been included in a very mutilated 
form. I would ask him to call the 
officers and find out in what origill91 
form this scheme w_ contemplated. 
Maharashtra State ceriainly can take 
financial risks in this matter because 
this is one of the States whose fin-
ances are well managed and who can 
afford to take socio-economic risD 
in taking some bold decisions and 
showing a new way in this particular 
matter. So, this question Of the 
scheme tor defaulters aDd treating 
them es sick units and giving them 
some facilities for them should be 
settled becaUse being defaulters th.eT 
do not let ta~avt !rom the Govern-
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ment, they do not get credit trom the 
bank. Not only that, the Government 
officers go and auction whlatever they 
have got in their own premises. So, 
this question needs priority considera-
jion. 

I would like to mention another 
I hing which is based on my impres-
sion of the Budget. The rate of rise 
or the rate of growth or increase of 
~xpenditure on education was con-
;;;iderable previously in this State. I 
find this rate of growth of expendi-
ture on educatiOn has practically 
come to a standstill. There may be 
some technical growth, but there is 
not hlgh priority consideration for 
education particularly technical 
education, professional educatioa, 
e_EucatiOn to the backward clasaet: 
and education in the rural areas. 
These are the matters which require 
consideration. I hope, Mr. Finance 
Minister, yOu will look to this parti-
cular aspect of Maharashtra Budget 
Jnd try to do what you can do. The 
Plan was expected to be of RI. 1,000 
('rores. I find that is being redJ,lced. 
The State certainly can do that if the 
Finance Minister can help the Stat. 
to work out the Budget ambitiously. 
You should aspire and show courage 
to have an ambitious pIan becaUH 
from the information that is provid-
ed here, it is clear that they themsel-
ves have raised quite sufficient re-
sources. They have had the capacity 
to raise the resources. Here you are 
i lot helping the States which have the 
.r~pacity to raise the resources. Yow. 
~md better do that and let them have 
a little more opportunity. Naturally, 
r am very glad that some reasonable 
amounts have been provided for the 
two important sectors of irrigation 
and power. Power and irrigation 
are two very important sectors anel 
they have made a reasonable pro'ri .. 
sion for this. So, I would certa1nl7 
like to sound a note of caution here 
and that is the potential that it 
created for 'inigation, whethtt-r it is 
fctuaD.y used or not, is a most 1m .. 
~t matter and that will hay~ to 
~ eeen 8iAd "e ere to see whether 

the investment in power is going ac-
cording to schedule and givini tlut 
result that is needed because lrrlla-
tion is important .fro~ the agricul .. 
ture point of view, and rural areas 
point of view. Power is also ,more 
important from the rural areas point 
of view and agriculture point of view. 

-There is also another aspect that it 
is a high!y industrialised State. If 
industri~ come to a standstill-that 
is what is happening there-the 
sharing of load is a constant malady 
there and one will have to find out 
a solution for this. So, while lome 
into these problems I would request 
the Finance Mini!ter to give proper 
advice to the officers concerned. 

Sir, I have made a general refer-
ence to the problem, but the point 
that I have particularly mentioned 
about the defaulters and about the 
potential of irrigation etc. should be 
carefully considered. About the poli-
tical aspect, I know we will have to 
take more time when the ia.ue 
directly comes before WI. 

SHRI G. M. BANATWALLA (FOR-
nani): I beg to move: 

That the demand for grant oa 
account under the head EducatioR 
be reduced to Re. 1. 

[Failure to name Marathawada 
University after Dr. AmbedkU 
despite the resolution of the 
Legislature] (1) 

SHRIG.M.BANATWALLA: r~ 
to move: 

That the deDl8J1d for a supple-
mentary grant of a IA.1M not ex-
ceeding Rs. 14,22,97,050 in resped 
of Education be reduced to :ae. 1. 

[Fallure to name lIarathawada 
Untverslty after Dr. tAmbedbr 
despite the resolution of th. 
Legislature] (It 

SRRI S. B. eRA T AM' (Kande4): 
Mr. DepuIy-Spea1Ier, Sir. I...... .. 
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[Sbri. S. B. Cbavanj 
eu.pport the Budlet of Maharaahtra as 
preeentecl by the hone Finance Minis-
ter. ~ speakin.g on the Budcet 
.. Maharaahtra, at the very 'outlet. 
I mut lay that I had promised ihe 
Ison. Finmce Minister that I would 
&i.e him the points so that he may 
be able to Jive me the' specific reply 
_ eertain iaNes. But I am satT7 I 
could not do that. I request him to 
send the reply if it is possible. 

Sir, before I start my observat'lolls 
about the Budget proper, I must re-
fer to one or two points which my 
h.onourable predecessor, Shri Y. B. 
Chavan. has referred. One was about 
the absence of the Planning- Commis-
-.ion and without the ,Planning Com-
JIliulon the buaaet seems to have been _Used and he described it as a 
bureaucratic Budget. I think: duriog 
tbe course ot his speech he made a 
reference to Maharashtra Assembly 
bein, there till February, aDd if I 
may say this, most of the oJBcen from 
lIaharashtra Government must have 
fbWiIed the Budaet on the inst:rue-
tlou Of the ~ Government before 
Pebruary. That means, the popular 
mandate wI« there; it it is not there, 
thea certalDlY I would like to under-
st.aDd bOlD him whether he is pre .. 
pared to take credit and discredit 
~ When he is pleading about 
the scheme tor smaIl holders formu-
lated '" the Maharuhtra Govern-
ment and aPeclaU,. tor tlae detau1ters 
of the' cooperative ~es, r am sure 
he II retenioa to the schemet which 
". then Pft!P8l'8cl by the Maharasb.-
tra Govemment which was tried by 
the o&cen with the Beaervel Bank 
01 India, but somehow they could 
~ succeed 10ith them and a modified 
lICbeme baa been Incorporated in the 
Budaet. In tact, I am 8OrI"y hfJ is 
.. there; otherwise it would have 
~ • very in~ tbJ.Dg for him 
alto to mow the- ldnd of aUltude 
wMcIl was adopted then by the Chief 
IIiD1ster 88)'ina that tor this scheme 
Of: ~ it '18 • matter of pre.tige 
With th-. aDd W. Jru come in the 

pre$S. I have not veriJled the vara-
city of the statement which hal come 
in thE,. press, but the press statement 
said that if the schetne is not eon-
cedeC:l by ' the Reserve Bank ot India. 
then they 'were almost warned tILat 

their mint is located in Bombay, that 
the printing press whe!re the cur-
rency notes are printed is in Nasfk 
aDd he bas almost insthcated the 
workers in that area saying that "it 
this scheme is not accepted by the 
:Reaerv~ BIIlk of India, then I would 
rather iIJ8& that both these concems 
are c10eed down." It this newspaper 
Il'eport is correet that he said that if 
the scheme was not accepted by the 
Reaerve -Bank, he would &0 to that 
length, then it is certainly a very se-
rious matter. 

Hon. Shri Y. B. Chavan was please~ 
to make certain observations about 
tha dissolution of the Assemblies. 
He said that the political executive-
which ought to have been there has 
been taken away by tbe dissolution 
of most of the - Assemblies. I am 
happy that he has blamed the Janata 
Government also for dissolving nine 
Aaemblles, but it my memory does 
not fail me, I do not think he made 
then the kind Of statement that bS is 
mlking today. He then only said that 
the nine AlaembUea should not have 
been dissolved. but today. Of course, 
he comes torward in a very democra-
tic manner saying that the dissolution 
of the AssembUes is undemocratic. 

PROF. MADHtJ DANDAVA'tII' 
(RaJapur) : He disagreed with tht 

Jauta Govetrnment even then.. 

mnu s. B. CHAVAN: But he did 
not make any public datemeDt. 

PBOI'. 1lADHD' DAMDAVATIt:, 
He aaic1 10 in the Howle also. 

SHRI S. B. CBA V AN: I am pre-
, p8.I'C to correct JD)'S81l, but I am not 
aware of. it. 

SBBt omBO. naNANDJS. 
(Muzaftarpur): He wall a party to tho 
resolution. 
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SHRI S. B. CHAV AN: Accordina The Arst point is aboUt the iJicome-
10 the Supreme Court's opinion given tax attears which are due aince !t'I2. 
to the Janata Government, if the ma- For the last five or six ,..... repeiIt-
jority of the voters have voted in fa- ed E:lftbrta have been made to ... 
vour of a particular party and it a that these arrean are paid to the 
-different party were to rule in a par- state Government because they form 
ticular State. then certainly they w~re part of their resources, but the ex-
j\.JS'tifled in dissolving that Assembly. planation given is that the! C.A.G. 
They upheld that kind of action and has not been able to certify the qWU1-
on that basis, nine Assem~lies were twu Of slU'charge and lncome-tax 
dissolved. If we are to go by the respectiv~ly. HOW loog is it coine 
figures of voting in Maharashtra, 53 to continue like this-for five or 8ix 
per cent of t~ votes have gone in years? This was alSo a part of the re .. 
favour ot Congress-I, and less than sources and it was pointed out to the 
:n per cent to the Janata Party. Planning Commission and the FiIwlce 

M1ni8try that even after so many years, 

SHRI R. R. BHOLE (Bombay 
South Central): Ninteen per cent. 

~ SHRl S. B. CHAVAN: If these 
ngures are taken into account I am 
sure Shri Y. B. Chavan will ~ot dis-
agreed that the kind Of steJ) which 
was taken was, in tact, necessary, so 
that the real mandate of the people 
is retiected and the real representa-
tives of the people arE' aUowed to come 
In and have their say. 

Now, I will deal with the Budget 
proper. The year 1979-80 which 
s~ows a deficit of Rs. 68 crorel!l, I am 
glVen to understand, is going to close 
with a deficit of only Rs. 17 crores . 
It was possible tor the Stat~ Govern-
ment to tover thIS gap also complete-
ly by adopting the measures which 
in fact, were then enunciated. I wa~ 
responsible lor the presentatiOn of the 
~udget them, and I know -the mea-
sures which were contemplated then, 
th~ resource mobilisation which was 
contemplated and was agreed to with 
the Planning Commission. It that had 
been done, then even this deficit of 
Rs. 17 crores would have been wiped 
out. 

. There are two POints which I would 
lIke to emphasize, and as they con-
c~rn the Government Of India, and 
Slnce the FJDance Minister has pre-
~ted this Budget, I think he wlll be 
able to reply to theBe points wblch 
concern hi! Ministry. 

if We are going to get some kind of 
a set reply that unleas the CAG ~er­
tifies, it is not going to be possible to 
clear the arrears, which are in tact 
due to the Goveriunent of Maharuh-
tra, it will not be proper. As an in-
terim solution, I can suggest that if 
CAG is going to take lome more time 
or if the Government ot Iodia is 10· 
ing to take some time to evolve some 
kind of a formula, as a ldnd of iDte-
Tim arrangement, on account pay-
ment can be made and thereafter the 
whole thini can b •• ettled. Thb • 
()ne thing. 

Another point whiCh I would hkl! 
to bring to his notice is 3bout the 
inter-State matf'er, which has also 
been therf:' for the last 20 years. Maba-
rashtra Government has paid back 
to the GoYemmeJlt of India aDd .... 
cOrding to the provisions of the State!f 
Reorganisation Act, in all these inter-
State disputes. thE:' Govem.ment of 
IndIa has a certaill authority under 
the SRC Act. If that is invoked I 
do not see any reason why this mat-
ter should also be kept pend.lD.e for 
such a long time. I would requ_, 
specially, thr: Finance MJIlister to go 
into this asPect and see- that these 
matters are settled as early al pos .. 
sible. 

1 have been abl~ to 10 throUBh JOmft 
of tJ1ei papers, which were e1ftft .. 
I find that a scheme has __ incor-
porated in the bu~; there I. a bud-
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[Shri S. B. ChavanJ 
let provision of about Rs. 15 cror. 
for helping the . defaulters amon, 
small holders. In fact; the plight of 
the small holders, the marginal hold-
ers and the dry-land cultivators iI 
very bad. There is no doubt about 
it. Some kind of a re-thinking in 
this matter will have to be done. The 
Reserve Bank and the Finance Minis-
try will hava to sit together and 
evolve some kind of a scheme WIth 
a VIew to charge concessional rate 
of mterest, if not to others, at least 
to smallholders, marginal holders 
and dry land holders, not only in 
:Maharashtra, but all over thE:l coun-
try. I am very happy to note that 
the. agricultural production started 
right from about 90 lakh tonnes and 
the figure achieved last year i.e., 1979-
80 is about 104 lakh tonnes. But thet"e 
will haVe to be som€: kind of a cor-
relatIon between the rate of growth 
of population and that of agricultu-
ral production If the small holderl 
and marginal holders are to be tully 
involved in the Agricultural Produc-
hon Programmes, then I am sure that 
this step is a necessity and serious 
Te_thinkmg w111 have to be done. 
The Reserve Bank has merely agreed 
in the caSe of smal1 holders, who have 
been affected by drought and !hey 
show the readiness to pay the princi-
pal amount, either in full or in part. 
If that is agreed to. then the Reserve 
Bank i.;; prepared t() give some cOn-
cession in the matter of interest. I 
thio,k It 1'> too mlleh to expect the 
small holders Or the marginal hOlders 
to pay arrears of int~rest They are 
not in a poSition to llay even the prin-
cipal part of it, much le:ss the inte-
rest. So, as a kind of rehabilitation 
programme, some kind of re-thinkinst 
will have to be done The rate of 
interest will have to be ~ubstantiaUy 
!reduced and I am of the opinion that 
it should never be mOre than four 
per cent in tbp case of all these cate-
gorie~. 8nd r would like to include 
specially the dry land cultivators in 
llabarasht1.'a in this because there the 
irri,gation :tacilitie.e are very meagre 
.ad agrie'lltural production is in fact 

a kind Of gamble. whiQh they have 
to indul,e ia. 

14: .. hft. 

The second thing which I would li!t1' 
to emphasis is the prices ot agricul-
tural inputs. The prices Of most ot 
the things that the farmer has to-
purchase trom the market are eX-
orbitant. Correspondingly, the agri-
cultural produce does not fetch that II 
much money. The prices are very 
slightly increased. if not reduced, 
hardly an increase of about Rs. 2.00 
In the case of wheat and nothing has 
yet ('ome out as to the price increase 
in the case of other cereals. But in-
puts is a necessity. The Minister of 
Agriculture was assuring the House. 
this morning that in the years to 
COme we are going to emphasize m<7re 
utihsation of fertlliser. Fertiliser is 
flOW going to be almost a prohibitive 
commodity, beyond the reach of an 
average cultivator. So, some more 
subsidy will haVe to be given and, 
how to compensate the same is a dif-
ferent matter which the FInance idin-
ist~r will haVe to look into. The 
terms of reference of the Agricultural 
Prices Commission will have to be 
enlarged to link up the cost of pro-
ductiOn with the amount that the 
farmer gets in return for his produce. 
Some kind of a linking will have to }.,e 
done. 

In thi~ respect, I would like to in-
form the House that there has beel!, 
8 tremendous increase in the cot~r 1l 
production in Maharashtra. In tbe 
year 1979-80, the cotton production 
which nonnally used to be about 13 
lakh bales ha~ increo8sed to 16 lakh 
bales. That means, there is an in-
crease of about 3 lakh bales 1\11 over 
Maharashtrn Then main reaSO~l why 
this increaSe has taken place Ie; the 
guaranteed priCe which the Govern-
ment has promised to the cotton gro-
wers. I am told that the period of 
this monopoly cotton purchaSe schE:me 
i. going to expire by the end of thll 
year. I would request the Finance' 
Minister to extend the period o! tb.1 
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~, py ,..,other 10 year, .0 that aeta which were aupplied by the BREI ... 
~ ~. 'of guarantee is liven to the Repeatedly, ~ we have been requestinl 
cpultivator and he mow. for certain tllem. to kindly see that these ale recti-
'h~t guaranteed amount he is going fled at the earliest. Even major defects 
to e~ct after his sale is eftected. in rotors take aa much as 0 ne year for 

Now, r would like to say something 
abOut the Enerly Depvtment und 
sPecially about the shortage of energy. 
]n Maharashtra, there has been a 
chronic shortage Of electricity both 
m industrial and agricultural sec-
tors. POWE:r cuts haVe been cooti-
nuolt~ly imposed in Maharashtra. In 
'he case of most Of the schemes \vhich 
the Maharashtra Government have 
.submitted to the Government of India, 
they have not beE-l1 able to get clear-
ance either from the Energy Depart-
ment or the Plancing COIDIn1.15Sion. 
I WOU1cl request the hon. M.inio:;t!?r to 
kindly bear in mind the the:rmal po-
WeT 5tdtions at Parle, Ujran and 
Nasik and super-thermal power sta-
tion at Chandrapur. These are the 
tour schemes whIch we have sub-
mitted. If the sche:mes arc cleared 
early, I think, it will help the Ivfaha-
ra~htra Government to overcome the 
power f)hortage in that area. 

One more point which I wOll'd likE' 
'k> brmg to hi') notice is about the 
shf)rtage of coal. In spite of the 
fat"t that We are told that the num-
b"->r of wagonc:; have been increased 
and there is a quick movement ot 
coal, still wc' find that there is a con-
sldf'l'able shortage of coal in that 
area The thermal pOWpr stations 
ar(.J able to run hardly upto 75 to 80 
per cent of their capacity. 'Dhe mini-
mum stork which they should have is 
.bout 15 days' stock. I would request 
)aim to USt:: his good offices to see that 
coal ~upp ly is increased. 

Another thing is about the sets which 
were supplied by the BHEL. They 
are of a very low standard. I must 
bring it to, the notice of the Minister 
and specially Mr. George Fernandes 

WAO is sitting here--he was Minllter 
iIl-eharge of Industry. He knows tile 
»roblem very well. T would like to 
briIll to-the notice of the Miniater that 
_or fault. h .... e been detected in the 

complete repair. 

So,~ my request will be that either 
the working of the BHEL should be 
imprOVed to take the responsibility of 
quality control, to take the responsi .. 
bility tor the kind of sets they have 
suppnecf or, instead of standiog on a 
question of prestige-we are more in-
terested in geting power than in the 
source from which these sets are sup-
plied-as it is nscessary, in the inte-
rests of the country, to see tJiat the 
shortage all over the country is broulht 
1.0 the minimum, if it is very necessary 
to go in for imports, then imports 
Ihoul<r be allowed. 

These are points which I hope he 
will kindly bear in mind. 

SHRl R. R. BHOLE (Bombay South 
Central): Sir, I rise to support the 
Budget presented by the Gcvernment 
here. I will not take much time, so 
that there will be enough time for the 
Opposition; they are very anxious 
as seen by their expreSSiOtlS to attack 
from any side and in any way. 

AN HON. MEMBER: We don't attack 
good things. 

SHRI R. R. BHOLE: You always 
attack bad things as well as good 
things. 

MR. DEPUTY-SPEAKER' You should 
say attract! 

SHRI R. R. BHOLE: Yes, that is what 
Is happening. 

Dealing, firstly. with'the pomt raised 
by our friend Mr. Chavan, I will not 
go into it at length because this is 
not the time or the oc_ion to talk 
about the dissolution or ttre Assembly. 
At the proper time, when many cham-
pion. trom tbe other side riae to at-
tack the dialOlution on many around., 
we may k.ave an opportunity to reply. 
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[Shri ROo R. Bhole] 
For the present, I will mention only 
.ne ground, and that is whether the 
Government of Mabarashtra headed 
by the Chief Minister sharaj pawar 
was supported by the people in 1980 
when the Assembly was dissolved or 
whether' be was not. Taking into con-
sideration the percentage of 1he votes 
In Maharashtra, the Coneress (1) poll-
-ed 42.56 per cent of the votes whereas 
the J anata Party which had its Gov-
ernment in Maharashtra along with 
the Sharat Pawar's COng~S and some 
other Parties and Groups took only 
18.9 per cent of the votes. 

AN HON. MEMBER: -Elections werE' 
not fought on state issues. 

SHRI R. R. SHOLE: All the issues 
including the state issues were ar,uerl 
before the voters at the time of the 
Dections. Not only in the city ot Bom-
bay but also in the rest of Maharash-
tra; your object was to get as many 
voles as possible for your candidates 
and therefore State issues were nlso 
argued, National issues were also ar-
gued and many other issue~ were ar-
gued. 

Therefore, the support of the oeople 
which the Maharashtra Government 
perhaps had in 1977 was lost in 1980. 
Lookinr at it from another an~]e, the 
Congress (I) got :~9 seats in Parliament, 
out of a total of 48; the rest were got 
by the Opposition, There was only 
one seat for Sharat Pawar's Congress, 
and that w~p of our respected Shri 
Yeshwantrao Chavan. This is the state 
of affairs. If this is so, then it ('an 
very reRsonably be ('oncilloed that that 
Government bas lorfeited the f'onfi-
dence of the people. If that is so. 
then they must go. 

I will not divert attention in details 
to the law and ordt>r sitllation which 
was -prevailing in Maharashtra but I 
will mention only one instan~e and 
that is of the Marathwada area. There 
~ riots in Marathwada on account 
of the Resolution passed in the Legis-
lative As.embly of Maberashtra un-
animously that the Marathwada Un!-

versity should' be named after D~. 
Amedkar. In spite of the fact that t,Qe 
Government knew that its paSaaae will 
perhaps create a law and order situa-
tion. the Government of MaharasA-
tra slept over it, not for one montll. 
not for two months but for several 
montbs-abt>ut a year-and they did 
not even bother to, find out what was 
happenine in Marathwada. Tbe reault 
on account of delay in implementinl 
the resolution was that all huts IUld 
houses of Scheduled Castes and Bud-
dhusits were set on fire in the \'illagfls 
and their localities were all destroyed. 
The Government did not bother to 
maintain law and order and protect 
the poO;-r "People or their property. They 
did not send the Police to these loca-
lities: - notbin& was done. This is tile 
way in which law and order was main-
tained by the Maharashtra Govern-
ment-which they say was a popular 
Government. 

MR. DEPUTY -SPEAKER: Please 
come [0 the Budget proper so that you 
will have more time for it. 

SHRI R. R. BHOLE: Coming to tile 
Bud,et 1 am interested in the city of 
Bombay. I will raise only two pOints. 
One of the main problems of the City 
of Bombay is the slum arf!'8, The po-
pulation of the dty of Bombay is about 
60 lakhs or more. 

SHRr L;EORGE FERNANDES: It is 
80 lakhs. 

SHRI R. R. BHOLE: YE'S, it has i~ 
'creased to 80 lakhs now. About 2ft 
per cenf of the population perhaps are 
staying -In decent houses and in some 
sort of shelters. But the rest of the 
population are living either in dilapi-
dated houses. fallen houses or in huts 
where there is neither any development 
nor any drainage. latrines, toilets etc. 
They are all living in in!'1anitary con-
ditions. The problem, therefore, is to 
house these poorer classes in the slums 
or elsewhere. It is a very important 
problem and I think it is necessary for 
the Maharashtra Government and also 
the Government ot India to solve this 
problem to the 1extent poss~le. 



353 Bwlget (Moho. ~UNA it, 1901 (SAKA) rashtra) 1980-81, 
D.G. of 1980-81 and D.S.G~ for 1979-80 

354 

1 was tbtnkiol' of PropoSllll some 
solution in so far as the supply of 
money. i,s concerned, for cleari~ the 
slums. I do not know whether some 
of my friends on the other side or even 

.the Government will agree to it. One 
of the solutions is this. We have, in 
Bombay, tonnes Of money .... 

SHRI RAM JETHMALANI (Bombay 
North West): You are speaking for 
yourself. 

SMRI R VENKATARA~AN: Show 
them to me. 

SHRI R. R. BHOLE: My friend, Mr. 
Jethmalani, knows perhaps more than 
what I know, about money, about black 
money. I am talkinl about black 
rooney. 

SHRI RAM JETHMALANI (Bombay 
North West): I know all about black 
money in Bombay. 

SHRI R. R. BHOLE: He is 110t only 
cl good lawyer but is also an expert in 
finding out black money. We have in 
Bombay large sums of black money. 
They are not taxed. The income-tax 
people cannot find them out. What r 
suggest is that some of these big bUSl-
'less houses and trade houses who have 
got lots of black money which is not 
(Il';c}osed to the Government for tax 
purposes, may Jbe persuaded Or even 
(oerced to clear the slums; and if they 
uild some decent houses for the slum-

3wf..~llers, Government should exempt 
that particwar sum as well as an equal 
s~ or half the sum which is spent 
[or clearance of slums, of Income Tax 
dnd o1lb.er allied taxes. I do not know 
whether my friend, Mr. Jethmalnni will 
d~t·{·t I Hm glad he agrees. 

PROF. MADHU DANDAVATE: He 
Wlll agree where he bas nothiIlJ.t to 
lose. 

SHRI R. R. BHOLE: If this is done. 
I think quite a large number of slums , 
,lllay be c:leared. And we have some 

Einess houses which ba\'e already 
pted some vnlages and they are do .. 

g some good work. If it is possible 

for the hon. Minister for Finance an4 < 

also the Government of India, tb ,per-
suacfe some of these bti business hou-
ses with money bags to clear some of 
these slums, it would be a wonderful 
thing. 

There is another thine which I want-
ed to brIng to the notice of the Gov-
ernment, and that is this. Bombay is 
overcrowded. People go there for 
employment. Instead cf. bringing the 
villagers to Bombay, it is better that 
industries for employment are 8$t to 
the villages. If industries are esta-
blished there, then Bombay wlhich is 
already crowed may not be further 
crowded. If that is done, if small scale 
industries and medium scale industries 
are spread out at district places, at 
talukas, in bazars villages and those 
townships are given some urban bias, 
the villagers from viilages will not go 
to Bcmbay or Poona or elsewhere but 
will be there and probably be happy. 
Bombay crowd will also decrease. 

These were the two po.i.nts which 1 
wanted to bring to the notice of the 
House and the Government. I am ilad 
I am 1n a position hefe to support our 
Budget because all told it is a good 
budget. I support the Budget. 

SHRI GEORGE FERNANDES (Muz· 
aflarpur): Sir, I would like to start 
by congratulating the former Chief 
Minister of Maharashtra, Mr. Sharad 
Pawar. Ii is only because of Mr. 
Sharad Pawar that we are discussing 
this budget here today. All the woo-
ing, all the cajOling, all the brow-
beating, every bait that was held out 
to Mr. Sharad Pawar was rejected by 
him. That was the only reason why 
the Assembly in Maharashtra was dis-
solved. My friends on the other side 
are aware of this, and the people of 
this country who have seen what hap-
pened in Karnataka, what happened In 
Haryana and what happened In Hima~ 
chat Pradesh, are also aWare of this. 
So, let us not get into this kind of 
debate on quoting statltttics. They do 
not cotiVince anybody becAU" it ••• 
not sttatist!¢s when the wOObla' ofl ..... l 
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[Shri Geor'e Fernandes] 
'Shared Pawar was .Ioinl on, and when 
he rejected it, like the jilted lover, his 
Assembly was dissolved and he was 
tbrown out. That is why, I would llke 
to congratulate him for making it pos-
sible for my friend, Mr. Venkataraman 
the hon. Minister tor Finance, to com~ 
'forWard With this Budget. Two speak-
ers who spoke from the other side 
'Spoke about law and order. I would 
also like to start speaking about law 
and order-law and order in Mahara9h-
tl·a. This mornin& I received two 
documents. Bo,th relate to Incidents 
which took place after the Central 
Government was taken over by the 
Congress (1) and the state Government 
was dissolved. 

On the 14th of January-two daYl:> 
after the new Government was formeJ 
here, employers in Maharashtra star1-
ed feeling that they had now licellce 
to shoot the workers-I am refelflng 
to the Taluj incident where the twc 
partners of the Pramod Rubber Works, 
the Dikshit Brothers used their own 
revolvers on the 14th of January and 
the 15th of January to shoot down thp. 
workers. That was the signal. This 
law and or4er debate that was going 
on in tlie country during the last Gen-
eral Elections and that has since been 
goin, on in a completely different way-
one saw an example or a sample of 
it tI1is mornina when we referred to 
the attack on the blind yesterday in 
the streets of Delhi. The employers 
thought that now that the Congress (1) 
was installed in power in Delhi, the-y 
did not even. need the Police anymore 
and they could use their own revolvers 
to shoot down the workers. That has 
happened at Taluj, at the Pramod Rub-
ber Works. I would like to know from 
the government what thev propose to 
do in a case of this nature. 

The . sl.lICond doeument that I received 
is from an organfsation-Kashtkari 
S;;lngatal'l. It is an organization of the 
toiUng-peo~ I am sure Shri Shankar 
ltao Chuvan 11 aware of this ol'lanlla-
1100 for 'IrOrkerl that work. among 
the - Adl vaail,-not ver,. far from the 
Utter 01 IIombay, ill DaJlanu and the 
.elIIibotl~ vm.... On ... 20th of 

February, within dl178 of ,.our ditlolv-
ing the Assemblies, a lady-her Dame 
is Buclirakha-an Adlvaai woman, was 
raped and kilJ.ed. It will be one month 
and two aayS since this incident took 
place. People went to Narainpur ana 
shed crocodile tears ... (Interruptiona) 
Of course, they were crocodile tears. 
Then why are not tears being shed 
for the rape and murder of Budarakba, 
an Adivasi woman in Dahanu? Not 
one person has been arrested so far. 
No action whatsoever bas 'been taken 
and this is just one of the many caeea 
in Dahanu area. It has been listed in 
this document which, Sir, if you give 
me permission, I would like to lay oft 
the Table ot the HOlUse because this 
document is nothing but an indictment 
of all that has been going on in that 
region during the last several months, 
may, for several yearS and particular-
ly, during the last one month, the t:tt-
tacks on the Jiarij ans and attacks on 
the Adivasis and the rural poor have 
been on the increase ard this is what 
has really been happening from the 12th 
of January when the new government 
was sworn in here and from the 17th 
of February when Sharod Pawar gov-
ernment was thrown out .. (Interrup-
tions) 

The otber issue that these people 
raised during the elections is the prices 
of essential commodit!es Tbere was 
a lot of talk of onion as if onion was 
the only thing that mattered in this 
country. Across the length and breadth 
of this country there is only one cam-
paign as they went round saying that ~ 
even onions were not available. Sir, l 
yesterday I was in the Pune district'1~ 
in a village called Chakan and daY 
before yesterday I was in N asilr dls-
trictr-in the villages of Ozar and Lasal-
gaon. Sir Lasa1caon Is the bilgest 
onion market in India. About 12 per 
cent of the onions marketed in t1ae 
country are marketed in that one 
village. Last year the total money paid 
out to the farmers theft W8I :Ra. 10 
crGres. I was theN day before ,.ter-
day eveiilna. The7 had an auction and 
10,000 quintals of onions were sold for,. 
prleea ran~ from 30 to 58 paille puI 
kC' .•.• 
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SHRI It. ft. SHOLl!: In Bombay It Planning Commission. You stiU 
was selllnJr at Rs. 8 per k,g. don't have a Defence Minister. 1 do 

SHRI GEORGE FERNANDES: In 
Delhi to-day you are sellilll onions at 
.Rs. 2.60 per lei, but you are paylng 
the farmer only 30 paise per kg. There 
was an aiitatio~ aU over Maharash-
tra. You could not go to Pune ior 
three days because the roads had been 
blocked with the bullockcarts by the 
farmers. What did yOU do? You 1athi-
charged fhem. What did you do after 
wards? You arrested 500 of them and 
put them in the Yeravada Jall. But~ 
they were released only yesterday after 
they had called off their agitahon They 
called off theIr agitation on a condi-
tion. The Government announced 45 
to 60 paIse a kilo purchase pnce. TheIr 
demand was ior 60 to 70 paIse a kilo 
d.S the purchase price-a reasonable 
demand That has been accepted ')Y 
ever), body mcludmg hy the :::.pokesmall 
of the Congress (1) In the Stdte of 
Maharashtra. In Maharashtr-:t, the 
dlstncts of Pune and Nas1k ale 111,11a's 
largest onion-growing ::treas and yet 
this Government IS "1ot prepared to 
hsten to thelr demand. The farmers, 
yesterday, out of sheer de&palr in a 
'Certain sense, out of their concern for 
the life of their lead~r who was on 
hunger strIke, Mr. Sharad JOShI and, 
to a certain extent and primarily. in 
'Order to glVe to the Government a few 
more days to take a decision, decided 
10 sen their onions between 45 and 60 
paise a- kilo. However they say that 
if the price is not paId to them at 30 
to 70 paise a kilo w;th retrospectlve 
~tyect, they wlll start a no-tax cam-
paign in the entire onion growinJi{ dis-
tricts of Maharashtra and that they 
will not Pc\y the land revenue and 
will not return to the banks the loans 
that they bad borrowed from them 
till the Government paid them the dif .. 
1erence between 45 and 50 paise at the 
'lowest level and 60 paise and 70 paise 
at the highest level of prices. So, str, 

,what is the issue that these people 
talked about? I ask- What are you 
doing about these issues? What have 
you done about them. My~. friend, 
Mr. Chavan ialked about tM PlannlOi 
QOmmifSl4n. You for~t . !~'!~ the 

Dot know whether Mr. Venk;ltaraman, 
my esteemed fnend, w1ll finally be the 
Jndustnes Minister or the Finance 
Minister. I do not think that even be 
himself knows 1t. I say you are stlll 
running an ad hoc Government for 
more than two months after you carne 
to power and more than five montba 
after your leader had the Intuition, be-
cause she herself saia that when sb.e 
wrote on a httle chIt 350. This WlUI 
three months before the elections whea. 
she wrote on a .little chit this numbol" 
35(J. But, why did you not write as 
to who would be the next Defence 
Mimsier? Our country's frontiers have 
be{.ome very sensItive with various 
nelgh1)ot..nng countries, but we do not 
have a Defence Mmister. Everybody 
hel e talks about the mdustnal develop-
ment, lw=lustrIal production, downfall 
and so on and so forth I want to 
dISCUSS that here. There wlll be time 
for discussIon and e\'el'ythin~ will be 
blown as to what is said in the budget. 
We will dlSCUS~ it. (Interruptions) My 
question is Why are you allowing tke 
country drift? Why .1re you allowing 
Maharashtra to dIlft? 

The former Chief Mtnlster replied 
to another Chief Minister; Shn Shan .. 
kerrao Cha'ttan to 'ghri Yeshwantrao 
Chavan who said that because Shrl 
Sharad ' Paw ar was c:;till in oftice the 
budget must have a political hand ln 
it. I can say ",ith all the emphasis at 
my ccmmand that there was no poli-
tical hand In draftIng of the budget-
certainly not the polItical hand of Shrl 
Sharad Pawar. But. I "an see your 
political hand, your party's politi.-t 
hand. But, what are you doing with 
Maharashtra? ThIS 1S the budget you 
are presenting-I am not concerned 
with bureaucracy. I certainly am Hot 
concerned. The bureaucrats will carIY. 
out your instructions. I am sure ~u 
are not hE"Te as a snokesman of t1\e 
Bureaucrats But the bureaucrats ali& 
your craftsmE'l\. You gave them 'I the 
idea. 'lbey have given you this bud-
get. What are yOU aoin" for M,ba~ 
~tra? 
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[Shri Geor,e Femand_] 
. Mr. Shole only _,o)ce about Bom .. 

bay. O:t eourse, Bombay has a prob-
lem. I am arateful to him for hIs 
not sayinc that they were created by 
the Janata Government because. just 
now y~,ur sloaan may be anything.-I 
was about to say that-because I saw 
two sparrows may be, you would say 
that it is the Janata which put them 
here. You have a standard argument 
for the Janata Rule, Lok Dal Rule, 
as if you people were born only on 
the 12th ot January this year. But, 
fat thirty years, you ruled this coun .. 
try. Yc,u made a mess of it. The worst 
that you can say about us is that we 
returned the mess to you. That is the 
most that you can say. But, you conl-
tantly -go on harping on the Janata 
Government. What about this budg~t? 
What are you gOing to do with Maha .. 
raSlhtra? 

Mr. Deputy-Speaker Sir, this budget 
has tobe rejected and I am going to 
vote against this budget. They are 
going to undo all that was sought to 
be done in Maharashtra during the 
last two years. I don't agree with Mr. 
~ :.nkarrao Chavan. I have great 
respect for him; he is an aLle cdminis-
trator. But I have absolutely no sym~ 
pathy with his political views, I may 
say. I wonder whether he has gene 
through the hudget. Is it because of 
disciplinr·: Is it loyalty to their lea-
der? Is there any articulation of the 
feelings of the people of Mah.arashtr~ 
and what they expect from this House? 
I would _lik~ you to refer to page 9 of 
this Annual Financial Statement. This 
has been presented by the Finance Min-
ister. It stands in the name of the 
Finance Minister,-not in the name ('1 
. any bureaucrat. I take Item C. Econo-
mic Services. What ~re they trying 
to ~<to? Take item No. 305, Agriculture. 
The ftgure in the revised estimate for 
1979~p is Rs. 45 crores. In the bud .. 
get estimate for 1980-81 it has been 
n!duce<1 . to Rs. 44 crores. This is Re-
venue ~ecount. DisburSflments. In the 
revised lestimates on Minor Irrigation 
for 1979-80; it is put at Rs. 12 crores. 
This bas been brouaht down nOlw to 

Ra. 11 crores in 1980-81. l!eaardina. 
IOU and water conservation the ~ed 
estimate for 1979 .. 80 was Rs. 28 crateS. 
They have brought this down to Ra. 
17 crores. On industries, we talk about. 
industries ,oln, to or beinl spread out 
in the rural areas and as Minister of. 
Industries r announced this in the past. 
And 00 Industries the last year's re-
vised estimate was Rs. 3.96 crores and 
this has been bro\l.iht down this year 
to B.s. 3.92 crores. The ft&ure last 
year on village and small industrie. 
was Rs. 3.59 crores. This is now 
brought down to Ba. 2.83 crores. The 
biggest sllce has been in the area 01 
irrigation, drainage and flood control 
projects. Here against Rs. 66 crores 
of last year, ~ou have provided fOT 
Rs. 10 crores only this year. See the 
sharp decline in the allocation made. 
This is your concern for Agriculture. 

., SHRI R. R. BHOLE: They are re-
yised estimates. 

SHRI GEORGE FERNANDFi3: Please 
read the last revised estimate. Mr. 
Bhole. and the budget estimate. They 
are not capable of even readin~ 1he 
budget papers. 

S::-:;U R. R BHOLE: I am reading 
v/.lth you. You are readin.:: ouly E>sti~ 

m2ted flgu.-es. 

SHRI GEORGE FERNANDES: Here 
it shows: Budg~t Estimate 1979-80, Re-
dsed estimate 1979~80 and Budget 
Estimate 1980-81. This is what I am 
reading frC'm. 

SHRI S. B. CHAVAN: 1 bOjJe ~'OU 

have gone through all th.e figures. 
Power figures have not been quoted by 
you . 

SHRI GEORGE FERNANDES: I am 
not yielding just now. 

SHRI S. B. CHA VAN: Figures, are. 
not fully quoted by you. 

SHru GEORGE FERNANDES: t o 
i&:l.cf page 14. This is Capital Ac-
co~, 9}sbur$ements. A much biggu 
.slicing is done here. Take capital 

" ... '\.. ... 
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outlay on minor irrigation, soil con- they concerned about the ploblems of 
.servation, and area development. Thia Maharashtra? There is a general un-
is item No. 506 on page 14. Prom RI. derstandlng that Maharashtra is best 
16.98 crores, it has been brought down administered, it is the most resource-
to as. 8.36 crores. The capital out- ful and the richest State. But Maha-
lay on Anim.a.l husbandry ,.,as Rs. 76 rashtra has a tremendous contrast. 
Jaths and this has been brought down You have Bombay city on the OM 
to Rs. 51 lakhs. On Dairy ~velop- hand, the richest city. More than 
ment it was Rs. 57 crores and it has half the wealth of this country, white 
been brought down to Rs. 3.51 crores. or black, define it in any way you 
Take capital outlay on fisheries, next want, is concentrated in Bombay. But 
item. From B.s. 148 lakhs this is just under the shadow of th:e sky-
brought down to R&. 77 lakhs. scrapers is Konkan whose poverty 
The total amount in all these items can only be described by artists. It 18 
was Rs. 37.48 crores which has been difficult for human being, for an ordi-
brouiht down now to Rs. 35.59 crores. nary mortal, to describe the poverty of 
There is increase in the population of that part. The only other' pal1 com-
Maharashtra by two percent and we purable to Konkan is North Bihar. 
thought that that development, pro- There is no other comparable part...-of 
grammes would be taken UP more India to compare with the poverty ot 
seriously. But what we find on the Konkan. You have Marathwada, 

-other hand is ~hat you have reduced you have Vi darbha , you have vast 
your investments. You take the Capi- areas where there has been no de-
tal Account on Industry and Minerals. velopment, development has not touch-
The sub-item shows capital outlay on ed those areas. The whole concen-
Industrial research and development. tration of your economic policy was 
tHere from Rs. 5.05 crores you one which should firstly treat the 
have' brought it down to Rs. 2.35 States like Bihar, States like Orissa, 
crores. Regarding Capital Outlay on even uttar Pradesh, particularly the 
Village and Small Industries, you Eastern part of· U.P. has become the 
have brought down the allocation colonies to rob them of their resourc-
from Rs. 1.75 ('rares to Rs. 1.03 crores. es and take them to the big cities and 
We thought that Social Services and even when you took those resources 
EdUcation will get more ... allocation t~ the big cities like Bombay, Ban-
but here also it is the other way galore Or Madras Or Calcutta, you 
about. Please see page 13 of the ignored the rural areas completely. 
Annual Financial Statement. Please Yet you are suddenly getting up and 
take the item, capital account on 80- saying 'Janata rule and Lok Dal rule' I 
cial and community services. Take am worried and worried for this reason 
Educaticn. What a sharp decline here? that one must have the humility to 
For' Art and CultUre trom Rs. 1.40 admit one's mistake. But what I am 
crores. it goes up just to Rs. 1.44 finding today is that after returning 
crores. But the Capital Oullay on to power after an absence of 33 
medical assistance is goin~ down from months, the hon. lady and the gentle-
Rs. f.47 CI"Ores to Rs. 3.19 crores. On men are not realising ~ mistakes. 
Public Health, Sanitation and Water They are trying to find scapegoats-
Snpply, from Rs. 6.30 crores, it goes Janata and Lok Dal. This slogan can 
down to Rs. 4.14 crares. FOr Hous- take you only up to a point, may 
ing from Rs. 4.19 crores it goes be for another 3 months, not beyond 
dOWn to Rs 4.3 crores ,and for that. So, don't make that statement. 
Urban Development, from Rs. 1.25 We have gone through this drill. r 
crores, it &'088 down to Rs. 65 am stating from. my experience thot 
lakhs. So, where is the money go-
ing? What are they doing? Are they 
concerned about Maharashtra? Are 

excepting that we made a sincere 
effort to bring about a change in 
policies ..... . 
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AN RON. MEMBER: 
Tates and Birlas? 

What abOut brine about cbanles for wor.. aDd it 
you go on in W. manner, I can t.u. 
the people of Maharashtra that 0Q1:y 

SHRI GEORGE FERNANDES: Yes, 
yes, I am prepared to discuss not only 
Tatas and Birlas but name the God-
father I am prepared to discuss. 

AN HON. MEMBER: 
cement administration ... ? 

Including 

SHRI GEORGE FERNANDES: Yes, 
including cement administration, my 
dear friend. You raise the issue and 
I am prepare« ~ discuss it on tne 
floor of this Heuse and outside. I 
don't run aw.,. from debate, I dcm'" 
run away from discussion and I don't 
hold on to somebody's petti-coat anti 
argue. But I make my points from 
the statistics available, I speak from 
facts and I speak with conviction. My 
views do not caange with times. So 
don't lell me that. 

These- gentle.en and these hon. 
Gentlemen are not sfJ.ll realism~ that 
:for 30 yearS they followed' policies 
which impoverished Konkan in Maha-
trashtra, which impoverished Vidarbha 
and Marathwada in Maharashtra which 
did not allow Ute Adivasis in Dahanu 
which is just baH-hour's drive from 
Bombay city, to live a human life, to 
live in dignity. Chief Ministers came 
and went. Everybody came and went. 
But notmng just happened there. This 
is what is worrying me when I took at 
this budget and when I look at thei r 
attitudes. Therefore, I am making my 
observations on this budlet and I am 
requesting the Finance Minister to 
have a look at these figures. If you 
want to pass a vote on account, seek 
a vote on account, don't ask the peo-
ple to vote for this budget because 
asking-the people of Maharashtra for 
this is to ask them to deny themselves 
aU developmental progrAJ'lmes which 
the earUer Government of Mr. Sharad 
Pawar had initiated. If you want to 
brlnf!_ about changes. bring abOut chan-
les for the better. But please don't 

God will be able to help them because 
it seems to me that the Con,res .. 1 hu 
certainly decided not to be wi tb the 
people of Maharashtra. With these 
Wt'ros, I would express my very strong 
objection to the bu~et that has been 
presented and I mean to oppose the 
hudge! at every stage. 

SHRI BALKRISHNA RAM C HAN-
DRA WASNIK (Buldhana): Mr. De-
puty-Speaker, Sir, I rise to support 
the Budget for Maharashtra that has 
been presented by the Finance Minis-
ter. 

The han. Member who just tmded 
his speech is better knOwn fo: the scan-
dalous Baroda dynamite case, is better 
knC'wn for protecting the interests of 
the industrialists. the landlord and 1S 
better known for man v other bad things 
that have happened during the past 
thirty-three months of the Janata and 
Lok Dal rule. It is well known fhat 
the hon. Member for Muzatfarpur is 
a very well-equipped and good deha-
tor and bas command over EngUsh 
and thus can convience many p~ople 
by giving wrong figures and showing 
them as rIght. But I am grateful to 
him when he himself in his book said 
that he was responsible for dynamiting 
so many trains, fOr killing so many 
lives, for injuring so many people anCl 
for brinaing aeony to the people of 
India. I do no.t understand how Ike 
people of India elect such kind of 
people to this a1l.iust House and how 
can they represent 1he people of India 
in this House. 

SHRI GEORGE FERNANDES' Sir 
he is insulting the electorates of Muzaf: 
farpur ... (lntert'uptions) . He should 
not attack the people rtf Muzaffarpur 
Let him attack me and I would tak~ 
that, but not my electorates. 

MR. DEPUTY -SPEAKER: Please 
confine yOurself to the budget. 
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BAKCHAN ... · Uties are there, but not et¥»uc'h .tWtt ... 
DM WASMUC: Sb:. the :r1nance tion is given either to Maratllwada 
Mini.ter had very Utt1e time to pre- or Khandesh or Vidarbha. I would 
pare the budget that he .\las presented request the :E1lnance Minister that 
to this House. But during the short when he looks to the interests of 
time at his disposal, he has presented Bombay and Western Maharashtra, he 
the best kind of budget that I was should also look to the Wlder-d~ve1op . 
.,ossib)e for him. I am sure, the things ed regions and peoples of Marathwacia, 
wi!: improve in the days to come and Khandesh and Vidarbh'_ Not sum-
the difticulties that are beina faced by cient funds are provided for the 
the people of Maharashtra will be development of irrilation-nor suffi-
over. 

I would like to draw your attention 
to one point that was made by my hone 
friend, Shrl S. B. Chavan, about the 
paucity 01 power in Mahara~htra. Let 
me remmd him that the peop1e who 
were governing Maharashtra then had 
their source of power in Delhi. In 
~hat case, how can there be pOwer fll 
Maharashtra? There must be scarcity 
of power in Maharashtra. Shri Shared 
Pawar was there In Maharashtra, but 
his sourCe of power and generation of 
power \K,'as at 1, Race Cour.s~ Road and, 
tJaerefore, there was shortage of power 
1m Maharasthtra. .. (Interruptions) • 
The sides have been changed, the 
road has also changed and the road 
to pl'ogress and prosperitv has now 
!orne. The place is 1, Safdarjang 
Road now. I as sure and the people 
of Maharashtra are sure that this 
road wia now lead to prosperity of 
Mah&.nlshtra. I have no doubt 
about it. 

The hon. Member for ¥uzaft'arpur 
gave many figures about the budget, 

>but I ant not glO~g into those 
figures. I would, however, like to 
raisIe a few questions before the 
House. First, there are certain 
under-developed regions in the State 
.r Maharashtra. My complaint is 
that though there has been industria~ 
and. other developments in the State 
Of Maharashtra, these are only con-
fined to Bombay or 'near about area. 
Most of the industries are only in 
this areas. 

Agricultura! development also is 
there at'ound Bombay, particularly jn 
Western Maharashtra. Irrigation fact-

cient incentives iiven for the develop-
ment Of indus_leg there. Now 
that the generation of power ha.3 
come to De:hi, and Mr. Ve..:lkataraman 
is the chief engineer of that power 
station. I would like that he now 
pays more attention to Marathwada, 
Khandesh and Vidarbha. 

I know what was happening dur. 
In, the 33-month rule of Janata and 
Lok Da!. I know that the hoo. Mt'm-
bar from Muzaft'arpur can only say, 
'Ah!' when I refer to the Janata Party 
and Lok Dal. All the atrocitIes start 
with the letter 'A' viz, atrocities on 
Adivasis and Harigans and atrocities 
on Muslims. All these things happen-
ed mOre when the Janata rule was 
there, and more when the I~k Dal 
rule was there. After the Govertl-
ment under the leadership of :Mrs. 
Gandhi has come, you can quote 1 or 
2 instances: but we can quote hundred.,. 
and many more number of instances 
than those taking p!ace to-day. Have 
you forgotten what had happened in 
Belchi. Jamshedpur and Kanpur? 
Have you forgotten what had happen-
ed in Hyderabad or Malkapur? Y O'U 
have not forgotten them; but you win 
conveniently not speak about th('se 
things. but mention only thin,s which 
are oCcurring after the Congress JI) 
party's rule has come about. 

There are some other paints on 
whiCh I wanted to $peak. But ther~ 
is no time. Prices are going uP. I 
am sure the Finance Minister will do 
his best to hring down the prices, and 
that peop1e win be satisfied that their 
pockets aTf not pinched very much. 
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[Sbri Balkrishna Bamchandra 
Wasnik] . 

I wanted to brin, 8Qme other prob-
lems to your notice now. But I have 
other occasions also to speak on these 
ilubjects. I will speak On these 
subjects, wh~n the Demands :for 
Grants for them will be taken up. 
But I would hke to speak about one 
problem in brief. 

A solemn assurance was given by 
this Par!iament and the Prime Minis-
ter of India to the people of N agpur 
when it was decapitalized due to States 
Reorganisation. Now some people are 
trying to go back on that promise. I 
would llke to say here ill this House 
that people of N agpur will take every 
step and wi!l go to the E'xtent of 
shedding their last drop of blood it 
anybody tries to bring dOW~l the im-
portance of Nagpur by shifting Offices, 
by shifting industries Or by shifting 
other important things. Thank you. 

SHRr A. T PATIL (Kolaba): Mr. 
Deputy Speaker, Sir. r rise to support 
the budget presented by the hon. 
Finance Minister in respect of Maha-
l'ashtra State. Before I straighway 
go to the budget, I would like to 
make passing reference to two issue~ 
which have been raised by the hon 
Members from the opposite side. One 
is about the dissolution of the Assem-
blies and the other is about Talaja 
incident. As tar as the dissolution of 
the State Assemblies is concerned. I 
do not wish to enter into fuB discus-
'Sion of the matter. The h.on ex-Deputy 
Prime Minister, Shri Yeshwantrao 
Chavan has said that one could have 
understand it there had been a cons-
titutional break-down and then the 
dissolution would have been ordered. 
He disapproved the action of the 
Janata Government in deciding to 
dissolve 3 State Assemblies in 1977. 
I am not going into the discussion of 
the matter at an. even though the 
Supreme Court might have adopted 
the ltne of thinking that wal' taken 
by the Janata Governmellt. I would 
like to bring it to the noticp of thE' 
House that a government is not run 

always by a written constitution 
tho~h the State may have a writt.n 
Constitution alone. It is bnposs1b!e 
to run a government by a written 
Constitutidll. A part of the activitiy 
of the ilovernment in any State which" 
has a written Constitution must be 
necessarily under an unwritten COIl$· 
titution. So far as the Indian Consti .. 
tution and the runnJ!ng of the govern-
ment at the Centre and in the States 
is concerned, nowhere in the Consti .. 
tution is there any provision for the 
party system and yet we are running 
the government on party lines, on 
party system. N ow if the party sys-
tem is a part of constitutional stru-
cture-although unwritten-and if 
there is a break-down in the party 
system, will it not be a constitutional 
breakdown? That proposition I dct: 
sire to pose before this House. I am. 
not a judge. There may be Members 
who claim to be judges of the Cons-
titution and they may judge it. I 
am not going that aspect, because 
peop!e are there to judge both the 
propositi<ms proposed by me and by 
'anybody else. Therefore, this House 
is able to judge, whether if there lS 
a constitutional break-down in that 
sense, the Central Government is nOt 
entit!ed to dissolve those State Assem-
blies where opportunitists, self-
seekers, power stickers sit together 
without their having any fundamental 
basis for cohesive party. 

They squader away public funds ... 
(Interruptiol'lB). Let not hon. Me~ . 
bers interrupts. They may have better 
knowledge perhaps, I am not sure of 
that. That does not mean that my 
knowledge is imperfect. Let them 
understand it also, let them not ask 
how or why. If they do not under-
stand things, they should consider 
whether the position they are occupy-
ing is proper or improper. I am not 
going to give any judgement on that. 
Now, the thing remains that public 
funds are squandered in order to keep 
together peOl;>le to sustain the govern-. 
ment, to sustain power. Will it be 
running of a government? Can they 
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say that the gcwermnent is running? or undertake the responsibility of 
I do not wish to have any detailed paying compensation for the !and re .. 
tUscu.ion on it now; it wi!l come up quired by the railway. This was un-
when the ordinance will come before usual. Railways are Central goVel1l-
the House for d.isdJ.on; at that ment projects and they bave to take 

time we shall have a detailed discus- responS'ibility for all costs to be paid. 
con. Unfortunately the Government of 

About the Tenaja incident, the hon. 
,entleman from the Oppostion statpd 
that the Promodd. Rubber Factory 
owner was encouraged that as soon 
as the Congress government was ins-

iaIled at the CE:1ltre, immediately the 
1:apitalists got all powers to shoot 
POOr workers. I had visited that spot 
immediately; that fa~ls in my consti-
tuency; I had visited that spot in the 
company of the police officers and I 
demanded of them that full justice 
should be done to the case and ~hat 
no police authority must be under any 
.pressure from any capitali:,ts. they 
have ordered 'Immediately a mageste-
rial enquiry into the matter. I do 
not wish to enter into any other de-
tali; the result of that enquiry would 
be out soon. I alSo saw to it that 
the workers who became jobless 
should get employed somewhere. 

Coming to the budget proper, I in-
vite the attention of the HOUSd to the 
West Coast R.a.Lway. It is not only 
the Konkan railway, I am calling it 
the West Coast Railway. It is the 
missing !ink in the west coast rail way 
between Bombay and Mangalore. If 
you look to the map of India, you will 
'find that on a!l coasts there are coastal 
r.ilways; this is the only missing 
link between Bombay and Mangalore 
that is sought to be provided for 
'The raGway budget provided for about 
RI. 3.24 crores on the so-called Apt a-
Boha section and Ba. 3.24 crores on 
Valal Road-Diva section. It is 
necasary that this work should be 
'liven impetus and priority. Un-
fortunately in the budget of Maha-
rathtra State provision has been made 
only to the extent of Rs. 5 lakhs on 
Ronkan Railway. May I oolnt out 
that when this project. Apta-Roha 
was taken up the then Railwav Minis-
ter had cberCed or pressed upOn the 
State Government to bear the liability 

Maharashtra was made to take that 
responsibility. 

Mr. DEPUTY -SPEAKER: Your 
time IS up; you have not come to the 
subject at all. 

SHRI A. T. PATIL: I 
state the propositions. 

shalt !lOW' 

The first is that the provision for 
compensation is inadequate. Since 
only Rs. 5 lakhs have been provided 
for m the Budget. I reques!: tne 
Central Government to take upon it-
self the responsibiaty to pay the com· 
pensation for land acquired and the 
payment should be made immediately. 
That lS number one. 

15.00 hrs. 

So far as the second pOint is con-
cerned, I may invite the attention of 
this House to the Employment Guaran .. 
tee Scheme. Employment Guarantee 
Scheme that IS being worke:f. in Maha-
rashtra i~ a unique scheme. People 
contribute 50 per cent of the tota] 
cost and the State Government con-
trIbutes to the extent 01. another 50 
per ce'l1t. Here we have taxed the 
people especia!1y for this ~cheme. We 
estimated that we receive Rs. 37 crorE'S 
:from the people for the purpose of 
Employment GUara.ntf;ee Scheme. 
Cktvernment itself pays 50 per cent 
from the Consolidated Fund. I call 
Upon the Central Government to pay 
proper atMntion to this particular 
scheme which is unique in itself and 
to contrib1fte further to the extent of 
SO per cent Of the present fund. That 
means in all 33 per cent be contribUi 
by the people. 33 per cent bv t ' 
state Qo\'ernrrlent and 33 per eent 
the Centr~l Government. The C-entral 
Government may also contribute equal 
amount-37 erores so as to m,ake 
a total of Rs. 111 crores. In the 
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current year 1979-80 the cost on 
Employment Guarantee Scheme is 
likely to be Rs. 80 Cl'Ol·es. Rs. 74 
crores will not be sufficient. For next 
year provision has been made lor Rs. 
70 crores. But even taking intI) 
account Rs. '14 crores, it may not ~ 
sufficient to meet the l'equrr~mcnts Jf 
Employment GUdrantee Scheme. 
Therefore, I request this Governmerj'::, 
specially the Finance Minister to see 
that equal amount is contributed by 
the Central Government so that the 
amount contributed by the people and 
the amount contt<ibuted by the State 
Government and the amount contri-
buted by the Central Government will 
be equal. 

The third point is about Rural 
Water Supply Scheme. Provision has 
been made to some extent for meet-
ing the requirement.; of Rural Water 
SuPply scheme. While replying to 
my Supplementary Question put to-

.:ty. the hon. Minister said that there 
cuuld n'Ot be a pha~ed time bound 
programme for supplying water. I 
may bring to the notice of this House 
and the notice of the Financl~ Minister 
that the (iovernrnent of ~aharashtra 
has already resolved (in fact, the 
Legislative Assembly has resolved) 
that :rro village should be left without 
good drinkinJ water in a period of 
Rve years. There is no difficulty to 
have a time bound phased llrogram.me. 
I would, therefore. request the Central 
Government to clear all the schemes 
that have been sent to the Central 
Government fur rural water and more 
lunds should be gi.en for the same. 

The next point is about the deve-
lopment of saline lands (Khar lands). 
I may point out to the Finance Minis-
ter that tt)reign aid is offered to this 
country for the development of saline 
lands i.e., coastal land. Without any 
precondition crores 0'£ rupees are 
being offered. Will it not be possi-
ble for the Central Government to 
have a . dialogue with those foreign 
Governments to get financial aid 
and tec'tlnical aid from those coun-
tries? If the Finance Minister so 

permits me, l shall have a talk with 
him on this POint. t therefore, re-
quest that tor the development of 
saline 18.Dd and coastal land, this 
Government should make every etlort 
to 0 btain financial aid from foreign 
counrties. 

Carnine to fisheries, the Konkan 
area, to which reference was so loud-
iy made by a member from the op-
position as the most backward area,. 
is also cun~erned with fisheries. But 
so fal _~ the Marine Product Export 
Promotion Commission is concerned 
It has put a ceiling upon the ex.port 
of silver pomfret to the extent of 
::JOOO ~nnes per year. With the rise 
in the cost of diesel and other mate-
rials fOr catching fish, it has become 
absolutely necessary that they shc,uld 
be given better market to improve 
their economy. FUr that, this limit 
of 5000 tonnes per annUm should be 
removed and they should be permit-
ted to (.xport all the possible silver 
pomfret to foreign countries . 

There is another problem in respect 
of fishing. For constructing fishing 
traw]erE:. financial aid is not gh,en. 
They are also not given sufficient 
diesel for running the trawlers, with 
the I esult that they are suffering 
today. I hope the Government will 
look mto both these matters regard-
ing regular financial :tssistance from 
nationalised banks and also hvail-
ab:Uty Of diesel to the fishing traw-
lers. 

MR. DEPUTY-SPEAKER: Be 
should conclude now. 

SHRI A. T. PATIL: I am conclud-
ing. So far as power is concerned. 
provision has no doubt been made, 
but Maharashtra producea almost one. 
third of the wealth of the nation 
through industries. If that aspect 
is taken into consideration, it is the 
imperatiVe duty of the Central Gov-
ernment to see that the industries do 
not sufter due to power cuts. Un-
fortunately, what had happened was, 
on 17th January the notification "'-. 
published dissolving the State Assem ... 
bly. From 18th January onwards, the 
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power lenerating stations at Nasik, 
Paras and Koradi were shut down 
dUe to non-availability of adequate 
coal. 

MR. DEPUTY-SPEAKER: If you 
take more time, you would be depriv-
ing another member of your own party 
the opportunity to speRk. 

SHRI A. T. PATIL: I am conclud-
ing. I wish to invite the attention 
of the Government to the Seventh 
Finance Commission Report. l hope 
the Fmance Minister wiU look into 
those recommendations and will try 
, 0 implement them faithfully and 
honestly so as to J give benefit to the 
different States of the country. 

PROF. RUP CHAND PAL (Hoogh-
ly): Sir, Maharashtra is one of the 
unfortunate States WhlCh have bc('ome 
the vIctims of the Draconian dissolu-
tion game by the Centre It is unfor-
tunate And I rIse to speak with fin 
dnglll~hed heart that the people of 
Mahal ashtra cannot find their budget 
ill ~'u~ed by their own representa-
tives If} their own Assembly. It is a 
serious SItuation. Because such dis-
solutIOn hlts at the v~ry root of the 
federal concept as was envisaged by 
the founding fathers of the Constitu-
tion. Very nalveh of course, they 
are trying to find a precedent in the 
action taken by the prevll's Janata 
Government in 1977. This compari-
son does never hold good. Firstly. 
because at that time in 1977, most 
Gf the states had outlived their 
usual tenure of five years. Above all, 
there Was a verdict, a massive verdict 
a total verdict against the emergency 
excesses, against the Emergency 
rules. But this time with a 43 per 
cent victory, with your 43 per cent 
verdict, vou are trying to find a pre-
cedent in a nearer similar action by 
the previous Janata Government. 
But the situation then was entirely 
different. There is a gulf of dlfference 
between theSe two verdicts. You 
cannot compare the present verdict 
with the verdict of 1977 which Vias a 
10ta1 verdict that the people of India 
gave, 

Let us come to the Maha~L 
Maharashtra is a land of riches. It is 
also a land of abject poverty. :Maha .. 
rashtra is a State where there ~ 
Bombay, an illuminating Bombay. 
where multi-millionaires roll in their 
air-condItioned multi-storeyed houses .. 
Just by their side, lakhs and lakhs 
of people, 20 lakhs of people live 
under the open sky. They are the 
pavement dwel1ers, the helpless lot. 
If one-third of the total population of 
Greater Bombay are pavement dwel-
lers, the other one-third of the popu-
lation of greater Bombay liVe in 
slums. Bombay has the biggest 
slums 'Of A '>la. After 32 years of our 
Independence, after 32 years of so 
many pl0U~ (ieelbl ahons of socialism 
and 'Garibl Hatao' what do you find 
In the life of the peop1e':' They are 
hving in abject starvation. There is 
no plaCe for them to live. Their 
children are dying on the streets Gf 
Bombay. If that lS the situation pre-
vaUmg in the city, the pef>ple in the 
rural areas are nO better. Their lett 
has nCVe-r improved during the last 
32 vpars even a:f1er so many promises 
and so many pious declarations. 

15.13 brs. 

[SHRl SlUVRAJ V. PATIL in the ChaiTr 

If we come to the question ot lan«J 
reforms, what do w. ftnd there? The· 
1961 Land RefOrDll Act of. Maha-
rashtra was revised in 1975. At that 
time, the hon. Member-I do not find 
him sitting here now-Mr. S. B~ 
Chavan, himself had said that nothing 
had been done with regard to land 
reforms. !He himself had admitted 
that Ministers and Lesistors had 
avoided the Land Ceiling I .. aws even 
by giving fake names so that the,-
could keep their own lands. EveR 
now, there are large tract. of land, 
upto 400 acres, sometimes in the name 
of their servants, sometimes in the 
name of their relatives an4 sometimes 
in the name of their unborn children 
even. Tbat is the kind of situation 
prevailh.ig in Maharashtra. 
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Who are these landless labourers? 

They are .the Harijans, the Scheduled 
'Castes people, the Scheduled Tribes 
peOple tor whom they have shed 
to!lnes and tonnes of crocodile tears 
during the last 32 years, but nothing 
has been done. If that is the condi-
tion of the rural poor, of the landless 
labourers, of the Harijans, the Jot of 
tne small farmers ~ no better. Just 
now, the hon. Member was referring 
to their condition. Their condition is 
serious. 

Just by the side there is another 
picture. That is the picture of co-
operatives. Maharashtra is very 
much known for its cooperatives. But 
mostly whOSe cooperatives are they? 
They are the cooperatives of the rich 
farmers. The sugar bat'ons dominate 
the co-operatives, the sugar tycoons 
dominate the co-operatives. Snme-
thing is rotten with the whole state 
of co-operatives there. So, a cOlnpre-
hensive enquiry should be in5tituted 
into that. 

Then I come to another very im-
portant question. The ruling party 
claim to be the champion;.> of the 
down-trodden. There has been a 
long-standing demand for changing 
the name of the Marathwada Univer-
sity after the name uf Dr. Ambedkar. 
During her election tour Shrimati 
Indira Gandhi did not speak even a 
word on that question. A unanimous 
resolution was adopted as early as 
1978. Up till now, .even though so 
many questiuns have cropped up, that 
sensitive issue is being kept in abey-
ance. I would request the Govern-
ment to come to an early solution on 
this question. 

Coming to the spiralling. prices, the 
Common people are ,~asping under 
the pains of inflation. Let us look 
at the other end. The agricultural 
producers are not getting remunera-
tive pricet. Take for example 'onion'. 
In fact, tJ'le earlier electign uf I98() 
was known as the onion election. For 
the last 'line days the producers of 

fOnion are I 'gitating :for a remunerative 

price for their produce. l hope the 
onion politicians will look into this 
problem and try to solve it. 

With these words, I oppose this 
budget lock, srock and barrel, because 
for the last 32 years this Government 
has been following the capitalist pat1l 
of development and by this path no 
problem can be solved. Pious dec-
larations will not help u~. Unless and 
until the people take to the socliaistic 
line and bring about radical chanPS, 
no problems will be solved. 
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#, fcre ~ ~ it ~ ~ ~ it '(.-T t, 
~ffi~rnit.~~pl~1 

# ~1:fiIiT ~ ~ ~ ~ 1JR itit,..· 
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as presented by the Finance Minister. 
Sir, it is reany an irony of fate that 
some of the hone Members on the 
other side have criticised the working 
of the PDF Government, little under-
~tanding Or rorgetting the fact that 
Mr. Shankerrao Chavan and many 
others now on that side were in the 
PDF Government. Mr. Shankerrao 
Chavan was one of the Ministers !n 
the PDF Government in Mahara~htra. 
You Wer~ also a witness to the work-
ing of the PDF Government in Maha-
rashtra. As far as the dissolution of 
the Assembly is concernea, I consider 
it to be the greatest insult to the peo-
ple of Maharashtra becclUSe Maha-
rashtra is nicely governed State in all 
respects. Moreover, Lhe GovernOr of 
Maharashtra, Shri Sadiq Aliji had not 
submitted any report stating that 
there was breakdown of law and 
order in Maharashtra. Neither did he 
suggest that the Government in the 
State cannot be carried 'On in accord-
ance with the provisions of the 
Constitution. Sir, many attempts 
were made to engineer dE'fections In 
Maharashtra to break that Govern-
ment, but they failed miserably in 
those attempts and ultimately this 
sort of dissulution came on the State 
of Maharashtra. Now, the people in 
Maharashtra are wondering-just nOw 
my friend, Mr. Fernandes has already 
suggested how allocations on each and 
every item have been decre~scd and 
reduced and know how inju~tice tl> 
the people of Maharashh a has been 
inflicted in this Budget. 

Sir, I\Iaharash1ra is ~>ne of the effi-
ciently administeJ.'€d States where 
employment guarantee scheme, rural 
wat~r supply measurc~, construction 
of huts for rural landless and mono-
poly cotton procurement financial 
assi.l~t.:m:-e to cooperative societies- and 
sales scheme are undertaken. t 
would say that all these constructive 
activities which aim at thE" ameliora" 
tion of the conditions of the poor-
~asse~ <?f Maharasbt~ have beel'l 



379 Budget (Maha- MARCH 1'1, 1980 ra,htra) 1980-81, 
D.G. of 1980-81 and D.S.G. for 1979-10 
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given the ,o-by in the present Bud-
get, Merely giving fringe benefits 
would not render any justIce to the 
peoPle of Maharashtra. Progress was 
"ery fast under the past Mlnistry, but 
the present portents are that It may 

-come to a grinding halt at the end of 
the periOd of allocation in this budget. 

The Finance Minister has not only 
-reduced the allocatrons, but has given 
\1P certain basic economic programme 
undertaken by the PD}C'" Government. 
If things go on in this way, I think 
the people of Mahar.shtra would not 
sit silent as far as this Burlget and 
their economic progress are concern-
ed. 

I would give an example. Though 
outwardly the economy of the State 
may look to be buoyant, the masses 
are living in abje.: ~ p:)verty, dnd if 
al 'Ocations are reduc~,-I. that amounts 
f 0 adding insult to mjury. 

The City of Bombay ha<:, been re-
ceiving a step_mothC!l'ly treatment at 
the hands of the Central Government, 
though it contributes 12 per cent to 
the Central Exchequer bv way of in-
come-tax. The Cent1.al Ministry of 
Agriculture has been pushing thl4()ugh 
a gigantic fish processing plant in the 
city of Bombay. The people of Bom-
bay have objected to this plant be-
cause it is located in the Sas'5on Dock 
near Colaba, where there is no arterial 
read In the shallow waTers of the 
coast about 50,000 poor fic::hermen 
haVe been earning their bread, and 
'lOW they will be thrown out of their 
jobs by this gigantic fish processing 
plant. I bad led a de>pntatlon to the 
then Agriculture Minister and he ap-
pointe<f a committee which came to 
Bombay. They have collected some 
evidence, but their report has not 
seen the light of day. !. would re-
quest the Finance Minister to kindly 
.,;>lace it on the Table "If the House, 
because the people of BOlnbay, es-
pecially those residing in Coleba and 
6al8OOn areas would like to know, 
Our poor fishermen would like to 
"know, what their fate will be with 
-regard to that scheme. 

In Bombay, there are 20 lakhs of 
people who are living in hutments. 
The Central Government has done 
nothing for them; on the contrary 
they have burnt their hutment. at 
Govandi. They were tear-gassed on 
the 15th March and a lathi charge' 
was made. There was thing. Let the 
hen. Members on the other sidet who 
are crying hoarse about the ~o-called 
and alleged atrocities under the 
J anata Government, open their eyes 
and see what is going on under their 
very nOse. Twentv lakhs of pe( 'pJe 
are living in hutments in the city of 
Bombay. There are no basic or sanl-
tarv amenities available to them but 
the poliCe force goes there one fine 
mOl ning and they arc thrown out 
I'J ')m their hutments. 

IvlR CHAIRMAN: We h'ive t\) 
finIsh t his Budget by 4 O'Cloek and 
T l,~ve a few more llamp~ 

SHRI RATANSINH RAJDA: Yeu 
8hould not be unkind to the slum 
dwelJers. Their voic£> must be 
heard. Basic amenities lfk~ water 
<. upply, Boads, electrlcitv are not 
available to the slum dwellers of 
Bombay. The prices are soaring sky 
high. I, would request the Finance 
Minister to visit the city of Bombay. 
There are long queues, which were 
not seen during Janata reghne. Sugar 
is available at eight rUPees and more 
per kilo in the city of Bombay after 
you took ever the reigns of power. 
Kerosene is not available to the peo-· 
pIe and when you talk .. ~bout the poor ~ 
people and their amelioration, 
would like to know what sort of JiTO-

grammes, economic programmes yOU 
are pushing ahead. The city of Bom-
bav is a democratic island and I 
think that this insult and injury is 
being inflicted and a step .. motherly 
treatment is being meted out tf) tbe 
Bombaymen because the cit.v of 
Bombay has voted for the .lanats 
Party. If that is SO, if th.t is tile 
attitude qf the Governm.~nt I may o.ct 
help them because the peo,le ef 
Bombay and Maharashtrn art: not 
going to tolerato tt· . · 1 
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SHRI RAVlNDRA VARMA (Bom-
bay North): Even God cannot help 
ihem. 

SHRI RATANSINH RAJDA: No. 
The people of Maha rashtra are not 
.going to tolerate this kind of hard-
ship any more. 

. Having said this, I would, oppose 
thIs Budget and the estimates submit-
ted by the hon. Finance Minister 

SHRI SHANTARAM (Chandrapur). 
.Mr. Chairman, Sir, I am on my leg~ 
to support the Budget presented by 
our Finance Minister. I fully endorse 
the VIews of my other friend who 
just sPOke about Nagpur About the 
Western Coalfields Limited, .. t has 
been reported in the pre. that it h 
~eing shifted to some other place, 
lnvolvmg a cost 'Of Rs. <{ crores. I 
want to bring to the notice of the 
Government that this is very much 
resented by the people of Vidarbha 
regJOn of Maharashtra Stat0. 

I want to speak about the power 
shortage. As far as the power Fhor-
tage is concerned, there is a super 
thermal power station, which is being 
-constructed in Chandra Pur district of 
Maharashtra. It has a capacity of 
2,340 megawatts, at a cost of DB. 140 
cmres. I t will exploit about 5,000 
minion tonnes of coal, giving employ-
ment to 3.000 persons. But the Cen-
tral Government has not i1vcn the 
sanction to this project, and if it is 
] eft to the State Government, I am 
£lfraid, it will take ~b,)ut ten Or fif-
teen years for this project to be com-
pleted. So, I draw th~ attention of 
the Finance Minister to give his spe-
cial attention to this project. 

Another project which is to be 
.cleared by the Central GovernJdfmt Is 
Machlighat Paper Projeet, which wDl 
'Produce, about 13,500 tonne. of writ-
in, paper, giVing total emplO7lIlent 
to S,DOO peopm. Land is to be allotted 
"to this project. The State Goftrn-
ment has not clven laDd to this pro-
ject. 'the OoverDmeDt of India bas 
a1,0 »CJt ~18UfJC1 thit JNJeel 

An~ther thing which 1 \Wuld "like 
to brmg to the notice of ' thiI Bouse 
is about In£hanpalli proJect, which 
comes up in my constituency. It was 
an iSSUe in the last elecbons also and 
people resented about this project It 
will have about 30)000 acres of land 
Inyolving about 125 villages, rich 
nuneral deposits and other things . 
I have already written to the Prime 
Minister about this requesting her to 
intervene, which she had done. It 
involves the tertitory of abOut 38,000 
hectares of land, valuable teak wood, 
forests worth crores Of rupees in 
addition to the annual yield of riee 
.and virginia tobacco. It has a popula-
tion of not less than 30,000 peopJe 
inhabiting in about 124 villages of 
the Sit.Pnchn tehcll, mostly belonging 
to Scheduled Tribes. I suggest to the 
Government that tha height of the 
proposed Ploject sh..>uld be lowered 
or the site should be changed. I think 
the Government should nOw make a 
re-survey about this project and give 
r(' lief to th(' people there. 

My last point is about the inter-
State roads. Chandrapur district is 
the only district in Maharashtra 
where inter-State roads are not tured 
Or aspl"ta1ted. I draw the attentl'Dn 
of the hon. Minister to this state of. 
affairs and request him to take Ileces-
sary st eps in this regard. 

~ Ii'n nm ~ (~) : 
~ ~, ~ Pr if3I'e or.r ~~Of ~ ~ ~ 
.iT tt t I lI'5T ~ ~ ~ ~ q'~ ~ 
II'R: ~ 6) m t I nr~pr~ ~ ~ "~ ;r;rt 
~ ~ t, ~ ~ t ~ Ifi) ~ t.1T 
~f I " 

T~ mdt lJ)\;r;rr ~~ ~ ~ 
'r''' t I WZf'tt\j7;j) ty;') \iT ~ tr)\;r;,T~) ~ 
'IfI1ttt , l\lT ~ if ~ ~ lfl1r;n 1fiii~ ~ 
wm;r it (t \WIT~ ~T 11i tft I ~ ~f.1r;rr iii fill( 
~it~m~1ft'~~~~ 
~ ~ .i4ff.iid ~ it; ftt~ tR ~ 
R ~ ~ ,fi I4T;r tffT ~ I 

~~ it '"~ ~ .,. . ~r 
...... «-t .. 1I'f ~ t I ~ ~ "' __ 
it~wq~.n~ ~ .... 
w6 t • 
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~ fer. ~.qr \ill qf(ff'.4fa- t ~ \iRai mr ~ ~ 
ile it <=:1' t 1 f~ -4l ~Cfi ~Trr it ~1l"'T fCfi ~ 
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mwT tf7:: ;;;rfrtt <r.1 f~«" ~fifi cnI ~ if; ~"" 
~ir ~ I ~%1'\; l~ ~Tmf CJ:t ~ ~iT qf~­
froa-~ ~1~Rf f~IiTor g~ ;t ~;:r~ Gj~'~: ~ ~~ 
ifi"(Pl'T ~~T ~ I U;:l.fCfT~ I 

SHRI RAMAKRISHNA MORE' 
(Khed): I, take this opportunity to 
mention sOme poin4 s re~arding the 
budget which has been plac~d in the 
House, 

There is a very serious problem of 
lift irrigation schemes which are pend-
ing since 1965. A large number of 
schemes have been left inCOlnplete 
resulting in non-use of water resour-
ces and rise in the liability of poor 
farmers. The investments are Iyin, 
waste with n'O returf"ls from the same. 
but only increase in interest each 
year. Ironically, the budget has 
made no provision for helping such 
farmers, I am to requeat the Hon.. 
Finance MinJjS~~J' to reconsider the 
issue of incomplete lift irriptloA 
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achemes aDd I"*'«km JOZDe aulNkty ted "IS a boon to the indtata' JIlts 
to complete the sanae, and also to aDd buaiDeasmen and other capttaJlstl. 
give .some relief to the poor farmers. 

llepnUn, tile lCheme tor Seed 
Capital to Educated UnemploJed 
YOIdb, I see 110 provision In the 
budpt, aeparateb'. Last year some 
saaetioned schemes were Ilot provid .. 
ed with seed capital. I am to re-
quest the Hon. Finance MinIster to 
saDdlOD substantial 3mount. for the 
implementation of this scfteme. 

I am to refer to the statement of 
Sbri Swaminathan, Minister of State 
for Agriculture, reprding tae pur-
chase of onions. t am to state that 
the support price announced is below 
the production cost, which works out 
to approximately 58 paise per kUo-
gramme. The support price given by 
Government is only ranging between 
45 paise and 60 paise per kilogramme. 

It 1S absolutely n~essary that Gov-
ernment must fix a support Jjrice for 
O'l,ons at 70 to 80 paise per kilo-
gl am lIe ::,;) as too make its production 
remunerable to the cultivators. 

Furthermore, 80 per cent of onion 
productIon comes trom Maharashtra. 
However, there are no proper storage 
facilities for onions and those existing 
are lnadequate. Some provision must 
be made in the budget for setting up 
such storage facilities, and as this is 
a major crop in Maharashtr3, the 
Maharashtra Government should not 
sholve the entire responsibility on the 
Central Government. 

I would like to ment~on a few wores 
about the PDF Governrnent. The 
PDF Government in Maharashtra had 
given the people only attractive slo-
gans during it's brief rule. 'rhere was 
no constructive work done. The 
Chief Minister was only busy pleasing 
and satlsfying the various factions 
and groups of his PDF Government, 
with little time to do any work. 

1'be Jana SaJ1Ih .faction which had 
dominated the GoV8l".DMent 8DCl with 
whale support the ~ aia-

With these words, I support tbe 
bu.dpt. 

~ {~ ~ it ~t(1 ~ ~ ""', 
:;n~I, ~ al ~~ ~ ~ ~ iti ~ 
it q'flfifil ~ if~ ~ ;rl~ tim 
~ aT II ~ ~ ~Tf.ffl it .. 1: it 
~~ Cflff J;f\if ifiVfl lifI~ i I "'li' aifi 
~ tiT Ciilfif'T ifil ('fl~ t-~ ~ 
tfCnr ~ ~ q;,f';f1r ~ if m ~ ~ 
~ ~ en: ~ .~I"',~ I P 
~~ • ~ ~If~ if?r 1ft IPft f.f ~ 
~ .-r fcmtl~~,~) q-am M '"~ 
~ trn' ~I~ ttil~. m '((r I ~ W 
~ ~ "'.('f t i3I'if ~:~~ it ~ ;Jilfi 
ItlT q',if .,.q ~I~ '"' 1M. ~ 
m~ it ~~ .11t ttit I ~ ilT( ~ 
NR ~ ~1'1' ~ ~ Cfilf\;jl\si. ~ RII' 
"",'flIT' ~~q:pTN~' 
lifiiR1f",1ij qt ~ 1:( -l, ~ ~ IIIi1f 
~ ~, m ~ Ifit a-~ ~ tt 1ft , 
M .t1f q ~ .. tt ~ '11ft" fit; 
qr ~ iii\' mm ~ t, ~ ""f",r"" 
tit ~ ~ 'IIltf t ~ ~~, t« :I{f 
~ d.~ en: ~ ~~ m ... 
t ~ l11t ~, ~ -- W\1r n iI1I1l 
Cf( SI'R ...n IIiT ... twit Q m t, 
~ ~ wn 1fQ?i4ITfJ ~ ,..,. 'It 
qi\' lIMn' t • .. t('(h$iii,i it 10 
... 4iiRl""" ... .. q t WIl .... 
~.-tM"'fiJ~ .. ""'''' 
_~..., .. , .......... trt. 



387 

SHRI P. K. KODIYAN (Adoor); 
Sir, since the time at my disposal is 
very short, I shall try to refer t. a 
few points very briefly ..• 

1m. CHAIRMAN: A few pei.nts 
a bout Maharshtra Budget. 

AN HON. MEMBER: Let US eK-
tend the time, Sir. 

SHRI p. K. KODIYAN: The arst 
item I want to bring to the notiee of 
the hon. Minister jg in regard to the 
plight of the cotton growers. Of the 
hon. Members trom Vidarbha region 
who spoke here, to my utter surprise 
none referred to the cotton growers' 
plight ... (Interruptions) The hon. 
lady Member mentioned abOut setting 
up a factory-not about the ~u1tiva­
tors' problems. Here, the point is that 
the cotton growers do not get a remu-
nerative price ... 

PROF. N. G. RANGA: You are 
right. 

SHRI P. K. KODIYAN: This is the 
main point. 

The Government of India has set UP 
the Cotton Corporation of Inci1a-the 
CCI, which has the habit of never 
entering the cotton market in time ..• 

PROF. N. G. RANGA: That is right. 

SUI P K01)IYAN: And WMD 
it enter9 the market ... 
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'PROF. N. O. RANGA: Not tully. , 
saRI P. K. KODIYAN: ..... in 

collusion with the traders they are not 
prepared to buy the marketed cotton. 
Only a portion of the marketed cotton 
they fbuy and the poor and the small 
peasants wait for weeks together and 
at the end, are forced to sell at throw-
away prices. 

PROF. N. G. RANGA: 
right. 

That is 

SHRI P. K KODIYAN: This has 
been happening for the last several 
years. Therefore, I would request the 
hon. Finance Minister to look into 
this aspect of the cotton cultivation 
in Maharashtra and liberally assist ... 

PROF. N. G. RANGA: But you have 
the monopoly corporation. 

SHRI P. K. KODIYAN' I am com-
Ina 

. . . . to llberally assist the State Mar-
keting f!'cderatJon which i! the agency 
for the monpoly cotton procurement 
scheme of the Maharashtra Govern-
ment. Since they have no money ... 

PROF. N. G. RANGA: That is the 
point. 

SHRI P K. KODIY AN ... they are 
&ften forced to iSSUE' post-dated che-
ques to the peasants. Therefore, I make 
an earnest appeal to the hon. Finanre 
Minister. Please persuade the Reserve 
Bank ot India to advance at least 
Rs. 200 crores a<,; loan. . 

PROF. N. G. RANGR: To Marath-
wada only? 

SHRI P. K. KODIYAN: Not only to Maharashtra but to other states 
also. I am in support of the monopoly 
procurement scheme which should be 
extended to other cotton-growing 
States. This is my first point. 

The secOn(l point is the composition 
and functioning of the co-operative 
SUlar Mills in Maharashtra.. The name 

'co-operative' is a mlsnomer. It is 
controlled by kulaks. At the same time 
there is a paradoxical situation. I 
do not know how it was allowed to 
function in the name of 'Co-operatives' 
because I find that 82 per cent of the 
membership ot these co-operative 
factories is from peasants owning less 
than 3 acres of land and then 10 per 
cent to 15 per cent is from peasants 
owning less than 5 acres and 3 per cent 
of the members own more than 5 acres 
and it is this 3 per cent which controls 
thesc co-operative societies. The 
Co-operatives Act in Maharashtra bas 
been framed in such a way that thi'J 
minority, i.e. the rich kulaks ... 

SHRI BIJU PATNAIK: When was 
it framedC:» 

SHRI K. A. RAJAN: When the 
Congress Party was in po"per every-
where. 

SHRr P. K. KODIYAN: This mia.-
rity was able to control the soeietF . 
Therefore, my request is: please 
amend t1'118 Co-operative Act at tile 
Maharashtra State and provide t..-r 
representation proportionate to the 
numerical strength of each economic 
group of the sugar cane growers. 

1600 bra. 

MR. CHAIRMAN: Mr. Kodiyan, 
your time is uP. 

SHRI P. K. KODIYAN: Ky lad 
point is about Maharashtra University, 
naming it after Dr. B. R. Ambedlcu'. 

SHRI R. R. BHOLE: r did not raiae 
the point of naming it. I merely men-
tioned about how the law and order 
situation was allowed to be deteriora-
ed there. 

SHRI p. K. KODIYAN: You did not 
mention. The hon. Member who spoke 
-1 do not know his nam~aid not 
even to mention such a sensitive 
thing. This is a problem in which 
hundreds aDd thQusands of scbedule4 
castes and other proll'easive people 
were involved. Many scbeduled castes 
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{Shri P. Ie. Kodiyan] 
people were arrested and a lot of blood 
ked been shed an4 the Kaharashtra 
Government have shirked this res .. 
J)(JMibiUty of imPl~menting the assu-
r8aee liven to the scheduled castes 
people as early as in 19'17 to rename 
the Xarathwada University after Dr. 
B. It Ambedkar. That should be im-
plemented. 

This is my earnest request. 
lhese words, I conclude. 

With 

M.R. CHAIRMAN: Now, the hon. 
Minister . 

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATARA-
MANY: Mr. Chairman, Sir, the debate 
on, the Maharasbtra Budget bas been 
enriched by the contribution from the 

. two former Ohlef Ministers, one for-
mer Cabinet Minister and a number 
of distinguished members fr('m Maha-
rashtra. 

Therefore, I am thankful to them 
for the contributions that they haw~ 

made. Also I assure them that some 
of the points which they have made 
will be taken note of in the regular 
budget that will be presentE.·d later on. 

As usual, the first objection that was 
raised was that the dissolution of the 
Maharashtra Assembly was undemo-
cratic and illegal. Sir, I do not want 
to repeat my argument again. There 
is going to be a full-dress debate when 
t he Proclamation comes before the 
House and it will be dealt with, 1 hope, 
on either side. (InteM"uptions) If yOU 
want anything more, I will tell you 
that. Both by the Constitution and by 
the judicial pronouncement-1he deci-
siNl of the Supreme Court-and by the 
political practice established by yoU, 
it has been justified. 

I shall proceed to deal now with the 
pro blems relating to the budget. I wish 
to give a few broad outUnes of this 
budget 5'0 that people may get a whole 
picture of the budget 'Dresented. Be-
fore I liD into the individual point~ 
raised "ttr the Members. r should say 

that the Kabaraahtra Plan outlay hal 
been increased from. tbe orialnal . RI. 
762.5 crores with aD addition 01 RI. 2'5 
erores in I.I.T.P. to Rs. 101 crore8 in 
1980-81. This rept'eSeJlts a broad step 
up in the total plan investment. 

Again, the Central assistance has 
been fixed at Rs. 187 crores for the 
year 1980-81. The broad allocations 
are that for irrigation, flOOd contl'O'l 
and power, Rs. 474.5 crores is allotted. 
It is almost 60 per cent; actually, it 
is 59.2 per cent, whicb has been allot-
ted in this sector. 

And, the further break-up of this 
will show that Rs. 316 crores is aUot-
ted for Power and Rs. 159 croreg for 
irrigation. 

A point has been made that Minor 
Irrigation ,has not been t:1ken care of . 
Here I wish to point out that major 
and medium irrigation will cater to 1.11 
lakh hectares for the year 1980-81. The 
minor irrigation schemes will cater to 
23.000 hectares in the followi~ year. 

As regards the drought situation in 
the state the allotment under the nor-
mal food for aid programme is 81,000 
tonnes .. A special allotment of 55,000 
tonnes under the food for work pro-
gramme has been m~lrle. There has 
been no complaint that the allotment 
is inadequate. In any evpnt, I want 
to assure the House that similar aUot~ 
ment will continue for the next year 
also, 1980-81 and there will be no room 
for complaint that adequate food is nof 
given to the states in respect of food 
for aid programme ('r for the drought 
relief programme. 

No\\' I will examine some of the 
points raised by hon. Members. 

Mr. Chavan s.aid that this is a bur-
eaucratic budget. Having been a Mem-
ber of the Planning Commission myself. 
I would like to explain the procedures 
in respect of the formulation of the 

. plan. At the end of the C'<11endar year 
it is tlie State Government otllcers 
who ·come to tbe PlannIng Commis-
sion and discuss it at omelat lege1. 
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'r~ cUleuu UM: .'1 fer each State o~er the coUDtey aDd it mq lead to 
witb. the PJaanto.c Commission. ~ak.. a declaration in the activitiea Of the me into accowu the Deed of var~ co-operative societies. 
sectors aDd the luDd avaUabM. a leJ:ienle 
IS drawn up and more or leu the plan 
for the State is arrived at.·.ADd the 
sLlb8equent discuesion between the 
Chief Minister aDd the PlaD.Diq Com-
mission Deputy Chairman is more or 
less to let a political commitment from 
the C.M. that tbe aap will be filled up 
boY adequate tax mobilisation effort. 
Therefore, since the later is also Dot 
being done, you cannot say that tbis 
budget is in an)' way d'ifterent trom 
the budget ordinarily presented or 
usually presented so 'far as the plan 
rart of it is concerned. 1 do, not deny 
tnat any successor government can 
(!hanie the priorities or that they may 
reallocate things within the broad para-
meters but to say that this is a 'bureau-
cratic bud&et is not justitled. Mr. 
Chavan also referred to the fact that 
there has been no PlanninC{ Commis-
sion. It is true that it bas taken some 
little time to appoint a Planning Com-
missicn but what 1 want to assure 
hon. Members from Maharashtra par-
ticularly in this Bouse is that the State 
of Maharashtra has not sufiered on 
account Of the absence of the Planning 
Commission and they have had the 
best treatment under the circumstances 
as any other State. Mr. Chavan also 
refer:red to the writinp: off ot. certain 
debts owed by the small agriculturists. 
A scheme was formulated by the Maba~ 
rashtra Go,vt. in which it was sug-
gested that certain debts due to co-
operative societies will be written off 
as they are unable to pay these debts. 
Hon. Members know and particularly 
those 'Who have been in Administra-
tion in the States are aware of this. 
Mr Biju Patnaik bows this. If Co-
operative institutions are deprived of 
their resources by way of writing off 
of the loans advanced, their ability 
to borrow from the Reserve Bank will 
to that extent get reduced and as a 
consequence further expansion of rural 
credit and agricultural credit or others 
wDl suffer. Another aspect of the case 
is it 10u give an Impression that debts 
clue would be written oil, I am. afraid 
It will lead to s1m1lar clamour aU 

PROF. MADHU DANDAVATE: Mall a-
rasbtra -_ Government had. suuested 
that the arrears of interest on the 
loans wlifeh had been taken by tbe 
small farmers and land owneq with 
5 acres of land or so, sbOlUld be waived. 
Talks were loing on with the Beserve 
Bank on this point. What is the posi-
tion -on that? 

SHRI R. VENKATARAMAN: 1 have 
not completed my answer. Therefore, 
I was ,oing to sugest that the alfer-
nate scheme which was suaested by 
the .Reserve Bank was acceoted by 
YOU aud by the Maharashtra Govern-
ment. The alternated scheme sugest-
ed by the Reserve Bank was that in-
stead Of writing off of the loans, you 
should make a selective criterion. So 
in the-caSes ot those areas which have 
suffered drought tor a period of 2 ,ears 
out of 4 years and those havin.c ODly 
holding of 2 or 21 hectares, the inte-
rest may be written of! and the prin-
cipal recolvered in oart Or spread over 
some years. Now, this is a scb.eme 
wbien is much better and that is a 
scheme which is under the coll8iiera-
tioD and discussion with the Maharatfl-
tra Govemment. Therefore, I am 
thankful to Prof. Madhu Dandavate 
for reminding me of this. But I was 
going to say this because I said that 
the other scheme was not the proper 
one. 

SHRI BlJU PATNAIK (K.,.r. 
para) : Is it meant for Maharaahfra 
only or for the whole country? 

SHRI R. VENKATARAMAN: Now, 
it is being disctlssed for Mahar_ua 
and wben Orissa and other states come 
uP, it will be taken care of. 

SHRI BIJU PATNAIK: There ... 
a move -by the ON.a Govel'DlDflftt lIl.t 
it should be fctr 2 yeal'8. NOW, the 
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compound interest on the principal of 
Rs. 500 has accumulated so much that 
i~ has become Rs. 5000 in ten years. 

SHRI R. VENKATARAMAN: Now, 
the Govemment ot Maharashtra has 
waived the interest in the sense that 
tbey will undertake the liability. Well, 
if any State Government does it, it 
will also be considered. 

Now there was another point which 
was raised by Mr. Chavan, namely, the 
irrigation potential. lie said that 
attention should be paid fOr the irriga-
tion ,potential and the use of the poten-
Ual created. I am happy to inform 
him that the utilisation of the com-
mand -area has increased from 40.3 in 
1978-79 to 46.2 per cent in 1979-80 and 
it is further expected to increase to 
48 per cent in the year 1980-81. 

Then my esteemed friend, Shri S. B. 
Chavan, bad referred to the same 
scheme and be wanted to modify the 
scheme as suggested by me. Govern-
ment, as I said, are considering this 
matter and will reach conclusion on 
this. Be also referred to the Income-
tax arrears which have not been clear-
ed. This matter has been under con-
sideration by the Comptroller and 
Auditor General and some suggestion 
that an ad hoc or a part payment 
shoUfcf be made was given. Well, 1his 
is under examination and it will be 
attended to as early as posible. 

The next point raised by him was 
the allocation of public debt between 
1be St.ates of Maharashtra and Kar-.a1il:a. This relates to the problem 
created by the fonnulatton ot linguis-
tic states. Here, I am unable to hold 
.uch hope except to say that the Gov-
ernment of India hay, no legal autho-
rity 10 compel any other State and 
what they would Uke to say is that 
we must continue the discussions wi th 
t1le other two States. 

8brt S. B. "Chavan also referred to * mODopoly procurement scheme. I 
wBI deal with the point ralled b,. Slut 

Kodiyan also at this state. We have 
Cotton Corporation of India which 
buys cotton only as a support price 
institution. Sbri KodlyaD seems to be 
under the impression that it is an orBa-
nisation wIlich buys whatever is ofter-
eel in the market. No. Its function 
is not to buy whatever is: offered in 
the market. Its function is to buy only 
when the prices go below the support 
price and when it reaches that posi-
tion, the Cotten Corporation will do 
that. 

PROF. N. G. RANGA: Why should 
we not extend this in respect of other 
commodities also? 

SHRI R. VENKATARAMAN: There 
is another corporation which is deaUng 
with monopoly procurement and that 
is the Maharashtra Procuremen t 
Scheme under which they buy aU the 
cotton that is offered in the market. 

SHRI P. K. KODIYAN: But they do 
not have enough finances. 

SHRI R. VENKATARAMAN: If I go 
on replying to this, I will not be able 
to complete my answer, therefore, I 
would say whatever I want to say and 
leave them to draw their own infer-
ences 

The Monopoly Procurement CorpOra-
tion buys all the cotton that is offered 
in the market and it has problems, no 
doubt, ot finances, but they always 
sort out with the Reserve Bank and 
credit Is arranged between the Reserve 
Bank and the Corporation 

Shri Cbavan also made a reference 
to the fact that the Corporation's term 
is coming to a close. t wish to inform 
him that the Government will be very 
soon considering extension and will 
come to a favourable decision on this 
matter. 

Shri George Femands, u usual. was 
very ektquent. In tact, Shrt GeoJlC! 
Pernand.. is one person who Cl'ft _. 
port emotiona lnto economi5. 
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PROF. MADHU DANDAVA'l'E: And which he has been referriog to, viz • 
. you imported demotion In allocations. the Annual Financial statement. He 

saRI R. VENKATARAMAN: He 
Q.uoted a number of figures and said 
that the allocations have gone down. 
One should know to read Budget docu-
ments also. There are two documents 
one is tbe annual financial statement 
which deals with plan and 11on-plan 
together. The other is about the Plan 
document which deals with expendi-
ture under Plan schemes. The Annual 
Finaneial Statement which ueals with 
the Plan and the non-Plan schemes will 
not give a correct picture, whether the 
investment is higher or lOWer for de-
velopmental purposes, because there 
can be a reduction in the non-Plan 
expe~iture. And, therefore, it can 
show a lower figure. There can be an 
increase in the non-Plan expenditure, 
in which case it will show a higher 
figure, while in fact the developmental 
figure may be lower. 

So, on~ should look at the document 
relating to the Plan. Before he came, 
I gave the total picture of the overall 
increase in the Plan. It is possible 
that in eertain. items, there can be an 
increase or decrease. But the total 
figure is what you should take into 
account. When I say that the Plan 
has increased to Rs. 801 rrores and 
within that the state had m9de certain 
adjustments according to its needs, then 
it should follow that there is a higher 
allocation. 

SHRI GEORGE FERNANDES: My 
point is about their sense of priorities. 
It is quite likely that the total Plan 
expenditure is more than what it was 
last year. It is a qUestiOll of priori-
ties. I have quoted from their own 
figures to point out that in certain 
priority area&-priorities, according to 
me, i.e. small scale industries, irriga-
tion, agriculture etc.-the outlays have 
been slashed. 

SHRI R. VENKATARAMAN: Mr. 
Fernandes is in the habit of only read-
It I half of the paper, and quoting only 
those ftgures which just luit him. Let 
Ida tum to the ftlUJ;'e In the document 

referred, to page 9 and item i.e .. head 
No. 333 where, under irrigation; there 
has been a decrease from RI. 66 crotes 
to. Rs. 10 crores. I suppose 1 am cor-
rect. Even now he mentioned it; but 
be forgot to see that there is an Errata 
which is also added alon.i with the 
document. ' 

SHRI RAVINDRA VARMA: That is 
hi tting below the belt. 

SHRI GEORGE FERNANDES: It is 
not attached to my document. If it is 
attached, I am sorry the Minister is 
trying to mislead everybody. I am on 
a point of order, Sir. Obviously, the 
concerned otflclals are trying to mis-
lead the House. They have given us a 
document which does not contain the 
Errata. They are feeding the Minister 
with a different document. This is Uke 
gi ving two kinds of electoral rolls. It 
is not in my document. Mr. Dandavate's 
document had no, Errata. Just like in 
the case of electoral rolls one kind of 
roll is given to the presiding officer and 
another to the candidate. You can do 
it outside, but not here. 

I seek your protection, Mr. Chairman 
Sir. The Minister has said that I do 
no,t read the document. He has given 
me a document which I have read. He 
is now producing a document which 
he has not given me. Is it fair? Is this 
fair to the House? Whosoever bas 
done this to the House, must be pulled 
up. 

SHRI R. VENKATARAMAN: I am 
sorry, why do you take it so seriously? 
You could have said, "you have mis-
led me. It is not in my papers." If the 
Errata slip has not been given, I with-
draw my argument and I am sorry for 
it. '!bat is the end of it. I wish to 
say that it is an error of printing; and, 
therefore, there has not been a great 
education. All in all, what I say is true. 

SHRI GEORGE FERNANDES: I d. 
not want to interrupt; but only on a 
point of information about the Errata. 
What exactly is the ft.Iure? It fa I1aowa 
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bere tbat the reviled estimate in 1979-80 
i8 RI. 68,97,93,000, aDd for 1980-&1 it 
is liven as BI. 10,83,50,000. I am mllk-
i~ this point because the total under 
(d) in page 9 is given as Bs. 71-<:rores-
odd. This BB. 71-erores-odd is obvious-
ly the sum total of the 3 items men-
tioned there, which takes into account 
this Rs. lO-Crores-odd. If there is an 
Errata, that Errata must be in respect 
of ~ the Rs. lo-crores and the sub-
sequent addition also. So, it is not a 
typographical error. 

SHRI R. VENKATARAMAN: I will 
sllow you. It is so. I can pass on the 
paper to you. The error is here. It is 
pointed out in the Errata: " .. for the 
figure 10,83,50,000, read 74,17,78,000." 
The next sentence in the Errata 
says: "Against Total (d) in the same 
column for the figure 71,99,11,000 read 
1,35,33,39,000" It is all here. 

MR. CHAIRMA'N: It is a very big 
mistake. 

SHRI RA VINDRA VARMA: It is not 
a marginal error. 

SHRI R. VENKATARAMAN: It is a 
typist's error. Instead of tbe figure 
'74', '10' has been given. But it should 
be obvious to anybody that irrigation 
outlay cannot go down from Rs. 66 
crores to Rs. 10 crores. One shO!uld 
have at least checked with the figures 
to see whether they are correct or not. 
There has been no error in, the rela-
tive priorities made. On the contrary, 
we have made every effort to see that 
the plan allocation is increased to the 
maximum extent possible. I can also 
tell my hon. friend that if you go 
throuCh new modified schemes in rela-
tion to relief to the distressed agri-
culturists you will find that another 
Rs. 30 crares will be added to the plan 
and it will go upto Rs. 836 crores. 
About Rs. 80 crares which have been 
set aside for that purpose, Rs. 10 crOre8 
maT be possibly spent on this and the 
balance will go again to the plan and 
it will increase the size of the plan. 
TbI.. ts the position in re,ard to agri-
culture. We have increased the aDo. 

cation in ntprd to poWer. AI I bav. 
said, we have bscreased tbe a1lecMion 
in every one of the vital seeton. pro-
vision has been increased and tllec.-e is 
no reasa.n why' we should eet areatly 
disturbed by this. 

SHRI GEORGE FERNANDES: Well 
one errata does not take care of e'Yery-
thing. 

SHRI R. VENKATABAMAN: I ci. not 
know whether still you want further 
figures in this respect ot aU these 
things. I have got the correct figures 
with regard to aariculture and aWed 
services, cooperation, irrigation aad so 
on and sc, forth. But havinl macle a 
point I don't think it is necessary to 
go further into this. Mrs. Usba Prakash 
Chaudhuri made this point that ade-
quate funds have not been provided 
for the unemployed schemes. I wish to -
point out that seed money for educat-
ed unemployed has been raised from 
Rs. 2.25 to Rs. 2.74 cro.res. This is only 
an interim budget. Wi1h regard to the 
hydro-electric project mentioned by one 
hon. Member, I would like to teD him 
that it is an inter-State project and 
owning to geological structure, there 
has been difficulty in keeping the sche-
duled time. However funds are being 
provided for that purpose. I think: 1 
have fairly dealt with aU the points 
raised and I think the Hcuse in the 
good spirit in which they lhave sup.. 
ported this-I hope after this answer, 
my esteemed friend Mr. George Fer-
nandes will withdraw his objection to 
the budget and have it passed-will 
pass it. But, in. any event, it is an 
interim budget and the flnal lIudget 
will be presented by the House, by tlae 
government which may be electe4 after-
wards. 

SHRI GEORGE FERNANDES: I had 
referred, during my speech, ttl tile 
problems of the onion growers in 
Maharashtra. I would like to make 
specifiC suggestions. Firstly, the ~.,.. 
en have now withdrawn their agita-
tion. Sirice they have withdrawn their 
agltatlon-but it is a conditional witb-
drawaJ.-their demand is that your 
40:60 will be treated by them as i' to 
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80, .. fa; .. they are coocemed. 'l1ae)r positive acUon on these, we sball be 
aN ~ cletermiDed on thItt. I was with able to avert a major di1Jorder in that. 
u.m.. )'e.tteldq. They are very deter· part of the country. 
DUDed. on launchini their movement on 
nOll-PA7IDeDt of land revenue aDd DOrr 
refLmd ot baDlt loan. Betore an;y t~ 
tllw situation develops in that region, 
wOLlld the Finance MiniSter first accept 
the deQland which is very reasonable, 
wbich has baeD supported by every-
'Ile. It is not a poUtical demand it is 
a demand that bas come trQfn the far-
mers and it has met with the support 

""of e¥ecy section in Maharashtra includ-
ing Con.ress I. Their delegations 
came here. They met me :llso there. 
The&- met me ilsc. in Nasik; they met 
me also hi Ozer; they also met me in 
J ,aaergaon; they also met me in Pune 
and Chakam. The)' have submitted to 
the Prime Minister, to the Finance 
Minister, to the Commerce Minister 

__ specific propbsals; they have given a 
break-down 01 the cause involved. I 
want the Finance Minister to give us 
a categorical assurance that this de-
mand wiU be conceded. (2) Last year 
the total onion production in the coun-
try was between 18~0 lakh tonnes. 
1be growers received Rs. 80 crores. 
That is the market figure. The con-
sumers paid Rs. 500 crores. Assuming 
that fifty per cent of the cost goes to-
wards tr.ansportation, storage, -profit, 
etc. abC)ut Rs. 300 crores of money 
has gone from the consumer t not to the 
grower but to some middlemen. Would 
the gove·rnment come forward with any 
concrete proposal by which people can 
have ooions at ODe and halt times of 
the cost that is paid to the grower. If 
yO\1 have any other proposal, I should 

.. certainly like to hear about that. --My thhd question is this. To pre-
vemt exploitation of the growers, will 
yeu please ask the banks to interact 
with grampanchayats and the farmers 
to enable them tt'! have little sheds 
where they could store onions and while 
they store onions will you instruct 
NAFE[J or any other government 
agency or bank to pay 1he !anners the 
millilaUttl support price between 50 and 
71 depend.ing upon the grade of the 
Gaion1 These are my three specltlc 
que-lims and if the Minister takes 

PROF. N. G. RANGA: I do not ex-
pect the hone Minister to make a l'es-
ponse here and now. I would like him. 
to recOnsider the question of the fltnc-
ticning of the cotton corporation. My 
hon. friend" said that it is principaily 
intended Or established ill order to. 
maintain the support price. The chair-
man of that corporation has been re-
peatedly pleadina for su1licient funds. 
to enable that corporation to go into 
the market, even ordinarily also illl 
order to help the fanners to get a better 
price in competition with the ordin-
ary tr&de and mill owners. Till ncrw it 
is the Government of India's functiol9.. 
not the Maharasbtra Government. 'l'jJ 1 
now the Government of India has ROt 
gi yen sufticient cmwderation to this 
particular plea of the chainnan himself. 
I should like my ben. friend to gi ve 
some thought to it. Then, secondly,.. 
the Maharashtra scheme of soc ailed 
monopoly purcbase of cotton has not 
been as great a success as it should be 
because sufficient funds have not been 
placed at its disposal by the Reserve 
Bank of India. The Maharashtra gov-
ernment as well as several af us who 
are interested in cotton growers have 
been pleading with the Government of 
India to ensure that sutlicient tUllds 
are placed at their disposal by the Re-
serve Bank of India. I should like ilim 
to give some thought to that also. 

SHRI R. VENKATARAMAN: My 
esteemed friend Fernandes has been a 
Minister. As MInisters are not God 
Almighty who could give boons fer the 
asking, we cannot give decisions. } 
should uke to bring to the notice of 
the House that only yesterday the Gev-
emment had come forward wi. an-
nouncement of support price. It tock 
into account the condtion of the ooten 
grower and acted promptly by coming 
forward and announcing to the House 
that they would buy enion In that area 
as well as elsewhere at the support 
price mentioned by it. Wbetber that 
support price is adequate or not, wile-
ther It should be increased or Ilot is a 
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matter in which the agriculture minis-
try will have to take some decision. 
Therefore, I will not be able to say 
anything on this. The fact that the 
government have come 'forward to 
announce the supPOrt price is itself 
proof positive of their interest in the 
matter end their deep concern in the 
matter. Therefore, all that is neces-
sary for the purpose of ensuring ade-
quate return to the grower will be 
taken note of. 

The second point which he raised 
was: what are you going to do about 
the middleman's profit. I do not 
know whether we have organised 
OUr society in such a way that we 
have completely eliminated the 
middleman's profit. IJast year the 
price of onions went up to such dizzy 
heights that you lost elections on 
that. Now in the bargain some peo-
ple have made money. It happens 
always. Whether any formu:a could 
be enunciated in which the selling 
price in the retail market is linked 
to the price at which it is being 
procured is not confined to onion, it 
is a matter which is concerned with 
all the commodities and a policy 
decision could be taken. It cannot 
'IDe taken in respect of only one 
commodity. 

The third point which my friend 
has stated is about the storage. That 
is a good point. It is a very valid 
point. We will refer it to the Resel've 
Bank to examine the feesibility of 
giving such credit as is possible for 
the purpose of storing the commodity. 
We will bring it to their notice. We 
do not want the growers to make 
distress sales beCause they do not 
haTe credi\ I shan bl'ing it to the 
netice of the R~erve Bank of India. 

So far as Cotton Corporation is 
.eoeerned, we start institutions with 
seme basic ideas. The basic jdea 
wi1l "hk'h the Cotton Corporation 

'Mils started was that it should he a 
support price organisation. It . is not 
a monopoly procurement organisa-
tion. The Maharashtra Gove-rnment 
st1lrted monopoly procurement orca ... 
organisation. .. (Interruptions) 

I have said already that it is a 
matter which they have to take bet-
ween the Government and the 
Reserve Bank. At present it is not 
possible to convert Cotton Corpora. 
tion into a tOtal monopoly procure-
ment orggnisation. 

MR. CHAIRMAN: I shall now put 
the Cut Motion on the Demands for 
Grants on Account in respect of the 
Budget for the State of Maharashtra 
for 1980-81 to the vote of the kouse. 

C1lt motion NO.1 was put and 
negatived. 

MR. CHAIRMAN: The question is: 

That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the third column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of the 
State of Maharashtra, on account, fOr 
Or towards defraying the charges 
during the yerar ending on the 31st 
day of March, 1981 in respect of the 
heads of demands, entered in the 
second column thereof against De-
mands Nos. 2, 3, 6 to 16, 18 to 38, 40 
to 42, 45 to 58, 60, 63 to 70, 73, 75 to 
82, 85 to 95, 97 to 100, 102 to 110, 113, 
115, 118 to 128, 130 to 146, 148 to ( 
161, 163 to 166, 168 to 181, 183, 184, 
186 to 190, 192, 198, 195 to 198, 200 
to 216. 

The motion was adopted. 

MR. CHAIRMAN: I shall now Wt 
the Cut Motion on the Supplemea-
tary Demands tOr Grants in reapect 
of the Budget for the state of Kalla-
ruhtra for 187~80 to the Vote .f 
the HOUle. 
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Cut Motion No. 1 was p1&t and 
negatived. 

MR. CHAIRMAN: The que$tion is: 

That the respective Supplementary 
sums not exceeding the amounts on 

. Revenue Account end Capital Ac-
count shown in the third column of 
the Order Paper, be granted to the 
President out of the Consolidated 
Fund of the State of Maharashtra to 
de1'ray the cherges that will come in 
eourse of payment during the year 
ending on the 31st day of March, 
1980 in respect of the following de-
mands entered in the second column 
thereof- , .. , 

Demands Nos. 2, 7, 10, 13, 18, 19, 
21 to 25, 29, 31, 34, 35, 41, 48, 49, 
53, 59 to 61, 63, 64, 66, 69 to 71, 80 
to 82, 82A, 91, 93, 95, 99, lU7, 108, 
111, to 113, 115 to 123, 125, 126, 
128, 130, 131, 134, 140. 142, 144, 152, 
157, to 159, 164, 166 to 170, 175 to 
177, 18Y, 197, 200 to 203, 205, 207, 
~14, 21~, 219, 229, 233, 236, 236A, 
258, 259, 269 and 277. 

The motion was rzdopted. 

16 .• ' hI'S. 

MAHARASHTRA APPROPRIATION 
(VOTE ON ACCOUNT) BILL· 1980 , 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to move for leave 
to introduce a Bill to provide for the 
withdrawal of cerbain sums from and 
out of the Consolidated Fund of the 
State of Maharashtra for the services 
of a P'1rt of the financial year 1980-
81. r I ,~. 

MR. CHAIRMAN: The question is: 

f-rhat leave be granted to intro-
• 1ICe a Bill to provide fOr the with-

drawal ot certain sums from and 
out of the Consolidated fund of 
the State of Maharashtra for the 
services of a part of the financial 
year 1980-81." 

. The motion was adopted • 

SHRI R. VENKATARAMAN: 1 
introduce·· the Bill. 

I beg to move:·· 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Meaharashtra for the 
services of a part of the financial 
year 1980-81 be taken into consi-
deration." 

MR. CHAIRMAN: Motion moved: 

''That the Bili to provide for the 
withdmwal of certain sUms frOM 
and out of the consolidated Fund 
of the State of Maharashtra for the 
services of a part of the financial 
year 1980-81 be taken into consi-
deration." 

Shri Ram Jethmalani. 

SHRr RAM JETHMALANI (Bom-
bay North West): Sir, normally I do 
not speak on metters of finance at 
aU, becaUSe I understand finance very 
little. But these days Our politics has 
become so complex and devious that 
I think I should prefer to balk on 
matters of finance. because I under-
stand them now a little more than I 
understand the palitics of this coun-
try. What am9zes me and sometimes 
makes me sick is some of Our old 
friends who only till yesterday were 
with us casting stones at us, when 
all their life they have been living 
in glass houses. I do not wish to con-
centl'9te on all of them, but I will 
only talk of one example, my dis-
tinguished friend, Shri Shankar Ba • 
Chavan, who during the emergeney, 
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when thousands of people were in 
jail. reminded us very gracefully that 
in other countries, those who were in 
jail would have been shot and it is 
out of his mercy in Maharashtra that 
they were only in jail. After the 1977 
elections, he tol1 us that he had made 
a horrible mistake. He believed jJ1 
some kind of democracy and he had 
even a party which had the name of 
democracy in it. Thereafter, again 
he has left us ... 

MR. CHAIRMAN: TIUs is not fin-
ance, but politics! 

SHRI RAM JETHl4.ALANI: 1 em 
ont¥ suggesting to the HOuse and to 
IJl6' friends that those who have com-
Pleted 380' of political revolution 
should at least spare us from their 
ettacks sO that we can concentrate 
on matters which really pertain to 
Maharashtra's finances. 

In 1971, I wish to remind Mr. Ven-
katrarama~ Our distinguished Finance 
Xinister, the then Prime Minister of 
the country, Yrs. Gandhi, came to 
Bombay t\) inaugurate the Mahara-
shtre election campaj,gn on behalf of 
her party. She told a largely attend-
ed meeting, which I also attended, at 
Shlvaji Park that she wanted to re-
move all th~ ugly slums in the city 
of Bombay and that she had brought 
Rs. 30 crores to the city to carry out 
this great project of hers. Many peo-
ple applauded her and SO did If but 
m.y applause was a little tentative. 
On the next dey, there was a big 
cel'(.-mony and with great fantare and 
garlands going round, a huge founda-
tion...atone was laid, the inscription on 
which still reads: This was inaugura-
ted by the Prime Kinister, Smt. Indira 
Gandhi. The promise made to the 
people w.as that the slums will dis-
appear. But I regret to say that the 

slums ~ain; only Rs. 30 crores dis--

appeared1 It 11 true that this 11 a 
ti!De·baned m.lQppropriaUon anel since-
that party baa been voted back to 
power, I do not wish to talk at leD.ItD 
ot those old. misappropriations anti 
crimes. But when the President· .. Ad-
dress was hein, debated in -this House 
1 moved a cut motion and I had made 
some little point about the slums of 
Bombay. I had said that the Govern-
ment should accept at least three pro-
positiOns as the basis of their future 
polley. First, no poor man whether 
he is rialhtly 001' wrongly on a place 
and has found an abode, a hut or some 
dilapidated Structure to shelter him, 
should be thrown out of that place 
unless overwhelmina n.ational l\eces-
sity so requires. Secondly, even wilen 
he is thrown out, the Government must 
see to it that some alternative accom-
modation is provided to him. And 
thirdly, I said that the slums wbich 
exist on land belonging to the Cea.tral 
Government, their dwellers must re-
ceive the same benefits and faciUties 
as the poor, unfortunate slum dwellers 
on private land or State land. (ex-
J*:ted Mrs. Gandhi with her past 1971 
professions at least to get up in her 
reply and say a couple of &oothing 
words for the unfortunate slum dwel-
lers of the city. But not a single word 
was said and that only conftrms my 
belief that the Governmen.t in p.wer 
only sheds crocodile tears but bas no 
intention whatsoever of doing anything 
for the poor, unfortunate people of. that 
city. Mr. Bhole, Cur distinguishecl col-
league and a very distinguished j\ldge 
of the Bombay High Court wbet:e I 
practised before him, got up and talk-
ed about slums. I whole-heartedlY 
support him. I find from the Appro· 
priation Bill that you are goIng to spead 
Rs. 5 crores now on the elections wbiclh 
yc.u have unnecessarily and uncGIllti· 
tutionally ordered. Rs. 5 crores the 
Government is going to spend an. an-' 
other Rs. 5 crores the candidates will 
be spending. So, - RI. 10 crores of 
money will now start clrculattDir in 
the economy of Mahat"ashtra produc-
ing inflation which YOU are not able to 
control The inflation is rising. B .. t I 
wowd welcome Mr. BholetR proposal, 
provided his propQsal is acceptable to 
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bis own Goverr.uDent. Whatever he 
waDts to b* done for the slums, what .. 
ever be has S\I,IIested, we win wbole-
beartedly IUpport him. But Mr. :&bole 
hiJ:Daelf is not sure of what his party's 
attitude is .Ioing to be. Therefore, ll_e 
staDels on three uneasy stools, the ev1-
dellce ot which he .lave when he talked 
on the subject, Marathwada University. 
He now says that he never talked of 
the Dame of Marathwada Uni~rsity. 

One of the points which I have pro-
posed to make about this Appropria· 
tlon Bill is the appropriation for the 
PUJ"pOse of education. It has been said 
time and again that democracy with-
out education is hypocrisy without limi-
tation and. therefore, no democracy 
Will flourish in the ce,untry unless you 
educate the people. We have been in 
power for less than 33 months but you 
have been in power for 30 glorious 
years. But that primary Directive 
Pnnciple in India's Constitution that 
~u shall provide primary and compu;-
sory education free for the children 
Of a certain age, remains a dead letter 
10 the Censtitution and you have been 
sheddIng tears about Directive Princi-
ples and upholding their supremacy 
and primacy over Fundamrntal Rights. 
Dr. Ambedkar is a person whose con-
~titutional knowledge, integrity and 
erudition everybody in this country 
1 especis. But I am not sure that the 
PrIme Minister of this country respects 
Dr. Ambedkar's principles 01' his Con· 
stitution. So far as I am concerncd, 
I will suppert a move that every uni-
versity in this country, particularl:.' 
those universities which teach law anti 
the Constitution of the country, should 
bE3 named after Dr. Ambedkar. I do 
nol stand on uneasy stools. I will sup-
port Mr. Bbole if he is prepared to tell 
his Government that Marathwada Uni-
versity should be named in the man-
ner in which the Legislative Assembly 
of Maharashtra had wanted it to be 
named. But he is net SUl'e of what 
proposal will enhance Ibis reputation in 
his constituency because he comes 
from Bomba.v. He does not know what 
wUl enhance his reputation with the 
community to which he beongs. He 
does not know what will bring him 

Ace.), 1_ 
popularity with his own leader. "There-
tQre, when the crux of tbe pmb1em. 
arises whether we should name the U'Di-
vers1ty after -Dr. Ambedkar, be said 
that he was not talkiDs about the 
name but he was only talking about 
the law and order problem.. 

SHRI R. R. BHOLE (Bombay South 
Central): I am afraid he is misdirect .. 
inar himself. I referred to the Marath-
wada and the naming of the Marath· 
wada University after Dr. Ambedkar 
for the purpose of saying that the Ma-
harashtra Government was not main-
taining law and order there. That was 
all. 

SHRI RAM JETHMALANI: Now, 
apart from the fact that the Prime 
Minister made no response to the 
qUestion of slums, as my friend has 
told you, only two days back I hap-
pened to be in Bombay, when I re-
ceived news that the hutments of the 
poor people were being burnt down. 
My personal inspection of the site dis-
closed that the Municipal Corporation 
employees had summoned the asSist-
anCe of the Bombay police, and they 
had started dispossessing and throw-
ing out these poor people lock, stock 
and barrel, their pots and pans child-
ren carrying broken tOYs. mothers 
with children in arms and old men 
carrying what they could salvage of 
their few paltry belongings. It was a 
heartrending sight to see the poor 
people of this country being treated 
in this way, and it is done by a Gov-
ernment which was returned to the 
House on the vote of the poor people 
of this country. If this is not throw-
ing dust in the eyes of the poor peo-
ple of this country, what else is it? 
Will the Finance Minister tell us as 
to what he intends to do about what 
is happening to the poor unfortunate 
people of this country? 

Sir, I do not wish to dilate upon 
the problem of the dissolution Of the 
Assemblies. TIie Finance Minister has 
assured us that there will be time 
enough to debate this problem on an-
other occasion. But I only want to 
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[Shri Ram Jetbmalani]. 
SaY this thina in one sentence, t~t 
he was wron, in the simile which 
he gave. He is tryin& to destroy the 
figs whered We destroyed the thistle, 
because at that time he will remem-
ber that most of the Assemblies had 
outlived their life, outlived their law-
ful tenure and continued only on the 
basis of the Constitutional Amend-
ment, 'which had been thrown out by 
the people in 1977. I do not know 
why men who understand law, man 
who have some conscience, do not 
appreciate at least one thing, that in 
a period of Emergency the sta.tes lose 
their sovereignty, they lose thelr auto_ 
nomy they lOSe their independent 
chara~ter and they become limbs of 
the Central Government. Therefore, 
in 1977 when the vote was against 
the Central Government, it was also 
• vote against an limbs of the Cen-
tral Government, including those 
States whQ had worked for the Emer-
leney. 

PROF. N. G. RANGA (Guntur): 
They never lost their autonomy. 

SHRI RAM JETHMALANI: Then 
I want to bring to the notice of the 
Hotae the unfortunate position of 
education in the city of Bombay. 
Prospective Jll()thers have to secure 
admission at least ten years before 
they think of getting married, and 
thCHle who do not haVe the necessary 
foresight find that their children can-
not find a primary school to go to. 
The state of primary education is in 
a bad shape and the state of colleges 
is in a bad shape. You do not find 
admission for rn~dical students in our 
colleges, and people have to flO about 
paying fancy amounts of money to 
various institutions, some not of the 
requisite standards and expertise. 
They have to £0 about hunting 
throughout the country and ultimate-
ly, thoSe who can a1ford to migrate 
to foreign countries, take some edu-
cation there. Today this is the state 
.f education" in our country. Ask the 

doctors of Bombay and they will tell 
you how step..motherly treatment has 
been received by their educational 
institutions. 

Lastly, there is a small ~ittle prob-
em which I wlSh to bring to the at-
tention of the hon. ¥"mance Minister. 
The city of Bombay flourishes subs-
tantially and significantly on taxes 
paid by a class of people who sell 
milk and haVe a large number of 
buffaloes and eows with them. 1.'he 
whole of North Bombay, particularly 
my constituency, is full of these stables 
of cows and buffaloes. A representa-
tion is made that our animals are 
dying, becauSe these animals have to 
be sent to Ahmedabad and other 
places in Gujarat. Due to train faci-
lities not being available at VirUl-
gaon, the statiOn from where they 
have to change from metre-gauge t() 
broad-gauge, our animals are dying 

) by the scores Representations ace 
made but, uke all representati~s 
made to bureaucrats, Government 
officials, they fall on deaf ears, and 
catt~e continue to die from day to day. 
Believe it or not, this will lead to an-
other agitation in the city of BombllF, 
like the one Shri George Feman4ea 
talked about, in the case Of onittn 
growers. Please look into this prob· 
lem. Please do not adapt a poliCY 
that whatever the Opposition $ug-
gests, you will do exactly the contrary 
of it. That is not the way of carry-
ing on the Government (\f this 
country. Please listen to us, and if 
you listen to us, perhaps you will f(o 
much better than you are dOing now. 

SHRI R. VENKATARAMAN: Mr. 
Chainnan, I haVe to carry six mCN"e 
budgets. Therefore, I will not take 
the time of the Housp.. 

There can be no two opinioni on 
the question that the slum clearance 
must be given the highest priority. As 
I said, this is only an interim b1f8,et. 
When the regu}ar budget comes, the 

I Mabarashtra LegislatiVe Assembly 
will be able to deal with the problem 
adequately. 
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So far u education is concerned, 
the same answer would cover that 
cue also. 

Regarding the train facilities which 
the hon Member mentioned, I will 
bring it' to the notice of the Railway 
Minister for appropriate action. 

MR. CHAIRMAN: The question is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Maharashtra for the 
services of a part of the financial 
year, 1980-81, be taken into consi· 
deration.' 

The motion was adopted. 

MR. CHAIRMAN: The question is: 

"That clauses 2 and 3 and the 
Schedule stand part of the Bill." 

The motion was adopted. 

Cl«u.ses 2 and 3 and the Schedule 
were added to the Bill. 

l\IR. CHAIRMAN: The question is: 

"That ClaUSe 1, the Enacting For-
mula and the Title stand part of 
the Bill." 

The motion was adopted. 

cZa~e 1, the Enacting Formula. and 
the Title were added to the Bill. 

SHRI R. VENKATARAMAN: Sir, 
I move: 

The motion Was adopted. 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion Was adopted. 

16.56 brI. 

MAHARASHTRA APPROPRIATION 
BILL, 1980 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VENKA· 
TARAMAN): I beg to move fOr leave 
to introduce a Bill to authoriSe pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Maharashtra for the services of the 
financial year 1979-80. 

MR. CHAIRMAN: The question is: 

"That leaVe be granted to intrrr 
duce a Bill to authorise payment 
and appropriation of certain fur-
ther sums from and out of the Con-
solidated Fund of the State of-Ma· 
harashtra for the services of tile 
financial year 1979-80." 

The motion was adopted. 

Sl!Itt lr. VENKATARAMAN: Sir, 
I introduce·· the Bill. 

Sir, I be" to move": 

"That the Bill to authoriSe pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State .f 
Maharashtra for the services of the 
financial year 1~79-80, be taKen int. 
consideration. " 

MR. CHAIRMAN: The question is: 

"That the Bill to authoriSe pay .. 
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Maharashtra for the services of the 
financial year 1979·80, be taken into 
consideration." 

The motion was adopted. 

·Publlshed in Gazette of India Extraordinary, Part II, Section 2, 
dated 17-3-80 .. 

··Introduced Ie MOVed with the recommendations of the President. 
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MR. CHAIRMAN: The question is: 

'That Clause 2 and 3 and the 
Schedule stand part of the Bill." 

The. motion WC18 fldopted .. 

'Clauses 2 and 3 and Schedule were 
added to the Bill. 

MR, CHAmMAN: The question is: 

"That Clause 1, the Enactine For-
mUla and the Title stand part of 
the Bill." -

The motion was adopted. 

Clouse 1, the Enacting Formula and 
the Title were added to the Bill. 
SHRI R. VENKATARAMAN: Sir, 

I move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was adopted. 

165R brs. 

BUDGET (ORISSA). 1980_81-GENE-
'HAL DISCUSSION, DEMANDS· FOR 
GRANTS ON ACCOUNT (ORISSA), 
1980-81 AND SUPPLEMENTARY DE-
MANDS'" FOR GRANTS (ORISSA), 

1979-80. 

MR. CHAIRMAN: The House will 
now take up Item Nos. 17, 18 and 19 

fO'r 1980-81 and D.s.G. to! 19'11-80 
in respect of Orissa Budaea: !or 1PI'Iddl 
one hour has been allotted. I ~ 
to lmow if Shri Chintamani PazliInlai 
is present in the House and wanta t. 
mOVe his cut motions. 

r think we would be required to 
sit for some more time because we 
have to accommodate all speakers. who 
want to speak. 

Motions moved: 
"That the respective sums not 

exceeding the amounts on Revenue 
Account 8lld Capital Account shown 
in the third column of the Order 
Paper. be granted to the President 
out of the Consolidated Fund of the 
State of Orissa, on account, for or 
towards defraying the charges-
during the year ending on the 31st 
day of March, 1981 in respect uf the 
heads ot demands, entered in the 
second column theroof against 
Demands Nos. 1 to 3, 3A; 4 to 18. 
IBA, 19 to 25." 

"Th:.lt the respective Supplemen-
tarv sums not exceding the amoW1ts 
on Reyenue Account and Capital 
Account shown in the third column 
of the Order Paper, be granted to 
the President OUt of the Consoli-
dated Fund of the State of Orissa, 
to defray tho charges that will come 
in roUI '>c of payment during the 
year elidmg on the 31st day of 
March. 1980 in respect of the fol-
lowing demands entered in the 
~('cond [oIumn thcreo!:-

DrmaT'oc; No 1 to 3, 3A, 4 to 7, 
10 to 18. 18A Clnd 19 to 25." 

DemcndJ jor GrclltJ oj on account (Orma) for Jgg()-Pl c:, 'mztted to the Vote oj Lok Sabha 

No. of 
Df'mand 

Name of Demand 

2 

I Home Depallment 

2 Political and ServiCe! Department. 

Amount of Drmand ior grant 
Submitted to the Vote of the 

Hou!l('. 

REVENUE 
Rs. 

13,16,00,000 

66,06,000 

CAPITAL 
Rs. 

120,83,000 

I,og,ooo 

-Moved with ,the recommendation of the President. 
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Ileveeue Oapit&l 

Rs. Itt. 

3 Ileveftue De.partmeat !'J,57,S. ,000 16,33.00. 

3-A. EKe_ Depattme.t, 37,63,000 33.aoe 

• Law Departmeftt, i5,~5,ooo 1,10,ooe 

5 Piaaace Departaaeat 4, 'f.,99,CXJO 1,.6,~.ooe 

i Commetct' De.part11loat. r ,91 ,04,000 "go ,ODe 

7 Woras Department IQ,28,g8.ooo 6,2.2.39,ooe 

•• Orissa Legislative Assem.bly Secretariat '9,81,000 5tOf» 

~. Food and Civil Supp,ies Department 67.S6•00e J , r 1,02.,ooe I. .duealion and Youth Services Departmeat 33.55,20,000 26,67."" 

II Tribal and Rural WeUare Department 5.13,03,000 31,OI,Ooe 

12 Health and Family Welfare Department. t 3, 7~,92,OOO 1,77,00. 

13 Urban Development Department 5,72,28,000 I, I ~,90.00. 

1+ Labour, Employmt'nt and HoU!ing Departm~nt 78.35,000 26. 38,flDa 

15 Department 01 Touri.m and Cultural AfFairs . 4-4,(}7,OOO I,OS,ooe 

Ii Planning and Co·ordination DepJrtment 72 ,06,000 16.~S.ooe 

17 Rural Deveiopmenl Department 4.,.&,89,000 3,66,66,00. 

II Community Development and Social Welfare Depart .. 
ment • 411 12,75.6.f.,ooo 3.60.01» 

18·A Community Development and Social Welfaro (Gram 
Pancbayat) Departmellt . . . . 56,57,000 ',IO,ON 

19 Indultriea Department 3. 18,67,000 1,4°,48,00. 

20 Irrigation and Power Department. 8,!29,99.ooo 3?,R8,!26,ooe 

21 Transport Department . S3,Rg.OOO !R,ooe 

22 !'orelt, Pilberies and Animal Hu.bandry Department. 8,19.83.000 6,23152,00. 

23 Aaricullure and Co-operation Department 13,97.78,000 4,26,34,ooe 

Q.t. Mining and Geolo8Y Departm.ent 57,34,000 4S,'" 
2S Inlormatiou aod Pl.lblic Re""'o!!, pepartllJ.eat 29,6~,00t? 3'."'-

~ .,., 

TOTAL 155",,~It,OOO 7°,41,O!l,oDe 

2771 L.S.-I4r. 
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SUPPLEMENTARY DEMANDS FOR GRAFTS (ORISSA)

For  it)7n-!k> Submitted to thi vote of Lnk Stibhn

No. of Name of Demand Amount of Demands" for p-ant*
Demand Suhmitted to the Volt of the

House.

<r
1 2 3

- REWJNIUE
Rs.

CAPITAL
Rs

t
1 Home Department  ...  .  ,  .  . 34,11,000 34,37,000

t
2 Political and Services Department  .  .  . 5.15,000 —

3 Revenue Department . . . . . 6,10,83,000 a ,00,000

3--A Excise Department . . . . . 9,75,000 —

■ 4 Law Deparlrt-ient  ,  .  .  ,  . 6,13,000 —

5 Financc Department . . . . . 2,000 37,76,000

f»Commerce Department . . . . . ao.46,000 19,50,000

7 Works Department . . . . . 35,07,000 3,50.66,000

>0 Education and Youth Services Drparimrnt  . 10,5̂.000
/

*
1: Ti'ilial and Rural Wellarc Department . 1,52.4.3,000 1,26,76,000

■ ia Health and Family Welfare Department  , 3,90,07,000; —

. ,‘3Urban Development Department  .  .  . 3,an. 71.000 1,15,87,000

' +Labour, Employment and Housinp Department  , 1,34,000 1,000

*5 Tourism and Culiural Affairs Department  . 70,000 0,75 ,oos

16, Planning and Co-ordination Department  . 1,000 —

>7 Rural Development Department  - .  ,  . 64.77.000 t ,30,00,000

t it!Community Development and Social Welfare Department 5,18.09,000 —

18-A Community Development and Social Welfare (Gram- 
Panchayat) Department ,  ,  . 3,aa,tx>o —

' in Industries Dfjiartmcru . . . . . 9S,5f>>ooo 1,6a, 36,000]

20 Irrigation and Power Department  .  .  . S,77,fij,ooo 3.3’,75>ooo

21 Transport Department . . . . . 5,05,000 75,00,000

22 Forest, Fisheries and Animal Husbandry Deparment 2,43.-73.°°° 1 0 >74 j1100

53 Agriculture and Co-operation Department  . 9,06,81,000 2-47.34-.ooc.

24 Mining and Geology Department  .  ,  , 1 ,tHHl --

25 Information and Public Relations Department . i0,i3>o°o 15,000

. Totai, 43,40,01,000 2 ! ,65,02,000
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : I beg to move:

That the demand for grant on
account under the head Home De-
partment be reduced by Rs, 100.

[Need for having fire stations
at Khandapada, Odagan, Bolgarh
and Dhaiapathar centres} (1)

That the demand for grant on
account under the head Revenue
Department be reduced by Rs. 100.

[Need for expediting relief work
in the drought affected area] (2)

That the demand far grant on
account under the head Revenue
Department be reduced by Rs .. 100.

[Ineffective land reform mea-
sures during the previous regime]
(3)

That the demand for grant on
account under the head Revenue
Department be reduced by Rs. 100.

[Very slow progress in land
distribution programme] (4)

That the demand for grant on
acei ·unt under the head Revenue
Del' artrnenj be reduced by Rs. 100.

[Very slow progress in aboli-
tiun of bonded labour system and
their rehabilitation] (5)

That the demand fOr grant on
account under the head Revenue
Deparment be reduced by Rs. 100.

[very slow progress in liquida-
tion of Rural Indebtedness] (6)

That the demand for grant on
account under the head Commerce
Department be reduced by Rs. 100.

[Need for construction of some
more cargo berths at Para dip]
(7)

That the demand for grant on
account Works Department be re-
duced by Rs. 100.

[Need for construction of Marine
drive between Jt:onark all.d. Purl]
Li)

That the demand for grant on
account under the head Health
and Family Welfare Department be
reduced by Rs, 100.

[Need to check acute scarcity
of drinking water in rural areas]
(9)

That the demand for grant on
account under the head Department
of Tourism and Cultural Affairs be
reduced by Rs. 100.

[Need for development of Hot-
springs in the state, specially a
10 acre beautiful Hot-spring area
of Tarabalo in Khandapada area]
(10)

That the demand fa grant on
account under the head Department
of Tourism and Cultural Affairs be
reduced by Rs. 100.

[Need to expedite Atri Hot-
spring project] (11)

That the demand far grant on
account under the head Department
of Tourism and' Cultural Affairs be
reduced by Rs. 100.

[Need for declaration of KantiIo
and Odagan Important places of
pilgrimage, as tourist centres]
(12)

That the demand far grant on
account under the head Department
of Tourism and Cultural Affairs be
reduced by Rs. 100.

[Need for lighting of Lingaraj
Temple and Khandagiri Uaaya-
giri caves] (13)

That the demand fOr grant on
account under the head Industries
Department be reduced by Rs. 100.

[Need for development of
Malangotli Iron Ore Project, Lead
and Zinc Project Farro.Vana-
diuro factory and dhangc chrorr-r-
factory] (14)

That the demand far grant on
account under the head Industries
Department be reduced by Rs. 100.

[Need for setting up of a second
liteel plant in Oris a] (15)
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disciplined to produce mare than it
normally can. Only then the Finance

Minister can prepare a Budget which
would excel normal accounting
budgets.

Budget (Orissa)

[Shri Chintamani Panigrahi ]

That the demand for grant on
account under the head Industries
Department be reduced by Rs. 100.

[Need for setting up of the ship
building yard at Paradip] (16)

That the demand Ior grant on
account under the head Irrigation
and Power Department be reduced
by Es. 100.

[Need for taking up of Mani-
bhadra, Brutang and Singhanad
Irrigation projects] (1'7)

That the demand far grant on
account under the head Irrigation
and power Department be reduced
by Rs. 100.

[Need for construction of Bhim-
kund Irrigation Project] (18)

That the demand fer grant on
account under the head Irrigation
and Power Department be reduced
by Rs. 100.

[Need to check power-cuts to.
major industries which is resulting
iJI>mass unemployment] (19)

17.00 hrs.

SHR! BIJU PATNAIK (Kendra-
para): I realise the Finance Minister,
my esteemed friend for many years,
'is quite tired of dealing with figures
and he also said there is no scope for
romanticism in economics. I do not

quIte agree with him. I think the
'Finance MInister would do well to.
know that once I was talking to Dr.
Schacht Hitler's miracle Finance
Ministe; and he said that the science
of economic, is not an exact science.
It is a matter far an artist. So, there
must be a lot of romanticism in it

except that he said that when the
value of the German Marks was sa
low that you were buying a cup of
coffee for 10,000 DM in the Thirties,
the art of the Finance Minister is to.
find out exactly how mucj, can a
nation bear, how much the nation can
produce, how much .the nation can be

The State Budgets are prepared in
a parrot-like Iashion year after year,
they go to the Planning Comrnissioa
and are discussed with the officers

there and there is the standard for-
mula' that if you raise so much r e;
sources, we will give you so much ete,
A State like orissa, I think, ought to

be the laboratory of India for replan-
ning its planning, because it has 10
per cent' of the nation's water
resources one-sixth of the nation's
forest r~sources one-third of the"""
nation's mineral resources, ten per
cent of the nation's coastline, and only I

four per cent of the nation'g popula-
tion and still it is the poorest. Can
the' planner Finance Mi;';ister. find an
answer to this, how it has happened
like this?

Is it a tragedy of history that the
British people settled down in Madras
and Calcutta and Bombay the barren
island which was sold for 16 guineas,
and so the presidencies grew in edu-
cation transport railway' communica-
tions, 'power. he;lth services, industrial
development, agricultural development
and so on, whereas the other states
like Oris sa and even areas in Maha-
rashtra Madhya Pradesh, Bihar andV
elsewhere were left untouched. So,"
we became the untouchable-,' of India,
we became the Adivasis and Harijans
of India.

As a matter of fact, we havj, 40 per
cent of the Adivasi, and Harijans in
Orissa We haVe more Adivasis and
Harijan, in Orissa than the whale of
the northeastern region, including
Assam. and yet the Planning Commis- ,
sion in its wisdom gives us an allo-
cati~n which is only one-third of what,.
they get in the name of tribals for
the whole of north.eastern India. ]
would request the Finance Minister
to consider nor recasting 'but replan-
ning planning, so that you begin tu
plan with a certain amount of rea1i8m.
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Orissa. All the development from the
Paradip port, alongside connecting
Talchar and Rourkela moves to
Madhya Pradesh and Bihar. All·this
is the rich hinterland. Should not
the State planning be a part of nation-
al planning? When shall we be con-
sidered?' You will be there for five
years. Please consider us.

How shall you plan for these things
for the development of the backward
areas. There is the question of Cen-
tral investments, Central projects.
With great difficulty, we put a pro-
ject for manufacturing Telephones.
As soon as yOur Government comes,
the whole thing gets washed uff.
Why?

AN HON.' MEMBER: What about
the second steel plant?

SHRI BIJU PATNAIK: I as the'
Minister had arranged for a small
credit of Rs. 2,000 crores for the
Paradip port. The Finance Minister
knows that; he is aware of it. And
Steel Minister knows about it. And
I hope they will not fail because you
will need steel anyhow. Then, I
created all the facilities for the allu-
minium project. In any case, you
have to have alluminium, Otherwise,
the whole energy programme of the
nation will faiL You have been able
to clinch the alluminium deal. I am
glad that you have done that. Simi-
larly, we wanted more Central in-
vestment in backward areas.

[Shri Biju Patnaik ]
of developing in a thousand years."
I told Panditji then. I said that auto-

nomy must be restored more strongly
than existing in the federal
structure of India today, that it
should have the same State automony
as Australia has, that Australian
type of state autonomy permits them
to deal with the world market with
their natural resources, not through
the federal structure.

If you would permit, I told Panditji
-and Mr. Morarji Desai, said, "How
is it possihle?"-why not rhad rejoin-
ed why not every State Governn ent,
every State Legislature, try to add to
the Nation's kitty by an extra effort,
as against the 'System where all the
initiative, all the knowledge, al; the
progress, be planned by half a dozen
Joint Secretaries sitting at Delhi'?
This is not national planning; this
is not creating national ethos: this is
not creatin~ a store house of national
energy. I[evertheless, in that time,
for the first time, the Plan ceiling on
Orissa was broken. At that time,
Panditji increased the Plan by 50
per cent when I said, "I cannot have
it. You have another Chief Minister.
I cannot deal with it." It was raised
by 50 per cent. Some infra-structure
was built.

In Orissa, from the time of the
British, because Orissa was the last
to fight the British, the last to surren-
der to them, nothing was done. Only
a rail line went along the coast be-
cause Calcutta and Madras were to
be connected. If they could go over
the sea, they would not have touched
Orissa. All the hinterland of Orissa,
all the hinterland of Madhya Pra-
desh could have an opening to the
sea. Therefore, the Paradip port was
built so that the hinterland opening
could go that way. The development
of whole of Chhatisgarh which is
a backward area all that development
could move; the development of
southern Bihar could move. But
nothing has been dorrs in Orissa.
Railway lines shall not be built in

We have been asking for a canton-
ment to be built in Orissa. What. is
the difficulty? There are hundreds of
cantonments all ever the country.
We have offered 5.000 acres of land
in Bhubaneshwar. But you cannot
have a cantonment. Why can't you
have a cantonment in Orissa? There
is a Naval School because Chilka pro-
vided the necessary input. We have
given half of Chilka for the Naval
School, but we cannot have a canton-
ment! So, where is the Central in-
vestments If you say that for the
steel plant there is Central investment
or for the alluminium plant there is
Central investment, I do not agree,
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These are not Central investments:
these are national investments which
had to be there. The resources of
State are donated to the nation. That
is not the investment I am talking
about: I am talking about
Central investment in projects
which can be built anywhere. I would
not say that the alluminium factory
at Koraput is a Central investment.
There is one Avro-engine plant at
Koraput and a factory for repair of
wagons that the former Railway
Minister had put at Bhubaneswar.
I would say it is a Central invest-
ment. But there is no third Central
investment in Orissa. In thirty years,
there is no third Central investment
in Orissa. Would you please look
nto this.

Therefore, when we talk of 30
years of build-up-we all are part
of that thirty years of build-up also-
I can assure you that we are not
satisfied. It is difficult to be satisfied.
I am sure you are not satisfied: I
am sure none of us are· satisfied, But
the question remains as to how to
deal with it. As for Education, we
all want more investment for Educa-
tion. But here the Primary School
teachers and Secondary School
teachers, whom we want to be
Government servants, being given
adequate status and brought under
control, cannot be done. You have
not provided for that in this budget.

You know very well, Mr. Finance
Minister, about the farmers-the mar-
ginal farmer, the small farmer or any
other farmer. When there is drought
-and Orissa has suffered a heavy
drought, as you know, and it goes on
year after year-, when there is a
flood, when there is a cyclone, what
is the crime of the farmer in India
that he must suffer, that he must
borrow, that he must pay interest
charges, that he must go On paying
interest OD.interest charges? Has the
national exchequer nothing to do with
them, the feders of the nation? Can

ou not have crop insurance? We
had decided last year to start crop

insurance in Oris sa at least in one
District as a trial. I hope you will
reconsider this and have it, even as
a trial, to see how it works, ill one
of the affected areas so that ·it can be
spread to the rest of the country, to
areas where it is needed.

Now, villags after village gets burnt.
In the cities, if houses get burnt, you
have insurance; if, cars get damaged,
you have insurance, if jewels get
damaged or stolen, you have insu-
ranee but, for rural India, then: is
nothing. There is nothing for rural
India. If villages get burnt, they get
nothing for insurance; if crops get
damaged due to natural causes or
calamities, they get nothing for in-
s' ranee. The national insurance in-
stitution is divided: is the word 'far-
mer' separate from 30 per cent of our
people. What sort of planning have
you done far thirty years? Brick by
brick you have built? What is it
that 'brick by brick' you have built?

PROF N G RANGA (Guntur):
You we~e the' Chief Minister for so
many years.

SHRI BIJU PATNAIK: I told Mr.
Jawaharlal Nehru that we wanted to
be separated from federal India be-
cause' this federal India can never
develop my State in a thousand years.

AN HON. MEMBER: It is not your
Orissa .... (Interruptions).

SHRI BIJU PATNAIK: This is the
first time you have come, and may
be the last time; so don't talk too
much. (InteTruptions).

Mr. Finance Minister, I am not
giving you the figures. I am n?t
bothering you or straining your brain
by giving yOU figures: I am merely
giving you the planning part of it.
You have been involved in the Plan-
ning Commission. You have done
excellent planning for the industr~al
growth of your own State of Tamif-
nadu. (Inte?Tuptions).
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AN BON. MEIIBIIR: The whole 
'WWld knows you are the mod ear .. 
l11Pi penoa in die country. (ltlte9'-
f'UIJIiou) . 

811BI BIJU PATNAtK: I am Dflt 
warried, Mr. Finance Minister. I am 
aot bothered by them. They will 
learn. in their own time: this is a ne ... 
thin, for them. We all ~eam. We 
have rearnt our own time. But I 
would suggest this to the Finance 
Jlinister: at the time of planning, 
please oonsider Orissa's plan; what 
10U haVe given is meagre; with a 40 
per cent Adivasi and Harijan popu-
lation there, the planning at least 
ahould have been tagged on to the 
planning method which has been Iie-
.epted for Assam and North-Eastern 
Prontier. This is the minimum that 
you can do; this is the minimum that 
you should be able to do. When the 
Omtra~ investments come, whether 
-'eel plant or alumir,iun\ plant or 
.ther investments, do not forget these area. where natural resources are 
abWldant, and the investment haa 
'been little over the last 100 years, yet 
today, if the ume thing continues, 
the people in the backward areas like 
Oriasa or Chattisgarh or other area. 
at Madhya Pradesh or Bihar will 
tland no chance whahoever of ade-
cute development comparable to the 
ie,"loped areas of this country. 

SHRI B!1AJAMOHAN YOHANTY 
(Purl): Sir, I support this Budget 

-with the whole heart, and that is be-
_use W'e know that the Union Go .. -
.rnment have had the occasion to 
trame the Budget and place it before 
Wa august House. 17th February, 
the da:r when. the state Government 
W'U IUperseded, was a day ot jubila-
tion. tor the people of Orissa because 
1he entire adminstration. there had 
"'_erated to such a level that there 
..... almost ad.ministrative 4IJtand-still 

-aD. over the State. I would place 
Wore )"Ou what happened there. 

Mr. Biju Patnaik had taken. over 
tile respans1bllltT of the State tImM 
Without Dumber. I will tell JOU one 

'/fI'r 1 ..... 1 .tIeI D.S.G. 10r 1"1·80 
thing. The day on which the Sta~ 
Assembly there was dillOlved •• s 
c:onIidered as the second phase of 
abolition of prineely States, aboUtioft 
of zamindari, because in Orissa people 
were tired ot Mr. Biju Patnaik's livm, 
in Delhi and controlling the admini-
stration in Orissa. People were call ... 
ing it is the zamindari of Biju Patnaik. 
The Orissa administration was func ... 
tioning under him, under zamindar 
Biju Patnalk, and the Chief Ministet' 
who was functioning there had abso-
lutely no say even in a trifling matter 
relating to administration. This is 
not my version. The local paper 
always writing that the zamindari 
system must be abolished in Orissa. 
And it was abolished on 17th Febru-
ary 1980. I tell you, the entire ad-
ministrative set-up had been politi-
calised. Could you imagine this! 
All the corporations had been man-
ned by the Janata MLAs 01' Janata 
workers. Subsequently, they became 
Lok Dal workers. Could you imagine 
this? The entire distribution system 
had been politicalised. The MLAs 
were entrusted with the ref.pO'fI~lbi­
lily of nominating the dealers. That 
was the state of affairs. That was 
why, the entire distribution system 
bad collapsed. I can tell you that. 
UDless the present set-up is totally 
changed, it is impossible that there 
could ever be a fair system of distri-
bution in Orissa. I would invittl the 
attention of the hon. Finance Minister 
10 the fact that the set-up should 
eh*n.ge; also all the political nomina-
tions to the corporations should be 
changed. 

I would submit before this House 
one thing. Even before the tall of the 
Government, two or three days before, 
"hen everybody knew that the Assem-
bly was going to be dissolved, the 
Orissa Government, in the Governor's 
Address, promised everything t. 
everybody: they promised that there 
would be crop insurance in the State, 
there would be fire insurance in the 
State, t hey promised that aU 
primary teacher, would be converted 
ID.to ,oyernment tenant.; the)P pro-
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~ "have promised a n.umber of 
tWrap in the Governor's Addreu 
without any examination of their fin-
udal implicatons. They knew the7 
,...e lOin' to be displaced from the 
administration and that is why the 
-.tire administration was p()1itica~ised 
aBd they took advantage of the situa-
tion because after all they were going. 

I would .submit before Y0l1 that no 
80ubt so far as Mr. PaLn<lJk IS con-
ierned, so long as he is in ofilce, his 
language is different and WlU"lcver he 
is out of office he talks in the language 
which he has adopted to-day, That is 
the greatest paradox for the State at 
Orissa. It is paradoxical that when-
ever he comes to office, he says one 
thing and out of office, he says some-
thing else. Sir, he was Chairman of 
the State Planning Commission, he 
1Vas Chief Minister and not only that, 
a number of times the State Govern-
.ent was under his grip. Since 1961 
upto 1980, barring 3 to "years, be 
wu almost in the control of the State 
admiRistration but did he ever take 
eare to evolve a sound !ystem of 
)MaRnine? 

Sir, I would invite the attention at 
thia House that Orissa may be Iagg-
ia, behind. 71 per cent of the people 
.f Orissa are below the poverty line. 
Not only that, the per capita income 
ill Orissa is almost the lowest in the 
_untry. I would invite th«! aUentioll 
.f the House that at this forum it 
Mould be considered as to why we 
are lagging behind in spite of 80 much 
.f natural resourc~s. Nature has 
.ever been unJdnd to us. But we 
are lagging behind for want of funds 
tit exploit them. That is why my 
IUbmission 'Would be: let there be • 
re-examination, a re-examination of 
the provision of Art. 275 in regard to 
.evolution of federal finance. Let 
the Government of India consider al-

.. lottine judiciously the diacreUona.r,-
lands which are at their.disposal and 
1 ... J* lie eona1dered. 

So far .. pJann1ac allocation is COb:-
earned, it should be suitably enhaneed .. 
Our population ia .. per cent but the-
planning allocation is reduced fron, 
Plan to Plan. In the 5th Plan we had 
an allocation of 3.2 per cent but now 
it has been further reduced. &.,. 

my submission would be: that there. 
should be a reconsideration SO far u 
the devolution of the federal finance 
and also a reconsideration of the 
allocation of finance which is at the 
discretion of . the Government at 
India. 

There should be also anothet al-
pect. The central investment has to 
be enh.a.nCed there. I do not say that 
in that field Orissa is lagging behind. 
But my submission would be that it 
should be further enhanced. There 
is a lot of mineral wealth. There 
are certain proposals awaiting clear-
ance from the Union Government. 
They should be taken up and clear-
ance given expeditiously. Certain 
projets are under examination. r 
would mention specifically the coal 
jetty at Paradip. Then there is the 
Koraput-Raj,yagada I18.ilway line. 
Then the Banspani-Daitari raUway 
line-the second phase as also Melan-
khoty and Sarjipally projects. The.e 
ou,cht to be cleared immediately and 
the Union Government must consider 
that Orissa should not lae behiad the 
national averace. 

In all ft-elds ot development the State 
of Orissa is lagging behind. My sub-
raission 'Would be, whenver I describe, 
whenever I say that the people of our 
State are poor, l do not feel diftldent 
to .Y it-I recall what the great poet 
Nazrul Islam has said: 

"e are poor but 'We are a noble and 
creat people and we inherit. gloriow 
culture. I 'Would submit before tiU 
House: let there be • teCOllIidera-
tiOR of the allocation of the devo-
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is very much grave and so I appeal
to the Minister of Finance that he
should look into it and there should
be consideration that the loans which
have been given to the poor people
which they cannot pay should be com-
pletely remitted; there should be no
hesitation about it and Government of
India should bear the entire financial
responsibility for the remission of
loans.
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lution of the federal finance so that
We can develop and in no time, Orissa
would reach the national average.

Then another aspect I would place
before you. That is, so far as the
Union government is concerned, it is
'giving subscribing finance for grain
for work programme. I would submit
that out of Rs.' 100 only Rs. 40 was
being spent on the spot and the rest
was being misappropriated. 'I'here
has been a lot of corruption. Charges
were placed before the Collector.
They were placed before the Gover-
nor but nobody looks into them. I
wo~ld submit, let this matter be in-
quired into. Let the corruption be
brought to light and let there be some
improvement. Otherwise, there will
be no use even if substantial grain
is allotted to the State of Orissa. Cor-
ruption should be rooted out. My
submission would be that the Finance
Minister should look into this.

Another thing is about the Food
Corporation of India. The top officers
of the F.C.I. are functioning as if they
are the General of Victoria's Army
They forget the local needs and they
feel no responsibility in so far as dist-
trtbution of stocks is concerned.
They mismanaged the whole thing.
The affairs should be looked into. I
would not specifically say anything on
this. I would point out privately to
the Minister concerned about it. You
know previously there were charges
that they were charging Rs. 10 per
bag of sugar to be delivered. If it
was not paid, then only the worst
damaged stocks of sugar would 'be
delivered. This is the way the FCI
is functioning there.

Another aspect is about tn,: drought.
My submission would be that so :1:11 as
drought situation is concerned, it has
been brought to light but the entire
situation has not been impressed upon
the Government of India. Thousands
of people are migrating; people are
starving; the villagers are going
without drinking water. The situation

Another aspect is that Us. 14 crores
had been given on drought account.
That should be the assistance of the
Government of India and it should.
not be taken into account while allo-
cating the funds for the Plan. 'I'he
Government of India should not take'
it as c a Plan assistance. This is my
submission which he should take in-
to account.

As regards dissolution of the State
Assemblies, a number of speakers
from the Opposition felt very much
distressed. They committed themse'-
ves to maintain the independence of
judiciary. Their allegation had been
that the judiciary was being crippled
by the Congress Government. My sub-
mission would be that the judicial
view regarding the dissolution is VEry
clear. I invite your attention to the
decision of the Supreme Court in the
case of Assam versus Union of India
and to the observations made by Jus-
tire Bhagwati. He said that So far as
democrat' c principle of Government
is concerned, the basic thing is that
there must be consent to the people,
If there had been no consent of the
people, in that case, Government
should not be allowed for a day.
Otherwise the people will withdraw it
and there would be conflicts or con-
frontations. I do not know where
they will lead us. I may recall that
when Sh ri Jayaprakash Ji was in
Jaslok Hospital, he wrote a letter to
Shri Morarji Desai as to what about
the recall which he had committed
to e1C people of India. About that,
he did not give 'any reply. You know
Justice Bhagwati had categorically
said that there was no scope for recall
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Parliamentary democracy has to suc-
ceed in India, We should see that
certain norms should be evolved and
those norms should be respected
both by the !party in power and the
party in the opposition. With that I
conclude. Thank you.

of a Member in our Constitution.
But, all the same, one way to recall is
that when the Government has for-
feited the confidence of the people,
it should not be allowed to continue.
That is why I Say that if you want
to maintain the independence of the
judiciary, you shoulg not violate the
principles enunciated by the Supreme
Court of India when in 1977 the A8-
sembies of Orissa and U,P. were dis-
solved

.MR CHAIRMAN: One minute
pleas". I have here 16 names on the
list. For this budget only one hour
is allowed; so you will conclude.

SH'1I BRAJAMOHAN MOHANTY:
This is a very serious matter. You
must give us opportunity.

MR CHAIRMAN: So far as budgets
are concerned, I would request you
all to make the points and you may
not advance the arguments in a very
elaborate manner.

You may conclude after one or two
sentences.

SHRI SATISH AGARWAL (.Jai-
pur): Rajasthan budget is coming
up tomorrow only and thereafter
the other budgets.

SHRI BRAJAMOHAN M,)HA'\'l'Y:
It is no longer a matter of contro-
versy between the political parties.

In 1977 the Oris sa Assembly was
dissolved and when the Assembly was
superseded it did not complete its
term of five years. It completed only
three years. So also is the case with
regard to U. P. At that time we
were not happy but when the Supreme
Court's pronouncement came out we
have to accept the norms.

MR. CHAIR1VIAN: That point we
'will discuss separately.

SHRI BRAJAMOHAN MOHANTY:
That is all right. My submission is
only this. If we want to see that

\
:MR. CHAIRMAN: Before I call,

hun Members to speak, may I make
a request? I request them to be
very brief in their arguments, not in
their points. Now, Mr. Jagannath
Rao.

SHRI JAGANNATH RAO (Berham-
pur): Sir, it is perhaps the third time
that the Orissa budget is being pre-
sented to Parliament the main reason
being that there was' no political stabi-
lity in Orissa except during the period
1961 to 1967. Every two or three years
Orissa assembly was being dissolved.
This happened even earlier. This time
it was dissolved on 17th of February.
Lok Dal Government went out of office.
Not a dog barked, nor any tear was
shed when this Government went out
of office. Now we are going to the
poEs in two months' time. I am con-
fident that there will be stable Govern-
ment in 0 issa which would be a pro-
gressive Go rernment, which would look
after the progress ef the State in the
economic field.

Orissa is one of the backward states;
there are other States also. The State
is not backward but the people are
backward and the people are poor. It
is rich in mineral resources. It is rich
in forest resources. It is rich in water
resources. But i' is not able to harness
the resources fer the benefit of the
nation, nor for the benefit of the State.
In spite of its wealth the development
has been very slow.

Regarding the national projects that
have been started in Oris sa, we can
count them 0'1 our fingers. We have
got only one steel mill. The other
irrigation projects and other projects
are only State rrojects. What is need-
ed now is to lift the State from back-
wardness to bring in rapid economic
growth.
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The rate of Orissa's economic growth
is only 2 per cent; its population growth
is 2.5 per cent. Therefore economic
growth is not able to keep pace w"ith
this population growth. Therefore it
will take centuries with this type of
planning to expect or even to hope
that there will economic development
of the State.

We have got 10 per cent of the water
resources of the country but only 1/10
of the water resources have been har-
nessed. The population is 4 per cent
of the total population of the country.
But the Central assistance is only of
the order of 3.2 per cent. It is coming
down too from plan to plan. And if
this is the rate of Central Assistance
that Orissa is to get, I am certain, there
is no hope 01 any salvation in the
foreseeable future.

Sir the Gadgil formula or the IATP
fonn~la will not help the State in its'
economic growth. The Central Govern-
ment has to, come to the aid of these
backward States like Orissa which ha s
the largest Tribal population and
Scheduled Castes. I am told that very
4th man is a tribal in. Orissa and every
7th man is a Harijan in Orissa and out
of 147 Assembly seats, 53 are reserved
seats. With this state to stand on ita
possible for the State to stand on its
own legs and go in a big way On econo-
mic development? Therefore, a time has
come when the Central Government
and the Planning Commission should
revise the old line of thinking, set aside
the old formula-Gadgil formula and
lA.T.P. formula-and revise it to new
methods, new schemes, and come to the
rescue of such backward States so that
they can also keep pace with the de-
veloped States in the country. There
are States which are favourably placed.
I am-not jealous of those Sates, but
it will take centuries for the state to
catch up with those States which are
developing fast. We are stagnating.
Take for instance World Bank loan. We
have got about Rs. 500 crores from the
World Bank for carrying out major and
medium projects. Out ef this amount,
Orissa got Rs. 46.00 crores. We need a

minimum of Rs. 50 or Rs. GOcrores to
complete the on-going project, but with
Rs. 46 crores nothing can be done.
Under the Tribal Development Scheme,
Orrisa is not considered to be a hilly
region nor a tribal region. I. do not
know what is the Ibeight of the hili that
determines the qualification to become
entitled to any contribution from that
Fund. We are on the Eastern Ghats
where hilly regions are there. The
tribals are there. We are equally en-
titled to COme under that scheme. How
the interpretation has been made by
the Planning Commission, I do not,
know. Only the Hirnalayan ranges are
included in this scheme and not Eastern
Ghats and Western Ghats. There are
hilly regions there also. So, this sort
of thinking and economic planning by
the Planning Commission and the Cen-
tool Government will not help Orissa
to develop itself in a big way. This has
been the long-standing cry of Orissa to
revise this formula and come to the
help of Orissa in a big way so that it
can stand on its own legs and can be-
proud of its being a part of India. But
these cries have been cries in the
wilderness. But I hope that there will
be a fresh thinking now in the Central
Government and in the Planning Com-
mission to revise the old principles of
planning and see that Orissa and other
backward States like Orissa are bene-
fited by the proper planning of the
Government. Otherwise Orissa has
done well in mobilising resources. Even
in the Seventh Finance Commission's
report, it was admitted that in-19GO,
the revenue was about Rs. 59.00 crores.
Now, it has trebled. It has reached
saturation point. Small savings
have been very good. But
still there is no further scope
as there is no industrial base in
the state. It has mainly an agricul-
tural base. It is an agricultural,
economy. But not more than one crop
is being raised because of non-avail-
ability of enough water resources. etc.
Therefore, with this low rate of agri-
cultural growth and lack of industrial
growth, it will not lead the state to
progress in the foreseeable future. At
this stage, it is not necessary for me
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to go into details. I would only re-
quest the Finance Minister to make a
note of tJhe suggestions that are made.
I also agree with Mr. Patriaik on some
points, CD academic points, not politi-
cally and I am sure the Government of
India will come to the rescue of Orissa.

"'SHRI A. C. DAS (Jaipur): Mr.
Chairman, Sir, I rise to support the
budget presented by the hon. Minister
of Finance, in respect of Orissa. I
wanted to say a lot of things. But
time is very limited so I shall only
confine my speech to a few points.
Had it oeen the full-fledged budget, we
could have discussed for seven to eight
days but as it is only an interim bud-
.get, 'one hour has been allotted for
discussion.

Just now I heard the speech of Biju
Babu. I had been listening his speech
attentively. I felt as if he is deliver-
ing speech in an election meeting. We
heard him delivering speech in the
same maner many a time in the past.
So it is not new for him. He knows
how to mislead the people. He was
speaking in the same manner while
he was in Janata Party subsequently
which was converted into Lok Dal in
Orissa. Perhaps he forgot that he was
speaking on the floor of this august
House. His speech was just Cl plat-
form speech. He said ....

MR. CHAIRMAN: You don't have
the time ....

SHRI A. C. DAS: I just Sir, .... Sir,
while Janata Government presented
the budget Shri Patnaik was in that
Government. Then the Lok D'al Gov-
ernment was formed and this Gcvern-
ment was dissolved while they were
going to present the budget. Sir, so
far as Orissa is concerned, Shri Patnaik
was the real Government there. The
State Government was running in his
direction. I really could not find any
meaning in his speech. He only wants
to speak for his personal benefit.

Sir, this is an interim budget. It is
meant for three months only. There-
fo.re it is not possible to allocate funds
for all-round development in this bud-
get. It is Our privilege to demand many
things. But it is not possible that
all our demands will be fulfilled. How-
ever, I shall be failing in my duty if
I do not cite some instances of how
our predecessor Government acted. We
are facing serious drought in cur State.
r am glad our Union Government has
set 10 crores 30 lakhs of rupees to help
our drought-affected people. But due
to lack of proper incentives by our
former Government the amount is not
spent properly. I would like to ask
whether any help has been extended
to the small farmers and the agricul-
tural labourers who are suffering a lot.
Nothing has been done by the former
Government to help them. The officers
appointed at that time are still dealing
with the funds. It seems from the
figures that 40 per cent of the total
amount allocated for Orissa has been
spent for the small farmers'. But
actually it is not correct. Hardly 10
per cent of what they have said has
been spent. Rest amount has been
misappropriated by the workers of the
Lok Dal, employees entrusted upon
such duty by the former Government
and some other officials. Few other
contractors are also gaincr. It has
happened everywhere in Orissa.

Sir. during my election tour in my
constituency, I, found misappropria-
tion of Government funds. The deve-
lopment work has not started nor con-
tractors appointed but lakhs of rupees
have been spent in the name of differ-
ent schemes. In some other cases, the
contr actcrs ' bills have been passed and
they are drawing money without any
execution. I drew the attention of the
Governor as also the former Chief
Minister of Orissa to these instances.
But they did not take any action. I
have also drawn the attention of our
Home Minister requesting him to, look
into these matters.

=The original spe~(;h was delivered in Oriya.
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like to point out to him some of the
features of the un-developed nature of
our state. Orissa to-day is one of the
areas most affected by drought. We
have drawn tlhe attention. of the Gov-
ernment to this, and requested them to
alleviate the sufteringj, of the people,
But only Rs, 14 crores has been sanc-
tioned to the State, after the Central
team came back from Orissa. Out of
this they have released only Rs. 10
cro~es. r was pleading with the Fin-
ance Minister that he should take into
consideration the backwardness of the
State, and the fact that in Orissa,
about 70 per cent of the people belong
to Harijan Adivasi, backward and
weai{er se~tions of the community.
Most of them are the worst sufferers
of the drought. This advance plan as-
sistance of Rs. 14 crores given to
Orissa is, therefore, too meagre.
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I must say the dissolution of Orissa
Assembly is the right decision. It has
saved our people. Sir, there was a
Committee constituted at Bhubaneswar
to go into such grievances but the
former Government disbanded the
Committee.

It is a matter 01 great regret that
all block-level developmental works
were mismanaged. Sir, the F.C.I. is not
functioning properly even now. The
Lok Dal-appointed men are handling
the distribution of essential commodi-
ties. The Lok Dal men think that if
some developmental works are taken
up now, the Congress (1) Government
will get the credit. Let me tell them
that we can wm the election even
otherwise. They are taking all possible
steps to retard the development works
and are trying to create uncertainty in
all sectors. 1 would like to urge upon
our Government therefore, to change
the entire administrative set up. The
officials appointed by the former Gov-
ernment should be transferred. Only
then there will be equitable distribu-
tion of essential commodities. I would
like to request the hon. Minister 'Of
Finance as well as our Home Minister
to -take necessary steps in this regard.

A word about the law and order.
situation in our State. I would like
to draw the attention of this august
House to certain things. Sir, there
were cases of atrocities on Scheduled
Castes an,d Tribes in my constituency.
Some incidents occurred in a village
Kalan. 1 wrote to Our Governor to
take necessary steps. But 1 regret that
he did not take appropriate action. I
urge upon our Government, therefore,
to look into all such. matters.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): As the time is short,
I would just like to mention a few
points about the problems faced by our
State. I rise to support the vote on
Account presented by the Finance
Minister for 1980-81, and also the Sup-
plementary Demands. However, since
our Finance Minister was a member
ef t.e Planning Commission, I would
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As has been pleaded by other Mem-
bers, from year to year and from plan
to plan the plan allocation for Orissa
in the context of overall national plan-
ning has been going down and down.
You' will be surprised to know that it
was only in the 3rd Plan that Orissa
was fortunate to get a 5 per cent allo-
cation. In the 4th and 5th Plans, it
came down from 5 per cent to, 3 per
cent; and now it is 2 per cent.

The main objective of our Planning
Commission, the Congress Party and
the Government of India is to see .that
the regional imbalances are reduced
from Plan to Plan. But here you will
find that more allocations are made to,
advanced States. It is so, only because
the formula for plan assistance is based
on the Gadgil formula. After this new
Government has come, getting .a mas-
sive mandate from the poor people, I
hopa regional imbalances will be
reduced during the next 5 years. You
have to take steps to, bring States lag-
ging behind, like Orissa, on level with
tlhe rest of India. You must have
special category States, consisting of
the whole of the north-eastern region.
Otherwise, you cannot bring them to
the all-India level, in the matter of
development.
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Mr. Venkataraman was a member of 
the Plannoing .. Commission. As such, I 
pleicl with him that he should take 
these ma,tters into account... .While, a 
.~. 6th. Plan is formulated, the entire 
~ng should be reversed. The. back-
ward Stales should get more and more. 
1he discretionary grants and funds' at 
the disposal of the Government of India 
~nd the Planning Commission may be 
about R~. 20,000 Cl'Ql'es. And even for 
Adivasis and Halijans , it rnav be about 
Rs. 900 crores. At least fer thoS(' 
backward areas wher~ yout formula 
does not work at least out of thi!') dis-
cretionary grant of Rs 20,000 crore" 
why not the hon. Fin ance Minister 
should set aside at least Rs. 20(} to 
Rs. 300 I~rores every year so that in a 
period ot 6-7 years Orissa may ('(.'m(.~ 

up to tbe standards of oth€'r dev(."lop-
ed States in the country'! 

The drought condition in Orissa is 
most acute. Drinking waief hu::; be-
come one of the biggest problems ill 
our 8tat('. I was pleading in tht\ mortl-
ing that about 20.000 arldi tional tllbe-
wells sh':'uld be there with more rigs 
if required. The rig~ hel\'e tlcen ord(,f-
ed. I was told hy t hI? A.~ri(. u lilP (' 
Minister today So. I)('t Wet'll Murch 
and April or C'\ en th~ til'st y,'i.\ck o( 
May at least :W.OOII additional tul>c-
'WE-lIs should be there so that PC'oph' 
can get the minimum drinking water. 

As iar as foorl for work urogramm<' 
is (.'once-med. only 2.05 lakh 1onnt's or 
rice and wheat wen~ a1l0tted to Orissa. 
But you will be surprised to know thp 
amount which was allOtted 10 Oriss~l 
in J anuary-F~bruary has not reached 
Orissa ~t. Today, it is 17th March. 
The movement is slow. Then ther~ h 
a committee here which is sltting and 
they are making all out efforts, but 
still it is Jagging behind. I hope within 
a period of 5-6 days, adequate quan.tity 
of foodgrains should reach Orissa so 
that it can reach the drought afIectM 
areas. 

-4b.out aratuitoul relief, accordin.l to 
tfte report .at we have ,ot, I am told 
tAat only 2'.5 lull old, infirm, incapa-

for 1980-81 and D.S.G. for 1979-80 
citated, .crought affected people I.have-
been identified. I think it will be 3-
miUions. Therefore, more provision 
~ould be made for' this purpose and 
Rs. 14 crores should b~ ,increased to 
Rs. 25 crores as assistance for meeting 
the drought situation. 

So many projects are lying pending 
before the Government ot India iOIf the 
last 51> many years. The Ship Building 
Yard at Paradeep is one o! the impor-
tant .prnlJects which has almost got 
clearance. 1 hope this will come up 
soon. We are fortunate enough that 
the moment this new government came 
into pc'wer, immediately we got an alu-
minimum complex at Koraput. We are 
gratelul to the Government that this 
ofrer has gone there. We request that 
it sh-ould be expedited. Then there is 
another good thing. Two new offers of 
two new steel plants have come from 
the [orE.>Jl5n cOllntdes. I think Orissa 
g0t its first steel plant whf."Tl the Con-
gress Go\'(-'rnment was there. I hope 
you were listl"ning \ to Mr. Patnaik 
when he wac;; ~peaking. I was not in 
the House. 1 WClS outside and some~ 
hod .... iold m~~ ih;:1t he was speaking 
v~r;r lOlldly. Then somehody com. 
mented \\ hy he was stJeaking so loudly 
was 1.11;,t he is 011t of power; that is 
\\Ihv Ill' \\ dS speaking SC' loudly. When 
he 'was in powet, h~ could 'lOt speak for 
hl:> Stak. Todtl\, h~ is out of power 
and that is wh~' h(."" W..1S speilkin~ so 
lOUdly. Th~n . then' is O!le factory 
which has been Jyi!';": pen<ling for th( 
last so many J:cars. This factory has 
got cleuranc(' and H SholllJ come up 
very soon. Then there .H'(' Mellangt\:>l:.t 
Iron 01'P Pl'oje('t and Nickel Pruject 
also. All these projects 'CUe already 
there. Once you add up all the~e pro-
jects, their total iuvestment will nc,t be 
less than Rs. 1000 ('rores. If' thr·v come 
up, it will give a new im!)/'l u to the 
development projects in Qrissd. 

In my constituen<'Y ir Biwilanl'SWal', 
we- have got this Crose Mar Telephone 
Industry and the Guvernment of Orissa 
ha, tfffered it_ i,p.~.19:r .this .. indqs~~. 
We hope tll4!" wurk will start immedi-
ately. 
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who compose 14 per cent and the ecO-
nomiqllly weaker sections, whether
they are forward or backward.
Article 275 of the Constitution which
should have been applied in the case
of Orissa has not been put forward
and I draw the attention of the hon.
Finance Minister to help Orissa to
tide over the difficulties. Inadequacy
of investible funds has been the main
and principal reason far the sorry
state of affairs of the econ-omy of
Orissa. Drought, floods, cyclones
have been a ritual and regular fea-
ture of Orissa since 1964. Agricul-
tural production," especially paddy,
has stagnated sin;;e 1964 when it was
only 69 lakh tonnes, to 67 lakh tonnes
in 1979. In spite of these, Orissa's
additional resource mobilisation effort
which in 1967 had been of the order
of Rs. 57 crores; in 1979 it had risen
to Rs. 169 crores. Instead of
rewarding such efforts, what has been
done is that gradually and Progres-
sively central assistance has come
down, from 67 Per cent in the 3rd
plan, which was 5 per cent of the
total plan, it came down to 62 per
cent in the 4th plan which 'vas 3.5
per cent of the total plan, it further
came down to 3.2 per cent in the 5th
Plan. Our friend Mr. Patnaik, when
he was waxing eloquent I thought
that he gave out shades of Louis XIV
Or Napolean Bonaparte. His Govern-
ment rewarded Orissa for its resource
mobilisation effort by only providing _
3 per cent of the total outlay and'f
that came to Rs. 1125 crores out of
total plan outlay of 37,000 crores for
the 6th plan. Severe drought condi-
~:'Jns which have been a regular oc-
currence have seriously made inroads
into the scarce fUnds and scarce re-
sources have been diverted from
development to give doles and relief.
This year's rainfall in Orissa has
been less than 55 per cent in my
district it has been between 1'3--30"
I'lnd the water table has gone down.
There is acute shortage of drinking r
water. The entire thing has to be
fought on a war footing. Loans to the
farmers and all the other things
which have been demanded by the
Orissa government should be rushed
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The hon. Finance Minister while dis-
cussing the Maharashtra Budget gave
some hints about Rs. 30 era res as loan
to the small and poor farmers and the
Reserve Bank is considering to exempt
this loan. Similarly fer Orissa also,
the hon. Finance Minister should be
kind enough to see that it is aL~Qpro-
cessed through the Reserve Bank so
that all poor farmers, middle farmers
and other poor people in the backward
and drought affected areas should be
benefited by this. I support this budget.
Thank you very much fer giving me
this opportunity.

.18.00 hrs.

SHRI K. P. SINGH DEO (Dhenka-
nal): I rise!-'to support the' vote on
account presented by the Finance
Minister for the year 1980-81 knowing
fully well that it is not his budget nor
does it reflect the policy 'Of this gov-
ernment. ! take part in this debate
with a deep sense of anguish and
sorrow that this great land of Orissa
known as Kalinga in the earlier
days, which had converted Chanda
Asoka into Dharma Asoka, whose
Asoka chakra and lion we have in
our national emblem as well as in our
national tricolour, and of principles
and rock edits we wax eloquent, the
land Of Oris sa which is endowed with
natural resources, which has inspired
p-oets like D. L. Ray who composed
songs like _ Diuuui DhanYa, pushpe
btuira, which every Indian knows, is
in SUch a sad state. It is the poorest
state in this country. Only the other
-day the Prime Minister replying to
an unstarred question said that 71
per cent of the people of Orissa are
below poverty line, poverty line has
been defined as those who have a per
"Capita income ·of only Bs. 65 per
month. The reasons are not very
far to seek. This is the greatest para-
-dox in this country. The economy
registered a growth of 2 per cent in
the 5th plan while the population has

'been growing at the rate of 2.5 per
cent. Consequently the worst hit are
the trill Hs who compose 25 per cent
~f the p(' pulation and the Harijans
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immediately" 'bef0re there are inci- Oris sa so as; to remove regional dis-
dents, of starvation .deaths and' law parities, to nave rapid industrialisa-
and Qr<il~ situatioa, People have tion imcr-' aecelerataj development.
stait~d lea-vk~ their' homes an~ are, There~r~;"i: 'two very i~portant"
gcmg a~ay:. '" In, s.0me cases chlldr~? ( points.' I shall bEl failing in, my duty
were bemg .sQ~d~m'Open market. l~ ;1,49 not mention them. '

As ·.far as; discretionary funds are The Supply position is 'in chaos. T<;>3
concerned, 'Government of India has add to the Woe of Orissa, "mismanage-
Rs, 1900 croreg but, nothing has been "".1fI)t, bungli~g and bottlenecks are
iven to Orissa .beeauss of. some stu-'" being creal~d by the l~oOd Corpora-

pid formula in ,1965~66 where Orissa ticm 'Of In,dia.""Till 10 p.m, last night.;.,
was not included 'in' the hill areas tDf}i'e was net: ft single grain of, wheat "
and tribal development areas. ~n_tth~~_¥.n_¥_, Vihicp.is my Constitu-

encj- >and<jip;J,ajpur Road which is "
Sh ri Anadi ",CharaIJ. r Das i- constitu, .'
ency. This I haJ'fEf-.gpt fr;,o)1l.the .hor-.
ses mouth. . . 'r' , ., '

The requirement of Orissa is about
(. t v.' "'~,I'. e 'r" rr'(

I 80,000 "tonnes. . VIEl' are ,.not ' getting
eVeri," 5,5;000<tonnes O,r foodgrains.
What liac('been ,promised wa'jJ' 3,3.60'
torih'ek'Iof 'foodgrains dailY::: W~' are:'"
gett~g:J'6'nly 1,500 t'.Jnnes" pe~ day, It "
is ta'king'2d'td' 25 .days far fakes and r""
wagons t6; r~ach, Bhubneshwa- and"
other destinatfO~s. \Vagons come
frqJjl c, c, ••l!a-;y:ana and Maharashtra.

I:.. ' .-. \., i; ,-~ . .....-~
From this Y9Vw.ill ~l,loy-;;the .~ischief
being done by F:C.I.~' " ? ":

49.

L w'Ould like to submit- amj make a
plea to the Finance Minister, .what
Orissa needs is not the Gadgil for-
mUla' or some dog~a but" it needs a
realistic -and pragtmitica'pproach.' t>

, uman aspect must not be lost sight
of. - .

People of Orissa have shown abun-
dant goodwill and, sympathy to Shri-
mat] Gandhi in, the last election ,and,.
'''Ely have ,every right to expect equal '
amount of goodwill "and sympathy
from Shrimatl Gandhi, and her G(}V-

-rnmenj in the form of central assist-«
ance a~d devolution of funds. to

-- to --;-1.: "

t>fan, r Reduction ," Allocation] .. ,.;
(Demand.' ' arbitrarily-Fflf made by FC '

from Orissa r' reduced ·to:, " ;"", . -- .
Govt.)

December: 62,000

. ~.

Feb.
I" '\''"

March

-_._-,- ,---------- _._---- ------
I would urge upon the Govern-

ment to remove- these bottlenecks and '\
to ensure' that the FC! supplies grains
to the Block' Headquarters and there
is proper monitoring and streamlining
of this system. '

My last ,Point is that the.re is Mafia'-
RUle in Orissa where former Minis-
ters i.e:, Ministers of the last regime
are going along with armed gang 'in ..
Phulbari District. In an ,Open-
2771 LS-:-15

;~jO:~IO
68,000

-: :-"" -r I" _ .'~.'

78,000

5B,000('[: C~ ~"'f'::'~

" 67,225 ' ", ,vS3,ooo '
• ::,. 1',1'1'

80,,000 '."~55,9,gp

43,000~'

, 40,480

46;00~' ~p~o roth ,{
, March,

-!

shadow tl:J.ey shot down one boy and
seven Ila.vijans- had-been injured as a
result'rofr-grenads > throwing, TheY,r
were' m'Oving the entire clay· heavily
armed" w-ith; .Iethal weapons, but the ( ,<
poliCe did r 'nothing ·:to' ~~apprehend '
them. -- . , .,< , -'C'

In:rriy'District of Dhenkanal+In the
sub-Divisidn 'Of Angul thef-e is another r
Mafia "Ride by another fatIfier Minis-
ter: 'of. Commtiiiity- Deve16pmerit and

1; • -- ~,-- r·..... - r .,--'t'''-.~~ :,.-/! ''(I_"[)
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Irrigation. He has diverted Darjang
canal which is the Central Govern-
ment project to go to his field leaving
out seven gram panchayats absolutely
dry. They are Kulad, Tulsipal,
Santri, Nuahata, Budha Panka, San-
[apada. They are without a proper
drop of water. He had got people
murdered. J'ageswa- Pradhan, SaJ::-
pancj, of Tains] Gram Panchayat had
been murdered in June 1979. This
created fUrore in the Orissa Assemb-
ly. Till to-day the culprits have, not
been brought to book. People have
been dismissed without rhyme and
reason.

MARCH 17, 1980 1980-81, D.G.
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removed unless total land reforms
are undertaken. The zamindars,
big land lords and ordinary land
lords are dominating the villages.
Orissa tops the list in respect of
poverty. 71.91 per cent of the total
population of Orissa are living below
the poverty line. To free them from
the landlords I suggest that total
land reforms shoulg be undertaken.
The land ceiling should be reduced
and the surplus land should be distri-
buted among the poor people. Bank
credit must be given to them, so that
they can cultivate their laUd to pro-
duce more.

We have submitted a memorandum
to the Governor of Orissa to seize
the!!e documents and to supersede the
Central Cooperative Bank of Angul,
of which the former Minister has be-
come President for the third .consecu-
tive term, which is against the rules,
by the help of an ordinance passed
just before the Assembly was dissol-
ved. I need your protection Sir, to
see that these things are done.

MR. OHAIRMAN: May I request
hon. members to help the Chair and
the Finance Minister and the House
to complete the business at least
within the extended time? May r
request the members to give their
points pointedly and finish their
lPeeehe!? Shri Sudhir GirL

SHRI, SUDHIR GIRl (Contai) : Sir,
before starting with my arguments,
I would like to state that the disso-
lution uf the Orissa Assembly is a
prelude to bring democracy into dan-
ger. However, hon, members on
both sides i.e. members from the
)tre!!ent ruling party and members
from the parties whicj, ruled just be-
fore, have attacked each other shift-
iag their respective responsibilities,
lapses and failures tu the other. I
am not going into that. I would like
to point out that the burning prob-
lems of Oris sa today are poverty,
unemployment illiteracy and law
and order. As regards poverty. I
may state that poverty cannot be

There is also the burning problem
of illiteracy. Although we achieved
freeaJ.·om more than 33 years ago we
hang down our heads in shame when
we think that of the total population
Qf India, only 'about 33 per cent are
literate and in Orissa, only 26.1 per
cent are literate. What is the rea-
son? What has the Government
been doing So long in respect of arti-
cle 45 which has been enshrined in
Chapter IV of the Constitution?
May We nut put this question to the
present rulers who haVe been in
power for 33 years and the Janata
and Lok Dal Governments who have
been in power for about 21/2 years?
I am not casting any aspersions on
them. I am just 'appealing to their gOOd
sense, so that from the humanitarian

'standpoint, they must provide for
compulsory education upto the age
of 14.

VVhat about the buys who have
been studying in West Bengal? The
West Bengal Government has, made
education free upto XII standard.
And in Orissa, no free education is
given. -What is the reason? The
hon. Members from Orissa have not
pointed this out. They are orily talk-
ing about planning, this and that.
They are not striking at the very root
of the p()verty illiteracy and unemp-
loyment. Unemployment is a serious
problem to be tackled nowadays.
This is a social problem. Form the
humanitatrian and social standpoint,
every unemployed must be given
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.sWt.e1tle empW,.-neat. Se IDn. .. 
they are DOt st.en eapJ.o.yraeni they 
must be liven uaeapl • .)'meIlt allow-
ance. What alDout their waemploy-
ment anOWaD.Ce which llael beea dec-
lared or whicR had Dee. tahied la tile 
now dissolVed state AHembly? 1 
WOUld, therefore., request the }roD. 
Finance Mini.ter to lC)Ok into all 
these tblngs. 

About law end order situation,-I 
will not take- much time as the time 
js limited-I am just referrIng to one 
incident.. the Narayani temple inci-
dent. 35 school girls .md three of 
1heir mistresses went there tor a 
picnic. S.:>me Congress (I) students 
and youth Congress Leader followed 
them. 

SEVERAL HON. MEMBERS: No. 
, This is wrong (Interrupticms). 

SHRI SUDHlR GIRl: They mauled 
and m'Olested these school girls and 
the mistresses. What are these hOD. 
Members doing? The hone Lady 
Members are there. ~ They are just 
suppressing these thing,. For the 
sake of politics, they must not tole-
rate such humiliati'On to womanhood. 
We have also political life but when 
school girls aTe molested, We protest 
while they say nothing. This is the 
law and order situation and some 
hone Members are praising that the 
law and order situatron is very good. 
This incident was reported by the 
press. So, the pressmen were subjec-
ted to torture. And one Cabinet 
Minister of the present Government 
bailing from Orissa intervened. iHe 
made a trunk call to the DIG there 
end the person whom the Police 
anested in this Connection got freed. 
This is the situation. So, I request 
the han. Finance Minister not to beat 
about the bush. I would just say 
that if you have the real will to solve 

"'the acute poverty problem, if you 
have the good will to solve the un-
employment problem you must strike 
at the very root of theSe things; 
otherwise, all things will fail. 

tor 1980-81 and D.S.G. for 1979-80 
·SHRl NARAYAN SABU (!)eo.. 

garb): Mr. Chairman Sir, whilG sup-
porting the interim budget of Orissa, 
I would like to speak a few words 
about tbe regional imbalances crea.; 
ted by the tormer Government. In 
spite of its abundant resources Orissa 
remains backward. It is only due to 
ine1flcient leadership. Dlie to the 
maladmit¥stration of the previous 
Governments in the last three years, 
the economic situation of Oris,a 
deteriorated. There was anarchy 
all 'Over the State. The ftrst speaker 
on the Orissa budget, Mr. Bijayanand 
Patnaik, had led the administration 
in Orissa. He was treatine Orissa as 
his Zamindari and he was passing 
orders from the Centre. His orders 
were carried out by the State Go-
vernment. As a result, the officials 

I became corrupt and they did not im-
plement various schemes for the up-
liftment of the people. Now his 
leadership is no more there; our 
party hes ousted them. But he 
is still addicted to his bad habits. 

In the name of different schemes 
the former Government was creating 
imbalances. I would like to give 
some specifi~ instances while speak-
ing something about Rengali Dam 
Project. Sir, during the tinle ' of 
the previous Government the second 
nhase 'Of the Samal barrage started. 
The President laid the foundation 
~tone. A Chief Minister of the State 
pressurised the Irrigation Department 
and changed the original plan. The 
direction of the channels near the 
left side of Sama! was changed. It 
was done t'O provide irrlga.tion facili-
ties to the villagers near the Chief 
Minister's village, even though bar-
ren lands lay on the other side. The 
Chief Minister wanted the channels 
via Parjang. As a result the fertile 
lands for about a hundred miles is 
submerged in water. Three hundred 
villages in my constituency are delU-
ged. The people of those villa, .. 
became homeless and landless. Thls 
could have very easily been avoided. ------- --- . 
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rShri Narayan SahuJ 
Sir, the people ot that area are poor 

aDd illiterate.. Most of them are 
Scheduled caStes aDct Sch~ulea 
Tribes. The - previous Governn.ent 
cUd not P'lf much attention to the 
solution of their problems. I request 
the Government that.it should -take 
special steps for th~ all ~und deve-
lopment of my people. It ~ at plat-
ter of regret that the former G\)vern-
ment did not consider their' grievan-
ces. No steps were taken for reh~bi­
lliation of the people of the submer-
ged areas. The G'Jvernment used 
force to evict them. The people were 
deprived of their legal rights. 

Now, I would like to speak a few 
words about 'OUr drought affected 
people. There is a seriuw dIOUght 
in my constituency. The former 
Government neglected it. No relief 
was given to my people and they are 
facing serious difficulties. r request 
that special funds may be allocated 
to help Our people. 

Sir, the opposition Members are 
criticising the dissolution of assemb-
lies. I do not know on what basis. 
I remember that the Jl\nata Govern-
ment had also dissolved the nine 
State assemblies when !hey came to 
power in 1977. In Orissa the elected 
Chairmen of different blocks were 
<deprived of their rights. The 
S.D.O.'s were asked to do the work 
of the Chairmen. The Lok Dal 
M.L.As. sent direction to the S.D.Os. 
In this way the administration at the 
sub-divisional level became non-exis-
tent. The former Chairman have 
maltreated and insulted by the Lok 
-Dal M.L.As; their workers and at 
many places by the S.D.Os even. 

Sir. the drought -this year is very 
serious. If the present administra-
tion continues any longer; we will 
fail to control the ,dtuation. Sir, 
we are going to pass the budget; and 
by doing SO we are going to hand 
over the keys of Our treasury to those 
officials. But we should not depend 
UpOn the feudal elements Who deli-
berately destroyed OUr economy. 

They eannot implement differeut 
schemes properly. Not to talk ~ 
helping -droughC; ai!eeted people; they 
are incaplble of supplying even a 
drop of water. Immediate steps 
should be taken ~ proteCt people-
from the drought At the same ti~ 
I request Our Government to di~ 
wells in all villages ot my constitu-
ency. 

11ft (PI~ ~ ('R'tfT) : ~ 
~~, m~~ ~~~j' 

q ~ nf'Il. ~~r It ~ 
Jfln' ~Q t I ~,,"m ",~"f lit .~ fiNr 
'3l'1~ I .• (~~) ..• 

'" \"",,~Tt .. ~ : =.mtf ~ ~ f, 
~~l q"tT f~ ~~ ~ it ~ ~ I 

(Interruptions ) 

MR. CHAIRMAN: Mr. Shastri, yow 
continue your speech. 

~ ~T'ftaTt ~ : ~ *, It ~~ 
iIi~ ~ &mf it ~ ~ ~ ... 

SHR! BRAJAMOHAN MOHANTY: 
Sir. I have a submission to make_ 
Let the time be extended. There 
are a number of speakers who want 
to participate in the debate. So far 
as Maharashtr'Q is concerned, we have!' 
given about 45 minutes in excess of 
the time allotted by f!he Chair. 

MR. CHAIRMAN: Let me b~ 
to the notice of the hon. MemberS' 
that the time allotted for passing this 
Budget was only one bour and nOw 
We have discussed this Budget for 
(;me hour and 25 minutes. 

SHRI BRAJAMOHAN MOHANTY:-
Anuther half-an-hour should be 
given for this. 

MR. CHAI.RMAN: I have a very 
long list of speakers with me. I am 
trying to accommodate an the spea-
kers, but Members should help the 
Chair by not repeating _the points and 
not advancing very wide aDd cxttm-
sive arguments. .You ma,' ~ tile 
point, Trlat is' an. 
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"" ... ~ __ : nrqfir tt It ~tT­
~ t1I'rttJ w;rr "'t«f i tRW. &"T 
~ wml.'l' f Iff 11m (. Iifr ~ ~ if 
"'~f1: ~ ~ ~ '" m'If '" 1ft"( ~ 
~ it; ~ it qhrr m ~ it; '"'" e1'f 
'tmIr ~ ~ "'A1 itr ~ ~ ft, 
~ W", m"I'..qf'ff Q 'I1t ~ """ ~ CJ!in itrIXf 
Q it -q I '11P.: ~ ~m .. 'If\' fiqt ~) ~'~IfilU 
~~ t m _ '3I'.~Ifij'6' ~ i I MiIi., ~;ft' 
~ ~ .+1\1'«1'" if ~ I 

~ q~, ~ lfi~tTr IIfT(m j Ai ~~ 
~ tn~ 'Q'flfi iti mvf~ ~ it 3r) ~ 
tmA ~, fiI;tn, qt ~ ~ fifa'A ~T ~)' 'ftf 
~, ~ tr ~ ~Cf~ ~ IliA tm: If)t 
~ () ~ t J ~ ~ cfi~ atrr ~ 
~~I 

~m ~t.tr : lrfm it, ~ ~~ ~~ it; 
~q:~T~(~t ? 

'" ~C~n: mm : t ~ .f(t t, ~ 
4i~r.~t I 

8 ~ .r ~ fiRl' 1ft' ~ ~ 
~ .,. fit, qaIi IIlfiRr ., ~ ~ 'fPff f), 
q ~ t , pit fqrt if qr rn ~ It 
'" IIffiRrq'f .. ~ Ifil ~ ~ arPIf 'J1n' t I qfir ~ .m ~'f ...n Ifi)' cmrt'1: 1fPf n 
1Jf1r liT ~ .., ~ t , lIfq"( ~ it t9' ~ 
II1t m If t ~ ~ ~1: ar,) smn.r 
~ t, ~q' ~ ;ftfir ~ t, Ipff ~rq' 1ft' ~ 
~ II) qfu!n1: ~ 111: 1J:ftr ~ ~ Ifi~ 
~~ t, ~ 'I'N ~ ~ I ~ ~ ~~1: 
it ~ ~ I9iT ~ ..-n:r fiI;tn t, fintttf m)lft 
~~ ~, t m ~ ~ .. ftro: 'flTf atln 
~ t? 

~1lf), ~'" iti m it nm ~l'Q­
~~~~ ~lfil qt~~ tNft 
~mlfZrr~~~~tqn ~ 
~ (l'T mm ~~ Ifi,~,f ~ t, IIi1r tr ~ If( 
(1') ~T ~!fiT ~iff "'~ I qt ~ -"q1Ilf 
~ t I ~ ~ ~ ~ ;r(t ~ fitdifi'~ it 
Iflff ~r m ~ ~tT ~ I ~~ it 1ft ~ 
t ~ ~I t--(~fJTlI) .. ' .....• CI'rtAr 
~ Q- ~ ~;r cr~ ~W1 ~ I • qr WrT, erN 
~~I 

W'1n'fftr ~: '111'1: 'IN ~~ .-)' 
~ rn ffi' m qTq'Cfi)' ~ 5I'~~ 2fi~ 
~ ~ \fierrm~ ~~q I 

'"' (Uuan: wmft : t m ~ f flfi 
~ ifi1\3' 1'r-3'~ ~) ~'~" ilrfit; .. , ~ tl«r ttif ~ 
;rtf ~ I iRt 'lT~ m crf~ ~ ~ I _ ~ ~ 
~ tilll "tT i I. ~ # ~ armq ~ 
~~~~I 

~~~.~Ifi(~TWI~ 
~ ~ tf1: ~t§~ ~ ~1fiT ~ 
GI'.-t eft ~ Iflrl Ifi. ? 
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qt~ ~~"~~iJA~)­
"" !!fi) cr.nit it;~, ~~'if 'fR~ IliT Qlit 
it\ ft;ro;, ~J~ $l'1~~ iii\' ~ ~ ~, 9Tef 
1f1~" 'fiT Q1it it;~, 'i1f4qif~Ql it ~RA 
~) ~it iti ~ ~T qr t I ~ tm ~ f1m\;r 
(on ;o~1 ~ I ~~it;~~~~e~ 
~m \if) m qr $0'( it; ~I~ ~ it; ~, 
\Vfiti flArq; ~ 'IJ. Jl'r~i ~ 1flfT t I 
qri~~t~W~ifiTiliPT~ 
limit t .. (aN""') . . .. .. .. 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN-
KA TARAMAN) : On a point of 
order. It is well known that a person 
cannot refer to a Member of the 
other House; particularly Jle is mak-
ing a serious allegation against a 
Member of the RajYa Sabha. I hope 
he will not do it. 

PROF. N. G. RANGA: Let it be 
expunged. 

SHRI RAMAVATAR SHASTRI: I 
was only referring to a Member of 
the other House who has been 
implicated in a false case of murder. 
(Interruptions) • 

PROF. N. G. RANGA: Let the 
Chair be plelfsed to look into the re-

,cords and if anything is found to be 
objectionable in what the hon, Mem-
ber had said, please be good enough 
to expunge it from the records. 

SHRI RAMAVATAR SHASTRI: I 
am not levelling any charge against 
anybody. 1 was only referring to e 
Mem ber of my party in, the other 
House. 

MR. CHAIRMAN: The hon.I,IMem-
ber has not levelled any allegation 
against the Member who is not sitting 
here or who 1ms no opportunity to 

m- 1980-81 and D.S.G. for 19'19-80 
speak. But. he sa,s that tbe Member 
Of the other House is falsely impli-
cated. That is not an allegation 
egainst him. 

"" <, .. , .. ,,''( ~ : ~ ~, • 
~~.' ~ t f4i qt ~ ~ !fit Iq'~ 
t,~~~mm~mil 

~iJlf~ iti ~ ~ lfiT ~ ~ ~ 
rim ~ q it ~ tl1f1 t I ~ ~ ~ftRrW m-. fiti ~ ~ ~ ~ iJPr-1ff~ lfit QT1fJ 
~ ~ t I ~ m ~~ Wr.n ~~, ~~) 
$I'!tAiT ~ m '1'1~~ iii. ~mrr ~ 
~ , ff.!t fir;iT .q;. ~ q"{, ;:r ~ ~ it 
.m: ;:r ~ ~ iti, lfftf '(Ii m fitilfT t , 
~ m ~n: ~ ~ m t1I\~l t fill ~ 
it ~~ ~ t, ~t ~ t~;:r(t ~ 'IfT~ I 
If(\' ~T fof~~ t I 

·SHRI RASA BEHARI BEHERA 
(Kalahandi): Mr. Chairman Sir Act 
the outset, I would like to ~ong~atu­
late our Finance Minister for hav-
'lOg presented a exceIIent interim 
budget for Orissa. But it is painful 
to note that the economical condition 
of Orissa is deteriorating day by day. 
It is due to the unprecedented na-
tural' celamities we are facing for 
many years. There was a serious 
drought in 1965-66. This drought 
broke the economic back of our 
people. We are witnessing the same 
economic situation this year. Unless 
we take special steps from today on-
wards, we will be unable to control 
it. I would like to suggest that 
massive relief programme should be 
undertaken to save our people. Diffe-
rent schemes should be implemented 
in an extensive Way, otherwise the 
condition of our people will be very 
un'.!ert'ilin. 

Sir, our Finance Minister is a very 
competent man. He was a member 
of the Planning Commission. He is 
Qware of the various problems of 
O~issra. I would like, therefore, to 
facuss his attention on the implemen .. 
tation of various plans and pro-
grammes which will, change the 
present economic situation of our 

·The original Speech was delivered in Oriya. 
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people. I trust he will provide spe-
ciel allocation to my state. 

Coming to the Indrabati Project, I 
W'.Ju1d request our Government to 
extend all necessary help for the 
completion of this scpeme within a 
time bound programme. It inv~lves 
an estimated cost of 1988 crores of 
rupees and the completion work will 
bake 9 years. We will get 600 MW of 
electricity in every year from this 
project. Thus it is one of the very 
important project and the fate of 
people of many district of Orissa 
depends upon ft. It will produce 
Electricity end hundred and thou-
sands of acres can be irrigated. The 
amount it involves is also reasonable. 
Therefore, I draw the ettention of 
Our Finance Minister for special 
allocation of funds for this project. 
I hope by the sincere efforts of our 
Government. The work of this pro. 
ject will complete within the time 
bound programme. The Lok Dal 
Government destroyed OUr forests 
while they were ruling our State. 
Kalabandi and other adjoining dis-
tricts are abounding in forest wealth. 
Before Lok Dal Government ousted 
from power they got an act passed in 
the legislative assembly. Whereby 
they deprived OUr local people from 
taking WOOd from the forest fOr their 
day to day need. They made a pro-
vision by which the people were 
fined a sum of as. 60 to Rs. 90/- for 
a cartload of WOOd. On the other 
hand they 'allowed the contractors of 
other States to take as many truck-
loads of WOOd as they liked. Under 
this rule I do not think there will be 
'8ny upliftment Of OUr peoplt'. 
This act is no doubtd a politically 
motivated act. I humbly submit that 
Government to remove politiC'S1 un-
certainty and thus to give real justice 
to our people. Sir, I will be failing in 
my duty if I do not say a few words 
about the drought situation of my 
constituency and the nearby areas. 
Due to regular drought in Kalahandi, 
Balangir and Padrmlpur the develop-
mental works have been undertaken 
every year. In the year 1965-66 end 
again in the year 1975-76 there wes 

unprecedented drought in those areas 
which caused enormous demage to 
our people. The drought prev.ailed 
due to shortage ot rain which result .. 
ed in wide spread crop failure. In 
view of this I request the, Govern-
ment to pay special attention to food 
fOr work programme. Loans recovery 
should be suspended specially from 
the marginal farmers those who are 
possessing only 5 to 6 acres of lands. 
Unless we take such stePs they will 
not be able to h'8rvest any crops in 
the coming year. They will face 
Misery and their agony will go up. 
Short term loans should be given to 
OUr people. I would request the 
Finance Minister once again to ex-
tend all possible help to oUr people. 
With these words I conclude. 

SHRl MANMOHAN TUDU (Ma .. 
yurbhanj) : Mr. Chairman, Sir, I 
would not like to take much time. I 
want to give some concrete sugges-
tions. 

In Orissa, there is a failure of 
)taddy crops due to shortage of rains. 
So th~ people are now wandering 
ab~ut without work and food. In this 
respect, I suggest the following: -

Firstly immediately fOod fOr work 
program~e should be intensified in 
order to tide over the drought situa-
tion prevailing in the State. 

Secondly, exemptions from loans 
may be liven. 

Thirdw, small credit facilities 
should be given to the Scheduled 
Castes and the Scheduled Tribes peo-
ple and other poor people fOr starting 
small trades with subsidy arrange-
ment. 

Fourthly, the coCt.Jnut. and cashew-
nut plantation programme should 
be implemented with greater em .. 
phasis to encourage a tribal State. 

Fifthly, a steel plant 
established in a tribal 
Orissa, in the coastal belt. 

should be 
State like 
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{Shrl Manmohan Tudu] 
Lastly, I would like \ to emphasize 

one point that a separate directorate 
be created at the Central level tq 
have an effective supervision on the 
,schemes to be executed in eacn and 
eve~ scheduled area of dUferent 
states in the country. 

I 

'O.rissa is the most backward State 
in the country h'Bving 45 per cent of 
Be I ST pupulation and 30 per cent . 
other backward people. About 80 
per cent of the people tre belfnr the 
poverty line. 

Mr. Chairman, Sir, let me no~ 
speak in Oriya for one minute. 

MR. CHAIRMAN: Unless a mem-
ber gives prior notice, it will be difft-
cult fOr the Interpretor to be in the 
cabin to interpret the speech so that 
other members can also understand 
what the hon. Member says. With-
out giving notice, it is no gOOd speak-
ing in your own l'Bnguage. 

.BHRI MANMOHAN TUDU: Al-
ready, there is an arrangement for 
that. I want to speak in my own 
language for Q minute. 

MR. CHAIRMAN: Only two mem. 
bers have given notice. 

·SHRI MANMOHAN TUDU (Ma-
YUrbhanj): Sir, as far my observa-
tion goes the hon'ble me&lber Mr. 
Biju PatIl'8ik is among lhose who 
have exploited our Scheduled Castes 
and Scheduled Tribes at different 
times. He was the sole administrator 
of Orissa for a pretty long time. Once 
upon a time he was a leader of Con .. 
gress party. He was compelled to 
leave the party beCQuse of com-
plaints of maladministration. I do 
not know if it is our good fortune 
that he has been elected to this House 
from Orissa. 

One word I would Uke. to ., 
about OUr Communist friends. I do 
Bot understand what type Of com-
munism .they believe in. Their day 
to day activities are tempting me to 
say that they are the exploiters of 
the Scheduled Castes and Scheduled 
Tribes. They have no fixed principle 
and policies. FOr their political 
gains they are shedding tears fOr the 
Scheduled Castes, Scheduled Tribes 
and other weaker sections of the 
people. But they are exploiting this 
class of people in Orissa, Bihar end 
West Bengal. I wopld like them not 
to make any further ettort to make 
the Congress (I) unpopular. 

If ~hey sincerely want the develop-
ment of Adivasis and Harijans they 
should cooperate with Us in a genuine 
way. I would like to appeal to the 
hon'ble members of different parties 
of this House to realise the real pro-
blems of our people. and come for-
'W'aT.d with a broad outlook to help 
us. I support this budget. 

MR. CHAIRMAN: Now, I think, 
you would be interested in knowing 
what the hon. Minister has to say to 
the points raised by the hon. 
Members. 

The Finance Minister. 

SHRI R. VENKATARAMAN: Sir, 
I very well understand the great 
feelings of distress among the Mem-
bers from Orissa becaUSe this is one 
of the most backward States in India, 
and it not only needs but deserves Q]) 
the assistance that one can extend. ] 
will just give a brief outline of some 
of the things done and then proceed 
to reply to the points raised by thE 
hon. Members. 

So far as the drou,ht position i! 
concerned, a SUm of Rs. 14.05 crore: 
has been sanctioned as the ceiling fo] 
expendi ture end a sum of Rs. 11 
crores has ' already been released 
For the normal food for work pro· 
gramme, we have released 1,44,001 

-----.--- - ------- - -.,-_---'_- ------------
-The original Speech was deliVered in oriya. 
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tonnes of food, and as a special 
drought relief, we have released 
81,000 tonnes of food again. I wish 
to assure the House that, whatever 
be the requirements of Oris_, the 
Government of India will meet-i. 
respect of its fOOd needs. 

SHru K. P. SINGH DEO (Dhenka-
nal) : The wagons meant for Orissa 
should not be diverted away from 
Mug hal Sarai to other States, as was 
happening. 

SHru R. VENKATAP..AMAN: I 
have received some complaints .. (In-
terruptions) . 

SHRI BRA]AMOHAN MOHANTY: 
I want to seek one clarification, 
whether the amount that is allocated 
()n account of financial assistance for 
drought will be adjusted with the 
Plan 'BIlocation or it will be an out-
right grant or something like that. 

SHRI R. VENKATARAMAN: The 
position is that it is now adjusted 
against the Plan allocation, but I 
want to tell the hon. Member that 
this is a tentative decision: we will, 
as we go along, examine the position 
further. 

PROF. MADHU DANDAVATE 
(Rajapur) : Tentatively, keep it out-
side the Plan. 

SHRI R. VENKATARAMAN: After-
all, this means money and it has to 
come within the overall financial 
assistance. So, we have said that it 
will be as Advance Plan assistoance. 
But we -shall go on examining the 
position. 

So far as Plan is concerned, I hed 
a discussion with the officers from 
Orissa this morning, and I certainly 
share the feelings' of the Members 
that it is not adequate. It has been 
allowed a SUm of Rs. 221 crores, and 
the Central assistance is Rs. 145 
crores out of these Rs. 221 crOTes. 

PROF. MADHU DANDAVATB: 
They will withdraw the 9.pplause. 

fO'r 1980-81 and D.S.G" tor 19'19-80 
SHRl R. VENKATARAMAN: I 

want to dispel anl( pouible mis-
understanding in the House and 
amon, the Members that the Centre 
has not been fair to Orissa. While I 
recognise that the problems of OrisSa 
are acute, I want to make it clear 
the Centre is doing its best to relieve 
the distress in Orissa. Again if you 
look at the central assistance for 
Orissa, in 1974-75 it was Rs. 32.7 
crores. In 1975-76 it was again 
Rs. 32.7 crores. In 1976-77 it was 
Rs. 35.97 cror~. 1977-78-Rs. 38.2!i 
crores. 1978-79--Rs. 67 crores. 1979-
80-Rs. 119 crores and it was later 
raised to Rs. 135 crores ....... . 

SHRI K. P. SINGH DEO: But 
what is the percentage? 

SHRI R. VENKATARAMAN: The 
question IS about the quantum' the 
centre gives. In 1980-81 We have 
increased it to Rs. 145 crores. That 
shows that the centre has really taken 
a note of the situation in Orissa. 

Certain hon. Members also said 
that the grant-in-aid should be in-
creased. Now, sO far as grant-in-aid 
is concerned, it may be mentioned 
that Orissa is the only State-rapart 
from the Hill States-which is the 
recipient of revenue gap as grant-in-
aid from the Government of India 
and this revenue gap will be Rs. 137 
crores during the periOd 1979.84-
That is the Seventh Finance Commis-
sion allocation. 

I am aware that notwithstanding 
these things, the largest number of 
people below the poverty line are in 
Orissa Qnd its per capita income is 
low. Therefore, we should try to do 
something with regard to the State in 
other ways. 

Certain members said that the Plan 
allocation formula should be changed. 
This is a matter in which the Cen-
tral Government could not do any-
thing on its own accord. It is the 
National Development Council in 
which all the States are represented 



[Shri R. Venkataraman] 
which arrives at the formula for the 
distribution of central assistance and 
the GadgU formula wes arrived at by 
the National Development Council 
taking into account the various fac-
tors like population, continuing sche-
mes, the tax effort by the state and 
so on ..... . 

PROF. N. G. RANGA: Also the 
extent of 'backwardness of the State. 

SHRI R. VENKATARAM: Back-
wardness is also taken into account 
as also the special • assist'8nce requir ... 
ed in respect of Scheduled Castes and 
Scheduled Tribes. It is open to the 
State Government of. Orissa to take 
it up again in the National Develop-
ment Council and raise this question 
of proper allocanon of the shares to 
the various States. 

My esteemed friend, Shri Biju 
Patnaik almost delivered 8 tirade-I 
do not know against whom? 

PROF. N. G. RANGA: Against 
mmself. 

PROF. MADHU DANDAVATE: 
Former Planning Commission Mem-
ber. 

SHRI R. VENKATARAMAN: When 
he criticised the 30 years of the Con-
gress administnltion, he forget that 
for nearly 20-25 years of that an 
years, he was a part of it. So some 
of the criticisms eman'8ting from the 
people opposite look hollow. I can 
understand Prof Madhu Dandavate 
saying it or Mr. George Fernandes 
saying it ... 

PROF. MADHU DANDAVATE; It 
is my fortune. 

SHRI R. VENKATARAMAN: 
and not Mr. Biju Patnaik. 

In fact, we have sat together in 
the N ationa! Development Council 
when I have heard his eloquent spee-
ches as the then Chief :Minister of 
Orissa State. But, I am sorry he is 
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not here. I wish to ~nforrn the 
l{o~ that the concept of the plan-
ning, distribution of the central assis-
tance and the sectoral allocations 
were all approved b31 him or by the 
people here who were practically hi$ 
associates and friemis as States Minis-
ters in Orissa. I do not want to spend 
more time on that any more. There 
are one or two points which he rais-
ed which require attention. He men-
tioned about Paradip steel plant. I 
wish to inform the House that it is 
actively under consideration. Foreign 
assistance for this Paradip steel plant 
is being negotiated and it is expected 
to be of the order of 1.3 minion tOnnes-
it is a coal-based plant by importing 
the necessary metallurgical coke 
which ii very necessary. He also 
mentioned about the aluminimum 
project. This is being actively pursu-
ed. 

Then, my friend Shri Mohanty re-
ferred to the low per capita income 
and also the people living below the 
poverty line. Central investment, so 
far a'S Orissa is concerned, is not ne-
gligible. Actually the investment is 
over Rs. 710 crores in the Central 
Project here. Nevertheless we could 
still consider the question 'of in~reas­
ing the investments as and when ap-
propriate and viable proj~cts come 
uP. We cannot merely go on invest-
ing in a particular State unless there 
is a viable project. That will be look-
ed into. Shri Chintamani Panigrahi 
referred to the shipyard as al~o to 
the aluminium complex and the steel 
project. Well, I have tak~b note of 
that and it will be passed on to the 
respective ministries. 

Then, Mr. Das alleged that there 
was misuse in the "food for work" 
programme. We have received com-
plaints from other States also. I men-
tioned that in the case of Bihar. Now, 
in order to eliminate this, Govern-
ment have abolished the contract sys-
tem and we have said that all these 
programmes relating to food for work 
should be on muster-roll basis and 
they must be directly employed. 
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There are a number of other sugges-
tions which have been made. I do 
not want to take the time of this 
House except to tell the HQuse thgt 
the Centre will always consider with 
utmost sympathy the case of Orissa 
State. The Centre accepts that its 
position is rather bad and its back. 
wardness is very intense. So, we will 
look into this matter with sympathy 
and attention. Thank yOU. 

SHRI K. P. SINGH DEO: A wrong 
impression has been created that 5 
per cent more money is being given. 
But the whole thing is gOing to be 
nullified because of this 10 per cent 
inflation, at present. 

One more point and I have done. 
We have submitted a memorandum 
to the Governor about the misappro-
priation and misutilisation of funds 
specially of the Angul Cooperative 
Bank. I want an assurance that it 
\'0'111 be looked into and immediately 
the documents should be seized be-
cause they are being tampered with 
and the entire thing should be super-
seded. 

SHRI R. VENKATARAMAN: All 
that I can say is that I merely take 
notice of this information and pass it 
on to the respective authorities. 

1900 brs. 

MR. CHAIRMAN: I am allowing 
only Mr. Chintamani .Jena. 

SHRI CHINTAMANI PANIGRA-
HI: What about exemption of loans? 

MR. CHAIRMAN: Not now. 

AN HON. MEMBER: Both are 
Chmtamanis. 

SHRI CHINTAMANI JENA (Ba!a-
sore) : The scheme for control and 
drainage of Su barnarekha river and 
Budhebalang river was signed by 
three States, that is, Bihar, West 

Bengal and Orissa for its implementa-
tion through Central assistance. What 
is the position now? It must be im-
plemented very soon. 

MR. cyi'AIRMAN: But you caD 
ask that in a question. It can be 
taken up in the form of a regular 
question. You can PUt a regular ques-
tio!l on it. 

SHRI CHINTAMANI JENA: When 
it is going to be implemented, and 
when the project is tQ be completed, 
I want to know. (lnteM'uptions) • 

MR. CHAIRMAN: Order please. I 
am sorry, it is not possible for him 
t'O give information about all these-
things without prior notice. Therefore., 
I say, It is better if you ask it 1D the 
form of a regular question. Let it 
come in the form of a question. In-
formation will have to be collected. 

SHRI CHINTAMANI PANIGRAHI: 
What about exemption of loans? 

SHRI CHINTAMANI JENA: r 
wish to bring to )"Our attention about 
this news item published in the Time ... 
of India on 11th March. It says: 'Two-
Steel Plants offer to India'. May I 
know whether Union Government 
has decided to allot to Orissa one of 
these Steel Plants? Sir, the Adivasi 
and Harijan p(ipu~ation In the State-
in forty per cent. FOr the develop-
ment of the tribals, a special grant 
may be allotted to Orissa, as has been 
given to Meghalaya, Arunachal Pra-
desh, Himachal Pradesh, etc. I re-
quest that Orissa may be given sepa-
rate grant fOr that. 

SHRI R. VENKATARAMAN: This 
is exactly what I have saId, that this 
is not a matter which can be decid-
ed by the Central Government. This 
may be taken up in the National De-
velopment Councn. That is the pOint 
which I already mentioned. 

SHRI CHINTAMANI PANIGR~: 
What about exemptions? lInten'Up-
tions). 
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MR. CHAIRMAN: Order please. The' question is: 
"Some Members have spoken in re-
gional languages. That part of the 
proceedings will be gone into. If there 
is anything which is not in order, it 
will be expunged. 

I shall nOW put the Cut Motions. 
moved to the Demands (or Grants on 
Account in respect of Oriss9 for 1980-
81 to vote together, unless any hon. 
Member desires that any of his cut 
motion may be put separate~y. 

All right. New I shall put all the 
Cut Motions together to the vote of 
.the House. 

..". 
Cut Motion Nos. 1 to 19, tL"'ere put 

and negatived. 

MR. CHAIRMAN: I shall noW put 
the Demands for Grants on Account 
J... OrIssa) to vote. 

The questIon is: 

''That the respective sums not 
-exceeding the amounts on Revenue 
Account and Capital Account shown 
in the third column of the Order 
Paper, be granted to the President 
out of the Consolidated li'und of the 
State of Orissa, on account, for or 
-towards defraying the charges du~­
ing the year ending on the 31st 
-day of March, 1981 In respect of 
the heads of demands, enterE'd In 
the second column ther~f against 
Demands Nos 1 to 3, 3 A, 4 to 18, 
18A, 19 to 25." • 

The motion was adopted, 

MR CHAIRMAN: I sha~l now put 
the Supplementary Demands for 
"Grants m respect of Orissa for 1979-
.80 to vote. 

"That the respective Supplemen-
tary sums not exceeding the 
amounts pn Revenue Account and 
Capital Account shown in the thlrd 
column of the Order Paper, be 
granted to the President out of the 
Consolidated Fund of the State 01 
Orissa, to defray the charges that 
wi:l come in course of payment 
during the year ending on the 31st 
day of March 1980 in respect of the 
:f.:>llowing demands entered in the 
second column thereof:-

Demand Nos. 1 to 3, 3A, 4 to 7, 
10 to 18, 18A and 19 to 25." 
.... 

The mahan was udop~ed . 

19.05 m. 
ORISSA APPROPRIATION (VOTE 

ON ACCOUNT) BILL·, 1981Y 

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATA-
RAMAN): I beg to move tQr leave to 
introduce a Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of the 
State of Orissa for the serVIces of a 
part of the financial year 1980-81. 

MR. CHAIRMAN: The question 1S: 

"That leave be granted to intro-
duce a Bill ta...provide for the with· 
drawal . .)f certam sums .from and out 
Of the Consolidated Fund of the 
State of Orissa for the services of a 
part of the financial year 1980-81." 

The motion was adopted. 

SHRI R. VENKATARAMAN: Sir, I 
introduce·· the Bill. 

Sir, I beg to move:·· 

"That the Bill to provide for the 
withdrawal of certain sums from 

·Published in Gazette oI India, Extraordinary Part II, Section 2 dated 
17-3-1980. 

··Introduced/Moved with the recommendation of the President. 
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and out of the Consolidated Fund 
of the State of Orissa for the services 
of a part of the financial year 1980-
81, be taken into consideration." 

MR. CHAIRMAN: The question is: 

"That the Bill to proviqe for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Orissa for the serv~ces 
of a part of the financial year 1980-
81, be t9.ken int.::> consideration." 

The motion was adopted. 

MR. CHAIRMAN: The question is: 

"That clauses 2 and 3 and the 
Schedule stand part of the Bill:' 

The motton was a.dopted. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause I, the Enacting Formula and 
the Titte were added to the Bill. 

SHRI R. VENKATARAMAN: Sir, I 
move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was negatived. 

19.09 hrs. 

ORISSA APPROPRIArlON BILL-. 
1980 

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATARA-
MAN): I beg to move for leave to 
introduce a Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 

Fund of the Sta'te of Orissa for the-
services of the financial year 1979-80_ 

MR. CHAIRMAN: The question IS: 

"That leave be granted to intro-
duce a Bill to authoriSe payment and 
appropriation of certain further-
sums from and out of the Consoli-
dated Fund of the State of Orissa 
fOr the services of the financial year 
1979-80." 

The motion was l.dopted. 

SHRI R. VENKATARAMAN: Sir, I 
introduce- - the Bill. 

Sir, I beg to move:--

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the-
ConsolIdated Fund of the State of 
Orissa for the services of the finan-
cial year 1979-80, be taken into. 
consideration." 

MR. CHAIRMAN: The question is:. 

"That the Bill to cluthorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Orissa for the services of the finan-
cial year 1979-80, be taken into. 
consideration. " 

The motion was adopted. 

MR. CHAIRMAN: The 'luestion is:' 

"That clauses 2 and 3 and the-
Schedule stand part of the Bill." 

The motion was 'Ldopted. 

Clauses 2 and 3 and the Schedule 
were added to the Bin. 

Clause 1, the Enacting Formula and' 
the Title we7e added to the Bill. 

·Published in Gazette of India, Extr8Qrdinary Part II, Section 2 dated 
17-3-1980. 

--IntrodUCe(( Moved with the recommendation of the President. 
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SHRI R. VENKATARA"MAN: ~r, I MR. CHAIRMAN: Today we should 

.move: have discussed the Punjab ~\1dlet also. 

"That the Bill be paSsed." 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was adopted. 

But we have not done that. Tomorrow 
if necessary, We will sit for lollier 
hours and consider the budgets and 
pass them also. 

The Lok Sabha then ad;ourned ti,,1 
Eleven of the Clock on Tuesday, 
March 18, 1980/Phalguna 28, 1901 
(Saka). 




